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 LOK  SABHA

 Saturday,  the  22nd  August,  959/3\s!
 Sravana,  88]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Cloch

 {Mx  Depury-Spraktn  in  the  Chair!

 ORAL  ANSWERS  TO  QUESTIONS

 Additional  Judges  for  High  Courts

 677  f  Shri  Shree  Narayan  Das
 ‘Shr  Radha  Raman:

 Will  the  Miniter  of  Home  Affairs
 be  pleased  to  state

 (a)  how  many  Additional  Judges
 have  been  appointed  for  various  High
 Courts  in  the  country  since  a  recom-
 mendation  to  this  effect  was  made  by
 the  Conference  of  Chief  Justices  of
 different  High  Courts,  and

 (b)  whether  any  assessment  has
 been  made  as  to  the  extent  of  dispo-
 sal  of  cases  in  arrears  in  different
 Haigh  Courts?

 The  Minister  of  State  in  the  Munis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 23  Additional  Judges  have  been
 appointed  to  the  various  High  Courts
 as  shown  in  the  statement  laid  on  the
 Table  ras  the  House  [See  Appendix
 I,  annexure  No  26]

 (9)  Yes  Figuies  have  been  obtain-
 ed  regarding  the  state  of  work  in  the
 various  High  Courts  during  the  years
 1957  and  3958  and  these  show  _  that
 disposal,  went  up  from  |  36,493  in  i957
 to  3.722945  m  958  The  figures  are
 given  in  the  statement  marked  ‘B’
 laid  on  the  Table  of  the  House
 ‘181  LSD—!

 Shri  Radha  Raman.  May  I  know
 whether  these  new  appointments  have
 Cleared  the  pending  cases  for  the  dura-
 tion  of  about  six  months  or  more  and
 whether  as  a_  result  of  these  new
 appointments  Government  are  assur-
 ed  that  there  will  be  no  cases  pending
 for  more  than  six  months?

 Shri  Datar.  That  is  the  objective
 which  we  have  kept  in  view,  namely,
 that  the  criminal  cases  should  be  dis-
 posed  of  within  six  months  and  civil
 Cases  as  far  as  possible,  within  a  year
 or  two  Now  m  this  case,  there  has
 been  sufficient  clearance  of  cases  May
 I  point  out  that  in  respect  of  the  old
 records  of  956  and  before,  two-thirds
 of  the  files  have  been  completely
 cleared

 Shri  Ramanathan  Chettrar  May  I
 know  whether,  in  spite  of  having  two
 Additional  Judges  in  the  Madras  figh
 Court,  the  arrears  of  work  have  not
 heen  cleared  up?  If  so,  are  Govern-
 ment  contemplating  having  one  more
 Additional  Judge  in  order  to  cope  up
 with  the  arrears  of  work  in  that  High
 Court?

 Shr  Datar:  From  the  information
 before  me,  I  find  that  there  has  been
 a  fair  clearance  of  work  in  the  Madras
 High  Court  There  3६  a  proposal  from
 Madras  That  question  will  be  con-
 sidered

 Shri  Rami  Reddy:  May  I  know  whe-
 ther  the  disposal  of  cases  has  not  been
 very  good  in  the  Andhra  High  Court?

 Mr  Deputy-Speaker:  If  questions
 are  asked  about  every  High  Court,  it
 will  be  difficult  to  answe:  The  ques-
 tion  was  general  If  we  go  into  details,
 it  would  be  difficult  to  discuss  them
 during  Question  Hour

 Shri  Raghubir  Saha.  there  any
 idea  of  implmenting  the  recom-
 mendations  of  the  Law  Commission  in
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 regard  to  the  appointment  of  High
 Court  Judges?  Were  these  recom-
 mendations  taken  into  consideration  in
 regard  to  the  appointment  of  Judges
 mentioned  in  the  list?

 Shri  Datar:  There  were  many  recom-
 mendations  made  by  the  Law  Minis-
 ters’  Conference,  in  the  first  instance,
 and  then  by  the  Conference  of  Chief
 Justices.  They  are  being  implement-
 ed  gradually

 Shri  Raghubir  Sahai:  I  asked  about
 the  Law  Commission’s  recommenda-
 tions.

 Shri  Datar:  That  matter  ia  under
 consideration.

 Shri  Narayanankutty  Menon:  Are
 Government  aware  that  there  is  a
 delay  of  even  up  to  three  years  in  the
 disposal  of  cases  in  High  Courts  relat-
 ing  to  industrial  disputes?  If  so,  do
 Government  contemplate  the  appoint-
 ment  of  Special  Judges  to  dispose  of
 such  cases  in  High  Courts?

 Shri  Datar:  I  have  not  got  the
 figures  relating  to  industrial  disputes  «
 I  shall  look  into  that  mattcr

 att  wa  राज  सिह  मकदमों  का  निपटारा
 करने  के  लिये  क्‍या  इस  समय  हाई  कोर्टों  के
 जजों  के  काम  के  दिनों  को  बढ़ाने  की  कोई
 योजना  सरकार  के  विचाराधीन  है  ?

 Shri  Datar:  That  is  entircly  a  differ-
 ent  question  ‘This  is  about  arrears  of
 work.  We  have  got  an  Act  passed  by
 Parhament  regarding  conditions  of
 service  of  Judges  We  are  giving  them
 a  number  of  benefits  and  facilities

 Shri  Raghunath  Singh:  How  many
 of  the  Judges  have  been  taken  from
 the  Bar’

 Shri  Datar:  A  fairly  large  number
 has  been  taken  from  the  Bar

 Shri  Raghunath  Singh:  I  want  to
 know  what  is  the  ratio.
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 Mr,  Deputy-Speaker:  That  he  does
 not  know.  Otherwise,  he  would  have
 told  the  hon.  Member.

 Shri  Datar:  The  old  ratio  was  one-
 third

 Mr  Deputy-Speaker:  Order,  order.
 If  he  had  the  data,  he  would  have
 given  the  information.

 Shri  Datar:  The  number  of  appoint-
 ments  from  the  Bar  is  far  larger  than
 the  number  from  the  services

 Mr  Deputy-Speaker:  It  is  as  gene-
 ral  as  the  first  answer

 Shri  Thimmaiah:  Out  of  the  Add:
 tional  Judges  appointed  by  Govern-
 ment,  how  many  of  them  are  re-
 appointed  as  regular  Judges?

 Shri  Datar:  I  did  not  follow  the  hon.
 Member's  question

 Mr.  Deputy-Speaker:  Pcrhap.  he
 means  that  some  wee  appointed  as
 temporary  Judges

 Shri  Datar:  Generally,  afte:  two
 years,  a  certain  number  :s  appointed
 as  permanent  Judges  fT  have  not  got
 the  figures  hee

 Specia!  Multipurpose  Tribal  Blocks

 |  Shri  R.  6  Majhi:
 |  Shri  Subodh  Hansda:

 |  Shri  S.  C  Samanta:
 |  Shri  Shree  Narayan  Das

 <  Shri  Radha  Raman:
 |  Shri  Ram  Krishan  Gupta
 |  Shri  A.  M.  Tarig-
 {Shri  Hem  Raj-

 *680

 Will  the  Minister  of  Home  Affairs
 he  pleased  to  state:

 (a)  whether  any  assessment  of  the
 work  in  Special  Multipurpose  Tribal
 Blocks  has  been  made,

 (b)  whether  it  is  a  fact  that  the
 progress  of  work  in  some  of  the  blocks
 is  very  slow,

 (c)  if  so,  the  reasons  therefor;  and
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 4ay  the  steps  Government  propose
 to  take  to  speed  up  the  progress?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  A  statement
 7९  laid  on  the  Table  of  the  House

 STATEMENT

 (a)  Yes,  Sir  An  assessment  of  the
 progress  of  work  in  these  Blocks  35
 made  periodically

 (b)  Yes,  Sir

 (९)  The  reasons  are—

 (3)  Delay  in  recruitment,  selection
 and  training  of  block  staff

 (u)  Work  in  all  the  Blocks  was
 not  started  at  the  same  time

 (Qn)  Conditions  of  work  are  d'fter-
 ent  in  different  areas  and  as
 such  those  areas  where  there
 are  difficult  terrain  or  the
 seasons  for  work  arc  not
 favourable  for  a  considerable
 part  of  the  year,  the  progress
 of  work  has  been  slow

 (iv)  The  level  of  development  in
 all  the  areas  is  not  the  same,
 with  the  result  that  those
 areas  which  87९  relatively
 more  backward  take  ionger
 time  to  come  up  to  a  parti- cular  standard  and  theicfore
 in  the  initial  stages  the  pro-
 gress  appcars  to  be  slow

 (dy  A  Committee  on  Special  Multi-
 purpose  Tribal  Blocks  has  been  con-
 stituted  to  study  the  working  of  these
 Blocks  and  to  advise  the  Government
 of  India  on  how  to  implement  the
 intensive  development  programme  of
 the  Blocks  more  effectively  and  give
 the  programme  a  proper  tribal  bias
 The  Committee  is  expected  to  submit
 its  report  by  the  end  of  January,  1960, which  is  awaited

 Recently,  two  Seminars  of  the  Field
 Workers  of  the  Special  Multipurpose Tribal  Blocks  were  held  at  Ranch)  and
 Panchmarh:  The  Seminars  discussed the  various  difficulties  and  the  pro-
 grammes  of  these  Blocks  and  made
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 certain  recommendations  for  promot-
 ing  and  accelerating  the  pace  of
 development  programme  of  the
 Blocks  The  main  recommendations
 of  the  Seminars  are  under  considera-
 tion  of  the  Government  The  proceed-
 ings  of  the  Seminars  have  also  been
 sent  to  the  State  Development  Com-
 missioners  fof  necessary  action

 Shri  Panigrahi:  May  I  know  what
 are  the  main  recommendations  of  the
 seminar  which  are  being  considered
 by  Government?

 hrimati  Alva:  The  recommenda-
 tions  of  the  seminar  held  m  Mount
 Abu  were  foi:warded  to  the  State
 Governments,  special  emphasis  being
 laid  on  completion  of  basic  survey
 in  the  blocks,  arrangements  of  oricn-
 tation  course  of  two  to  three  weeks
 duration  for  the  staff,  prov'sion  of
 incentive  in  the  form  of  spec'al  pay
 equivalent  to  25  per  cent  of  the  basic
 salary  of  the  staff,  completion  of  staff
 quarters,  grant  of  special  awavds  to
 persons  passing  tests  in  the  recognis-
 ed  local  tribal  dialects,  increase  in  the
 number  of  village  level  workers,
 where  necessary,  training  of  local
 workers

 Mr  Deputy-Speaker:  It  is  very  long

 Shrimati  Alva:  and  leaders  for
 assistance  in  the  execution  of  the  pro-
 gramme  and  so  on

 Shri  Ram  K:ishan  Gupta:  How  fax
 and  in  what  respects  the  work  of
 these  blocks  differs  from  that  of
 ordinary  blocks?

 Shrimati  Alva’  These  multi-purpose
 blocks  arc  m  tribal  areas  and  they
 are  intensive  blocks

 Shri  Hem  Raj:  In  view  of  the  fact
 that  in  some  of  the  tribal  areas  the
 season  for  work  is  only  for  four
 months,  how  75  the  staff  of  those
 blocks  employed  in  those  areas  when
 there  will  be  no  work?

 Shrimati  Alva:  This  initia)  d.fficulty
 has  been  surveyed  and  things  are
 being  put  right  In  fact,  the  difficul-
 ties  of  the  terrain,  the  season  and  the
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 semoteness  of  the  place—all  these
 fhave  been  surveyed  and  the  difficulties
 atel  being  got  over  by  intensifying
 the  work  during  fair  weather  months

 Sbri  A  M  Tariq:  Among  the
 reasons  given  for  the  slow  progress
 are  delay  in  recruitment,  selection  and
 traumng  of  block  staff  If  people  are
 not  available  locally,  are  Government
 thinking  of  uprooting  persons  from
 other  parts  of  India  and  sending  them
 there?

 Shrimati  Alva:  Training  §  centres
 have  been  started.  When  the  block
 work  was  undertaken,  sometimes  we
 found  that  personnel  were  not  willing
 to  go  But  we  are  getting  over  the
 difficulty  by  getting  certain  right  type
 of  people

 Shri  Damani:  May  I  know  how  much
 fund  has  been  allotted  to  these  blocks
 by  the  Central  Government  and  State
 Governments?

 Shrimati  Alva:  Each  multi-purpose
 block  has  an  allotment  of  Re  27  Jakhs,
 out  of  which  Rs  5  Jakhs  are  paid  by
 the  Ministry  of  Community  Devclup-
 ment  and  Rs  2  lakhs  by  the  Ministry
 of  Home  Affairs

 Shri  Jaipal  Singh:  In  view  of  the
 fact  «lmost  an  army  of  tribal
 peopsr  themselves  are  available,
 thanks  to  the  scholarships  that  have
 been  awarded  for  a  series  of  years—
 im  Universities  and  the  likke—May  I
 know  why  it  has  become  necessary  for
 Government  to  recruit  from  outside
 the  tribal  community?  How  38  it  that
 they  are  not  able  to  attract  tribal
 people  themselves  for  this  work?

 Shrimati  Alva:  We  are  trying  ou!
 best  to  take  the  local  tribal  people  and
 make  them  useful

 Shri  Jaipal  Singh:  So  far  Govern-
 ment  have  not  been  recruiting  from
 them.

 Shri  Panigrahi:  What  was  tne  total
 financial  provision  made  for  these
 special  multi-purpose  tribal  blocks  in
 the  Second  Plan,  and  how  much  of  it
 has  becn  utilised  by  them?
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 Bhrimatt  Alva:  I  have  not  got  the
 break-up  of  the  figures.  But  I  have
 said  that  each  block  gets  an  allotment
 of  Rs  27  lakhs.

 st  पद्म  देव  क्‍या  में  जान  सकता  हूं
 कि  जो  ब्लाक्स  ट्राइबल  एरियाज  के  लिये

 स्वीकृत  हुए  है,  उन  के  साथ  एम०  ई०  एस०
 ब्लाक्स  भी  काम  करेंगे  7  धौर  अगर  शक

 ही  जगह  पर  दोनों  काम  करेगे  तो  उन  के

 काम  में  कोई  गडबडी  नहीं  होगी?
 Shrimati  Alva:  Not  necessarily

 Educational  Concession  to  Dependents
 of  Political  Sufferers

 +
 Shri  Hem  Raj:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Bhakt  Darshan:

 |  Shri  Ransi  Reddy:
 [  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  2296  on  the
 7th  May,  959  and  lay  a  statement
 showing

 *68l

 (a)  the  names  of  States  who  have
 vince  submitted  their  Scheme  for

 granting  educational  concessions  to
 the  dependents  of  political  sufferers,

 (b)  how  many  States  have  already
 been  given  assistance  for  the  purpose,

 (c)  whether  the  remaining  States
 have  been  requested  to  expedite  the
 matter,  and

 (d)  the  amount  allocated  to  each
 State  under  the  Scheme  for  ‘1959-60
 so  far?

 The  Minister  of  Education  (Dr.  हू.
 L  Shrimali):  (a)  Andhra,  DeJhi,  Mani-
 pur,  Orissa  and  Tripura

 (b)  None  yet,  funds  would,  how-
 ever,  be  allotted  to  the  States  after
 they  assess  and  communicate  their  re-
 quirements  to  us

 (९)  Yes,  Sir

 (da)  Does  not  arise
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 सी  हेनराध :  क्या  मैं  जान  सकता  हू
 कि  जो  प्रोए  जल  थे  वे  स्टेट  गवर्नमेंट्स  को
 चेज  गये  थे,  सौर  जिनके  जवाबात  नहीं  भाये
 हैं  उनको  क्‍या  कोई  रिमाइंडर  दिया  गया

 है!

 Be  का०  ao  शौनाली  भेजे  हुए
 काफी  र्स  हो  गया  मेरे  पास  इस  वक्त
 हारीका  तो  नही  है  V  जिन  राज्यों  के  जवाब

 नहीं  धाये  हैं  उनको  हमने  फिर  यादबिहानी
 की  है  कि  जितनी  जल्‍दी  हो  सके  स्कीम
 बनाकर  भेजें  ।

 थी  हेमराज  क्या  में  जान  सकता  हू
 कि  पोलीटिकल  सफरसं  के  जो  बच्चे  तालीम
 से  महरूम  हैं  उनकी  सेंट्रल  गवनेमेंट  की  तरफ
 सै  क्या  इमदाद  की  जा  रही  है  ?

 Blo  का०  Mo  भीमाली  सेट्रल  गवर्नमेंट
 ने  स्टेट  गवर्नमेंट्स  को  लिस्वा  है  कि  जो  भी
 खर्चा  होगा  उसका  ४०  परसेंट  सेंट्रल
 बवनेमेंट  देगी  लेकिन  पूरी  जिम्मेदारी  तो
 केवल  उन्होंने  यूनियन  टैरिटरीज  के  लिये  ली
 है।  झब  यह  जिम्मेदारी  राज्य  सरकारों
 की  है  कि  जितनी  जल्दी  हो  सके  वे  अपनी

 आवश्यकतानुसार  स्कीमे  बनाकर
 केन्द्रीय  सरकार  को  भेजें  ।  ज्यों  ही  उनकी
 योजनायें  झायेंगी  उनको  ग्राट्स  दी  जायेंगी  ।

 खेठ  गोविन्द  वास  क्‍या  इस  बात  का
 भौ  ध्यान  रखा  जा  रहा  है  कि  जहा  तक
 इस  प्रकार  के  लोगो  को  सहायता का  सम्बन्ध

 है  वहू  सब  राज्यो  में  करीब  करीब  एक

 सी  दौ  जाये  भौर  क्या  इस  सम्बन्ध  में  विभिन्न
 राज्य  सरकारो  को  केन्द्रीय  सरकार  की  ओर
 में  लिखा  जा  रहा  है  ?

 डा०  Wo  ला०  शीमाली  जी  हा,
 उसको  इसी  तरह  लिखा  जा  रह  है

 Shri  Panigrahi:  The  hon.  Minister
 stated  that  some  States  have  submit-
 ted  their  schemes.  Have  they  not
 submitted  their  requirements  of  money
 aiso?
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 Dr.  K.  L.  Shrimali:  They  have  sub-
 mitted  schemes,  but  they  have  not
 assessed  the  requirements  and  they
 have  not  told  us  how  much
 they  would  need.  As  soon  as  that
 assessment  has  been  made,  funds  will
 be  allocated  to  the  State  Govern-
 menta,

 it  सिहासन  सिह  वया  में  दान  सकता
 हूं  कि  राजनीतिक  पीड़ित  की  कोई  परिभाषा
 केन्द्रीय  सरकार  ने  अलग  बनासी  है  शोर
 प्रदेश  सरकारों  ने  भ्रलग  बनायी  है  शौर  इस
 सम्बन्ध  में  म॑  यह  भी  जानना  चाहता हूं  कि
 क्‍या  उत्तर  प्रदेश  सरकार  झपने  राजनीतिक
 पीड़ितों  को  इस  तरह  को  महावता  दत
 2  ?

 Dr.  K.  L.  Shrimall:  |  think  I  answer- ed  this  question  at  an  earlier  atage. ‘Politwal  sufferer’  has  been  Gefined for  the  scheme.
 “Political  sufferer”  means  a  person who  suffered  imprisonment  or  deten-

 tion  of  not  leas  than  ax  Months  or
 who  died  or  was  lulled  in  action  or in  detention  or  was  awarded  capital Punishment  or  became  permanently incapacitated  due  to  firing  or  lathi
 charge  ete.  or  lost  his  job  or  means of  livelihood  or  a  part  of  whole  of
 his  property  on  account  of  his  parti- cipation  in  a  national  movement  for
 the  emancipation  of  India.

 Raja  Mahendra  Pratap:  Being  my- self  a  political  sufferer  and  knowing that  nothing  has  been  done  for  me  and
 having  many  fnends  m  Punjab  and
 Bengal  who  are  may  I  ask
 the  Government  what  means  they have  to  revive  the  whole  scheme  end
 Provide  for  every  political  sufferer  or
 his  or  her  children?

 Mr”  Deputy-Speaker:  Individual
 questions  can  be  settled  by  negotia- tion  and  correspondence.  Next  ques- tion.

 Shri  Raghunath  Singh:  Sir,  a  very important  question
 Mr,  Depnty-Speaker:  I  attach  equal importance  to  everyone’s  supplement-

 ary  question.
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 ‘e682,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  2047  on  the
 34th  April,  958  and  state:

 (a)  whether  the  results  of  all  the
 wells  drilied  so  far  have  been  asses-
 sed;

 (b)  of  so,  the  details  thereof;  and

 (९)  to  what  extent  our  requirements
 will  be  met  by  the  oil  thus  discover-
 ed  9

 The  Minister  of  Mines  and  Oil  (Shri
 K  D  Malaviya):  (a)  Not  yet,  Sir.

 (b)  Does  not  arse

 (e)  It  75  too  early  to  state
 Shri  Ram  Krishan  Gupta:  May  I

 know  the  total  amount  spent  so  far
 on  exploration  and  drilling  opera-
 hon?

 Shri  K  D  Malaviya:  The  total
 amount  spent  so  far  in  the  country
 both  in  the  private  sector  and  the
 public  sector  is  roughly  about  Rs.  2
 crores,  in  the  last  5  or  6  years

 Shri  P.  R.  Patel:  May  I  know  whe-
 ther  explorations  were  carried  out  in
 Gujerat  and  with  what  result?  May
 I  know  also  whether  they  would  be
 commercially  beneficial  to  the  coun-
 try?

 Shri  K  D  Malaviya:  I  could  not
 understand  the  question

 Shri  P.  है.  Patel:  May  I  know  whe-
 ther  explorations  were  carried  on  in
 Cambay  and  other  places  in  Gujerat?
 Will  they  benefit  the  country  com-
 mercially’

 Shri  K  D  Malaviya:  No,  not  yet
 Shri  Jaipal  Singh:  The  hon.  Minis-

 ter  said  that  very  soon,  maybe  in  a
 couple  of  months  or  by  the  end  of  this

 m
 tell  the  country  to  the  commercia}
 importance  of  the  oil  that  has  been
 struck  or  is  hoped  to  be  struek  I
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 Mr.  Deputy-Speaker:  So  soon  otter
 =  _ftatement—only

 two  days  after
 t?

 Shri  Jaipai  Singh:  The  point  is  this. The  whole  country  is  being  mislead
 and  false  hopes  are  being  raised.  That
 38  why  I  raised  this.  It  is  better  to be  cautious.  Would  he  be  able  to.

 Mr.  Deputy-Speaker:  When  he  has
 made  that  statement  only  two  days ago,  does  the  hon.  Member  expect that  he  would  modify  it  now?

 Shri  Jaipal  Singh:  Yes;  I  do
 Mr.  Deputy-Speaker:  There  might be  cogent  reasons  for  the  hon.  Mem-

 ber  to  believe  like  that.  If  the  hon.
 Member  discusses  it  with  him  in
 private,  perhaps,  the  hon  Minister would  be  more  cautious  in  the  future

 Shri  K.  D  Malaviya:  May  I  remind
 the  hon  Member  that  when  I  made
 my  speech  the  other  day  I  said  that
 by  the  end  of  this  year  or  a  month
 later  I  may  be  abdle  to  say  whether
 the  Lune)  strikings  will  establish
 commercial  quantities  of  oi!  I  did
 not  mention  two  months

 Shri  Narayanankutty  Menon:  May I  know  whether  Government  has made  a  review  of  the  results  obtain-
 ed  by  the  contimued  failure  of  the
 drilling  operations  of  the  India Stanvac  Co.?  What  are  the  reactions of  Government  on  that?

 Shri  K  D.  Malaviya:  This  failure  of the  Stanvac  Co,  in  striking  of]  in
 Bengal  is  unfortunate,  and  we  wish
 them  success

 tate  हिमाचल  प्रदेद  में  जो

 सुकेत  के  पास  तेल  की  खोज  हो  रही  थी
 उसका  क्या  परिणाम  धाया  है  ?

 जो  के०  to  भालबीय  वह  झभी  चल
 रहो  है  t

 Shri  है  B.  Vital  Reo:  The  hon.
 Minister  said  that  so  fer  Rs.  33  crores have  been  spent  Could  I  have  the



 up
 much  out  of  this  was  spent  in  col-
 laboration  with  the  India-Stanvac  Co,
 for  drilling  in  West  Bengal,  how  much
 was  spent  by  the  Central  Government
 and  how  much  by  the  Stanvac  Co?

 Shri  K.  D.  Malaviya.  I  am  sorry,  I
 mentioned  a  figure  of  Rs  792  crores
 That  is  exclusive  of  the  amount  spent
 by  the  Assam  07  Co,  and  if  we  take
 that  also  into  account  during  the  last
 3  or  6  years,  the  amount  spent  would
 be  roughly  Rs  6  to  Rs  37  crores
 Out  of  this  sum,  about  Rs  6  crores
 have  been  spent  by  the  Ind-Stanvac
 project  in  Bengal  m  which  we  are  25
 per  cent  shareholders  and  about  Rs  4
 to  Rs  6  crores  in  oil  exploration  m
 Assam  by  the  Assam  ol  Co,  com-
 pletely,  but  now  we  are  33-1/3  per
 cent  partners  with  them  and,  there-
 fore,  adjustments  are  being  made  So
 far  as  the  0  and  Natural  Gas  Com-
 mission  s  concerned,  it  has  spent
 Rs  3  to  Rs  6  crores  so  far  in  estab-
 lishment,  training,  organisation  and
 ta  exploration  etc

 hri  Ram  Krishan  Gupta.  May  I
 know  whether  the  drilling  of  any  well
 has  been  stopped  so  far?

 Shri  K.  D  Malaviya:  When  drilling
 is  completed,  it  358  always  stopped

 Shri  P  C  Borooah.  May  I  know
 whether  the  Assam  Oi}  Co,  has  got
 any  injunction  against  the  Govern-
 ment  of  India  in  regard  to  0)  explora-
 tion  in  Assam?

 Shri  K  D.  Malaviya  Well,  recent
 ly,  the  Assam  Onl  Co  challenged  the
 right  of  the  0)  and  Natural  Gas
 Commission  by  a  writ  of  mandamus
 in  the  Assam  High  Court  I  suppose
 the  case  ७  still  gomg  on  I  am  not
 aware  of  the  position  just  now

 Shri  Narayanankutty  Menon:  Mv
 question  was  not  answered,  Sir

 Mr  है  The  hon  Mem-
 ber  may  take  some  other  opportanits

 683.  Shri  D.  C.  Sharma:
 hri  L.  Achaw  Singh:

 Shri  Jhulan  Sinha:
 Will  the  Minister  of  Finance  be

 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  767  on  the
 2nd  March,  959  and  state

 (a)  whether  the  scheme  for  exper-
 ditious  disposal  of  pension  cases  has
 been  finalised:

 (b)  what  are  the  main  features  of
 the  new  procedure  evolved;

 (c)  what  is  the  present  position  re-
 garding  arrears,  and

 (a)  when  are  these  arrears  likely
 to  be  cleared?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)  As
 explained  in  the  answer  to  Starred
 Question  No  767,  the  scheme  was  in
 two  parts,  mz  procedural  and  altera-
 tion  of  ceitain  basic  rules  relatmg  to
 pensions  The  procedural  part  has
 been  finalised  The  alteration  of  rules
 will  be  considered  after  the  report  of
 the  Pay  Commission  has  been  received.

 (b)  A  statement  showing  the  main
 features  is  laid  on  the  Table  of  the
 House  [See  Appendix  II,  annexure
 No  27]

 (c)  As  on  Ist  February,  959  there
 were  m  all  1,973  pension  cases  of  Cen-
 tral  Government  employees  which
 were  pending  for  over  one  year  after
 retirement  of  the  employees  concern-
 ed

 (8)  It  35  not  possible  to  give  any
 definite  estimate  of  the  tume  which  it
 would  take  to  finalise  the  pension
 cases  in  arrears  Efforts  are,  however,
 being  made  to  get  these  cases  expedit-
 ed

 Shri  Harish  Chandra  Mathur:  Will
 the  hon  Minster  explain  how  the
 Pay  Commission  is  concerned  with  the
 expeditious  disposal  of  the  cases  My
 question  was  regarding  the  expeditious
 disposal  of  the  old  cases  What  i  the
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 reference  that  has  been  given  to  tht
 Central  Pay  Commission?  May  I  also
 know  whether  that  recommendation
 from  the  Central  Commission  will
 form  part  of  its  report  or  whether  u
 separate  reference  has  becn  made  and
 2  separate  answer  will  be  given?

 Shrimati  Tarkeshwari  Sinha:  Al!
 ‘hese  matters  are  there  and  we  wi!l
 know  what  we  are  going  to  do  about
 them  only  after  the  Pay  Commission
 examines  these  things.  As  the  hon.
 Member  knows,  a  high-power  com-
 mittee  has  been  appointed  to  go  into
 the  details  and  it  has  submitted  its
 recommendations  which  involves  basic
 changes  in  the  old  set-up.  Therefore,
 all  this  has  been  referred  to  the  Pay
 Commission.

 Mr.  Deputy-Speaker:  The  question
 was  whether  their  recommendations
 would  also  relate  to  the  expeditious
 disposal  of  these  cases,
 Shrimati  Tarkeshwari  Sinha:  Cer-
 tainly,  Sir,  because  it  will  involve
 basic  changes  in  the  pattern

 Shri  Harish  Chandra  Mathur:  What
 concrete  steps  have  been  taken  to
 expedite  the  disposal  of  the  arrear
 cases?  Would  the  hon  Mnunister  give
 uncertain  figures  which  would  indicate
 tnat  there  has  been  any  substantia;
 improvement’

 Shrimati  Tarkeshwari  Sinha:  ‘The
 figures  that  are  given  in  my  origina!
 answer  give  the  arrears  still  pending
 The  arrear  cases  have  been  reduced
 in  all  these  few  months  So  far  a
 the  procedural  alterations  are  concern-
 ed,  a  statement  has  been  laid  on  the
 Table  of  the  House.  This  would
 indicate  that  certain  actions  have  been
 taken  and  that  the  matter  is  engaging
 the  attention  at  the  highest  level

 Shrimati  Parvathi  Krishnan:  How
 many  of  these  pending  cases  are  more
 than  three  years  old?

 Shrimati  Tarkeshwari  Sinha:  I  have
 stated  in  answer  to  (c)  that  there  were
 973  cases  pending  for  more  than  one
 year

 Shri  Damani:  Just  now  the  hon.
 Minister  hag  said  that  action  has  been
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 taken  to  expedite  the  cases.
 know  how  many  cases  had  been
 posed  of  in  the  last  three  months
 also  in  the  previous  three  months?

 Shrimati  Tarkeshwari  Sinha:  I  am
 not  in  a  position  to  give  the  monthiy
 figures,

 Shri  Harish  Chandra  Mathur:  If  the
 hon.  lady  Deputy  Minister  would  have
 a  look  at  the  statement  laid  on  the
 Table  of  the  House,  she  will  find  that
 it  does  not  relate  to  the  disposal  of
 the  arrears  but  it  relates  to  the  pro-
 cedure  for  the  disposal  of  the  casas
 in  future.  My  question  is  what  specifie
 steps  have  been  taken  to  clear  the
 arrears—it  is  not  for  the  future  cases
 or  procedure—and  what  is  the  result
 of  these  specific  steps  taken?

 Shrimati  Tarkeshwari  Sinha:  AN
 these  questions  are  part  of  the  whole
 total  proposal  and  cannot  be  divided
 into  parts.

 Shrimati  Parvathi  Krishnan:  My
 specific  question  was  this.  How  many
 cases  were  pending  for  more  than
 three  years?  But  the  hon  Minister’s
 reply  related  to  cases  pending  for  mpre
 than  one  year.  More  than  one  year
 may  even  mean  thirteen  months.  I
 want  to  know  specifically  cases  which
 are  three  years’  or  more  old.

 Shrimati  Tarkeshwari  Sinha:  That
 information  is  not  with  me  at  present
 but  if  the  hon.  lady  Member  wants  it
 I  shall  certainly  supply  it.

 Shri  Harish  Chandra  Mathur:  May  i
 request  the  hon  Munister  to  have  a
 look  at  the  statement  laid  on  the
 Table?

 Shrimati  Tarkeshwari  Sinha:  I  have
 looked  at  the  statement  and  then  only
 I  have  laid  it  on  the  Table  of  the
 House  (Interruptions.)

 Mr.  Deputy-Speaker:  Order,  order.
 This  would  not  be  permitted  here
 during  the  Question  Hour

 Shri  Panigrahi:  May  I  know  the
 number  of  cases  which  have  been  dis-
 posed  of?

 Mr.  Deputy-Speaker:  For  any  parti-
 cular  period?
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 Ghrimeti  Tarkeshwari  Sinha:  It  35
 peing  done  from  year  to  year.

 wer  कालशेपम्‌  को  कला

 २६८४५.  औ  रघुनाथ  सिह  :  क्या

 वैज्ञानिक  झनुसंघान  झोर  सांस्कृतिक-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  के

 कथा  कालक्षेपम्‌  की  प्राचीन  कला  लुप्त  होती
 जा  रही  है;  भोर

 (ल)  यदि  हा,  तो  हस  विषय  में  क्‍या

 कार्यवाही  करने  का  विचार  है  ?

 चैज्ञानिक  झनुसंघान  भोर  सांसकृतिक-
 कार्य  भंत्री  (सी  हुमायून  कबिर)  (क)
 बह  पता  लगा  है  कि  इसके  पहिले  की  अपील

 झब  कम  हो  रही  है  ।

 (ख)  सगीत  नाटक  भ्रकादमी  का  ध्यान

 इस  ओर  दिलाया  जा  रहा  है  कि  वह  इस  कला
 के  संरक्षण  के  लिये  जरूरी  कार्यवाही  करे  ।

 की  रघुनाथ  सिंह  इस  बात  को  देखते
 कि  यह  कला  भारतवर्ष  की  भ्रत्यन्त

 प्राचीन  कला  है  और  इस  कला  का  धीरे

 धीरे  लोप  हो  रहा  है,  क्‍या  सरकार  द्वारा

 इस  कला  के  जानने  वाले  कलाकारों  को  कोई

 सहायता  प्रदान  करने  का  प्रयास  होगा  ?

 की  हुमायून  कबिर  हमारी  जो  स्कीम

 है,  जिसके  श्रनुसार  पुराने  कलाकारो  को

 सहायता  मिलती  है,  उसमें  यह  भी  शामिल  है  ।
 लेकिन  यह  जो  कम  हो  रही  है  इसका  फारण

 यह  है  कि  इसमे  इटिरेस्ट  कम  होता  जा  रहा

 है  भौर  यह  नहीं  कहा  जा  सकता  कि  सहायता
 या  संरक्षण  न  मिलने  की  वजह  से  कम  हो  रही

 है  1

 थी  त्यामौ  में  पूछना  चाहता  हू  कि
 जिस  कला  में  या  जिस  चोज  में  लोगों  की
 दिसचस्पी  नहीं  रही  हैं  श्लोर  लोग  उसको

 नहीं  चाहते  हैं  तो  क्‍या  गवर्नमेंट  की  मंशा

 बहु  है  कि  उस  पर  गवर्नेमेंट,  रुपया  खर्च
 करके  लाजिसी  तौर  पर  उसे  लोगो  से  पसन्द
 करवाबे ”
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 aft  हनावूनू  कवथिर  :  मैंने  पसन्द  करवाने

 को  बात  नहीं  कही  है।  मैंमे  यह  कहा  है  कि
 उसका  संरक्षण  होना  चाहिये,  उसका

 प्रिजवेशन  होना  चाहिये,  टेप-रिका्डिग  होना

 आाहिमे  ताकि  भादमी  उसको  भूल  न  जामे

 ताकि  याद  रहे कि  एक  ऐसा  भार्ट  भी  हिन्दुस्तान
 में  था  ।

 Dr.  M.  8.  Aney:  I  want  to  undes-
 stand  the  meaning  of  the  word  in  this
 question.  Is  it

 “कथा  कालक्षपम्‌”  67  “कथा  कलाक्षपम्‌”

 hri  Humayun  Kabir:  It  is

 “कथा  कालक्षेपन्‌”
 Income-Tax  from  Foreign  Shipping

 Concerns

 $
 (  Shri  Sadhan  Gupta:

 +486.  <  Shri  Muhammed  Elias:
 (Shri  Aurobindo  Ghosal:

 Will  the  Mhnister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  ३5  a  fact  that  many
 foreign  shipping  concerns  have  failed
 to  make  deductions  of  income-tax  pay-
 able  by  their  floating  staff  in  our
 country  under  sections  760)  and  8  of
 the  Indian  Income-tax  Act;

 (७)  the  arrears  of  income-tax  pay-
 able  by  such  floating  staff;

 (c)  the  steps,  if  any,  taken  by  Gov-
 ernment  to  realise  such  arrears;  end

 (d)  how  many  foreign  shipping  con-
 cerns  have  agreed  to  pay  off  such
 arrears  and  the  amount  of  arrears
 which  is  expected  to  be  realised?

 The  Deputy  Minister  of  Finanee
 (Sbrimati  Tarkeshwari  Sinha):  (a)
 Foreign  shipping  concerns  whose  ships
 merely  touch  the  Indian  Ports  are
 not  being  called  upon  to  make  deduc-
 tions  of  income-tax  from  the  salaries
 of  their  foreign-based  floating  staff.
 This  Bry  in  consonance  with  inter-
 national  practice  Recently,  however,
 the  question  has  been  raised  whether
 this  practice  is  covered  by  the  law  85
 it  stands  and  the  matter  is  under
 examination
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 {b)  to  (d)  Do  not  arise
 Shri  Sadhan  Gupta:  Was  there  any

 swnquiry  by  the  income-tax  officer  in
 the  shipping  concerns  about  whether
 deductions  have  been  made  and  :f  80,
 is  ४  a  fact  that  the  Bengal  Chamber

 -of  Commerce  raised  serious  objections
 in  the  Board  of  Revenue  and  threaten

 -ed  serious  damage  to  the  port  of  Ca}
 -cutta  and  to  Indian  industries?

 Shrimati  Tarkeshwari  Sinha.  Thc
 Calcutta  income-tax  officers  pointed
 this  out  to  us  and  therefore,  the  whole
 matter  is  under  examination  I  said
 that

 ०688  Shri  Panigrahi. *
 ै)  Shri  S  A  Mehdi.

 Will  the  Muanaster  of  Scientific  Re
 search  and  Cultural  Affairs  be  pleas
 ed  to  state

 (a)  whether  any  Ananciai  allocation
 for  museums  have  been  made  for  the
 period  ‘1959-60,

 (b)  whether  i.equests  from  various
 States  and  museums  have  been  recei\
 ed  by  the  Ministry,  and

 (c)  whether  there  has  been  any
 request  from  Orissa  Government  foi
 any  financial  assistance  for  the  State
 Museum  in  1959-60?

 The  Minister  for  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir)  (a)  and  (7)  Yes,  Sir

 (c)  The  State  Government  have  been
 authorised  to  incur  an  expenditure  not
 exceeding  Rs  66,000  on  the  State
 museums  during  the  current  year

 Shri  Panigrahi.  In  answer  to  (a)  and
 ९9)  the  hon  Minuaster  has  stated  that
 requests  have  been  received  from
 various  State  mureum<  May  I  know
 ‘which  of  the  State  museums  have
 requested  Government  for  financial
 help  and  what  16  the  amount  asked
 for?

 Shri  Bumayan  Mabir:  1६  3६  a  fairl\
 dong  het
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 Shri  Panigrabi:  What  ह ड  the  total
 amount?

 Shri  Humayun  Kabir:  I  think  I  will
 have  to  add  it  up  But  I  may  say  that
 we  have  already  sanctioned  during
 the  current  year  about  Rs,  9  lakhs  to
 State  museums  and  others

 Shri  Panigrahi:  In  answer  to  one  of
 the  previous  question,  the  hon  Munis-
 ter  has  stated  that  an  ad  hoc  grant
 of  Rs  i  lakh  was  given  to  the  Orissa
 State  museum  at  Bhubaneshwar  and
 the  hon  Munister  has  stated  that  fur-
 ther  grants  will  be  considered  May
 I  know  whether  apart  from  Rs  60,000
 further  grants  will  also  be  considered

 Shri  Humayup  Habir:  I  have  already
 stated  Rs  3  lakh  was  given  and  fur-
 ther  grants  will  be  given  when  we
 have  the  necessary  funds

 Shri  A.  Mehdi:  Do  the  Govern-
 ment  intend  to  establish  an  agency
 to  supervise  the  curious  and  other
 things  in  private  collections’

 Shri  Humayun  Kabir:  We  have  a
 Central)  Advisory  Board  of  Museums
 to  go  into  the  question  of  general
 policy  and  I  do  not  think  it  would  he
 desirable  to  set  up  any  Central
 machinery  to  go  into  the  details  about
 particular  items  in  separate  Museums
 in  different  parts  of  the  country

 भी  wo  qo  तारिक  हिन्दुस्तान  में

 बहुत  से  लोगों  के  पास  पुरानी  तवारीक्षी  चीजे
 है  वह  हुकूमत  को  बेची  जाये  इसके  लिये
 भाप  ने  क्‍या  कोई  पालिसी  अझख्त्यार  की
 हैं  जिस को  परसु  किया  जा  रहा  हो

 की  cr  ates  pte  Angle  |

 >it  epee  sorb  द  le  £

 En!  cain  gy  95  ४००३५  ty

 sl  ate  it  ०  wet  US  8s

 te  ७)  ७  17 ह  ह  of  me  ish

 उपाध्यक्ष  महोदम  महा  पर  ग्पूजिनर्म
 मै लने  की बात  है?
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 we  शु  ह्तस्का  उन  चीजों  का

 स्यूजियम  में  लाने  की  बात  हूँ  जो  कि  लोगों
 के  पास  हे  ।

 2)  yee  piste  #  Ute  of  ]
 हक  £  Uy S  ge  a  ob  gf

 [  ue
 थी  हुमायून  कथिर  यह  सवाल  ते

 कहा  पर  उठता  नहीं  हैँ,  लेकिन  में  भानरबल
 मम्बर  को  यहू  बतला  सकता  ह्‌  कि  बाहर  की
 चीजें  खरीदन  के  लिये  एक  ऑार्ट  परचेज
 कमेंटी  हैं  उसके  जरिय  हम  हमशा  यह
 काशिश  करते  हे  कि  ज्यादा  में  ज्यादा  बजे
 करदी  जाय  n

 Shri  S  A  Mehd:  Has  Government
 any  agency  to  take  any  inventory  06
 to  ask  the  private  people  to  give  a
 ist  or  something  of  the  old  things
 that  they  have  collected’

 Shri  Hnmaynp  Kabir  I  have  just
 now  stated  that  we  do  try  to  purchase
 from  private  collections,  but  I  do  not
 think  it  is  possible  to  make  an  inven
 tory  of  all  the  different  items  inal}
 the  different  private  collections

 Soviet  Aid  for  Oil  Exploration
 +

 (  Shri  Achar
 Shri  Narayanankutty  Menon
 Shri  Punnoose

 |  Shri  Ajit  Singh  Sarhadi
 ॥  Pandit  Munishwar  Dutt

 a)  Upadhyay:
 {  Shri  M.  L  Dwivedi
 |  Shri  Hem  Barua:
 |  Shri  P  C  Borooah
 |  Sheri  P  G  Deb

 Will  the  Minister  of  Steel,  Mines
 and  Fuei  be  pleased  to  state

 (a)  whether  anv  agreement  has
 been  concluded  between  India  and
 USSR  for  asmstance  in  exploration
 and  drilling  of  of)  in  India  and

 (9)  7  so  what  is  the  nature  of  the
 agreement?

 The  Minister  ef  Mince  and  Oi)  (Shri
 K.  9.  Malaviya):  (a)  and  (b)  Some
 contracts  have  been  entered  into  with

 the  USSR  authorities  for  the  purchase
 of  drilling  rigs,  accessories  and  other
 equipments  and  assignment  of  the
 Soviet  experts  to  the  0  and  Natural
 Gas  Commission  for  the  execution  of
 some  of  the  projects  being  under-
 taken  by  the  Commission

 Shri  P.  C.  Borooah:  May  |  know
 whether  it  is  a  fact  that  a  Rs  30
 crores  scheme  was  prepared  by  the
 Government  of  India  on  the  advice  of
 the  USSR  experts,  and,  if  so,  the
 amount  that  USSR  has  offered,  and
 whether  they  have  also  offered  any
 technical  collaboration?

 Shri  K.  D  Malaviya:  The  plan  that
 was  prepared  by  the  Onl  and  Natural
 Gas  Commission  with  the  help  of  the
 USSR  experts  in  956  had  no  relaton
 with  the  advances  or  loans  to  be
 advanced  by  that  Government

 Shri  Jaipal  Singh.  Sir,  I  am  subject
 to  correction  by  the  hon  Munster,  but
 the  general  impression  I  have  gained
 so  far  from  his  replies  has  been  to
 the  effect  that  as  far  as  the  publi
 sector  33  concerned

 Mr  Deputy-Speaker.  If  he  puts  his
 question,  perhaps,  he  might  not  re-
 quire  any  correction

 Shri  Jaipal  Singh:  In  regard  to  oi!
 exploration  agreements  I  find  that  he
 treks  only  over  the  red  area,  and  mn
 the  private  sector  there  are  people
 from  the  “blue  area”  I  find  that
 agreements  in  the  public  sector,  whe
 ther  it  38  for  the  purchase  of  eqwp-
 ments  or  whatever  else  it  is,  they  are
 all  with  the  red  area  Is  there  anv
 special  reason  why  other  areas  bave
 been  kept  out  of  at?

 Shri  K.  0  Malaviya.  There  is  no
 special  reason  The  Government  of
 Indis  alwavs  welcome  collaboration  or
 assomation  with  any  party  which
 wants  to  help  us  in  the  oll  explora-
 tion  programmes  within  the  industral
 policy  resolution  Mv  hon  friend  is
 not  perhaps  aware  that  already  some
 nrivate  of]  companies  are  exploring
 for  oi]  in  this  country  The  Assam  Oil
 Company  are  searching  for  oi]  in  As-
 sam  The  Standard  Vacuum  Ont
 Company  are  searching  for  on  in
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 Bengal,  The  Qi  and  Natural  Gas
 Commission  is  searching  for  oil  in  cer-
 tain  other  areas

 Shri  Jaipal  Singh:  I  am  fully  aware
 of  all  the  other  people  in  the  private
 sector,  but  where  the  public  sector  is
 in  action  I  find  that  only  the  Reds
 are  participating  m  it  and  not  others

 Shri  x  D.  Malaviya:  USSR  5  help-
 ing  the  00]  and  Natural  Gas  Commus-
 sion  in  regard  to  the  supply  of  equip
 ment  and  in  regard  to  technical  assis
 tance  and  collaboration  in  technical
 research  It  is  most  welcome  to  us  If
 anybody  else  gives  us  that  aid  that
 too  will  be  welcome  As  a  matter  of
 fact,  the  Americans  and  Germans  are
 helping  us  m  the  matter  of  technical
 advice.

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  Government  is  aware
 that  an  Indian  mechanic  of  Dehra  Dun
 manufactured  a  drill  which  was  ex-
 hibited  m  the  last  exhibition,  and,  if
 so  whether  any  attempt  is  being  made
 to  manufacture  that  drilling  machine
 in  India’

 Shri  K.  D.  Malaviya:  I  am  not  aware
 of  any  Indian  mechanic  manufactuiing
 any  drilling  equipment  A  drilling
 equipment  is  a  complex  of  a  largc
 number  of  machineries  and  parts
 which  may  be  manufactured  m  various
 units  of  this  country  The  whole
 question  is  being  examined,  and  I  am
 quite  confident  that  most  of  it  can  be
 done  here  purely  with  the  help  of  our
 Indian  experts  and  mechanical  engi-
 neers  If  any  designs  and  othe:
 things  are  wanted,  we  shall  surely
 approach  all  other  parties  including
 the  USSR  for  such  help

 Shri  Ramanathan  Chettiar:  Apart
 from  techmcal  assistance,  mav  I  know
 whether  there  is  any  financial  assic-
 tance  from  the  USSR’

 Shri  K.  D.  Malaviya:  So  far  the
 equipments  purchased  from  USSR  are
 under  a  contract  where  certain  condi-
 tiens  of  payment  have  been  laid  down
 If  those  conditions  of  payment  sult  us
 we  can  say  that  there  is  a  certain
 amount  of  assistance
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 ह. ह  है  0,  Beresah:  May  f  know
 at  which  of  the  places  in  the  country
 JuAt  at  present  oil  exploration  and
 éritung  is  going  on  with  Ui  eok-
 laDoration?

 Shri  K  D.  Malaviya:  Drilling  ४  not
 &ing  on  anywhere  with  the  collabora-
 toh  of  USSR  experts  Drilling  and
 oil  exploration  in  the  public  sector  is
 COMpletely  being  handled  by  the  Oil
 nq  Natural  Gas  Commission  of  the
 Government  of  India  We  have  some
 foreign  technicians,  more  especially

 Ussians  and  Rumanians,  who  Rave
 COMe  forward  to  help  us  with  their
 OWn  equipments  and  also  experience

 ै  are  taking  that  experience  im
 Order  to  learn  and  to  advance  our
 Work

 Shri  Joachim  Alva:  Is  it  true  that
 white  equipment  is  forthcoming  there
 9  ho  active  and  swift  programme  for
 drijiing  more  wells  in  the  publie  sec-
 toro

 Shri  K.  D  Malaviya  Perhaps  tae
 heh  Member  has  a  complaint  that
 although  equipments  are  arriving  at
 4  fast  rate  drilling  is  not  going  on  at
 that  proportionate  speed  do  nod
 aCGept  the  situation  as  has  been  made
 out  by  the  hon  Member  As  a  mat
 tet  of  fact,  there  had  been  some  delays \  the  arrival  of  drilling  equ'pments
 When  the  drilling  equipments  arrived
 at  Bombiy  there  were  heavy  rains
 We  are  now  constructmg  roads  and,
 Perhaps,  by  the  end  of  winter  we  shall!
 have  caught  up  with  the  programme

 hri  P.  N.  Singh:  May  I  know  whe-
 ther  the  help  given  by  the  technical
 €Xperts  through  this  agreement  will
 be  utilised  bv  the  Government  in  the
 Public  sector  onlv  or  will  it  aleo  be
 Utihsed  in  the  private  sector?

 bri  K  D.  Malaviya.  The  help
 “ught  by  the  Oi)  and  Natural  Gas
 Commission  will  be  utibsed  by  the
 Cymmission  in  the  public  sector
 Manufacture  of  Trucks  and  Tracters

 691  Shri  Morarka:  Will  the  Minis-
 ‘ey  of  Defence  be  pleased  to  «tate.

 (a)  whether  it  is  a  fact  that  the
 3greements  entere?  into  with  the
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 foreign  firms  for  the  manufacture  of
 frucks  and  tractors  do  not  contain  any
 @rovision  for  the  additional  capital
 that  would  be  required  for  balancing
 the  equipment  in  our  ordnance  fac-

 (b)  i  80,  the  reasons  for  the  same,
 and

 (c)  the  latest  estimates  of  foreign
 exchange  required  for  balancing  the
 equipment?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir

 (b)  A  good  deal  of  the  existing
 plant  and  machinery  in  the  O:dnance
 Factories  is  being  utilised  १0  the
 manufacture  of  trucks  and  tractors
 Some  balancing  plants  are  required
 for  which  provision  has  been  made
 separately.  It  was  neither  necessary
 nor  desirable  to  make  any  provision
 in  the  contract  fe:  additional  capital
 equipment  as  this  was  a  matter  fo
 our  own  technical  experts  to  decide
 Moreover  this  would  have  committed
 the  Government,  to  purchase  these
 equipment  from  the  contractirg  firms
 Under  the  terms  of  the  contract  they
 are  required  to  give  us  technical
 advice  on  the  type  of  machmes  which
 should  be  installed  and  we  875  free  to
 purchase  the  machinery  we  want  from
 other  sources  at  competitive  prices

 (९)  The  foreign  exchange  estimated
 to  be  required  for  these  two  projects
 1s

 Rs  23  lakhs

 Rs  30  lakhs

 Shri  Morarka:  May  !  know  the  total
 amount  spent  so  far  on  this  balancing
 equipment  on  both  the  projects?

 Shri  Krishna  Menon.  I!  havc  given
 the  total  provision  Sir,  I  have  not  got
 the  up-to  date  figures  as  to  how  much
 has  come  in_  I  think  some  of  it  has
 come

 Shri  Morarka:  Is  it  not  a  fact  that
 soon  after  signing  this  agreement  the
 Japanese  firm  increased  the  price  of
 tractors  and  that  is  going  to  cost  us
 a  crore  of  rupees  more

 (l)  Tiuck  project

 (2)  Tractor  project
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 Shri  Krishea  Menon:  It  is  net  a  fact,
 so  far  as  I  know.  This  is  the  first
 tame  I  have  heard  of  :t  I  shall  look
 into  it

 Shri  Morarka:  May  I  know  the
 price  of  the  “Saktiuman”  produced  by
 the  Defence  Ministry,  and  how  many
 “Saktumans”  have  been  produced  so
 far?

 Shri  Krishna  Menon:  That  does  not
 arise  from  this  question

 Shri  Sinhasan  Singh:  May  I  know
 the  nature  of  the  tractors  that  are
 going  to  be  manufactured  and  the
 lowest  cost  that  will  be  incurred  for
 army  requirements?

 Shri  Krishna  Menon:  These  arrange-
 ments  are  for  the  productnon  of  four
 types  of  tractors  primarily  required
 fo.  army  purposes  The  first  instal-
 ment  of  the  equipment  has  gone  to
 the  Rehabilitation  Moimstry  The
 main  manufacture  35  of  the  large  types,
 and  I  believe  there  are  quite  a  num-
 ber  of  others  also  In  regard  to  the
 details—this  question  relates  to  de-
 tails—I  will  be  glad  to  place  a  paper
 on  the  Table  of  the  House

 Shri  Morarka:  May  I  know  whethe
 there  has  been  any  increase  in  the
 price  of  tractors  by  the  Japavese  firm
 after  the  signing  of  this  agreement?

 Shr:  Krishna  Menon:  No  contract
 that  5  signed  can  be  altered  without
 revision  of  the  contract

 Central  Economy  Board

 4
 (  Shri  Ram  Krishan  Gupta:

 |  Shrimati  Da  Palchoudhari:
 Shri  Assar:

 695.  <  Shri  s.  M.  Banerjee:
 Dr.  Ram  Subhag  Singh:
 Shri  Pahadia:

 {Shri  Sinhasan  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Economy  Board  of  the  Gov-
 ernment  of  India  has  made  certain
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 eouggettions  to  ail  Ministries  in  res-
 pect  of  better  and  more  economical
 méthods  of  work;

 (b)  if  so,  brief  details  of  the  sug-
 gestions;  and

 (c)  whether  they  have  been  given
 effect  to?

 The  Depaty  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)  to
 (९)  The  Economy  Board  has  advised
 the  Ministries  to  formulate  a  program-
 me  of  studies  covering  a  period  of
 three  months  commencing  from  the
 ist  July,  ‘1959,  of  selected  sector.  of
 their  respective  organisations  with
 a  view  to  finding  out  better  methods
 of  doing  work  and  thereby  securing
 economy.  A  few  illustrative  examples
 ot  Yne  xmprovements  m  ine  meinods
 of  work  suggested  by  the  Special  Re-
 organisation  Unit  in  the  orgemisations
 which  they  have  so  far  examined,  have
 also  been  forwarded  to  the  Ministries
 for  guidance  It  is  expected  tnat
 Ministries  would  have  commenced
 their  studies  by  now  The  results  of
 the  proposed  studies  are  expected  to
 be  available  only  after  a  few  months

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  all  the  ministries  have
 followed  these  suggestions?

 Shrimati  Tarkeshwari  Sinha:  Yes,
 Sir.

 Shri  Ramanathan  Chettiar:  May  !
 know  what  is  the  expenditure  incur-
 red  on  account  of  the  Central  Econo-
 my  Board  since  its  inception  in  19557

 Shrimati  Tarkeshwari  Sinha:  The
 Economy  Board  is  part  of  the  Minis-
 try.  The  Cabinet  Secretary  is  the
 Chairman,  and  certain  officers  of  the
 Ministry  concerned  which  3  under
 examination  together  constitute  the
 members  of  the  Board,  and  so  the
 expenditure  35  part  of  the  Minustry’s
 expenditure

 Shri  Ramanathan  Chettiar:  What  is
 the  expenditure?

 Shrimati  Tarkeshwari  Sinha:  I  said
 it  is  part  of  the  expend:ture

 Ghri  Hatieh  Chandra  Mathar:  May  3
 xnow  the  estimated  savings  in  all  the
 ministries  put  together  in  the  light  of
 the  experience  gained  in  some  of  the
 Ministries  where  this  question  has
 peen  examined?

 Shrimati  Tarkeshwari  Sinha:  As  I
 have  said,  this  Board  has  only  recent-
 ly  forwarded  a  note  to  the  various
 Ministries  to  have  special  examunation,
 ard  definite  results  will  be  shown
 orly  after  a  few  months

 Shri  Harish  Chandra  Mathur:  This
 Beard  has  been  functioning  for  quite
 a  long  time  and  it  has  given  certain
 reports  in  respect  of  the  Ministries
 where  it  had  conducted  certain  exam-
 nations  already  May  I  know  if,  in
 Ye  ाइपी,  vi  ‘tine  experience  game’  ‘Mm
 those  Ministries,  any  estimate  could
 be  given  of  the  saving  which  is  likely
 to  be  expected—whether  it  35  about  20
 per  cent  or  something  like  that?

 Shrimati  Tarkeshwari  Sinha:  I  can-
 not  give  the  percentage,  but  certainly
 savings  will  be  there

 tt  विभूति  मिथ  यह  बोर्ड  देखता  हूं
 कि  कितने  आदमी  कम  किये  जा  सकते

 हैं  और  कितना  पैसा  बचेगा  ।  में  जानना
 अंहता  हु  कि  जो  इसके  मिनिस्टर  इनचार्ज  &
 पा  कभी  वे  भी  मुलाहिजा  फरमाते  हैँ  कि
 बीड  की  रिपार्ट  कहा  तक  सही  है  श्र
 कहा  तक  गलत  हैँ  श्रौर  कितनी  कमी  हो
 सकिती  है  ?

 खपत  तारकेइबरी  सिन्हा  इसके  तो  सभी
 मिनिस्टरान  इनचार्ज  ह  1

 Shri  Tyagi:  As  this  matter  pertains
 to  economy  m  expenditure  in  which
 the  whole  Parliaments  interested,
 may  I  know  if  the  Government  would
 be  Pleased  to  place  a  copy  of  the
 report  of  this  Board  before  Parliament
 so  that  the  Members  may  also  study
 as  to  what  the  proposals  are?

 Shrimat{  Tarkeshwari  Sinha:  This  is
 a  departmental  report  covering  the
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 day-to-day  activities  of  the  depart-
 ment  and  it  will  not  be  possuble  to
 lay  the  report  on  the  Table  of  the
 House.

 Shri  Tyagi:  I  just  want  to  raise
 one  question  It  is  for  Parliament  to
 sanction  the  expenditure  for  employ-
 ment  of  personnel  in  the  Government
 of  India  and,  therefore,  if  there  is  any
 committee  which  makes  any  recom-
 mendation  in  regard  to  the  reduction
 of  persons  there  should  be  nothing
 agaimst  public  interest,  if  Parlament
 us  taken  into  confidence,  in  laying  it
 on  the  Table  of  the  House

 Mr  Deputy-Speaker-  Next  ques-
 ton

 Shri  Tyagi:  I  beg  your  pardon,  my
 question  is  not  answered

 Mr  Deputy-Speaker:  The  hon
 Member  has  put  the  question,  and  the
 hon  Minister  has  answered  that  they
 are  day-to-day  details  of  admunistra-
 tion,  they  take  decisions  every  day
 and  therefore  there  :s  nothing  that  has
 to  be  placed  before  Parliament  The
 hon  Member  argues  that  it  As,  very
 important  and  because  Parliament
 sanctions  the  grants  ,it  should  be
 placed  on  the  Table  of  the  House  If
 there  is  a  dispute  or  controversy
 about  it,  it  can  be  settled  in  any  other
 manne:,  but  the  Question  Hour  is  not
 the  time  for  it

 Shri  Tyagi.  I  wanted  to  bring  to
 your  notice  that  I  did  not  want  the
 day  to-day  administration  report  or
 anything  like  that  This  Board  was
 appointed  to  report  on  all  the  Munis-~
 tries  and  it  has  reported  I  wanted  to
 know  what  that  report  55

 Mr  Deputy-Speaker:  The  answer
 has  been  given  What  can  I  do?
 Should  I  ask  her  to  place  the  report on  the  Table  of  the  House?”

 Shri  Tyagi:  I  should  think  so,
 because  it  s  our  first  concern

 Mr,  Deputy-Speaker:  I  am  afraid
 that  is  not  possible  just  now
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 +696.  Shri  N.  R.  Munisamy:  Will  the
 Minister  of  Steel,  Mines  and  Puel  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Geolo-
 gical  Survey  of  India  will  undertake
 gravity  and  magnetic  survey  between
 600  and  4000  sq  mules  in  the  Cauvery
 Basm  and  neighbouring  areas  in
 Madras  State  during  ‘1959-60  season,

 (9)  7  so,  when  exactly,
 (c)  whether  the  survey  8  all  com-

 prehensive  or  concerns  only  to  parti-
 cular  set  of  work;  and

 (d)  whether  preliminary  work  has
 commenced?

 The  Parliamentary  Secretary  to
 the  Minister  of  Steel,  Mines  and  Fuel
 (Shr,  Gajendra  Prasad  Sinha):  (a),
 (b)  and  (d)  The  Geological  Survey
 of  India  has  carried  out  reconnaissance
 gravity  and  magnetic  surveys  in  the
 eastern  coastal  sedimentary  areas  of
 Madras  between  the  Cauvery  river  in
 the  north  and  the  Palk  Strait  in  the
 south  including.  the  Tanjore  basin,
 covering  an  area  of  roughly  3000  sq
 mile,  Detailed  gravity  and  magnetic
 observations  have  been  completed
 over  an  area  of  about  300  sq  miles  in
 the  Tanjore  basin  in  the  coastal  area
 to  south  of  the  Cauvery  rive:  The
 work  is  still  in  progress  and  will  be
 continued  in  1959-60

 (c)  The  objects  of  the  survey  are
 the  systematic  stratigraphic  and
 structural  studies  of  the  sedimentary
 bacins,  as  well  as  assessing  the  ground
 water  potentialities  and  the  location of  additional  lignite  beds  in  this  area

 Shri  N  R.  Muniswamy:  May  I  know
 whether  :f  the  survey  js  fruitful,  the
 Government  proposes  to  have,  any
 agreement  with  any  country  for
 technical  assistance  and  collaboration?

 Shri  Gajendra  Prasad  Sinha:  The
 matter  is  still  under  investigation  by
 the  Geological  Survey  of  India  So,
 the  queetion  of  possibility  of  any
 collaboration  with  foreign  technicians
 does  not  arise
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 Shri  N.  R.  Muniswamy:  May  I  know
 ~whether  in  the  survey  any  mdication
 has  been  shown  as  regards  the  exist-
 ence  of  0९

 The  Minister  of  Mines  and  Oil
 4Shri  K  D  Malaviya):  The  geophysi-
 cal  investigations  that  are  now  being
 carried  out  by  the  Geological  Sarvey
 of  India  have  indicated  some  thickness
 of  sedimentary  rocks  and  these  may
 be  of  some  interest  for  0०7  also

 Shri  Ramanathan  Chettiar:  May  I
 know  whether,  as  a  result  of  the  sur-
 vey  7  the  Cauvery  basin  and  oi!  has
 Been  found  by  the  geological  experts?

 Shri  K  D  Malaviya'  No,  Sir  Not
 yet

 Shri  Achar:  May  I  know  whether
 the  survey  is  made  only  m  Tanjore
 or  whether  it  covers  the  entire  Cau-
 very  basin  including  the  Mysore
 State?

 rt  K  D  Malaviya:  The  idea  ts
 to  cover  the  entire  Cauvery  basin
 from  the  point  of  view  of  oi]  prospect
 sng  and  other  objects  also

 NC.C  Camp  at  Almora
 Shri  Birbal  Singh  जा  the

 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  it  35  a  fact  that  on  the
 2list  May,  959  in  a  Combineg  Cadet
 and  Social  Service  Camp  of  No  6
 Circle,  National  Cadet  Corps  at
 Hawalbagh,  Almora,  the  cadets  of
 Jaunpur  Independent  Company
 National  Cadet  Corps  were  attacked
 by  the  cadets  of  8rd  UP  Battalion
 National  Cadet  Corps,  Agra,

 (b)  whether  any  enquiry  was  held
 an  this  matter,

 (c)  whether  the  report  of  the  en-
 quiry  will  be  laid  on  the  Table,

 (8)  what  action  was  taken  by  the
 officers  concerned  in  this  matter,  and

 (e)  what  steps  have  been  taken  to
 -prevent  a  recurrence  of  such  incidents
 in  the  camps  m  future?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir.

 (b)  Yeo,  Sir.

 (c)  No,  Sir

 (d)  Immediate  action  was  taken  by
 the  officers  to  render  first  aid  to  the
 injured  cadets  and  apprehend  the
 culprits

 (e)  Disciphnary  action  is  bemg
 taken  against  those  responsible  for  the
 incident  Suitable  instructions  have
 also  been  issued  for  increasing  securi-
 ty  measures  in  camps  with  a  view  to
 preventing  recurrence  of  such  ncl-
 dents

 Shri  Birbal  Singh’  May  I  know
 what  punishment  has  been  given  to
 those  responsible  for  these  acts?

 Sardar  Majithia:  As  a  result  of  the
 enquiry,  42  cadets  who  have  been
 identified  have  been  dismissed  and  an
 additional  number  of  17  people  have
 also  been  dismissed  from  the  3rd  UP
 Battahon  and  the  NCC  Camp  Two
 NCC  officers  who  were  at  fault  have
 also  been  dismissed  Action  is  being
 taken  in  the  case  of  other  regular
 officers  who  did  not  discharge  their
 duties  properly  °

 Shri  Joachim  Alva:  May  I  know
 why  the  report  of  the  enquiry  about
 the  NCC  boys  could  not  be  placed
 on  the  Table  of  the  House?  May  I
 know  in  what  way  does  it  affect  the
 security  of  the  nation?

 Sardar  Majithia:  It  :s  not  a  ques-
 tion  of  that  The  boys  had  some  tough
 words  to  begin  with  and  it  was
 followed  by  stone-throwing  That  was
 how  this  incident  happened

 Naval  Architects

 *700  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  there
 is  an  acute  shortage  of  Naval  Archi-
 tects  in  India,  and
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 (bd)  if  so,  nature  of  steps  taken  to
 make  up  this  shortage?

 The  Minister  of  Scientific  Research
 and  Cultural  Affatrs  (Shri  Humayun
 Kabir):  (a)  No,  Sir.

 &b)  Does  not  arise.

 Shri  Ram  Krishan  Gup‘a:  May  I
 know  the  total  amount  spent  for  get-
 ting  them  from  foreign  countries?

 Shrj  Humayun  Kabir:  That  ques-
 tion  does  not  arise  out  of  this  I  can
 give  the  particulars  about  the  train-
 ing  facihties  in  the  country

 Shri  Joachim  Alva:  Has  the  hon
 Minister  made  an  enquiry  as  to  the
 number  of  naval  architects  in_  this
 country  and  whether  some  of  them
 have  left  jobs  in  Government  service
 because  their  pay  and  emoluments
 were  not  sufficient  and  they  have
 joined  foreign  firms  in  Calcutta?

 Shri  Humayun  Kabir:  That  ques-
 tion  does  not  arise  out  of  this

 Mr  Deputy-Speaker:  Theat  w  not
 relevant  here

 Pipe  Fabricating  Plant

 Shri  S  C  Samanta’
 Shri  Subodh  Hansda:

 7702,  4
 Shri  UL  Patil:
 Shri  Ram  Krishan  Gupta:

 |
 Shri  D  C  Sharma:
 Shri  Sarju  Pandev:

 |  Shri  Raghunath  Singh:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 3548  on  the  30th  March,  959  and
 state:

 |

 Shri  Vajpayee:

 (a)  whether  a  Pipe  Fabricating
 Plant  in  the  Public  Sector  has  been
 set  up;

 (b)  if  so,  when  and  where,

 (c)  what  would  be  its  capacity;
 (d)  the  estimated  cost  involved;
 wal  Ls—2.
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 (e)  whether  an  agreement  has  been
 entered  into  with  M.A.N.,  West  Ger-
 many  in  this  behalf;  and

 (f)  if  so,  the  details  thereof?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (f).  An  agreement  was  concluded  on
 8th  April,  959  by  Hindustan  Steel
 Ltd.  with  Messrs.  Mannesmann  Ex-
 port  GmbH,  Dusseldorf,  West  Ger-
 many  for  the  design,  supply,  erection
 and  putting  into.  operation  of  an
 Electric  Resistance  welded  Pipe  Plant
 at  Rourkela.  The  plant  will  produce
 pipes  with  outside  diameter  ranging
 from  8-5/8"  to  20”,  The  capacity
 will  be  between  8,600  and  31,000  tons
 per  month,  depending  on  the  size  and
 specification  of  the  pipes.  According
 to  the  agreement  Messrs  Mannes-
 mann  will  design,  supply,  erect  and
 deliver  to  Hindustan  Stee]  the  entire
 piant  in  working  condition.  The  plant
 i.  estimated  to  cost  about  Rs  400
 lakhs  The  Plant  is  expected  to  be
 completely  erected  by  the  Ist  Septem-
 ber,  960

 Shri  Vajpayee:  What  is  the  total
 iequircment  of  these  pipes  at  present?
 Will  the  plant  be  able  to  meet  that
 Lequirement?

 Sardar  Swaran  Singh:  The  immce-
 diate  requirement,  arc  in  relation  to
 the  pipeline  that  is  sought  to  be  put
 ह  to  feed  the  two  publi  sector
 lchnetics  at  Gauhati  and  Baraun:  and
 ta  connect  these  refineries  with  the
 or  fields  m  Naharkatrya  The  plant
 will  not  be  able  to  supply  the  first
 requirements  and  an  order  for  about
 35,000  tons  or  so  has  already  been
 placed  on  a  foreign  firm  But  the
 balance  of  the  requirements—roughly
 it  may  be  more  than  50,000  tons  or
 so  will  be  met  by  this  plant

 Shri‘*Jaipal  Singh:  Since  this  plunt
 will  meet  the  requirements  of  pipe-
 lines  for  Gauhati  and  Barauni
 refineries,  can  we  have  some  idea  as
 to  when  production  will  begin?  दि. 1!
 the  pipes  be  available  by  the  time
 Barauni  is  ready?
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 Shri  C.  D.  Pande:  In  view  of  the
 fact  that  the  hon  Minister  has  said
 that  this  factory  will  be  in  operation
 by  the  end  of  960  and  the  pipes  for
 Barauni  and  Gauhati  will  not  be
 required  by  1961,  may  I  know  why
 this  additional  order  has  been  placed
 in  Rumania  for  the  pipes?

 Sardar  Swaran  Singh:  No  order
 has  been  placed  in  Rumania.  7  think
 there  ig  some  confusion  there.  I  said,
 for  the  first  stage  of  the  pipeline,  an
 order  has  been  placed  on  a  foreign
 firm.  It  is  not  in  Rumania;  it  is  with
 a  British  firm,  It  has  been  calculated
 that  only  that  much  order  has  been
 placed  which  is  reqmred  to  be  used
 for  constructing  that  pipeline  before
 our  own  p-pes  are  ready,  so  that  the
 actual  production  at  Gauhati  may  not
 be  behind  the  schedule.  So,  only  the
 pipes  required  for  the  first  leg  have
 been  ordered.

 Shri  Braj  Raj  Singh:  May  |  know
 the  name  of  the  Bnitish  firm  with
 whom  the  order  has  been  placed?

 Sardar  Swaran  Singh:  The  order
 has  been  placed  by  Oil  India  Limited
 I  am  afraid  I  do  not  know  the  name
 of  that  firm,

 The  Minister  of  Mines  and  Oil  (Shri
 K.  9.  Malaviya):  The  Assam  0
 Company,  who  are  partners  for  this
 project  for  laying  down  the  pipes,
 have  taken  upon  themselves  the  res-
 ponsibihty  of  supplying  the  pipes  for
 the  first  leg,  as  mentioned  by  my
 colleague.  It  is  they  who  will  select
 the  party  and  they  will  be  held  res-
 ponsible  for  this.

 Shri  Narayanankutty  Menon:  Before
 entrusting  the  whole  mission  of  pur-
 chasing  pipelines  to  the  Assam  Oil
 Company,  may  I  know  whether  the
 Oll  India  Limited  have  taken  care  to
 see  that  these  pipelines  are  purchased

 at  an  advantageous  price  in  compari-
 son  +o  international  market?

 Sart  K,  D.  Malaviya:  These  ques-
 tions  will  obviously  be  examined  by
 Oil  India  Limited;  we  shall  see  that
 the  pipes  that  are  supplied  are  compe-
 titive  in  price.

 Shri  K.  N.  Pandey:  What  will  be
 the  total  cost  of  these  pipes  which
 are  being  imported  from  foreign
 countries?  if  the  amount  is  so  huge, did  we  take  any  steps  to  see  that  the
 pipes  can  be  made  here?

 Sardar  Swaran  Singh:  The  estab-
 lishment  of  the  plant  is  a  very  tangi- ble  step  in  that  direction  But  when
 you  establish  a  mill,  it  takes  some
 fume.  It  has  to  be  weigheg  whether
 we  could  wait  for  the  refinery  to  go into  production  mainly  for  the  satis-
 faction  that  we  supply  our  own  Pipes. The  actual  loss  to  the  country  will  be
 much  higher  if  the  production  of  the
 petroleum  products  from  the  refineries
 78  postponed  by  a  year  or  so,  merely because  you  want  to  use  your  own
 pipes.

 Shri  है  0  Borooah:  The  hon  Minis-
 ter  has  said  the  Assam  Oil  Company will  take  the  responsibility  for  laying down  the  pipes  May  I  know  who
 will  bear  the  cost  of  the  Pipelines  for
 the  oil  fields  to  Gauhati  and  Barauni?

 Sardar  Swaran  Singh:  Obviously those  who  are  setting  up  the  pipeline will  bear  the  cost.  The  pipeline  is
 being  set  up  by  Oil  Inda  Limited, which  is  a  joint  venture  between  the Assam  Oil  Company  and  the  Govern-
 ment  of  India.

 Shri  Jaipal  Singh:  In  view  of  the
 fact  that  oil  was  struck  in  the
 Naharkatiya  area  as  far  back  as  1953, 54,  may  I  know  why  there  has  been
 this  delay  in  regard  to  the  supply— whether  extraneous  or  internal—of
 the  pipelines?  When  did  the  Assam
 Oil  Company  first  think  of  buying  the
 pipeline?

 Shri  है,  D.  Malaviya:  Oi]  was  struck
 sometime  in  955  and  oll  is  still  being
 established.  It  takes  two,  three  or



 to  exploit  this  oi].  There  was  no
 delay  caused  by  any  party.

 Orissa  Mining  Corporation
 7104.  Shri  Panigrahi:  Wil  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3365,  on  the
 2ist  April,  959  anq  state:

 (a)  whether  the  Orissa  Mining
 Corporation  has  examined  the  various
 ore  deposits  in  various  parts  of  Orissa;
 and

 (6)°  wiettier  fie  Cdérporauon  ras
 been  able  to  ascertain  the  possibilities
 of  ther  development  in  the  public
 sector?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mineg  and  Fuel
 (Shri  Gajendrg  Prasad  Sinha):  (a)
 Some  areas  in  Keonjhar,  Dhenkanal,
 Kalahandi,  Sundergarh  and  Mayur-
 bhan)  Districts  in  Orissa  have  been
 prospected  by  the  Orissa  Mining
 Corporation

 (b)  The  Corporation  has  been  able
 to  locate  some  suitable  areas  for  ex-
 ploitation  and  applications  for  grant  of
 concessions  over  them  have  been  made
 ta  the  Government  of  Orissa

 Shri  Panigrahi:  May  I  know  whether
 the  Orissa  Mining  Corporation  has
 applied  for  any  lease  in  the  Sukinda
 iron  ore  mining  area  in  Orissa?
 Besides  the  Orissa  Mining  Corpora-
 tion,  may  I  know  whether  any  other
 application  for  lease  is  pending  with
 the  Government?

 Shri  है,  D.  Malaviya:  Certain  areas
 are  mentioned  in  my  note  and  I  can
 mention  all  those  five  areas.  I  do  not
 know  whether  Sukinda  is  there  or
 not.  The  five  areas  are  Dubna,
 Siddhamath,  Tomka,  Baitranda  and
 Ekdalpahar,

 Mr.  Deputy-Speaker:  The  question
 hour  is  over.

 Will  the  Minister  of  Defence  be
 Pleased  to  refer  to  the  reply  given  to

 82500  Question  No.  969  on  the  2ist
 APN},  959  and  state:

 (९)  whether  trials  have  been  com-
 Pleteg  for  the  manufacture  of  the  two
 s€@ler  ght  aircraft  ‘Pushpak’;

 a)  whether  the  issue  of  type  certi-
 ficates  has  been  finally  decided;  and

 (९)  whether  Government  have  ex-
 Whee  snes  wmarkels  for  Bre  air
 craths

 The  Deputy  Minister  of  Defence
 (Saigay  Majithta):  (a)  Yes,  Sir.

 (ky  Yes:  the  *Pushpak’  MKI  has
 beer,  awarded  a  type  certificate

 (C)  The  aircraft  has  been  developed
 bY  the  Hindustan  Aircraft  Ltd.  It  is
 for  them  to  explore  markets  for  the
 AITCh  pet

 Steel  Production

 “bag,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pl€ased  to  state:

 (9)  how  far  the  targets  of  steel
 Production  for  the  Second  Five  Year

 lax,  period  in  the  public  and  private
 sectors  have  been  achieved  so  far,
 S€Parately;  and

 (hy  whether  any  shortfall  in  the
 target  of  production  is  anticipated?

 The  Minister  of  Steel,  Mines  and
 Fue)  (Sardar  Swaran  Singh):  (a)  A
 MAJor  part  of  the  expansion  pro-
 8Talymes  of  the  steel  works  in  the
 PTlVate  sector,  at  Jamshedpur  and

 pur,  has  been  completed.  The
 €XP4nsion  in  all  respects  is  likely  to
 be  Completed  before  the  end  of  1959.
 The  frst  iron  producing  units  at
 Rou;yeia  and  Bhilai  have  been  com-

 loned.  Production  of  steel  ingots
 at  ourkela  has  also  started.
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 (b)  It  is  expected  that  the  planned
 ty  will  be  set  up  within  the

 Second  Five  Year  Plan  period  The
 Works  are,  however,  likely  to  take
 some  time  in  reaching  the  rated
 capacity

 Gold  in  Raichur

 °684,  Shri  Shivananjappa  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  con-
 sequent  on  the  re-discovery  of  an  old
 shaft,  the  prospects  of  gold  mining  in
 Hatt.  in  Raichur  District  Mysore
 State  have  :mproved,  and

 (b)  7  so,  what  steps  the  Govern-
 ment  of  India  and  Mysore  have  taken
 to  accelerate  the  production  of  gold
 in  Hatt:  mines?

 The  Minister  of  Mines  and  Oil  (Sbri
 K  D  Malaviya)  (a)  Yes  Sir

 (b)  To  accclerate  the  production  of
 gold  in  Hatt:  mincs  the  Strte  Gov
 ernment  drew  up  a  plan  for  furthe:
 exploration  development  and  expin-
 sion  of  the  mines  with  a  view  to  reach
 ultimately  an  output  of  000  tons  of
 ore  per  dav  A  sum  of  Rs  80  lakhs
 has  been  allocated  for  the  scheme  dur-
 ing  the  Second  Five  Ycar  Plan  as  loin
 assis‘ance  to  State  Government  So
 far  Rs  3]  lakhs  have  been  granted
 as  Joan  Rs  74  lakhs  in  ‘1957-58  and
 Rs  27  lakhs  m  958  59

 Supply  of  Power  from  Rihand  Dam  to
 Madhya  Pradesh

 (  Shri  Vidya  Charan  Shukla
 *687  Shri  Sarju  Pandey

 Shrimati  Mafida  Ah!

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  35  on  the
 एफ  February,  959  and  state  whether
 any  decision  has  since  been  taken  by
 the  Central  Zonal  Council  m_  regard
 to  the  supply  of  hydro-electric  power
 from  Rihand  Dam  to  Madhya  Pra-
 desh?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar)-  The
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 position  remains  the  same  af  last
 ststed  in  the  House  on  70  February,
 959

 Pakistani  Infiltration  into  Katch

 »690,  Shri  Khimji:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  infil-
 tration  of  people  without  passports
 in  the  District  of  Kutch  in  the  Bombay
 State  from  West  Pakistan  has  increas-
 ed  in  recent  months,

 (b)  38  it  also  &  fact  that  many
 Pakistanis,  who  entered  Kutch  with
 passports,  have  remained  m  Kutch  in
 spite  of  the  fact  that  the  period  of
 their  validity  has  expired  and

 (९)  af  so,  the  steps  taken  so  far  for
 the  repatriation  of  those  whose  period
 of  stav  has  expired  and  those  who
 have  entered  without  passports,  and
 also  to  stop  the  entry  into  Kutch  of
 unauthorised  persons  from  West
 Pakistan?

 The  Minister  of  Home  Affairs  (Shri
 G  B  Pant)  (a)  Yes  There  has  been
 a  shght  increase

 (b)  Yes

 (c)  Those  who  have  entered  with-
 out  passports  or  have  overstayed  the
 authorised  period  of  their  residence
 are  being  prosecutcd  Some  of  them
 hive  also  been  deported

 The  question  what  further  steps  can
 be  taken  to  stop  the  cntrv  of  unautho-
 mised  persons  is  being  taken  up  with
 {he  State  Government

 साउथ  ब्लाक,  नई  विल्‍लो  से  शराब  की
 चोरी

 +६६२  भी  भक्‍त  दर्शन  क्या  प्रतिरक्षा
 मत्री  ११  अप्रैल  १६५९  के  ताराकित  प्रश्न
 सख्या  १७७७  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  क्रप।  करेगे  कि

 (क)  क्‍या  नई  दिल्‍ली  के  साउथ  ब्लाक
 में  शराब  की  चोरी  के  बारे  में  जांच  इस  बीच

 पूरी हो  गईं  है,
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 (w)  यदि  हा,  तो  जाच-पढ़ताल  का
 क्या  परिणाम  निकला  हैँ,  और

 दायक.

 (ग)  जाब  के  आधार  पर  आगे  बया

 कार्यवाही  की  जा  रही  हूं?

 प्रतिरक्षा  उपसंत्री  (सरदार  मजीठिया)  :

 (क)  जी  हां।

 (ख)  तथा  (ग)  पोलीस  अधिकारियों
 ले दाराथ  बेचन  पर  लगाए  गए  व्णक्ति  पर
 फोजदारी  मुकदमा  चला  रखा  है,  और  इसलिय
 मामला  कानून के  भ्रधीन  चला  गया  हुआ्ना  है  ।

 Suppression  of  Immoral]  Traffic  in
 Women  and  Girls  Act,  956

 *693  Shri  Keshava:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state

 (a)  the  steps  taken  to  enforce  the
 Suppression  of  Immora!  ‘Traffic  in
 Women  and  Girls  Act,  956  which
 came  into  force  reccntly,  and

 (b)  the  number  of  cases  launched
 under  this  Act  so  far?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  A  majo-
 rity  of  State  Governments  and  Ad-
 ministrations  of  Union  Territories
 have  made  rules  fo:  carrying  out  the
 purposes  of  the  Act,  established  pro-
 tective  homes  and  appointed  spccial
 police  officers  for  dealing  with  offences
 under  the  Act

 (b)  A  statement  containing  the
 information  70  possession  of  the  Gov-
 ernment  3१  laid  on  the  Table  of  the
 House  [See  Appendix  II,  annexurc
 No  28]

 Exploration  of  New  Oil  Fields

 “B94  f  Shri  M  R  Krishna:
 \  Shri  Hem  Ra):

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state

 (a)  whether  Government  have  en-
 tered  into  agreements  with  private
 agencies  to  explore  new  oil-flelds  in
 the  country;

 (b)  how  many  parties  have  agreed
 to  enter  into  agreement  and  how  many
 have  been  approached;  and

 (c)  what  are  the  broad  conditions
 of  this  agreement?

 The  Minister  of  Mines  and  जा  (Shri
 K.  D.  Malaviya).  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise

 Manganese  Ore  Deposits  in  Ratnagiri

 *gp7.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  very
 promising  deposits  of  manganese  ore
 have  been  found  in  the  Ratnagiri
 Distiict  of  Bombay  State,  and

 (b)  if  so,  whether  7  will  be  econo-
 mical  to  exploit  the  same?

 The  Minister  of  Mines  and  Oi]  (Shri
 K  D  Malaviya):  (a)  and  (b)  Manga-
 nese  ore  occurs  in  the  Banda  region
 of  Sawantwadi  tehsil  of  Ratnagin
 District  None  of  the  deposits  are,
 however,  considered  to  be  of  a  grade
 high  enough  to  be  of’any  immediate
 economic  value

 Interest  Rates  on  Loans
 *698  Shri  Pahadia:  Will  the  Munis-

 ter  of  Finance  be  pleased  to  state
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  revised  their  policy  re-
 garding  the  rate  of  interest  charged
 on  loan  to  various  boards  and  insti-
 tutions,  and

 (b) 4  so,  the  details  thereof?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha)  (a)
 No  Sir

 (b)  Does  not  arise

 Study  of  South  Indian  Languages

 f  Shri  D.  C  Sharma:
 ‘Shri  Bhakt  Darshan;

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  805  on  the

 *70l.
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 2nd  March,  ‘1959,  and  state  the  further
 progress  made  in  making  arrange-
 ments  for  the  study  of  South  Indian
 Languages  im  the  Universities  of
 North  India?

 The  Minister  of  Education  (Dr
 XK.  L  Shrimali):  A  statement  giving
 the  requisite  information  35  laid  on
 the  Table  of  the  Sabha  [See  Appen-
 dix  TI,  annexure  No  29  ]

 Rowers  ef  Cellector  of  Customs  te
 impose  Penalties  ७

 103  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  whether  it  ts  a  fact  that  nm  a
 cS a  rethuting?  vo  umpostituir  ur?  co  per
 alty  of  Rs  4  lakhs  by  an  Additional
 Collector  of  Customs  on  a  party  un-
 der  section  ‘167(8)  of  the  Sea  Customs
 Act,  the  Bombay  High  Court  has  held
 that  the  Colector  of  Customs  has  no
 jurisdiction  to  impose  a  penalty  ex-
 ceeding  Rs  1,000,  and

 (b)  if  so,  whether  its  implications
 have  been  considered  by  Government?

 The  Deputy  Mnunister  of  Finance
 (Shri  B.  R.  Bhagat):  A  statement  is
 laid  on  the  Tabie  of  the  Sabha

 STATEMENT

 (a)  Yes,  Sir  In  the  case  of  Hamad
 Sultan  Vs  M  G  Abrol  and  another
 in  which  the  Additional  Collector  of
 Customs  had  imposed  a  penalty  of
 Rs  4  lakhs  under  Sec  ‘167(8)  of  the
 Sea  Customs  Act,  the  Bombay  High
 Court  held  that  under  that  section  the
 Collector  of  Customs  had  n@  jurisdic-
 tion  to  impose  a  penalty  exceeding
 Rs  000  An  appeal  was  filed  against
 the  aforesaid  judgment  but  a  Division
 Bench  of  the  Bombay  High  Court  has
 confirmed  the  view  taken  by  the  ori-
 ginal  court

 (b)  As  a  different  view  had  been
 expressed  in  certain  other  legal  pro-
 nouncements,  and  the  matter  was  of
 some  importance,  3t  has  been  decided
 to  file  an  appeal  in  the  Supreme
 Court.  A  petition  for  leave  to  appeal
 to  the  Supreme  Court  has  been  ad-
 mitted  by  the  Bombay  High  Court  on
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 ३२-१-१959,  and  disposal  of  the  petition
 ‘3  now  awaited.

 Indian  Art  Exhibition  in  Malaya
 *%e5  Shri  Raghunath  Singh:  Will

 the  Minister  of  Selentific  Research  and
 Cultural  Affairs  be  pleased  to  state
 Whether  :t  is  a  fact  that  the  Gov-
 ‘rnment  of  Malaya  have  invited  India
 to  exhibit  a  small  collection  of  Indian
 Art  consisting  of  medieval  and  con-
 temporary  paintings  and  sculptures?

 The  Minister  of  Scientific  Research
 And  Cultural  Affairs  (Shri  Humayun

 )४  Yes,  Sir

 Schools  ly  Deih)

 Shri  D.  C  Sharma
 Shri  Damani:

 Will  the  Minister  of  Education  0
 Bleased  to  state

 °706,

 (a)  whether  the  number  of  schools
 Ah  the  Union  Territory  of  Delhi  at
 Kresent  is  equal  to  the  requirements,

 (by  if  not,  what  steps
 taken  to  increase  the
 Schools,  and

 are  being
 number  of

 (९)  the  total  amount  spent  for  the
 Construction  of  new  and  extension  of
 Sxisting  school  buildings  in  Delhi
 Guring  1959-60  so  far?

 The  Minister  of  Education  (Dr.
 \  L  Shrimali)  (a)  Yes,  Sir

 (b)  Does  not  arise
 (c)  Rs  9,75,573,  so  far

 “Jhuggies”  and  “Thopries”  in  Delhi

 Shri  Ram  Krishna  Gupta:
 Shri  D  C.  Sharma:

 7101  <  Shri  A.  M.  Tariq:
 Shri  Vajpayee:
 Shri  Bhakt  Darshan:

 Will  the  Minster  of  Home  Affairs
 pleased  to  refer  to  the  reply  given

 to  Starred  Question  No  860  on  the
 I¢th  April,  989  and  state:

 (a)  whether  Government  have  since
 ®xammed  the  report  of  the  Committes
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 appointed  to  investigate  into  the  pre-
 blems  of  “Jhugges”  and  “Jhopries”  in
 Delhi;

 (b)  if  so,  the  nature  of  the  decision
 taken  thereon;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  implement  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b)  The  report  has  been
 considered  in  consultation  with  the
 other  Ministries  concerned  of  the
 Government  of  India  and  a  decision
 will  be  taken  shortly

 (c)  Does  not  arise

 Self-snfficiency  in  Fonndry  Grade
 Pig  Iron

 708  Jf  Shri
 ‘|  Shrimati  Da  Palchoudhuri:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state

 (a)  what  are  the  present  annual
 requirements  of  foundry  grade  pig
 iron  m  the  country,

 (b)  whether  India  has  become  seif-
 sufficient  in  respect  of  foundry  grade
 pig  iron,  and

 (c)  if  not,  the  quantity  imported  to
 meet  the  present  requirements  of  the
 foundries  in  Ind:a?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh)  (a)  The
 internal  demand  according  to  the  pre-
 sent  assessment  is  070  million  tons

 ६9)  Yes,  Sn

 (c)  Does  not  arise

 Construction  of  a  National  Theatre  in
 Delhi

 i286,  Shri  Ram  Krishan  Gupta:  Will
 the  Minster  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  2i8  on  the  2307  August,
 3988  and  state  the  nature  of  progress,
 if  any,  made  so  far  in  the  construc-
 tion  of  a  National  Theatre  in  Delhi’

 Tho  ह... 4  Minister  for  Scientific
 Benearch  and  Cultural  Affairs  (Dr.
 M4.  M.  Das):  No  construction  work  is
 contemplated  during  the  Second  Pian
 Period  Preliminary  work  regarding
 the  drawing  up  of  the  plans  for  the
 theatre  is  however  bemng  continued

 Diploma  Institutions

 {  Shri  Bam  Krishan  Gupta:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultaral  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 Starred  Question  No  320  on  the  769
 April,  959  and  state’

 (a)  the  names  of  the  places  where
 twenty-seven  new  diploma  institu-
 tions  will  be  established,  and

 (b)  the  total  amount  likely  to  be
 spent  by  the  Government  of  India  on
 these  institutions?

 The  Deputy  Minister  ef  Scientific
 Research  ang  Cultural  Affairs  (Dr.
 M.  M  Das):  (a)  The  exact  location
 of  each  of  the  new  diploma  institu-
 tions  has  to  be  decided  by  the  con-
 cerned  State  Government  in  consul-
 tation  with  the  appropriate  Regional
 Committee  of  the  All  India  Council
 for  Technica]  Education  The  distribu-
 tion  of  the  new  diploma  institutions
 amongst  the  various  States  in  the
 country  and  their  locations  wherever
 finalised,  35  given  in  a  statement  lard
 on  the  Table  of  the  House  [See  Ap-
 pendix  II,  annexure  No  30]

 Agents  fer  National  Savings

 3288  Shri  Ram  Krishan  ह"...  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal  to
 have  agents  for  the  national  savings
 im  common  with  the  Life  Insurance
 Corporation;  and

 (b)  xf  so,  at  what  stage  the  pro-
 posal  is?



 3745  Written  Anewers  AUGUST  22,  २३६७७  Written  Answers  3748

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  (a)  and  (b).  No,  Sur.
 Insurance  agents  are  eligible  for  ap-
 pointment  as  authorised  agents  for
 the  sale  of  Savings  Certificates  and
 every  encouragement  is  given  to  those
 who  apply  for  such  agency

 Janta  Colleges  in  Punjab

 1289.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Education  be
 pleased  to  state,

 (a)  the  places  in  Punjab’  where
 Janta  Colleges  have  been  _  started
 under  the  Second  Five  Year  Plan,

 (b)  the  places  in  Punjab  where
 these  will  be  started  during  the  re-
 maiming  period  of  Second  Five  Year
 Plan;  and

 (c)  the  curriculum
 leges?

 The  Minister  of  Education  (Dr.
 हू.  L.  Shrimali):  (a)  No  Janta  Col-
 lege  has  been  started  so  far  in  Pun-
 jab  under  the  Second  Five  Year  Plan

 (b)  At  present  there  78  no  such  pro-
 posal

 bd

 (९)  Does  not  arise

 National  Cadet  Corps  in  Punjab

 290  J  Shri  Ram  Krishan  Gupta:
 "  au  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Defence  be
 pleased  tostate.

 (a)  the  strength  of  the  National
 Cadet  Corps  in  the  Punjab  State  at
 present,  and

 (b)  the  number  of  Divisions  func-
 tioning  there?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b)  All
 three  Divisions  of  the  National  Cadct
 Corps,  viz  the  Senior  Division,  the
 Jumor  Division  and  the  Girls  Division
 are  functioning  in  the  Punjab  State
 The  actual  strength  of  the  NCC  in
 that  State  on  3l-7-959  was  as  under

 in  these  col-

 Sentor  Division  Cadets

 Army  .  डे  45827,
 Navy  +  a9
 Air  a  704

 ‘Tora  4,970

 SFunior  Division  Cadat

 Totar  95316,
 Girls  Divison  Cadets

 jumer  Wing  8
 TOTAL  889

 GRAND  TOTAL  isa75

 This  is  against  an  authorised  strength
 of  about  18,000  The  new  session  has
 staited  in  July  and  it  38  expected  that
 the  deficiencies  will  be  filled  up  with-
 in  a  few  weeks

 A  proposal  for  expanding  the  N.C.C.
 in  the  Punjab  by  approximately  3,600
 cadets  during  1959-60  is  under  consi-
 deration  and  orders  will  shortly  issue.  |
 Grants  given  to  Cantonment  Boards

 during  1958-59

 29l.  Shri  Ram  Krishan  Gupta:  W)!!
 the  Minister  of  Defence  be  pleased  to
 state

 (a)  the  amount  of  grants  given  te
 the  Cantonment  Boards  for  develop-
 ment  works  under  the  Second  Five
 Year  Plan  duting  1958-59  (Canton-
 ment-wise),  and

 th)  the  dc.ails  of  grants  to  be  given
 duiing  1959-60  «(Cantonment-wise)?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b)  A  state-
 ment  is  laid  on  the  Table  of  the
 House  {See  Appendix  II,  annexure
 No  33)]

 Grant,  to  Punjab  Institutions

 1292,  Shri  Ram  Krishan  Gnpta:  Will
 the  Ministe:  of  Education  be  pleased
 to  state  the  total  amount  of  loans  and
 grants  given  by  the  Central  Govern-
 ment  to  the  following  institutes  during
 1958-59-

 qa)  Punjab  State  Orphanage  set  up
 at  Madhuban  near  Karnal;  and

 (a)  Institute  for  the  blind  set  up  at
 Panipat  (Punjab)?
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 The  Minister  of  Education  (Dr.  K.  L.
 Shrimall):  (i)  The  Ministry  of  Educa-
 tion  and  the  Ministry  of  Home  Affairs
 have  not  given  any  grant  or  loan.
 Information  from  other  concerned
 Ministries  is  being  collected.

 (i)  A  scheme  entitled  “Establish-
 ment  of  the  Institute  for  the  Blind”
 is  included  m  the  State  Plan  and  is
 entitled  to  50  per  cent  assistance
 According  to  the  revised  procedure,
 grants  are  sanctioned  on  the  basis  of
 group-wise  figures  of  expenditure  and
 not  on  individual  schemes  The  grant
 released  for  this  scheme,  therefore,
 cannot  be  indicated  separately

 Investments  of  Life  Insurance
 Corporation

 1293.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  investments  of  the  Lafe
 Insurance  Corporation  as  on  the  30th
 June,  1959;  and

 (b)  out  of  that  how  much  is  invested
 in  Debentures  and  Shares  of  joint
 stock  companies  in  private  sector?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  ह; ए  391,58,84,515

 (b)  In  India  Rs_  17,63,83,504
 Qutside  India  Rs  64,11, 724

 Tota,  Rs  78,27,95,228

 Petroleum  Deposit.  in  Muradpur

 1294,  Shri  D.  com  Sharma:  W3l!  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  408  on  the
 I7th  February,  i959  and  state  the
 further  progress  since  made  in  regard
 to  the  survey  of  petioleum  deposits
 near  Muradpur  in  Kashmir  State?

 The  Minister  of  Mines  and  Oil  (Shri
 छू.  D.  Malaviya):  Further  surveys
 have  not  been  carried  out  in  this  area
 so  far.

 Scholarships  to  Punjab  Students
 for  Training  Abroad

 1295,  Shri  0.  Cc  Sharma:  Wl  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 the  number  ot  scholarships  given  to
 students  from  Punjab  for  training  in
 foreign  countries  under  scholarships
 schemes  admmistered  by  his  Ministry
 during  1958-597,

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M,  Das):  Three  students  from
 Punjab  have  been  awarded  scholar-
 ships  under  the  following  scholarships
 schemes  administered  by  the  Mimis-
 try  of  Scientific  Research  and  Cultural
 Affair,  during  958-59:—~

 l  Technical  Co-operation
 Mission  (U.S  A.)

 9  International  Associa-
 tion  for  the  Exchange
 of  Students  for  Tech-
 nica]  Experience  2

 Removal  of  Untouchabiiity  in  Delhi

 1296,  Shri  D.  0.  Sharma:  Will  the
 Mimster  of  Home  Affairs  be  pleased
 lo  state:

 (a)  the  amount  proposed  to  be
 allutted  by  the  Central  Government
 fut  piopaganda  for  removal  of  un-
 touchability  in  the  Union  Territory  of
 Delh;  durmg  1959-60;

 (by  the  nature  of  the  schemes  on
 which  the  amount  is  to  be  spent;  and

 (c)  whether  the  Delhi  Admunistra-
 tion  have  submitted  anv  scheme  in
 this  regard?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  to  (c)  A
 sum  of  Rs  2,000  has  been  allotted  for
 the  purpose  It  is  proposed  to  spend
 this  amount  on  holding  Harijan  con~
 ferences,  awarding  prizes  and  publish-
 ing  progress  reports  about  the  welfare
 schemes  for  Scheduled  Castes  and
 Other  Backward  Classes
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 All  India  Memorial  for  the  Martyrs
 in  Dethi

 Shri  Barman:
 Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  Ram  Krishan  Gupta:
 Shri  Bhakt  Darshan:

 {Shri  D.  C.  Sharma:

 1297,

 Will  the  Minister  of  Home  Affairs
 we  pleased  to  refer  to  the  reply  given
 4o  Starred  Question  No.  34  on  the
 20  February,  959  and  state  the
 progress  made  so  far  in  the  construc-
 tion  of  an  All  India  Memorial  in  Delhi
 for  the  martyrs  of  Freedom  struggle?

 The  Minister  of  State  in  the  Minis-
 tyr  uf  Hane  Affair  (ih?  satay’:

 "The  Central  Public  Works  Department
 have  prepared  a  preliminary  estimate
 of  Rs.  9,60,000  for  the  work  and  the
 terms  of  the  agreement,  that  will  have
 to  be  concluded  between  Government
 and  the  Architect  to  be  commissioned
 for  the  work,  are  under  examination.

 Delhi  Floods

 1298,  Shri  0.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  572  on  the  20th
 February,  959  and  state  the  further
 progress  made  in  the  working  of  the
 Relief  Committee  set  up  to  tackle
 Delhi  floods?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 ‘Two  hundred  and  eighty  four  families
 of  persons  rendered  homeless  during
 the  rains  last  year  have  been  allotted
 tenements  built  by  the  Delhi’  Deve-
 lopment  Authority  at  Jhilmila

 ‘Tahirpur.

 Iron  and  Steel  Quota  for  Punjab
 1299.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 ‘he  pleased  to  state  the  quota  of  iron
 vand  steel  allotted  to  Punjab  during
 ‘1988-60  so  far?

 The  Minister  of  Steel,  Mines  and
 Buel  (Sardar  Swaran  Singh):  Allot-
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 ents  of  steel  are  made  quarterly.  A
 Stal  quantity  of  47,775  tons  of  steel

 Ras  been  allotted  for  the  first  two
 Quarters  of  959-60-~excluding  allot-
 Tent  under  Small  Scale  Industries
 Quota  for  Pd.II/59-60,  the  figure  for
 Which  is  not  yet  available.  °

 A  total  quantity  of  42,900  tons  of
 Rig  iron  has  been  allotted  during  the

 rst  6  months  of  ‘1959.

 Japanese  Nationals  in  West  Bengal
 1300.  Shri  Pangarkar:  Will  the

 Minister  of  Home  Affairs  be  pleased
 ty  state  the  number  of  Japanese
 Nahonals  or  citizens  of  Japanese
 Srigin  in  the  State  of  West  Bengal  at
 Rresent?

 The  Minister  of  State  in  the  Minis.
 tly  of  Home  Affairs  (Shri  Datar)

 ‘here  are  at  present  22]  Japanese.
 Nationals  or  persons  of  Japanese  origin
 including  children)  in  West  Bengal

 Untouchability  (Offences)  Act,  2955

 ‘1301.  Shri  Pangarkar:  Will  the
 inister  of  Home  Affairs  be  pleased

 ५५  stale  the  number  of  persons  who
 ‘ad  been  prosecuted  in  Bombay  State

 during  1958-59.  under  the  Untouch-
 Ability  (Offences)  Act,  1955?

 The  Minister  of  Home  Affairs  (Shri
 ६,  8.  Pant):  229  in  958  and  9  from
 Ist  January,  959  to  30th  June,  1959.

 *  Issue  of  Visas  to  Foreigners

 1302.  Shri  Pangarkar:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 State:

 (a)  the  number  of  foreigners  to
 Whom  visas  to  visit  India  were  issued

 uring  the  second  quarter  of  the  year
 959;  and

 (b)  the  names  of  the  countries  to
 Which  these  persons  belonged?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  According  to  the
 hformation  received  so  far,  the  num

 Yer  (excluding  Commonwealth

 qitizens
 and  Pakistan  nationals)  is

 (918.
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 (b)  Almost  all  countries  in  the
 world

 Inquiry  Connaissions

 ‘1803,  Shrimati  Mafida  Ahmed:  Will
 the  Mhanster  of  Home  Affairs  be
 pleased  to  state.

 (a)  the  number  of  Inquiry  Commus-
 sions  appointed  during  1957-58  by  the
 Government  of  India  excluding  those
 appointed  to  mvestigate  railway  and
 air  accidents,

 (b)  the  amount  spent  on  these
 Commissions,  and

 (c)  the  reasons  which  necessitated
 and  the  constitution  of  these  enquiry
 bodies?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar)  (a)
 Fourteen

 (b)  About  Rs  22,30,572

 (९)  Dalmia  Jain  Commission  of
 Inquiry  was  appointed  to  inquire  into
 the  mal-practice  of  the  Dalmia  Jain
 Group  of  Companies,

 Pay  Commission  was  appointed  to
 examine  the  principles  which  should
 govern  the  structure  of  emoluments
 and  conditions  of  service  of  the  Cen
 tral  Government  employees  and  to
 consider  and  recommend  what  changes
 in  the  structure  of  emoluments,  and
 conditions  of  service  of  different
 classes  of  Central  Government  em
 ployees  are  desirable  and  feasible

 Chagla  Commission  of  Inquiry  was
 appointed  to  enquire  into  and  report
 on  the  transaction  of  the  Life  Insur-
 ance  Corporation  relating  to  the  pur-
 chase  of  shares  m  ‘Mundra  Concerns’

 Bose  Board  of  Inquiry  was  appointed
 to  investigate  certain  charges  against
 Sarvashri  H  M  Patel,  ICS,  and
 G  R  Kamat,  ICS;

 The  Direct  Taxes  Admunuistration
 Enquiry  Committee  was  appointed  to
 advise  the  Government  on  tho  admuinis-
 trative  organisation  and  procedures
 necessary  for  implementing  the  inte-

 & ated  scheme  of  Direct  Taxation  with
 due  regard  to  the  need  for  eliminating
 tax  evasion  and  avoiding  inconveni-
 ente  to  the  assessees;

 The  Customs  Reorgamsation  Com-
 Mittee  was  appointed  to  conduct  a
 comprehensive  enquiry  into  customs
 Procedures  and  organisation  and  to
 make  recommendation  for  ther
 improvement,

 Kerala  and  Madras  Food  Poisoning
 cases  Enquiry  Commission  was
 @Ppointed  to  enquire  into  the  circum-
 stances  in  which  and  the  causes
 whereby  the  food  and  foodstuffs  came
 to  be  contaminated  and  the  con-
 sumption  of  which  resulted  in  poison-
 ing  of  various  persons  in  Kerala  and
 Madras  in  Apnl  and  May,  ‘1958,  to
 enquire  whether  the  contamination
 could  have  been  avoided  or  detected
 m  time  and  to  ascertain  whether
 action,  ४  any,  was  taken  by  the  person
 OF  persons  concerned  after  detection
 of  such  contammation  to  prevent
 further  distribution  of  the  contamunat-
 eq  food  or  foodstuffs  and  to  ascer-
 tam  further  whether  there  was  any
 failure  in  taking  adequate  measures
 for  the  avoidance  or  timely  detection
 ०  such  contamination  and  the  person
 or  persons  responsible  for  such  failure
 The  Commission  was  also  asked  ta
 Suggest  measures  to  be  taken  to  safe-
 Suard  against  similar  occurrence  2n
 future,

 A  Committee  was  appointed  to  assess
 Aahd  evaluate  the  present  status  of
 Ayurvedic  System  of  Medicine;

 Newton  Chickh  Court  of  Inquiry
 Was  appointed  to  enquire  into  the
 Conduct  of  the  Manager  of  the  Newton
 Chickh  Colliery,

 Burra  Dhemo  Court  of  Inquiry  was
 Sppointed  to  enquire  into  the  conduct
 Of  the  Manager,  Burra  Dhemo
 Colliery  in  connection  with  accident
 in  that  Colliery  on  26th  September,
 ‘1956,

 Chinakun.  Court  of  Inquiry  was
 &ppointed  to  enquire  into  the  causes
 Of  and  circumstances  attending  the
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 accident  that  occurred  m  the  Chinakun
 Colhery  on  the  l9th  February  i988,

 Central  Bhowrah  Court  of  Inquiry
 was  appointed  to  enquire  into  the
 causes  of  and  circumstances  attending
 the  accident  that  occurred  in  the
 Central  Bhowrah  Colliery  on  20th
 February,  ‘1958;

 Central  Bhowrah  Court  of  Inquiry
 was  appointed  to  enquire  into  the
 conduct  of  the  Manager  and  Surveyor
 of  Central  Bhowiah  Colliery  m_  con-
 nection  with  the  accident  in  that  mine
 on  20th  February,  ‘1958,

 Manganese  Poisoning  Inquiy  Com
 mittee  was  appointed  to  investigate
 the  causation,  extent,  diagnosis  and
 treatment  of  the  different  varieties  of
 Manganese  poisoning  found  पा  the
 workers  of  the  manganese  mine  of
 India

 Agra  Fort

 ३3304,  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Selientific  Research
 and  Cultural  Affairs  be  pleased  to
 state

 (a)  whether  it  5  a  fact  that  the
 historic  Agra  Fort  is  in  a  poor  condi
 tion  and  the  ditch  suriounding  the
 fort  has  not  been  cleared  foi  a  numbei
 of  years,

 (b)  if  so  whether  Government  pro
 pose  to  undertake  necessaly  repair
 and  the  clearance  of  the  ditch  and

 (c)  if  so,  when?

 The  Deputy  Munister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  to  (०)  No,  &  The
 structures  under  contiol  of  the  Union
 Department  of  Archaeology  are  in  a
 fairly  good  state  of  preservation  The
 ditch  surrounding  the  fort  is  under
 the  control  of  the  Military  authorities

 Assistants’  Grade  Examination,  957

 1805.  Shri  Hem  Raj:  will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to  state

 (a)  the  number  of  candidates  who
 were  called  for  Assistants’  Grade
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 £Examunation  held  in  3957  by  the  Union
 Public  Service  Commission;  and

 (b)  whether  any  information  was
 given  to  them  about  their  chances  of
 employment  or  non-employment  in  the
 near  future?

 The  Manister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 12,696  candidates  were  admitted  to
 the  Assistants’  Grade  Examination
 held  in  3957  by  the  Union  Public
 Service  Commission,  of  whom  8.77
 appeared  at  this  examination

 (b)  It  was  announced  in  a  Press
 Note  on  the  Ist  April,  1958,  that  it  was
 propo>.ed  to  recruit  400  Assistants  for
 the  Central  Secretariat  Service,  25  for
 the  Indian  Foreign  Service  (B)  and  7
 for  the  Railway  Board  Secretariat
 Seivice  on  the  results  of  the  Assistants’
 Giade  Examination,  July,  957  The
 Railway  Board  have  since  decided  to
 recruit  6  more  Assistants  and  a  few
 other  officcs  not  participating  m  the
 Central  Secretariat  Service  Scheme
 have  also  decided  to  make  some
 recruitment  to  the  Assistants’  Grade
 undcr  them,  on  the  results  of  this
 «examination  Thc  appointments  on
 the  basis  of  these  decisions  are  at  pre-
 sent  in  progress,  it  is  not,  therefore,
 considered  necessary  to  make  any
 furthc:  general  announcement  in  this
 regard

 Boarding  Houses  for  Tribal  Students
 in  Tripura

 4306  Shri  Dasaratha  Deb:  Will  the
 Mmuster  of  Education  be  pleased  ta
 state

 (a)  the  total  number  of  boarding
 houses  for  Tribal  students  at  present
 mn  Tripura

 (b)  the  total  number  of  students
 lesiding  in  these  boarding  houses,

 (c)  the  number  of  such  students
 getting  boarding  stipends;

 (d)  the  reasons  for  not  extending
 boarding  stipends  only  to  a  section  of
 the  students  residing  m  the  Govern-
 ment  boarding  houses  for  ‘Tribal
 students,  and
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 (e)  whether  the  Government  intend
 to  extend  this  facility  to  all  students
 residing  in  Government  boarding
 houses  for  Tribal  students?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  24.

 (b)  284,

 (c)  85.

 (d)  The  stipends  are  given  only  to
 deserving  tribal  students  residing  in
 boarding  houses  under  the  direct
 control  of  the  Administration.

 (e)  No  Sir.  Only  the  deserving

 students  will  be  helped  beyond  the
 primary  stage.

 Foreigners  in  Steel  Plants

 1807.  Shri  Dinesh  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  number  of  foreign  techni-
 cians  working  in  Bhilai,  Durgapur
 and  Rourkela  Steel  projects,
 separately;  and

 (b)  the  expenditure  incurred  there-
 on,  project-wise?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  The
 number  of  foreign  technicians  work-
 ing  in  the  three  projects  is  as  under:

 Rour-  Bhilai  Dur-
 ‘Tn  the  employment  of  kela  gapur

 Projects  directly  t  937  Nil
 Contractors  938  Nil  .  251
 Consultants  40  qo  9

 (b)  The  expenditure  incurred  by
 Hindustan  Steel  on  foreign  technicians
 has  been  as  follows:—

 Rourkela  :  RS.  2532,27,952°34
 +  DM  1,67;62;744 -92

 +  0,42-2sh.  od.

 Bhilai:  RS.  2,77,23,969°58

 Durgapur:  All  the  foreign  techni-
 cians  are  employees  of  the  Contractors

 and  the  Consulting  Engineers  and  as
 such,  their  pay,  etc.  has  not  been  paid
 by  Hindustan  Steel.

 Tobacco  Cultivation  in  Andhra  Pradesh

 1308.  Shri  M.  V.  Krishna  Rao:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  area  brought  under
 tobacco  cultivation  in  Andhra  Pradesh
 during  1958-59,  (District-wise);  and

 (9)  the  income  accrued  in  excise
 duty  therefrom?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  A  state-
 ment  showing  the  required  informa-
 tion  is  laid  on  the  Table  of  the  House.
 {See  Appendix  II,  annexure  No.  182).

 Iron  Ore  Deposits  in  Orissa

 1309,  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  total  estimated  reserves  of
 iron  ore  deposits  in  Orissa;

 (b)  the  total  estimated  reserves  of
 manganese  ore,  chrgmite  and  bauxite
 ore  deposits  in  Orissa;  and

 (c)  the  total  estimated  reserve  of
 coal,  china  clay,  dolomite,  fireclay,
 kyanite,  and  limestone  deposits  in
 Orissa?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  The  total
 reserves  of  iron-ore  in  Orissa  (in-
 cluding  Singhbhum)  have  been  esti-
 mated  at  1,696  million  tons  (Proved),
 and  8,000  million  tons  (possible).

 (b)  The  total  estimated  reserves  are
 as  follow:

 8  millior.  tons
 approximately,

 §20,000  tons
 862,900  tons

 Manganese-ore

 Chromite
 Bauxite  .

 (९)  The  total  estimated  reserves  are
 as  follows:

 Coal  7445280,953  tons
 China  clay  195,000,  tons.
 Dolomite  300°9  million  tons,
 Kyanite  Insignificant.
 Limestone  '  200  million  tons.
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 The  reserves  of  fre  clay  have  not
 yet  been  estimated.

 Geld  and  Flourite  Mines  in
 Rajasthan

 23i0.  Shri  N.  M.  Deb:  Wil  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state-

 (a)  when  the  newly  found  gold
 mines  near  Ranchi  and  flourite  mines
 m  Rajasthan  will  begin  to  operate,
 and

 (b)  whether  the  operation  will  be
 done  through  Government  or  by  any
 public  concern?

 The  Minister  of  Mines  and  Oil
 (Shri  K  D  Malaviya):  (a)  No  gold
 mines  have  been  discovered  near
 Ranchi

 Prospecting  of  flourite  in  Dungar-
 pur  area  of  Rajasthan  is  continuing  by
 the  State  Government  and  the  ques-
 tion  of  operating  the  mines  will  arise
 only  after  the  final  report  about  the
 deposits  is  received

 (b)  Does  not  arise  so  far  as  gold
 mines  ate  concerned  As  regards
 flourite  mines,  the  State  Government
 will  conmder  the  matter  after  receipt
 of  the  final  report  about  the  deposits
 Indian  Medical  Students  in  Foreign

 Countries

 I8il,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state

 (a)  the  total  number  of  Indian
 students  receiving  medical  education
 mm  foreign  countries  (country-wise)
 and

 (b)  the  number  out  of  these  stu-
 dents  (State-wise)  who  are  in  receipt
 of  scholarships  or  any  other  financial
 assistance  from  the  Government  of
 India  or  of  the  foreign  countries  in
 which  they  receive  education?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  A  statement  is  laid  on
 the  Table  [See  Appendix  II,  annex-
 ure  No.  (138).

 Smaggiees  on  Yndo-Pakistan  Border

 Shri  Harish  Chandra  Mathur:
 Shri  Pangarkar:

 181g,  4  Shri  Raghunath  Singh:
 Shri  Daljit  Singh:
 Pandit  D.  N.  Tiwary:

 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  how  many  smugglers  on  the
 East  and  West  Indo  Pak  Border  were
 arrested  or  killed  during  the  last  6
 months  (separately),

 (b)  what  is  the  value  of  property
 seized,  and

 (e)  the  number  of  smugglers  con-
 victed  (nationality-wise)?

 The  Mnnister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (c)  A  state-
 ment  giving  the  information  is  laid
 on  the  Table  of  the  Sabha

 STATBMENT
 7

 ा  do-West  Indo-Last
 Pak  bordes  Pak  border

 (from  ist  Jaquary,  1959,
 to  3)0  July,  7959)

 (a)  Number  of  smugg-
 lers  arrcsted  46  52

 Number  of  smuggiurs
 kilad  5  2

 b)  The  value  of  proper-
 ty  seized  Rs  60,904  र  25475498

 {y  Number  of  smugg-  Nonc  was  8  Indians
 lers  convicted  (i  a-  convicted  and  2
 tionality  wise)  out  of  Pakistanis

 number  were
 shown  convicted
 against
 (a)  above

 Ethiopian  Consul
 43I3  Shri  Radha  Raman:  Will  the

 Minister  of  Finance  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 Ethiopian  Consul  was  Involved  in  a
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 case  of  smuggling  of  foreign  currency
 and  expensive  diamonds  in  Bombay  in
 April  last;  and

 (b)  if  so,  the  amount  of  currency
 and  the  value  of  expensive  jewellery
 seized?

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  (a)  and  (9)  Yes,  Sir.
 In  pursuance  of  information  received
 by  the  Bombay  Custom  House,  Shr)
 Ismail  M  Kanga,  honorary  Consul  to
 the  Government  of  Ethiopia.  at
 Bombay,  was  apprehended  on  the  29th
 April,  959  at  the  Santa  Cruz  airport
 while  he  was  leaving  for  Geneva  by
 the  Air  India  International  On  a
 search  of  his  baggage  and  person,  one
 diamond  weighing  90  carats  valued
 at  Rs  2,85,000  (approximatcly)  and
 some  foreign  currency  (including
 travellers’  cheques)  were  secovered
 from  him,  the  currency  consisted  of
 £70  (sterling),  1120  (American)
 dollars,  300  swiss  francs  and  2300
 (Itahan)  hra

 Huts  Outside  Palam  Airport

 i3]4.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  there
 are  a  number  of  mud  huts  outside  the
 Palam  Airport  at  New  Delhi;  and

 (b)  3f  so,  whether  Government  wll
 consider  to  shift  them  from  there?

 The  Minister  of  Defence  (Shri  Krishna
 Menon):  (a)  and  (b)  Yes  sir,  there
 are  about  55  Kutcha  huts  belonging
 to  Cantonment  Board,  Delhi,  in  Survey
 No  232  The  Cantonment  Board
 has  decided  to  remove  these  huts  and
 provide  alternative  accommodation  to
 the  occupants  thereof  by  constructing
 60  pucca  tenements  on  8  new  site  close
 by  Necessary  funds  for  the  purpose
 have  been  sanctioned  by  Government.

 Fuel  Efficiency  Committee

 f  Shri  Snbodh  Hansda:
 7४5.4  shri  8,  0,  Samanta:

 Wit  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  the  report  of  the  Fueb
 Efficiency  Committee  appointed  by
 the  Government  has  since  been  sub-
 mitted;  and

 (b)  2f  so,  the  main  observations  and
 recommendations  made  by  the  Com-
 mittee?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b)  The  Fuel  Efficiency  Committee
 is  a  permanent  body,  and,  unlike
 many  other  ad-hoc  Committees,  its
 tenure  is  not  hmited  to  a  specified
 period  of  tame  The  Committee  will
 mainly  deal  with  broad  problems  of
 fuel  economy  and  efficiency  and  keep
 the  research  aspect  constantly  in  view.
 It  has  been  asked  to  submit  a  re-
 port  to  Government  on  any  specific
 problem(s),  nor  has  it  submitted  any
 so  far  Government  are,  however,  in
 close  touch  with  the  progress  of  work.
 of  the  Committee  Some  of  the  pro-
 b'ems  that  the  Committee  is  at  pre-
 scnt  engaged  on  are  as  under:—

 (@)  to  evolve  “industry-wise  stan-
 dards”  based  upon  detailed  examina-
 tion  of  statistics  to  be  collected  from
 the  major  fuel-consumers;

 (a)  to  undertake  publication  of  bul-
 letins  on  Fuel  Efficiency  for  the  gu-
 dance  of  umportant  industries.

 (in)  to  introduce  quarterly  routine
 tests  on  boiler  plant  and  to  obtain  de-
 tailed  results  thereof  through  the
 State  Boiler  Inspectorates;  in  this
 connection  the  Committee  is  examin-
 ing  the  question  of  setting  up  mobile
 testing  units  in  some  of  the  Jarger
 industrial  regions  of  the  country;

 (iv)  to  conduct  sample  surveys  re-
 garding  the  introduction  of  mechani-
 cal  stockers  for  stationary  boilers,  ir
 the  place  of  manual  stocking.

 Purchase  of  Steel

 Shri  Barman:
 1316,  <  Shri  Subodh  Hanada:

 [  Shri  3,  6,  Samanta:

 Wil}  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  how  many  contracts  have  beerr
 entered  into  by  Government  with
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 foreign  countries  for  purchase  of
 tee]  for  the  year  ‘1980;

 (>)  how  much  steel  has  been
 wecelved  up  till  now  under  these
 agreements;  and

 (c)  from  which  countries?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  The
 Government  have  entered  into  three
 contracts  direct  with  foreign  countries
 for  the  import  of  steel  These  con-
 tracts  are  with  the  USSR,  Poland  and
 Hungary;  and  the  confracts  are  for
 204,200  tons,  5,800  tons  and  52i2  tons
 respectively

 In  addition  to  these,  Government  are‘
 also  buying  steel  for  a  total  value  of
 $  60  millon  from  the  Development
 Loan  Fund

 (b)  and  (c)  68,194  metric  tons  of
 steel  have  been  received  upto  June
 959  from  Poland,  Hungary  and  the
 USSR  against  the  above  contracts
 The  first  shipment  of  DLF  steel  is  to
 arrive  this  month

 Jama  Masjid,  Delhi

 1817,  Shri  0  0,  Sharma:  Will  the
 Manister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No  201  on  the  2th  February,
 959  and  state

 (a)  the  further  progress  made  with
 regard  to  the  repair  of  Jama  Masjid
 at  Delhi;  and

 (b)  the  total  amount  spent  thereon
 so  far

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Further  work  to  the
 value  of  Rs  22,575  has  been  carried
 out.

 (b)  Rs.  1,14,936  75  nP  upto  end  of
 June,  959

 Commen  1 गा  Reserve  ग  in
 Northern  Zone

 f  Shri  D.  C.  Sharma:
 ‘1318,  4  Shri  Keshava:

 Shri  Ajit  Singh  Sarhad!:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  089  on  the  l0th
 March,  959  and  state:

 (a)  the  progress  made  so  far  in  the
 formation  of  a  Common  Police  Re-
 serve  Force  for  the  Northern  Zone;
 and

 (b)  the  strength
 Force  to  be  formed”?

 of  the  Reserve

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b)  The  matter  is  still  under  the
 consideration  of  the  heads  of  Govern-
 ments  of  the  States  in  the  Zone

 Building  for  Indian  Council  for
 Cultura!  Relations

 Shri  D  C  Sharma:

 1318,
 Shri  Subudh  Hansda: *

 |  Shri  S.  C.  Samanta:
 (Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to  Sta:-
 red  Question  No  204  on  the  29th
 April,  959  and  state  the  further  pro-
 gress  since  made  towards  the  con-
 struction  of  a  building  for  Indian
 Counci]  for  Cultural  Relations  at  New
 Delhi?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  The  work  of  construction
 has  started  and  the  overall  progress
 of  the  project  as  on  3ist  July,  1959,
 is  23  per  cent.
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 Nuclear  Science  and  Nuclear
 Engineering

 1320,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  3670  on  the  29th  April,  959
 and  state  the  progress  so  far  made  in
 the  introduction  of  courses  in  Nuclear
 Science  and  Nuclear  Engineering  in
 the  Universities?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  On  the  basis  of  the  recom-
 mendation  of  the  Expert  Visiting  Com-
 mittee  appointed  for  the  Roorkee
 University,  the  University  Grants
 Commission  has  accepted  the  general
 policy  that  there  should  be  no  sepa-
 rate  courses  in  Nuclear  Science  in
 Universities.  The  proposal  of  the
 Andhra  University  has,  therefore,  been
 dropped.  The  position  regarding  in-
 troduction  of  Nuclear  Engineering  at
 the  Roorkee  University  has  already
 been  stated  in  reply  to  Unstarred
 Question  No.  3670  on  29th  April,
 1959.

 Libraries  for  Women  and  Children  in
 Punjab

 32l.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  allotted  by  the
 Central  Social  Welfare  Board  for
 being  given  during  1959-60  to  volun-
 tary  social  welfare  organisations  for
 libraries  for  children  and  women  in
 Punjab  State;  and

 (b)  the  names  of  such  organisations
 in  Punjab  which  have  already  receiv-
 ed  or  will  receive  the  grants?
 8(Ai)  LSD—3.

 3764

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  Sub-
 ject-wise  or  State-wise  allocation  of
 funds  igs  not  made  by  the  Central
 Social  Welfare  Board.  However,  the
 Board  has  so  far  sanctioned  grants
 amounting  to  Rs.  7,000  for  children’s
 and  women’s  libraries  in  Punjab,  to
 the  following  institutions,  for  utilisa-
 tion  during  959-60:—

 l.  Hindi  Milap  Sangha,  Jullundur.

 2.  Child  Welfare  Society,  Gandhi-
 nagar,  Rohtak.

 3.  Punjab  State  Council  for  Child
 Welfare,  Rohtak.

 4.  District  Council  for  Child
 Welfare,  Hoshiarpur.

 5.  Punjab  State  Council  for  Child
 Welfare,  Jullundur.

 6.  Gandhi  Study  Circle  Library,
 Ambala.

 7.  Balmiki  Dharma  Sabha,  Patiala.

 Expenditure  Tax

 332  Sf  Shri  D.  C.  Sharma: ws
 au  Shri  Daljit  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  amount~.of  expenditure
 tax  assessments,  collections  ‘and
 arrears  upto  the  3lst  March,  4959
 (State-wise);  and

 (b)  what  steps  have  been  taken  to
 realise  the  arrears  of  expenditure  tax?
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 The  Minister  of  Finance  (Shri
 Morarji  Desat):  (a)  State-wise  figures
 of  Expenditure-tax  demand,  collection
 and  arrears  as  on  31-38-1959  are  given

 §i.  State  Demand  Collection  Arrears
 No.

 Gaclnding, provisi
 collection)

 (Figures  in  thousands  of
 rupees)

 t.  Andhra  Pradesh  12,69  2I,90  ‘1,06
 2.  Assam  5  4  ul
 3.  Bihar  23  33
 ro  Bombay  26,66  23,73  6,78
 5.  Del  t,07  ,0f
 6.  Himachal  Pradesh  32  is  \4
 7.  Kerala  2  «2,05
 8.  Madras  (2,09  1,90  2h
 9.  Madhya  Pradesh  4592,  46%  34

 10.  Manipur
 ix.  Mysore  errs  6533,  708
 12.  Punjab  3:26  3531
 ‘13.  Orissa  6  ह6
 34  Rajasthan  486  4554  44
 1g.  Tripura  7  27  320
 16.  Uttar  Pradesh  2,32  2,0b  24
 37.  West  Bengal  2977  3516  20

 ‘Toray  69,04  64,67  70.74

 (b)  According  to  the  latest  informa-
 tion  available,  the  arrears  now  stand
 at  Rs.  6.7  lakhs  These  nominal
 arrears  are  likely  to  be  collected  in
 the  ordinary  course  dur!ng  the  remain-
 ing  months  of  the  year,  but  if  it
 becomes  necessary,  recovery  action  as
 provided  in  the  Act  will  be  taken

 Basie  Education  in  Public  Schools

 1823.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  936  on  the  5th  March,
 959  and  state  the  further  progress
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 made  by  the  Committee  constituted  to
 g0  into  the  question  of  introduction  of
 Basic  Education  in  the  Public  Schools
 in  the  country?

 The  Minister  of  Education  (Dr.
 K.  L,  Shkrimall):  The  Committee  has
 completed  its  tour  programme  and  all
 necessary  data  has  been  collected  and
 studied  by  it.  The  Report  of  the
 Committee  is  under  preparation.

 Children’s  Book  Trust

 13%.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  20  on  the  9th  Novem-
 ber,  7958  and  state  what  further  work
 has  been  done  by  the  Children’s  Book
 Trust?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  A  statement  is
 given  below:—

 STATEMENT

 The  Trust  has  taken  steps:
 (I)  to  acquire  and  take  possession

 of  the  land  alfotted  to  it;
 (2)  to  construct  a  building  for  ts

 Press  and  office;
 (3)  and  has  placed  an  order  for  the

 purchase  of  an  offset  unit  from
 West  Germany

 Report  of  M.E.S.  Construction
 Committee

 (3325.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  882  on  the  25th  February,
 959  ang  state:

 (a)  the  progress  made  in  examining
 the  report  of  the  M.E.S.  Construction
 Committee;  and

 (b)  the  decisions  taken  thereon?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  Preli-
 minary  examination  of  report,  in  the



 Oll  Sarvey  in  Jammu

 ‘1326.  Shri  D.  ९.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  2798  on  the
 7th  April,  959  and  state  the  progress
 made  so  far  in  finding  था  in  Jammu
 Province,  especially  in  Ramnagar,
 Mansar,  Rajouri  and  Nowshera  areas?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  Geological  mapping

 of  Mansar-Suruimsar-Ramkot  (Mast-
 garh)  anticline  was  completed  and  re-
 ported  seepages  of  oil  and  gas  were
 investigated

 Scholarships  to  Scheduled  Tribes
 Students

 f  Shri  R  C  Majhi: पक्ष
 |  shri  Subodh  Hansda-

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  4028  on  the
 8th  March,  958  and  state

 (a)  whether  the  information  regard-
 ing  some  Scheduled  Tribes  who  have
 not  yet  come  to  the  level  of  getting
 post-matnc  stipend,  has  been  collect-
 ed;  and

 (०)  if  so,  whether  the  hst  of  such
 tribes  will  be  laid  on  the  Table”

 The  Minister  of  Education  (Dr  K.
 L  Shrimaji):  (a)  Piecemea)  informa-
 tion  has  been  received  from  all  the
 State  Governments/Union  Administra-
 tions  continuously  up  to  last  week
 (except  from  the  Government  of
 Orissa,  regarding  Balangir  District)

 (b)  The  material  is  bemg  compiled
 and  wil]  be  placed  on  the  Table  of
 the  House  shortly.
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 Vansed  Lands  inside  the  Cantonment
 Areas

 f  Shri  BR.  C.  Majhi:
 1388.¢  Shri  Subodh  Hansda:

 |  Shri  8.  C.  Samanta:

 Wul  the  Minister  of  Defence  be
 Dieased  to  atate:

 (a)  whether  Government  keep  any
 Account  of  unused  lands  inside  the
 Nantonment  areas;

 (b)  whether  Government  have  any
 Scheme  to  cultivate  them  under  Grow
 More  Food  Scheme;

 (c)  total  acreage  of  land  cultivated
 Xt  present  and  by  whom;  and

 Cj  the  average  quantity  of  fvod-
 ains  produced  fram  these  lands

 ®hnually?

 K  The  Minister  of  Defence  (Shri
 iwishna  Menon):  (a)  Yes,  Sir  of  all

 lands
 (b)  It  is  the  present  policy  of  Gov-

 "mmment  that  all  cultivable  lands
 Under  the  Defence  Ministry,  which
 90.6  temporarily  surplus  to  mulitary

 quirements  should  be  brought
 gnder  cultivation  by  military

 irms/regiments/units  subject  to

 erence  considerations  To  the  extent
 iat  they  cannot  do  it  themselves  such

 l8nds  will  be  leased  on  yearly  terms
 private  organisations/parties  in

 °Srtain  prescribed  order  of  priorities

 (ec)  and  (d)  Information  76  being

 ००९०
 and  will  be  laid  on  the  Table ०  the  Lok  Sabha  as  soon  as  possible

 Pojice  Stations  in  Out-lying  Colonies
 of  Delhi

 1329,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ९१  to  state:

 42)
 whether  the  scheme  for  opening of  police  stations  in  the  out-lying

 CCionies  of  Delhi  has  been  finalised,
 aha

 (b)  if  60,  the  details  thereof*
 The  Minister  of  Home  Affairs  (Shri

 GB  Pant)  (a)  and  (b)  Police
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 Mations  on  Police  Posts  have  been
 @pened  in  the  Sillowing  out-lying
 eslonies'  of  Delhi:—

 Polics  Stations  Police  Pests
 ke  Patel  Nagar.  te  Moti  Bagh
 2.  Vinay  Nagar  2.  Chanakya  Pur
 3.  Moti  Nagar  3.  Kotls  Mubarak-
 4.  Lodi  Colony  pur.
 g.  Gandhi  Nagar  ro  Rriends  Colony
 6.  Alipore  cf  Rajaur:  Gardens
 Ms  Tilak  Nagar.  6.  Nataina  Phatak
 8.  Lajspat  Nagar

 2d

 Police  Stations  or  Police  Posts  in
 other  growing  colonies  will  be  open-
 ed  as  and  when  necessary.

 Defence  Coliege

 4330  Shri  Ram  Krishan  Gupta:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Defence  be  ९
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  98  on  the  8th
 March,  959  and  state  at  what  stage
 stands  the  propocal  to  establish  a
 college  in  India  cn  the  pattern  of
 Imperial  Defence  College,  London”

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  It  has  been  decided
 to  set  up  a  National  Defence  College
 in  India  on  the  lines  of  the  Imperial
 Defence  College,  London  The  college
 will  be  located  in  New  Delhi  and  the
 first  course  is  expected  to  commence
 in  a  few  months

 Manufacture  of  Revolvers  and  Pistols
 in  India

 438i.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  have  any
 proposal  to  start  a  factory  in  India  for
 the  manufacture  of  revolvers  and
 pistols;  and

 (b)  if  so,  when,  and  the  estimated
 cost  of  the  factory?

 The  Denety  Minister  of  Defence
 (S28  Raghuramaiah):  (a)  No  Sir.  It
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 is,  however,  propéeed  (७  mahufalllire
 w  revolvers  ta  oe  of  the  Giiitdiics
 Factories,  if  there  te  adéquate
 m  the  country  which  is  being  assebidd.

 (b)  Does  not  arise.

 Shri  Ram  Krishan  Guyta:
 ate.  {  hei  A.  M.  Tariq:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  it  ie  a  fact  that  Gov-
 ernment  is  considering  a  proposal  to
 conduct  a  sample  survey  of  the  pro-
 blem  of  indebtedness  amongst  the
 Scheduled  Castes  and  Scheduled
 Tribes;  and

 (b)  if  so,  at  what  stage  the  proposal
 stands  at  present?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  No,
 Sir

 (b)  Does  not  arise.

 Summer  Drama  Festival

 883  Shri  Shivananjappa:  Will  tne
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  there
 was  a  clash  of  opinion  between  the
 authorities  of  Song  and  Drama  Divi-
 sion  of  Al)  India  Radio  and  Sangit
 Natak  Akademy  in  holding  Summer
 drama  festivals  in  New  Delhi,  recent-
 ly,

 (b)  whether  the  heads  of  these  two
 bodies  issued  contradictory  statements
 criticising  each  other  for  holding
 festivals  at  the  same  time;  and

 (c)  af  so,  why  this  happened  at  the
 same  time?

 The  Deputy  Minister  for  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  No,  Sir

 (b)  No,  Sir.

 (c)  Does  not  arise.
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 Geienien  for  Scheduled  Weikes  in
 @Gaiens,

 M294.  गिकशां  Pomlerehi:  Will  the
 Minister  of  Mome  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  2i3  on  the  29
 Febeouary,  1958  and  state:

 (a)  whether  any  of  the  26  Celonies
 preposed  to  be  constructed  for  Sche-
 duled  Tribes  in  Orissa  during  (1058-59
 have  actually  been  constructed;  and

 (by  the  amount  advanced  by  the
 Central  Government  for  this  purpose
 to  Orissa  during  1958-59?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  and  (b)
 Eighteen  Colonies  have  been  started
 for  the  Scheduled  Tribes

 Rupees  2405  lakhs

 King  George's  School

 Shri  Ram  Krishan  Gupta:
 338.J  Shri  Ajit  Singh  Sarhadi:

 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2030  on  the  24th
 April,  959  and  state:

 (a)  whether  Government  have
 selected  a  site  for  locating  the  King
 George’s  School  which  is  being  shift-

 oo
 Nowgong  (Jhansi)  to  Punjab;

 an

 (9)  ft  so,  the  particulars  of  the  site
 selected?

 Tho.  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir

 (b)  KG.  School,  Nowgong  will
 shortly  be  shifted  to  Chai)  (near
 Simla)  where  suitable  buildings  and

 pair  pai  ges
 made  aveilable  on

 ease  Defence  Ministry  by  the
 Government  of  Punjad,

 बिहार  में  ईसाई  लासियाती

 १३३६.  थी  प्रकाश बीर  शारती  :  क्या

 शुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  बिहार  में  एसे  कितन  भादियासी

 हूँ  जिनके  ईसाई  हो  जाने  के  बाद  भी  उन्हे
 आदिवासियों  के  लिये  दीजाने  बाली
 रियायतें  भौर  सुविधायें  प्राप्त  हो  रही  हे,

 और  *

 (ख)  पिछले  पाच  बचों  में  कितने
 आदिवासी  ईसाई  हो  गये  हे  ?

 गह-कार्य  उपसंत्रो  (ओमतों  झाल्या)  :

 (क)  शौर  (ख)  सरकार  को  इसकी  कोई

 सूचना  नही  है  |

 अफीम

 १३३७.  थनी  डामर  क्या  दिस  मंत्री
 यह  बताने  की  क्व्पा  करेंगे  कि  झफीम
 की  खरीद  और  बिक्री  से  केन्द्रीय  सरकार  को
 वाधिक  कितना  लाभ  होता  है?

 विस  संत्री  दी  मोरारणो  देसाई)  :

 ३०  सितम्बर  को  समाप्त  लाभ
 वर्ष  में  (हजार  रुपयों  मे  )

 १६५५-५६  ३४,६२

 १६५६-५७  ३९,२८

 REYNE  ६६,३४

 राज्यों  से  मांगे  क्यें  पदाणिकारों

 १३६३८.  शी  डामर  क्या  गह-कार्य
 मंत्री  यह  बंताने  की  कृपा  करेंगे  कि

 (क)  वर्ष  १६५७-५८  झौर  १६४८-
 ५६  में  केन्द्रीय  सरकार  ने  राज्य  सरकारों
 से भकिल'  भारतीय  सेवा  झौर  राज्य  प्रमेशिक
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 सेब  के  कितने  पदाधिकारियों  की  सेवायें
 सांगी;

 (ख)  ये  पदाधिकारी  अपने-अपने
 राज्यों  में  किन  पदों  पर  थे;  भौर

 (ग)  कृन्द्रीय  सरकार  द्वारा  व॑  किन-
 किन  पदों  पर  नियुक्त  किये  गये?

 गुह-कार्य  मंत्रालय  सें  राज्य-संत्रो  (भी
 . बातार) :  (क)  से  (ग).  मांगी  गई  सूचना

 का  एक  विवरण  सभा-पटल  पर  रख  दिया  गया

 हूँ।  केन्द्र  में  नियुक्त  होने  से  पहले  ये  अफसर
 अपने-अपने  राज्यों  में  एक्सेक्यूटिव/
 सेक्रीटेरियट  पदों  पर  कार्य  कर  रहे  थे  q

 विवरण

 कृन्द्र  में  नियुक्त  किये  गये  आई०  सी०  एस०/
 झाई०  To  ए3०  अफप्तरों  को  संख्या

 सेक्रीटेरियंट  नान-  जोड़

 पदो ंपर  सेक्रीटेरिय८
 पदों  पर

 peye-K  में  ३१  शप  ve

 TEXS-KI  में  रे८  र्घ  ५६
 ——

 केन्द्र  में  नियुक्त  किये  गये  स्टेट  सिविल

 सर्विस  के  भ्रफसरों  की  संख्या

 सेक्रीटेरियट  नान-  जोड़
 पदों  पर  सेंक्रीटेरियट

 पदों  पर

 LERORKS  %  &  १३

 १६५८-५६  में  ३  3

 NCC.
 Shri  Bibhuti  Mishra:  Will  the

 Minigter  of  Defenee  be  pleased  to
 state:

 (a)  whether  i:  is  a  fact  ‘that  the
 National  Cadet  Corps  have  taken  to
 socia]  service;  end

 7  >)  ४  60,  whether  the  National
 Cadet  Corps  from  Bihar  have  done
 any:  notable  work  during  1958-58?
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 The  Minister  of  Defence  (Ghri
 Krishna  Menon):  (a)  The  National
 Cadet  Corps  have  undertaken  social
 work  in  the  Combined  Cadre  and
 Social  Service  Camps  since  1953.

 (b)  Due  to  certain  administrative
 difficulties  no  Social  Service  Camp
 could  be  held  in  Bihar  during  1058.
 Social  @ervice  Camps  however  have
 been  held  in  Bihar  in  1958,  ‘1954,  ‘1958,
 ‘1956,  957  and  1959,

 हिमाचल  प्रदेश  में  अस्पुदयता  निवारण

 १३४०.  शी  qe  देव  :  क्‍या  गह-कार्य
 मंत्री  यह  बताने  की  फ््पा  करेंगे  कि:

 (क)  १६५५-५६  में  हिमाचल  प्रदेश
 में  भ्रस्पृश्यता  दूर  करने  के  लिये  सरकार  ने
 क्या  कार्यवाही  की  है;

 (ख)  क्‍या  यह  सच  है  कि  जो  शझनु-
 सूचित  जातियां  जानवरों  का  चमड़ा  उतारने
 झ्यवा  चमड़े  के  काम  में  लगी  हुई  हूं,  उन्हें
 जनकी  जाति  के  लोग  जाति  से  बाहर  कर  देते

 हैं;  और  हु

 (ग)  यदि  हां,  तो  उनके  हितों की  रक्षा
 के  लिये  सरकार  ने  क्या  प्रबन्ध  किया है  ?

 गृह-कार्य  उपमंत्री  (आीमती  झाल्या)  :

 (क)  बहुत  से  काम  किये  गये  हें  जिनमें
 से  मुख्य  नीचे  दिये  गये  हें:--

 (१)  अस्पृश्यता  निवारण  पुक्ट
 मातहत  कार्यवाही  करना:

 (२)  प्रनुसूचित  जातियों  की  सामाजिक,
 श्राथिक  और  शैक्षणिक  उन्नति
 की  विकास  योजनाएं;

 (=)  विद्वेष  हरिजन  दिवस  मनाना  भोर
 इश्तहार,  पर्चें,  फिल्‍म,  भाषण,
 रंडियो-वार्ता  आदि  के  जरिये
 प्रचार  करना;  और

 (४)  मिलें-जुज़े  होस्टल  झादि  लोम-
 प्रद  कामों  झौर  प्रचार  करने  के
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 are  गैर-सरकारी  संस्था
 को  सहायता  देता  |

 (ख)  प्रशासन  के  पास  ऐसी  कोई
 शिकायत  नहीं  भाई  है  ।

 (ग)  हिमाचल  प्रदेश  एऐक्स-कम्पूनिकेशन
 ऐक्ट,  १६५५  की  चौथी  धारा  के  मासहत
 किसी  को  जाति  से  बाहर  निकालना  एक  दण्डनी०
 अपराध  है।

 हिमाचल  प्रदेश  कल्याणनाह

 ११४१.  शो  पद्म  देव  क्या  शुहककार्य
 मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेश  में  नारी  कल्याण
 गृह  कितने  ry  वे  कहा  कहां  हें  और  प्रत्येक
 गृह  में  कितनी  नारिया  हें,  और

 (ख)  वर्ष  १६५८-५६  में  उन  पर
 कितना  घन  व्यय  किया  गया  है  और  उसका
 ब्यौरा  क्‍या  है  ?

 गह-कार्य  उपसंत्री  (झीमतों  झाल्या)  :

 (क)  छूड़ाई  गई  स्त्रियों  शौर  सुधार-गृहो
 (करेक्शनल  इन्स्टीट्यूशन्स  )  से  रिहा  की
 गई  स्त्रियों  के  लिये  एक  स्टेट  होम  भौर  एक
 डिस्ट्रिक्ट  हल्टर  क्रमश,  सोलन  और  चम्बा
 में  कार्य  कर  रहे  ४ढे  माचं  १६५६  में  इनमें
 क्रमश  १२ओऔर  ७  स्त्रिया  थी  t

 (ख)  किराये  फर्नीचर  श्रौर  प्रन्य
 माज-सामान  की  खरीद,  कमंचारियों  कं
 बंतन  तथा  होम  झौर  दोल्टर  में  रहनो  वाली
 स्त्रियों  पर  २२,२०४  स्पये  स्वचं  हुए  1

 हिमाअल  प्रदेश  में  समाज  कल्याण  फेना

 १३४२.  ओऔी  पद्म देव  क्या  शिक्षा  मंत्री
 यह  बताने  की  कृपा  करंग  कि

 (क)  राज्य  सभाज  कल्याण  बेड  के
 अन्तमंत  हिमाचल  प्रदेश  े  कितने  केन्द्र
 कहां  कहा  काम  कर  रहें  हें  ,

 खं)  वर्ष  १६५८-५६  में  उन  पर
 कुल  कितना  व्यय  किया  गया;  और

 (ग)  इन  केन्द्रों  में  क्या- कण  काम
 किये  जाते  है  ?

 शिक्षा  संत्री  (डा०  लौमालो  ):  (क)
 भांगी  गई  सूचना  का  विवरण  साथ  लगा  है  1

 (ख)  सूचना  इकट्ठी  की  जारी  हूँ
 भर  यथाधीघ  सभा-पटल  पर  र्स  दी
 जायेगी  v

 (ग)  बालवाड़ी,  शिक्षुगह  (त्रेश  ),
 स्त्रियों  के  लिए  सामाजिक  शिक्षा  और
 दस्तकारी  की  सिखलाई,  जन्म  से  धूबै
 भ्ौर  जन्म के  पश्चात  की  सेवाएं  तथा  स्त्रियों
 व  बच्चों  &  लिए  दूसरे  सामान्य  और
 मनोरंजक  क्रियाकलाप  |

 विवरण

 ऋमांक  ज्ज्  केन्द्रों  की  स्थिति
 का  नाम

 g  _  3

 १  महासु  १  (१)  बताली  (२)  सिंगल

 (३)  नेरायु  (४)  चाह
 (५)  काण्डा  ।

 २  महासु  २  (१)  कोल्वी  (२)  देयो-
 रीघर  (३)  कागल  (४)  कारल
 ५  कन्हर ।

 ३  बिलासपुर  १  (१)  बिलासपुर  (२)
 कुथेड़ा  (३)  थलवाढां  (४)
 दादोग  (५)  थलाई  |

 6  बिलासपुर२(१)  बारोशा  (२)  फतेह
 (३)  बारोथा  (४)  मदयांव

 (५)  छत  1

 %  चचम्ब। है  (१)  साहू  (2)  सिलाषाट

 (३)  सृगल  (४)  महिला
 (५)  घाघला
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 ६  ब्या २  (१)  राजनगर  (<).भगोदी
 (३)  खगियार  (४)  चानीद

 (सरू)  (५)  खदेद  ।

 ७  सिरमूर  १(१)  मोलारकोटला  (ढाडाहू)
 (२)  मानू  (पारदा)
 (३)  सोराह  (४)  त्रिलोकपुर
 (५)  प्रुरुवाला  (काशीपुर)  ।

 ८  सिरमूर २  (१)  कोलार  (२)  हरिपुर
 4३)  तिकारी  पजाली

 (४)  भगनी  (५)  नागेथ  ।

 ६  मष्डी  !  (१)  भाट  (२)  उरला

 (ग्वाली)  (३)  जमनी

 (४)  विजाही  (५)  रघार ।

 १०  मण्डीर  (१)  बल्वातर  (२)  कुमी
 (३)  बायंड  (४)  माही
 (४)  खतरव।र

 ११  चूरार  (१)  दीउर  (२)  भदाल

 (जिलाचम्बा)  (३)  लारा  (४)  मुदरा
 स्टेज  १  ब्लाक  (५)  मजीर  (६)  कीहार
 को-पांडनेटिड  (७)  सून्दला  (८)  सालूनी

 पद्रन  (६)  चाकोली  (१०  )दियोग  |

 संस्कृत  दिक्षा  के  विका  स  के  लिये  सहायता

 १३४४३.  भी  नरदेव  स्नातक  क्‍या

 लिका  मत्री  यह  बताने  की  कृपा  करेग  कि

 (क)  क्‍या  सरकार  उन  शिक्षा
 सस्थाप्नों  को,  जो  बहुत  समय  से  सस्कृत
 भआषा के  ब्रिकास  मे  लगी  हुई  हे  वित्तीय

 सहायता  देना  चाहती  है,

 (@)  यदि  हा,  तो  उन  सस्थाधो  & क  नाम
 नया  हूं,  और  प्रत्येक  को  कितनी  धन  राशि
 देने  का  विचार  ह  शरीर

 (ग)  इन  सस्थाझ्रो  को  कब  तक  वित्तीय

 सहायता  दी  जायेगी  ?

 शिखा  संतरी  (डा०  शीनाली )-
 (क)  से  (ग)  भारत  सरकार  ने,  उन स्वेच्चिक
 संगठनों  /सस्‍्याभों/-यक्तियों  को  वित्ती१
 सहायता  देने  की  एक  योजना  बनाई  है,  जो
 सस्कृत  शिक्षा  के  क्षेत्र  में  उपयोग,  बायें  ्र
 रहे  है।  जब-जब  सहायता  की  प्रार्थनाए
 प्रोप्त  होती  है  उन  पर  नियमानुसार  विचार
 किया  जाता  है।

 Veliore  Fort  Temple
 4344  Shri  N.  हे.  Muniswamy:  छा

 the  Minister  of  Scientific  Research  and

 Cultural  Affairs  be  pleased  to  state

 (a)  whether  any  scheme  has  been
 formulated  for  the  renovation  of
 ywiene  Tent  Tene  १७  Vadnw  Yate,

 (b)  if  so,  the  details  of  the  scheme,
 and

 (c)  its  estimated  cost?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M  Das):  (a)  No,  Sir  The  Union
 Department  of  Archaeology  does  not
 renovate  monuments,  but  looks  after
 their  maintenance  and  repairs

 (b)  and  (c)  Does  not  arise

 हिमाचल  प्रदेश  में  क्‍्लकों  को  पदोस्नति

 १३४५  ओ  पद्म  देव  क्या  गह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  हिमाचल
 प्रदेश  सचिवालय  मे  ऐसे  जूनियर  कसके,
 जिन्‍होने  मैट्रिक  पास  नही  किया  हैं,  सीनियर
 बलर्क  नही  बन  सकते  ,

 (ख)  क्‍या  यह  भ,  सच  है  कि  कुछ  ब्य-

 कितियो  ने  पदोन्नति  पाने  के  लिये  अपने  आपको
 मैद्रिक  पास  दिखाया  शोर  इस  प्रकार  अ्रस्तिस्टेंट
 हनन  गये  भौर

 (ग)  ऐसे  कितने  मामले  हुये  शौर  ऐस्ले
 उपक्तियों  को  क्या  सजा  दी  गई  ?
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 सीधे  सीनियर  क्लक॑  या  अ्रसिस्टेंट  के  पद  पर

 तब  तक  तरबकी नही पा सकते थे नहीं  पा  सकते  थे  जब  तक

 कि  थे  नैड्रिक  स  क्लर्क  के  वेतन-क्रम  मे ंन
 झा  जायें  |  झब  इन  नियमों  में  सद्योधन  कर
 दिया  गया  है  संशोधन  नियमों  में  नान-

 मैट्रिक  को  जूनियर  क्लर्क  के  रूप  में  भर्ती  करने
 की  व्यवस्था  नहीं  है  ।  वर्तमान  नान-मैट्रिक
 क्लकों  के  वेतन  में  संशोधन  करके  उन्हें  मैट्रिक
 पास  क्लर्क  के  बराबर  कर  दिया  गया  है।  भब
 दे  मैट्रिक  पास  क्लर्क  की  तरह  सीधे  सीनियर
 क्लर्क  या  असिस्टेट  के  पद  पर  तरक्की  पा
 सकते  है  ।

 (@)  झौर  (ग).  एक  मामले  में  एक
 विस्थापित  व्यक्ति  ने  अपने  शझ्रापकों  मैट्रिक
 पास  बता  कर  मैट्रि  यूलेट  क्लर्क  के  वेतन  क्रम
 में  जूनियर  क्‍लक  का  पद  प्राप्त  कर  लिया  और
 बाद  में  वह  भ्रस्रिस्टेट  के  पद  पर  तरक्की  पा
 गया  ।  जब  यह  बात  मालूम  हुई  तो  सबधित
 ब्यक्ति  के  ख़िलाफ़  डिसिप्लिनरों  कार्यवाही
 की  गई  लेकिन  चूकि  उसने  झब  मैट्रिक  की
 परीक्षा  पास  कर  ली  थी  इ  सलिये  उसके  प्रति
 उदारता  का  रूख  अपनाया  गया  भौर  उसे
 'सेंशर'  की  सजा  दी  गई।

 Survey  of  ‘Kohlus’

 3346,  Shri  Hem  Raj:  Will  the  Minw-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  Government  have
 made  any  survey  of  the  ‘Kohlus’
 crushing  non-essential  vegetable  oils
 by  mechanical  power  prior  to  the  Ist
 March,  1959;

 (b)  2f  so,  their  number  and  how
 many  of  them  were  in  running  condi-
 tion  before  the  imposition  of'  excise
 duf¥  prior  to  the  iat  March,  959
 (Stafe-

 (९)  the  number  such ‘  ‘Kohiws"

 =  imposition  5  Yate  ee  ee
 March,  1959

 Minister  of  Finance  (Shri The.
 Morar}i  Desai):  (a)  to  (c),  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Bouse.

 Retirement  Benefits  to  J.C.Os.

 ‘1847,  Shri  Hem  Raj:  Will  the  Mine-
 ter  of  Defence  be  pleased  to  state:

 (a)  the  benefits  which  are  available
 to  Junior  Commissioned  Officers  at
 the  time  of  retirement;  ,and

 (b)  the  benefits  that  wil]  accrue  to
 them  for  resettlement  after  retire-
 ment  as  ex-servicemen?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  At  the  time  of
 retirement,  JCOs  are  granted  the
 following  benefits:—.

 (i)  Leave  pending  retirement.—
 They  are  granted  60  days
 annual  leave,  or  90  days  ac-
 cumulated  annual  leave,  if
 due.  In_  addition,  60  days
 leave  is  admissible  to  those
 who  go  on  retiring  pension,
 subject  to  a  total  period  of
 7420  deys  Wherever  more
 favourable,  56  days  release
 leave  and  overseas  service
 leave  at  the  rate  of  one  day
 for  every  month’s  service
 overseas  are  given.

 ()  Pension/gratuity.—They  are
 given  a  service  gratuity  or
 pension  on  refirement,
 depending  upon  their  length
 of  qualifying  service,
 pay  group  and  the  cause  of
 retirement.  The  latest  rates
 of  service  pension/gratuity
 are  given  in  a  pamphiet
 entitled  “Pay  and  Allowance,
 and  Pensions—Defence  Ser-
 vices  Personnel”.  Coples  of
 this  pamphlet  are  available  in
 the  libraries  of  both  Houses
 of  Parliament
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 (b)  The  followng  benefits  are
 available  to  ex-JCOs  in  the  matter  of
 resettlement.—

 (i)  preferential  treatment  by  the
 Central  and  State  Govern-
 ments  in  filing  up  appoint-
 ments  in  various  Departments
 tor  which  miltary  traning  as.
 a  qualification,

 (a)  relaxation  of  age  to  the  extent
 of  service  rendered  in  the
 Armed  Forces  plus  a  grace
 period  of  three  years  for
 appointments  under  the  Cen-
 tral  Government,  other  than
 those  made  on  the  basis  of
 open  competitive  tests  held
 by  the  Umon  Publ  Service
 Commussion,

 an)  allotment  of  land  in  colonies
 organised  by  the  State  Gov-
 ernments  25  collaboration  with
 the  Ministry  of  Defence,  and

 (iv)  traming  m  Vocational/Techni
 cal  Trades  as  wel]  as  Basic
 Agriculture  in  various  insti-
 tutions  set  up  by  the  Central
 and  State  Governments

 Allowances  to  J.C  Os

 1848,  ह... है  Hem  Raj:  Wll  the  Minis-
 ‘ter  of  Defence  be  pleased  to  state

 (a)  what  are  the  conservancy  ser-
 ~vices  and  allowances  that  are  avail-
 able  to  the  JC  Os  posted  in  peace
 stations,  and

 (b)  what  are  the  accommodation
 facilities,  conservancy  services  and
 allowances  that  are  available  to  them
 an  the  cdficessional  areas”

 The  Minister  of  Defence  (Shri
 ‘Erishna  Menon):  (a)  In  peace
 etations,  JCOs  are  provided  with  free
 services  of  a  sweeper  and  a  water
 carmer  provided  no  water  supply
 exists  in  the  accommodation  allotted
 to  them  Where  these  services  can-
 not  be  provided,  a  conservancy  allow-
 ance  in  heu  8  granted  The  rate  of
 the  allowance  is  fixed  by  the  Station
 Commander  on  the  bams  of  the  rate
 at  which  such  services  are  obtained  by
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 civilians  of  equivalent  status  a  the
 lecahty,  subject  to  a  maximum  of
 Rs  9  per  mensem.  In  stations  where
 these  services  cannot  be  obtained  at
 the  maxmum  rate,  the  allowance  can
 be  granted  by  the  local  authorities  at
 the  rate  of  Rs  l0  per  mensem.

 (b)  In  concessional  areas,  JCOs  are
 provided  with  free  single  accommoda-
 tion  and  allied  services  including  con-
 servancy

 Dearness  Allowance

 ‘1349,  Shri  Hem  Raj:  Will  the  Minie-
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Cen-
 tral  Government  Civil  Employees  and
 Mibtary  Officers  get  full  dearness
 allowances  while  serving  in  conces-
 sional  areas,

 (b)  whether  30  9  also  a  fact  that
 the  Jumor  Commussioned  Officers  and
 other  ranks  get  half  the  dearness
 allowance,  and

 (c)  af  so  the  reasons  thereot?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  On  the  civil
 side  there  are  no  “concessional
 areas”,  and  dearness  allowance
 given  at  full  rates  to  all  Central  Gov-

 semen
 servants  posted  anywhere  in

 ndia

 Military  officers  also  receive  dear-
 ness  allowance  at  full  rates,  whether
 they  serve  in  a  “concessional  area”  or
 not

 (0)  JCOs  and  ORs  receive  dear-
 ness  allowance  at  half  the  correspond.
 mg  civihan  rates,  whether  they  serve
 in  a  “concessional  area”  or  m  any
 other  place  in  India

 (९)  Dearness  allowance  3s  admitted
 to  JCOs  and  ORs  at  half  the  cor-
 responding  civihan  rates,  having
 regard  to  the  fact  that  they  receive,
 in  addition  to  normal  pay  and  allow-
 ances,  the  following  conceamons  free
 as  a  condition  of  their  service  or  an
 allowance  im  lieu  when  any  of  the
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 concessions  cannot  be  provided  in
 kind:—  क्र

 (i)  ration  (cooked);
 द

 Gi)  accommodation  (including
 furniture,  light  and  water)
 subject  te  the  prescribed  re-
 guiations;

 (iii)  conservancy;

 (iv)  hair-cutting/hair-cleamng  and
 washing  services;  and

 (v)  clothing.

 Civilian  Government  servants  who
 are  entitled  to  free  board  and  lodging
 concessions  as  a  condition  of  their
 appointment  are  also  given  50  per
 cent  of  the  dearness  allowance  which
 would  otherwise  be  admissible  0
 them.  L

 भारतोय  उद्योगों  में  विदेशी  पूंजी

 १३५०.  भो  शभर  :  क्या  बित  मंत्री
 प्र्  नवम्बर,  १६५८  के  अतारांकित  परसन

 सख्या  २६९४  के  उत्तर  के  संबंध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  किन  कित  देशों  के  नागरिकों  ने
 भारत  के  विभिन्न  उद्योगों  में  १६५७  से  प्रपनी

 पूजी  लगाई  है  ,  और

 (स)  उक्त  अवधि  में  कुल  कितनी
 बिदेदी  पृजी  लगाई  गई  ?

 वित्त  मंत्री  पी  मोराश्जी  बेसाई)
 (क)  शौर  (ख)  सभा  की  मेज  पर  दो
 विवरण  रख  दिये  गये  है  जिन  मे  बताया  गया

 है  कि  १६५७  यें  भलग-झलग देशों  ने,  बैंकों  की
 पूजी  के  भिन्न,  कितनों  पूंजी  मारत  के  उधोग-
 यों  में  लगायी  शौर  इस  तरह  किस  उद्योग
 में कितनी  विदेशी  पूंजी  सगायी  गयी।  [देखिये
 परिक्षिण्ट  २,  झजवम्थ  संद्या  १३४]

 राज्य  जिला  सलियों  का  सम्मेलन

 १६५१-  भी  सरक  पांडे  :  गया  शिक्षा
 मंत्री  यह  बताने  को  कपा  करेंगे  कि  :

 (क)  क्या  राज्यों  से  शिक्षा  सचितों
 और  शिक्षा  संबस्बी  कार्यकारी  दलों  का  एक
 सम्मेलन  २७  शोर  ३०  जुन,  १६५६  को
 दिल्ली  में  हुआ  था  ,  और

 (ख)  यदि  हां,  तो  सम्मेलन  में  क्या
 निर्णय  किये  गये  भ्रथवा  सिफारिएों  की
 गईं  ?  .

 विक्षा  संत्री  (डा०  भोमालो)  :  (क)  जी

 हा  |

 (ख)  विवरण  सभा-पटल  पर  रख
 दिया  गया  है।  [बेलिये  परिद्षिष्ट  2,  झनुबन्य
 संख्या  १३४]

 Private  Primary  Schools  of  Tripura

 1352.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Education  be  pleased  to
 state

 (a)  what  is  the  grant-in-aid  given
 to  the  private  primary  schools  in  Tri-
 pura;

 (b)  whether  representations  have
 been  made  to  increase  this  aid;

 (c)  if  so,  the  action  taken  thereon;
 and

 (d)  whether  the  aid  reaches  these
 schools  in  time  every  month’

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Rs  30  pm_  per
 school.

 (b)  Yes,  Sir.

 (c)  The  matter  is  under  considera-
 tion

 (d)  There  has  been  some  delay  this
 year  in  the  payment  of  grant-in-aid
 to  private  schools  due  to  the  propos-
 ed  transfer  of  work  relating  to  pay-
 ment  of  grant-in-aid  to  the  Territoris]
 Counc].
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 Cerraption  among  Govermment a
 x

 1853,  Shri  Dasaraths  Dep:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  number  of  complaints
 of  corrupt  practices  against  Govern-
 ment  employees  received  by  the  Tri-
 pura  Administration  during  she  years
 957  to  1959;.

 (b)  the  number  of  such  complaints
 investigated;  and

 (९)  the  number  of  such  cases  m
 which  the  employees  have  been
 punished  after  the  complaints  were
 substantiated?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (c).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  table  of
 the  House  in  due  course

 Realization  of  Dadan  Money  in
 Tripura

 ‘1344.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a}  how  many  tribal  landless
 jhumias  have  been  served  with  ‘shan-
 shit’  notices  for  realisation  of  Dadan
 Money  in  Tripura,  during  1958-59;

 (b)  whether  representations  have
 been  made  to  suspend  realisation  of
 Dadan  Money  in  view  of  the  fact  that
 food  crisis  prevails  throughout  Tri-
 pura;  and

 (९)  the  decision  taken  by  the
 Administration  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 323.

 (b)  Yes,  Some  representations  ask-
 ing  for  suspension  of  realisation  have
 been  received  by  the  Administration.

 (७)  The  representations  are  being
 enquined  into.  Certificate  cases,  in
 respact  of  .

 at
 representations  have

 been  repeived,  have  been  kept  in  abe-
 yance  till  the  completion  of  enquiries
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 Orders  have,  however,  been  issued
 tor  the  postpémement  of  cases  ह...
 thegpersons  who  are  incapable  of
 paying.  हर

 Grants  to  Political  Sufferers  in,
 Monipar

 1865,  Ski  L.  Achaw  Singh:  Will  the
 Minister  of  Home  Affgira  be  pleased
 to  state:

 (a)  the  number  of  political  sufferers
 who  have  been  given  monetary  grants.
 during  ‘1958;59,  1959-60  so  far  in  the
 Unton  Territory  of  Manipur;

 (b)  the  total  amount  of  monetary
 grants  given  so  far,  and

 (c)  how  many  applications  are
 pending  for  disposal  at  present?

 The  Minister  of  Home  Affairs  (Shek
 G.  B.  Pant):  (a)  27

 (b)  Rs  13,500

 (९)  |

 द

 National  School  of  Drams

 1356.  Shri  L.  Achaw  Singh:  Wl)  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  admission  to  the  twa-
 year  course  at  the  National  School  of
 Drama  is  restricted  to  the  academic
 qualification  of  matriculation,

 (b)  whether  any  exception  is  made
 in  respect  of  those  who  possess  un-
 usual  gifts  even  though  they  de  net
 possess  the  minimum  academic  quali-
 fication;  and

 (९)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Scientific
 Research  ang  Cultural  Affairs  (Dr.
 M  M  Das):  (a)  Matriculation  or  any
 equivalent  examinatian  is  normally
 one  of  the  basic  qualifications  requir-
 ed  for  admission

 (b)  A  candidate  possessing  unysual
 gifts  though  not  having  the  minimum
 academic  qualifioation  can  be  admitted
 on  merita

 (c)  Does  not  arise.
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 Sahitya  Akademi
 "07.  Stiri  Wolleyar:  Will  the  Mirtis-

 Yer  of  Scientific  Research  mid  Cultu-
 tal  ‘Afhitre  be  pleased  to  state:

 48)  whether  it  is  a  fact  that  Sahitya
 Akedemi  has  decided  to  set  up  a
 zonal  office  in  Madras;  and

 dd)  if  80,  when  this  will  be  set  up?
 The  Deputy  Minister  for  Scientific

 Besearch  ang  Cultural  Affairs  (Dr.
 मी,  M.  Bas):  (a)  Yes,  Sir.

 tb)  During  this  financial  year.

 indebtedness  of  Government  Em-
 ployees

 1358.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  reports  about  the  wide-
 spread  indebtedness  among  the  Cen-
 tral  Government  employees  especially
 in  Delhi  and  New  Delhi;  and

 (9)  af  so,  the  measures  under  con-
 templation  to  meet  the  situation?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar)  (a)
 No

 4b)  Does  not  arise

 Number  of  Vacancies  in  Assistants
 Grade

 1359.  Shri  S.  M  Banerjee:  Will  the
 Munster  of  Home  Affairs  be  pleased
 w  state:

 (a)  the  number  of  vacancies  in  the
 Assistants  Grade  lying  vacant  at  pre-
 sent;

 (b)  the  number  of  posts  to  be  filled
 in  as  a  result  of  the  Assistants  Grade
 Examination  held  in  May,  ‘1959;  and

 (९)  the  number  of  posts  earmarked
 for  being  filled  7  by  promotion  of
 Upper  Division  Clerks  working  in
 various  Ministries  of  the  Government
 of  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)

 On  the  ict  July,  1959,  the  number  of
 posts  in  the  grade  of  Assistants  ce-
 ‘ported  to  ‘be  vacant  in  all  the  Minis-
 ‘tries  and  offices  participating  in  ‘the
 Central  Secretariat  Service  Scheme
 was  274,

 (b)  and  (c).  The  vacancies  will  be
 filled  partly  by  direct  recruitment  on
 the  results  of  the  two  Assistants’
 Grade  competitive  Examinations  held
 in  April  and  May,  ‘1959,  respectively,
 and  partly  by  promotion.  The  exact
 number  of  vacancies  to  be  allotted  to
 the  two  categories  has,  however,  not
 yet  been  decided,

 Auto  Car  Refuellers

 1360.  Shri  K  Ramaswamy:  Will
 the  Minister  of  Defence  be  pleased  to
 state-

 (a)  the  number  of  auto  car  refuel-
 fers  (bowser)  rebuilt  for  refuelling
 Indian  Anrrforce  Aurrcraft  by  the
 Defence  Department  during  _  1957,
 958  and  4959  so  far;

 (b)  how  many  such  auto  car  refuel-
 lers  can  be  built  out  of  discarded  auto
 cars  scattered  in  various  parts  of  the
 country;  and

 (c)  what  ts  the  estimated  value  of
 the  saving  to  the  Ministry  by  under-
 taking  this  task?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  957  Nil

 958  Nil
 959  30

 (so  far)

 (b)  In  all  70  (approx)
 (c)  The  estimated  cost  for  a  new

 refueller  is  1,10,000  lakhs.  It  is  diffi-
 cult  to  say  what  their  disposal  value
 would  be  Air  Headquarters  esti-
 mate  the  saving  to  be  about  70  lakhs

 Educational  Concessions  to  Children
 of  Political  Sufferers

 1861.  Shri  Rami  Reddy:  Wil!  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  concessions  are
 given  to  the  children  of  political



 3789  Written  Answers

 sufferers  in  regard  to  admission  for
 technical  courses;

 (b)  whether  any  financial  assistance
 was  given  during  the  last  five  years
 for  such  students;

 (c)  if  so,  the  assistance  given  year-
 wise;

 (a)  whether  Government  have  set
 apart  for  the  assistance  of  such  stu-
 dents  any  amount  for  1959-60;  and

 (e)  if  so,  the  amount  set  apart?
 The  Minister  of  Education  (Dr.

 XK.  L,  Shrimali):  (a)  No  concessions
 are  given  specifically  for  Technical
 Courses;  but  the  Scheme  approved  by
 the  Government  of  India  for  grant  of
 educational  facilities  to  the  children
 of  political  sufferers  provides  for
 special  consideration  in  the  matter  of
 admission  to  recognised  institutions  for
 all  courses,

 (b)  and  (c)  Do  not  arise  as  the
 scheme  is  expected  to  be  implemented
 only  from  the  academic  year  1959-60,

 (d)  No,  Sir,  since  no  specific  reser-
 vations  have  been  made  for  Technica!
 Courses.

 {e)  Does  not  arise

 Coaching  of  Indian  Cricketers

 1362,  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a
 scheme  for  giving  special  coaching  to
 some  young  Indian  cricketers  has  been
 formulated;

 (b)  if  so,  the  nature  of  the  scheme,
 and

 (c)  how  many  cricketers  will  be
 included  in  it?

 The  Minister  of  Education  (Dr
 K.  L.  Shrimali):  (a)  to  (c).  The  Gov-
 ernment  of  India  have  not  formulat-
 ed  any  scheme  for  giving  special
 coaching  to  some  young  cricketers
 The  Board  of  Control  for  Cricket  in
 India  had,  however,  proposed  to  de-
 pute  seven  young  cricketers  for  coach-
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 ing  in  Alf  Gover’s  School  in  the  UK.
 The  Board  has  been  informed  that  no
 financial  assistance  could  be  given  for
 this  purpose  at  this  stage  since  the
 current  year’s  cricket  season  in  the
 U.K.  is  coming  to  a  close.

 Ways  and  Means  Advance  to  Orissa

 363  Shri  Sanganna:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  any  Central  aid  was
 given  to  the  Government  of  Orissa
 as  interest-free  ways  and  means  ad-
 vance  during  the  year  1958-59  against
 the  amounts  of  loans  and  grants;

 (0)  af  so,  to  what  extent;  and
 (८)  for  what  purpose?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  to  (c).  A  sum  of
 Rs  965  34  lakhs,  representing  three-
 fourth,  of  the  Central  assistance  al-
 lotted  to  the  Government  of  Orissa
 for  the  Plan  Schemes  during  1958-
 59,  was  given  to  them  us  ways  and
 means  advance  in  nine  equal  monthly
 instalments  begmning  from  May  1958.
 Of  this,  a  sum  of  Rs.  ‘817-87  lakhs  was
 subsequently  converted  into  loans  and
 the  balance  of  Rs  ‘147-47  lakhs  into
 grants  for  specific  plan  schemes  ac-
 cording  to  the  pattern  of  Central  as-
 sistance  applicable  to  them

 While  no  intrest  is  charged  on  the
 ways  and  means  advance  as  such,  the
 portion  of  such  advance  converted  in-
 to  loans  carries  interest  from  the  Ist
 October,  3958

 British  Council  Scholarships
 1364.  Shri  Achar:  Will  the  Minister

 of  Education  be  pleased  to  state:
 (a)  whether  the  selection  of  candi-

 dates  has  been  made  for  the  award
 of  British  Council  Scholarships  for
 the  year  1959-60;  and

 (b)  if  so,  the  basis  on  which  tha
 selection  was  made?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  candidates  were  selected  by
 the  Government  of  India  on  the  basis
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 of  merit,  with  the  assistance  of  a
 Selection  Committee,  duly  constituted
 for  the  purpose.

 Retirement  of  Government  Servants

 ‘1368.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  how  many  Central  Government
 servants  drawing  a  salary  of  over
 Rs.  2,000  per  month  had  become  due
 for  retirement  during  ‘1958;

 (b)  how  many  of  these  continue  on
 extension  and  how  many  have  been
 re-employed  in  Government  or  in  qa)
 public  enterprises,  (ii)  private  firms:
 and

 (c)  whether  a_  statement  =  giving
 particulars  of  services  and  salary  will!
 be  placed  on  the  Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  Information  regarding  the
 number  of  Central  Government  ser-
 vants  drawing  over  Rs.  2,000  p.m.  who
 became  due  for  retirement  during
 958  is  not  available  8  such  officers
 were,  however,  granted  extension  of
 service  and  |  was  re-employed.  Gov-
 ernment  have  no  informagion  about
 officers  of  this  category  re-employed
 in  private  firms

 (९)  A  statement  Ww  laid  on  the  Table
 giving  particulars  of  the  salary  and
 posts  in  which  extension/re-employ-
 ment  has  been  granted

 STATEMENT

 Central  Government  servants  draw-
 ing  over  Rs  2000  per  month  who  be-
 came  due  for  retirement  on  attaining
 the  age  of  superannuation  but  were
 granted  extension  of  service  or  re-
 employment  during  the  year  1958

 Sl.  Designation  Pay
 No.

 Officers  given  extension  of  service
 Director,  Geological  Survey

 India  3,000
 a.  Commissioner  for  India,

 Hongko  2.2450

 Pe
 Si}.  Designation  Pay
 No.

 3.  Genersl  Ms
 ager,  Chitta-  “Rs.

 ranjan  comotive
 Works  3,500

 4.  Chief  Engineer,  Central
 Railways  29500

 $  Controller  of  Stores.  M:-
 nistry  of  Railways  2,500

 6.  Financial  Adviser  &  Chief
 Actuunts  Officer  (Cms-
 truction),  S.E.  Railway  25400

 7  Financial  Commissioner,
 Railways  4,000

 %  Additional  M:mber  (Works)
 Railway  Buar  3४500

 Offscers  ve-employed
 i.  Chairman,  Delhi  State  Elec-

 tricity  Board  2,200

 Image  Found  at  Bajragiri  Hill
 1366.  Shri  B.  C.  Mallick:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  78  a  fact  that  a  stone
 image  about  4  feet  in  length  has  been
 found  from  Bajragir:  hill  at  Kotapur
 in  Cuttack  district  of  Orissa  during
 May,  1959;

 (0)  if  so,  the  nature  of  this  image;
 and

 (c)  whether  it  has  been  removed  to
 Bhubaneswar  by  the  Superintendent
 of  Onssa  Museum?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M  M.  Das):  (a).  Yes,  Sir.

 (b)  and  (c).  It  has  been  identified
 as  an  image  of  Tara,  It  is  an  unfinish-
 ed  image  and  was  found  in  broken
 condition  (two  pieces).  Its  height  is
 4'X6  breadth  2’x9”.  It  is  an  image  of
 8th  Century  A.D,  which  has  been
 brought  to  the  Orissa  State  Museum,
 Bhubaneswar,  by  the  Superintendent.
 State  Archaeological  Department
 Relief  to  Political  Sufferers  in  Orissa

 1367,  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  any  aid  or  relief  has
 been  given  by  the  Central  Govern-
 ment  to  the  political  sufferers  or  their
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 ‘fathilies  in  Orissa  during  the  pericd
 from  ‘1937-58.  to  1958-59;

 (b)  if  so,  the  number  of  such  per-
 gong  or  families;  and

 (c)  the  emount  given  to  them?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  Two.

 (९)  Rs.  700

 ‘Linking  of  Educational  Facilities  with
 Plan  Requirements

 1868,  Shri  Ram  Krishan  Gupta:  will
 the  Minister  of  Education  be  pleased
 to  state:

 १७)  whether  Government  nave  Sor-
 mulated  any  plan  to  link  up  the  out-
 put  of  students  from  higher  institu-
 tions  of  learing,  technical  as  well  as
 academic,  with  the  developing  needs
 of  the  country,

 (9)  if  so,  the  nature  of  the  plan
 formulated;  and

 (९)  when  it  will  be  introduced?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  The  Government
 is  examining  a  proposal  for  conducting
 4  survey  of  the  supply  of,  and  demand
 for,  graduates  to  determine  the  re-
 lationship  between  the  output  of  in-
 stitutions  of  higher  education  and  the
 needs  of  professional  and  technical
 manpower  for  the  social  and  economic
 development  of  the  country

 b)  and  (०)  Do  not  arise

 Welfare  Extension  Projects,  Punjab
 2869  Shri  Daljit  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state  the  number  of  Welfare  Extension
 Projects  allocated  to  Punjab  by  the
 Central  Social  Welfare  Board  fo:
 4958-59  and  i959-607

 The  Minister  of  Education  (Dr.
 हू.  L.  Shrimali):  Seven  Welfare  Ex-
 tension  Projects  of  the  co-ordinated
 pattern  have  been  started  by  the
 Central  Social  Welfare  Board  in
 Stage-I  Blocks  selected  by  the  Minis-

 win  ies  ओके

 try  of  Community  Development  dur-
 ing  ‘1958-59,  Twelve  syoh  Projects
 are  Proposed  to  be  started  during  -
 95¢9-60.

 ritians  Participating  in  Chase?
 Swhnming

 i3%@.  Shri  १.  6.  Borooah:  Will  the
 Mirjjster  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  two
 Ing!@n  nationals  from  Bengal  left  for
 London  to  take  part  m  the  Channel
 Swimming  this  year;

 (P)  whether  they  asked  for  any  as-
 sistance  and  financial  help  from  Gov-
 ernment,  and

 ६४)  5  su,  *hie  trecriron  ‘ebcen  -m  “hse
 matter?

 he  Minister  of  Education  (Dr.
 K  L  Shrimali):  (a)  Yes,  Sur.

 (b)  Both  of  them  asked  for  foreign
 exchange  facilities  but  only  one  asked
 for  financial  assistance.

 (०)  Whereas  the  foreign  exchange
 facilities  were  granted  the  request
 for  financial  assistance  has  been  re-
 jected
 Hostels  for  Scheduled  Castes  and

 scheduled  Tribes  Students  in  Delhi

 371  Shri  Siddiah  Will  the  Minis-
 tey  ०  Home  Affairs  be  pleased  to
 state

 (a)  whether  any  action  has  been
 taken  or  3५  proposed  to  be  taken  to
 staft  hostels  for  the  Scheduled  Castes
 students  an  the  Union  Territory  of
 Delhi;  and

 (b)  7  so,  the  details  thereof’

 ghe  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  and  (b).
 Under  the  Second  Plan  schemes  for
 the  welfare  of  Scheduled  Castes  in
 Delhi  there  :s  no  provision  for  starting
 hostels  for  Scheduled  Castes,  nor  has
 any  such  proposal  been  received  from
 the  Delhi  Administration,  The  set-
 ting  UP  of  separate  hostels  exclusively
 for  Scheduled  Castes  is  not  encour-
 aged
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 _Legal  Assistance  to  Scheduled  Castes
 ang  Scheduled  Tribes

 1878,  हात  Siddiah:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state  the  nature  of  the  cases  in  which
 free  legal  assistance  was  given  to  poor
 litigants  in  each  of  the  States  and
 Union  Territories  belonging  to  the

 ,Scheduled  Castes  and  Scheduled
 Tribes  and  other  Backward  Classes

 «during  ithe  year  1959-60  so  far?

 The  कच्फपाड़  Minister  of  Home
 Affairs  (Shrimati  Alva):  Under  the
 schemes  for  the  welfare  of  Backward

 ‘Classes,  free  legal  assistance  is  pro-
 ~videG  to  the  poor  litigants  belonging
 :to  Scheduled  Castes  and  Scheduled
 "Tribes  only  but  not  to  other  Back-
 ward  Classes.  The  information  re-
 sgarding  the  nature  of  cases  in  which
 free  legal  assistance  was  given  in  each
 of  the  States  and  Union  Territories
 during  the  year  1959-60  so  far  is  not
 available  ० ००५  ६४5४  मिल.

 SraV  res  of  State  Bank  of  India  in
 Lad  Himachal  Pradesh

 1373,  Shri  Daljit  Singh:  Wil]  the
 Minister  of  Finance  be  pleased  to
 state  the  total  number  of  the  branches
 of  the  State  Bank  of  India  opened  so
 far  in  Himachal]  Pradesh?

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  The  State  Bank  of
 India  has  opened  two  branches  in
 Himachal  Pradesh  between  the  ist
 July,  955  and  the  3ist  July,  959

 Basie  Schools  in  Himachal  Pradesh

 1374,  Shri  Daljit  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  number  of  basic  schools  pro-
 posed  to  be  opened  in  Himachal  Pra-
 desh  during  1959-60?

 The  Minister  of  Education  (Dr.
 हूं,  L.  Shrimali):  95  (Ninety  five).

 Excise  Duty  on  Khandsari

 1375.  Shri  Ram  Saran:  Will  the
 Minister  of  Finance  be  pleased  (०
 state:

 (a)  how  much  money  by  way  of
 Centra]  Excise  duty  apart  from  ad-

 181  SAD—4.

 ditional  duty  of  Central  excise  hes
 been  collected  (i)  from  Khandsari
 sugar  manufactured  by  sulphitation
 process,  (ii)  from  Khandsari  sugar
 manufactured  by  a  process  other  than
 sulphitation  process  during  the  months
 of  March,  April,  May  and  June,  ‘1980;
 and

 (b)  the  total  expenditure  incurred
 in  the  collection  of  the  above  excise
 duties?

 .The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.
 [See  Appendix  II,  annexure  No.  34B]

 (b)  Information  about  the  cost  of
 collection  is  not  available  commodity-
 wise  as  the  Central  Excise  staff  is  not
 deployed  solely  for  the  administration
 of  the  excise  on  one  particular  com-
 ynodity

 Archaeological  Survey  of  Punjab

 376  Shri  Daljit  Singh:
 Shri  Hem  Raj:

 Will  the  Mister  of  Scientifie  Re-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  575  on  the  20th
 February,  959  and  state:

 (a)  whether  the  survey  of  ancient
 temples  and  other  places  of  archaeolo-
 gical  and  historical  importance  has
 been  completed  in  Punjab  State;  and

 (b)  if  so,  the  names  of  such  places
 included  in  the  finalised  list  of  monu-
 ments  of  national  importance  in  that
 State?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Not  yet,  Sir

 (b)  This  can  be  settled  only  after
 the  completion  of  the  survey  work.
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 48  hres.
 (Mr  Speaxer  tn  the  Chatr]

 DEATH  OF  SYED  FAZL  ALI

 The  Prime  Minister  and  Minister
 हैँ  External  Affairs  (Shri  Jawaharial

 Nehru):  Mr  Speaker,  Sir,  may  I
 have  your  permission  to  inform  §  the
 House  of  a  sad  event  that  took  place
 early  this  morning—the  passing  away
 of  a  very  distinguished  public  ser-
 vant,  Shri  Fazi  Ah,  the  Governor
 of  Assam?  It  is  not  usual  in  this
 House  to  make  references  to  the
 deaths  of  people  unless  they  are,  or
 have  been,  Members  of  this  House,
 or  the  Assemblies  that  preceded  it
 There  have  been,  however,  special
 and  rare  cases  when  this  has  been
 done  I  think  that  this  case  is  a
 special  case  in  which  it  is  proper  and
 appropriate  that  with  your  permis-
 sion  I  might  make  a  mention  in  this
 House

 Shri  Faz]  Al:  was  a  lawyei  and  his
 principal  career  was  on  the  Bench,
 a  long  career  as  a  judge  of  the  Patna
 High  Court,  then  Chief  Justice  of
 Patna,  then  a  judge  of  the  Federal
 Court  of  India  and  then  a  Judge  of  the
 Supreme  Court  of  India  Altogether
 that  covers  a  very  long  period  of
 time  And  he  was  a  very  distinguish.
 ed  judge  too  Later  he  became  the
 Governor  of  Orissa  After  that,  for

 @  period  he  served  in  an  important
 commussion—the  States  Re-organisa
 tion  Commission  Then  he  went  to
 Assam  as  Governo:  It  was  really  his
 quite  extraordinary  qualities  which
 led  us  repeatedly  to  seek  his  assis~
 tance  in  such  important  and  exacting work

 There  is  hardly  any  office,  certain
 ly  not  the  office  of  Governor  m  India which  is  more  difficult  and  mor
 exacting  than  that  of  the  Governor
 of  Assam,  because,  apart  from  being the  Governor  of  an  important  State, he  is  the  Specia)  Representative  of
 the  Government  of  India  in  regard  to tribal  areas  there  and  in  regard  now to  the  Naga  Hills-Tuensang  area

 And  as  the  House  knows,  we  have
 had,  during  the  past  two-three  years,
 2  good  deal  of  trouble  in  this  area,  a
 good  many  difficulties  We  have  al-
 ways  aproached  this  problem,  not
 from  the  point  of  view  of  just  police
 work  or  army  work  of  suppression,
 but  always  as  that  of  trying  to  win
 these  people  m  friendly  waye—cer-
 tainly,  where  there  has  been  gross
 misbehaviour  the  police  and  the  army
 come  in—but  otherwise  to  win  them
 over,  88  we  always  went  to  win  over
 people,  our  fellow  citizens  and  our
 fellow  nationals  In  this  work  Shri
 Faz]  Ah  played  an  extraordinarily
 important  and  effective  part

 T  came  jn  contact  with  him  very
 intimately  an  this  matter  during  the
 last  two  years  as  Minister  of  Exter-
 nal  Affairs,  because  the  External
 Affairs  Ministry  s  specially  con-
 nected  with  it  So,  I  can  speak
 wsth  personal  knowledge  of  the
 great  tact,  wisdom,  abifity
 and  patience  with  which  he  dealt
 with  all  these  questions  in  the  Naga
 Hills-Tuensang  area  In  fact,  it  was
 largely  due  not  to  any  coercive
 apparatus  that  we  employed  but
 his  wisdom  that  we  have  suc-
 ceeded  in  a  very  considerable  mea-
 sure  there  In  fact  we  had  hoped
 and  he  had  hoped  and  looked  for-
 ward,  to  a  very  big  step  forward  in
 regard  to  the  future  set-up  there  at  a
 convention—not  an  official  conven-
 tion  but  a  non-official  convention  of
 the  Naga  communities—which  was
 going  to  consider  it

 So,  it  is  a  very  big  loss  to  us,  not
 only  of  a  great  Indian,  a  great  public
 servant,  but  of  a  person  engaged  in
 this  important  and  delicate  task  of
 winning  over  really  by  his  goodwill
 and  affection  many  of  those  people who  are  dissatisfied  and  who  are
 troubled  Many  of  us  will  mourn  his
 logs  all  over  India  I  am  sure  that
 the  people  of  the  Naga  Hills-Tuen-
 sang  Division  will  also  greatly  mourn
 hig  loss
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 ,  8a,  1...  I  venture  to  make  this  state-
 ment  before  thig  House  and  to  request
 you,  end  the,  House,  to  convey  our
 feelings  on  this  occasion  to  the  de.
 voted  wife  of  this  great  Indian  and
 his  family.  I  am  not  asking  for  this
 House  to  be  adjourned,  because  on  a
 previous  occasion  I  gave  an  assuran-
 ०९  that  when  such  a  thing  happens
 we  will  not  ask  for  this  and  create
 precedents  for  repeated  adjournments
 But  without  an  adjournment  I  do
 think  we  might  express  our  sorrow
 and  our  deep  sympathy  to  thc  {imily
 on  this  occasion.

 Shri  Jaipal  Singh  (Ranchi  Weat—
 Reserved—Sch  Tribes)  Mr  Speaker,
 may  I,  with  your  permission,  asso-
 ciate  myself  with  what  the  Leader  of
 this  House  has  said?  And,  in  rising
 to  speak,  may  I  with  all  humi-
 lity  say  that  I  am  speaking  on  be-
 half  of  all  the  Members  of  Parliament
 of  Bihar  and  Orissa?  The  last  time
 I  met  him  was  at  Dibrugarh  and  I
 was  very  surprised  that  the  Governor
 should  come  to  meet  me  at  the  aero-
 drome  He  had  known  that  I  was
 going  to  the  tribal  areas  in  Assam
 He  had  his  itinerary  in  the  Naga
 area  but  he  altered  that  in  order
 that  we  should  meet,  because  he  was
 very  anxious  that  I  should  benefit
 from  hin  experience  and  that  he
 should  benefit  from  mine  When  he
 was  the  Governor  of  Orissa  that  was
 the  first  time  I  came  across  his  special affection  for  the  tribal  people.  He  made
 his  mark  there  In  Bihar  itself  I  was
 associated  with  him  in  very  many
 committees  By  his  death  not  only
 Bihar  and  Orissa  but,  I  am  quite certain,  the  country  has  lost  a  very
 distinguished  Indian.

 Shri  Raghunath  Singh  (Varanasi):
 May  I  say  a  word  as  he  belongs  to
 my  constituency?

 Mr.  Speaker:  The  Leader  of  tl.e
 Mouse  has  referred  to  him.  It  is  not
 unusual  to  make  an  obituary  re-
 ference  here  regarding  the  death  of
 great  men,  eminent  men.

 Shri  Faz]  Ali  was  certainly  a  great
 man  and  an  eminent  son  of  India.

 Account  to  Hoist  Chamber
 at  Bhakra

 He  has  served  in  various  capacities
 and  that  has  been  referred  to  by  the
 hon  Prime  Minister  He  was  an
 eminent  judge.  But  he  was  more
 useful  as  a  member  of  the  States
 Reorganisation  Commission.  It  was

 8  very  delicate  task  to  handle  when
 varlou,  interests  were  represented,  and
 he  had  to  be  more  or  less  a  judge
 in  deciding  issues  which  have  had  far-
 reaching  consequences  He  endeared
 himself  to  one  and  all  for  he  was
 affable  in  his  manners.  Really  we  find
 very  few  men  of  this  type.  He  was
 an  Indian  first  and  everything  cise
 afterwards  We  deeply  mourn  his
 loss  I  fully  associate  myself  with  all
 the  sentiments  expressed  ७  well  by
 the  hon.  Prime  Minister  and  I  am
 sure  the  House  will  agree  with  me  in
 conveying  our  condolence  to  tht  mem-
 bers  of  the  bereaved  family  As  a
 mark  of  respect  may  I  request  the
 hon  Members  to  stand  in  silence  for
 a  Mthute?

 (The  Members  then  stood  i  silence
 for  a  msnute)

 STATEMENT  RE  ACCIDENT  TO
 HOIST  CHAMBER  AT  BHAKRA

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 On  the  2ist  evening  the  General
 Manager,  Bhakra  Dam,  phoned  up  the
 Secretary  to  the  Ministry  of  Irnga-
 tion  and  Power,  Government  of  India,
 and  informed  him  of  the  failure  of
 the  structure  of  the  hoist  chamber
 which  controls  the  regulating  gates of  right  diversion  tunnel  This  failure
 occurred  at  8.00  hours  and,  as  a
 result,  water  entered  the  galleries  of
 the  Dam  and  from  there  entered  the
 left  Power  Plant  The  structure  of
 the  dam  was,  however,  reported  safe.

 A  telegraphic  message  addressed  to
 Bhakra  Control  Board  received  this
 morning  from  the  General  Manager,
 Bhakta  Dam,  reads  as  follows

 “Due  to  failure  of  structure  of
 hoiat  chamber  controlling  regu-
 lating  gates  in  right  diversion
 tumhel  at  6.00  hours  today,  the
 2ist  August,  the  water  entered
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 {Hafiz  Mohammad  Ibrahim}
 galleries  of  dam  and  from  there
 flooded  left  Power  Plant  drown-
 ing  generat  >r  units  1,  2  and  3
 urder  erection.  Structure  of  dam
 sae  Report  follows.”

 On  r@eipt  of  the  telephonic
 message  Dr.  A  N  Khosla,  Chairman,
 afi  Shri  Kanwar  Sain.  Member,  of
 the  Bhakra  Board  of  Consultants
 806  Dr  K  L  Rao,  Member,  C.W  &
 P.C  were  requested  to  proceed  to
 the  site  immediately

 I  shall  make  a  further  statement  on
 the  accident  to  the  hoist  chamber  as
 ३008  as  fuller  details  are  available
 With  your  permission,  Sir,  I  may
 add  that  myself  and  the  hon  Deputy
 Minister  are  also  going  to  the  spot
 to  see  and  gather  further  smnforma-
 tion  in  order  to  be  able  to  lay  :t  before
 this  House

 Shri  Braj  Raj  Singh  (Firozabad):
 The  whole  House  is  concerned  about
 it.

 Sardar  Iqbal  Singh  (Ferozepur)
 May  I  submit

 MOTION  FOR  ADJOURNMENT

 ACCIDENT  To  Hoisi
 BHAKRA

 Mr.  Speaker:  I  have  received
 notice  of  an  adjournment  motion  re-
 garding  thus,  but  I  thought  that  at
 this  stage  the  hon  Minister  himself
 would  make  a  statement  He  has
 made  that  It  is  a  very  serious  matter
 and  the  whole  House  is  exercised
 about  it  I  can  say  that  all  of  us
 are  proud  of  the  Bhakra  Dam  which
 was  rising  comfortably  well  to  the
 height  of  760  feet  हि

 Some  time  ago  there  was  an  ad-
 journment  motion  relating  to  some
 crack  in  the  wall.  But  the  crack  in
 the  wall  did  not  matter  Now  it
 seems  to  be  a  more  serious  matter
 and  the  hon  Minister  is  aware  of  it.
 He  3s  sending  his  Deputy  Minister
 (Interruption)  He  is  going  himself.

 CHAMBER  AT
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 I  am  sure  he  will  inform  us  at  the
 earliest  when  we  meet  on  Monday  or
 in  the  evening  if  he  gets  aby  infor-
 mation  by  telegram  or  telephone.  He
 will  inform  us  before  we  disperse  at
 5  v’clock  as  to  what  exactly  the  situa-
 tion  is  and  will  keep  us  informed  from
 time  to  time.

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  In  the  absence  of  fuller
 information  now,  may  I  request  you
 to  keep  the  adjournment  motion
 pending  till  Monday  because  all  of
 us  feel  that  such  a  serious  thing
 should  be  discussed?  It  has  happen-
 ed  previously  also  It  is  the  nation’s
 show-piece  and  everybody  38  proud  of
 it  When  the  showpiece  starts  crack-
 ing  certainly  it  is  a  matter  of  very
 serious  concern  We  shall  know  by
 Monday  as  to  what  has  happened
 and  what  the  extent  of  the  damage  is
 So,  I  request  you  to  keep  the  ad
 Journment  motaon  pending  oo  till
 Monday  or  ‘tall  fuller  details  are  availa-
 ble  and  also  till  we  know  the  extent
 of  the  damage  to  the  dam

 The  Prime  Minister  ang  Minister  ef
 External  Affairs  (Shri  Jawaharlal
 Nehru):  As  you  have  been  pleased  to
 say,  this  325  a  matter  in  which  every
 hon  Membe:  of  the  House  and  in-
 deed  people  outside  this  house  are
 mtensely  interested  It  25  the  duty
 of  Government  to  keep  the  House  in-
 formed  of  every  relevant  factor  in
 this  They  will  do  so,  as  my  colleague
 has  said  But  I  do  not  quite  see  a
 connection  between  that  and  an  ad-
 Journment  motion  being  kept  ahve  till
 Monday  An  adjournment  motion
 »erves  two  purposes  One  35  keeping
 the  House  informed  of  facts  and  the
 other,  when  the  time  comes,  for  the
 House  to  discuss  the  matter  with  as
 much  information  as  is  available  In
 regard  to  both  these  matters,  Govern-
 Ment  will  be  glad  to  try  to  give  the
 information  or  find  the  time  for  dis-
 cussion  But  merely  to  deal  with
 this  matter  as  an  adjournment  and
 keeping  that  alive,  I  would  submit,
 ly  hardly  suitable.
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 Mr.  Speaker:  I  think  the  object  of

 Shri  Narayanankutty  Menon  is  only
 to  have  an  opportunity  to  discuss  this
 matter  But,  as  the  hon  Prime  Min-
 ister  observed,  it  38  unnecessary  to
 keep  this  matter  pending  Certainly,
 I  will  allow  an  opportunity  The
 hon  Prime  Minister  himself  says  that
 we  shall  have  an  opportunity  to  dis.
 cuss  this,  if  necessary

 Shri  Jawaharial  Nehru:  We  may,
 but  on  facts  and  not  in  the  air

 Mr,  Speaker:  Monday  morning  or
 even  before  this  evening,  7  more  in
 formation  is  received  it  may  06
 made  available

 Shri  Jawaharlal  Nebru:  If  we  have
 any  information  before  the  evening
 that  is,  any  important  information

 Mr  Speaker:  Certainly  It  will  be
 given  to  us  Then  we  will  have  more
 information  on  Monday

 Shri  Narayanankutty  Menon:  My
 only  intention  was  to  have  a  dis-
 cussion  on  the  matter

 Mr  Speaker:  Let  us  wait  for  the
 facts  and  on  the  facts,  :f  there  is
 anything  very  important  which  we
 want  to  discuss  here  I  will  certain
 Jy  allow  an  opportunity  to  this  House
 to  discuss  that  matter  Therefore
 this  adjournment  motion  need  not  be
 kept  pending  I  disallow  it

 Shri  Jawaharlal  Nehru:  There  is
 one  point  I  gather  that  the  dam  :s
 not  affected  It  is  not  the  dam
 (Interruption).

 Shri  Raghunath  Singh  (Varanau)
 Diversion  tunnel  only

 Shri  Jawaharlal  Nehru:  Yes  Wate:
 overflowed  in  one  place  and  went  mto
 some  place  where  engines  were  being
 erected  That  is  serious  enough  But
 let  us  be  clear  that  the  dam  १९  not
 affected

 Mr.  Speaker  I  am  happy  The
 was  some  musunderstanding

 Shri  Mohammed  Imam  (Chitaldrug)
 I  understand  that  water  has  flowed
 into  the  generating  station  submerg-
 ing  all  the  generating  unite  I  think

 SRAVANA  31,  88  (SAKA)  Papers  laid  on
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 that  must  have  caused  considerable damage  We  would  like  to  know  as  to
 what  extent  damage  has  been  caused to  the  generating  station  *

 Mr.  Speaker.  I  am  sure  all  that will  be  reported  to  the  House

 22  6  hrs

 PAPERS  LAID  ON  THE  TABLE
 ‘

 ACTION  TAKEN  s¥  GOVERNMENT  on
 ASSURANCES

 The  Minister  of  Parliamentary Affairs  (Shri  Satya  Narayan  Sinha): I  beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  statements
 showing  the  action  taken  by  the
 Government  on  various  assurances, Promises  and  undertakings  given  by the  Ministers  during  the  various
 sessions  ef  Second  Lok  Sabha

 (:)  Supplementary  Statement No  V—Seventh  Session,  959
 [See  Appendix  II,  annexure
 No  35]

 (ny  Supplementary  Statement
 No  IX—Sixth  Session,  958
 [See  Appendix  II,  annexure
 No  36]

 (in)  Supplementary  Statement
 No  XII—Fifth  Session,  958
 [See  Appendix  II,  annexure
 No  187)

 (iv)  Supplementary  Statement
 No  XXI—Fourth  Session,
 ‘1958  [See  Appendix  IJ,  an-
 nexure  No  388  }

 (v)  Supplementary  Statement
 No  XXVII—Second  Session,
 ‘1957  (See  Appendix  II,  an-
 nexure  No  39]

 AMENDMENT  To  CaNTRAL  EXCISE  RULBS

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Simha):  7  beg
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 to  lay  on  the  Table,  under  Section
 88  of  the  Central  Excises  and  Salt
 Act,  1944,  a  copy  of  Notification
 No  GSR  915,  dated  the
 Sth  August,  1959,  making  certain
 further  amendment  to  the  Central
 Excise  Rules  0  [Placed  in
 Library  See  No  LT-547/59  |

 Cusroms  anv  CENrraL  Excrsx  DUTIES
 Exporr  DrRawsack  (GENERAL)

 Russ

 Shrimati  Tarkeshwari  Sinha.  I  beg
 to  lay  on  the  Table,  under  sub-section
 (4)  of  Section  48B  of  the  Sea  Cus-
 toms  Act,  878  and  Section  38  of  the
 Central  Excises  and  Salt  Act  १944,  a
 copy  of  the  Customs  and  Central
 Exese  Duties  Export  Drawback
 (General)  Rules,  959  published  in
 Notification  No  GSR  9i7,  dated  the
 8th  August,  959  [Placed  in  Library
 See  No  LT  1548/59  ]

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha)-
 With  your  permission,  Sir,  I  mse  to
 a@tthounce  that  Government  Business
 m  this  House  for  the  week  commen
 ong  24th  August,  will  consist  of—

 qa  Consideration  of  any  item  of !  business  carried  over  from
 today’s  Order  Paper

 (2)  Consideration  and  passing  of
 the  Centra]  Excise:  and  Salt
 (Amendment)  Bill  959

 (8)  Consideration  of  a  motion  for
 the  concurrence  of  the  House
 to  jon  a  Joint  Committee  of
 the  two  Houses  on  the  Pre-
 vention'of  Cruelty  to  Animals
 Bill,  989

 (4)  Discussion  and  voting  of  the
 Supplementary  Demands  for
 Grants  (Kerala)  for  1959-60,

 (8)  Consideration  and  passing  of
 the  Andhra  Pradesh  and
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 Madras  (Alteration  ain  Boun-
 daries)  Bill,  959

 (6)  Further  dscusmon  of  the
 motion  moved  by  Shri  Shrad-
 dhakar  Supakar  on  the  Sth
 May,  1959,  regarding  Report
 of  the  Sanskrit  Commission,
 ‘1956-57,  at  3  Pa,  on  Tuesday,
 the  25th  August

 (7)  Discussion  on  the  following
 subjects  will  also  come  up
 on  the  dates  and  at  the  time
 mentioned

 QQ)  Fourteenth  Report  of  the
 Law  Commission  on  the
 Reform  of  Judicial  Admi-
 nistration  (Volumes  I  &  IJ),
 on  a  motion  to  be  moved  by
 Shri  Ram  Krishan  Gupta
 and  others  on  Thursday,
 the  27th  August  at  2-30
 PM.

 (n)  Policy  of  the  Government
 in  regard  to  public  borrow
 mg  on  a_  motion  to  be
 moved  by  Shri  Atun  Chan-
 dra  Guha  and  others  on
 Friday,  the  28th  August,
 after  disposal  of  question

 Shri  Harish  Chandra  Mathur  (Pah):
 May  !  know  what  has  happened  to
 the  Report,  which  was  for  discussion
 this  week  and  which  was  postponcd’
 Ay  a  matte:  of  fact  it  had  been  kept
 on  the  hst  of  business  for  the  20th
 August,  959  Then  it  was  pushed  on
 to  the  list  of  busmess  for  the  22nd
 August  959  Again  it  was  to  come
 next  week  but  now  I  find  that  it
 hag  been  pushed  out

 Shri  Satya  Narayan  Sinha:  I  think
 during  the  first  week  of  the  next
 month  the  hon  Member's  motion  will
 be  there

 Shri  Harish  Chandra  Mathur:  How
 is  it  that  this  Report  38  not  coming
 up  for  digcussion  next  week  and
 some  other  motions  have  been  inser-
 ted?
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 Sir.  Speaker:  It  was  postponed  yes-
 werday.  (Interruption).  The  hon
 Minister  will  consider  that  matter
 Whatever  is  postponed  from  one  day
 will  be  given  top  priority  in  the  next
 week

 Shri  Harish  Chandra  Mathur:  That
 should  be  given  top  priority

 evi  Braj  Raj  Singh  (Firozabad)
 What  has  happened  to  the  sugar-
 eane  price  motion?  We  understood
 that  it  was  to  be  taken  up  next  week

 Mr  Speaker:  Let  us  see

 22.29  hrs.

 INTERNATIONAL
 FUND  AND  BANK
 MENT)  BILL—contd

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shrimati
 Tarkeshwar.  Sinha  oon  the  20th
 August,  ‘1959,  namely,

 “That  the  Bill  further  to  amend
 the  International  Monetary  Fund
 and  Bank  Ordinance,  ‘1945,  be
 taken  into  consideration  re

 MONETARY
 (AMEND-

 The  hon  Munster  may  continue  her
 speech

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  Sir,
 may  I  just  read  a  few  sentences,  with
 your  permission  to  establish  the  lnk
 with  the  previous  day's  remarks  which
 I  have  already  made?

 “Recently,  3  became  clear  7
 Continuing  my  speech  I  was  referring
 to  the  necessity  of  the  World  Bank
 fund  being  increased  and  our  contri-
 Ddution  to  the  International  Monetary
 Fund  being  raised  because  of  the  need
 for  more  money  with  that  internationa)
 agency  to  advance  loans  for  the  under-
 Geveloped  countries

 Now,  coming  to  the  Bill,  we  find  :t
 became  clear  that  the  resources  of
 the  Bank  were  likely  to  become
 madequate  in  the  not  distant  future
 The  capita]  needs  of  under-developed

 ‘1381  (SAKA)  JONSTYy Tene  wr  "“yny
 Bank  (Amendment)  है: भी

 countries  have  increased  with  the
 rising  tempo  of  their  development
 programmes  Currently,  the  Bank  is
 lending  at  a  rate  of  700  to  800
 millon  dollars  a  year  Its  borrow-
 ings  in  the  last  year  amounted  to  650
 million  dollers  and  2f  it  i8  to  continue
 to  serve  its  purpose,  as  30  hag  80  admur-
 ably  done  in  the  recent  past,  it  may
 have  to  borrow  even  larger  amounts
 in  future  years  But  favourable  res-
 ponse  to  its  efforts  to  borrow  increas-
 ingly  larger  amounts  in  future  years
 will  depend  on  prospective  investors
 being  convinced  that  the  Bonds  of  the
 Bank  w2ll  continue  to  be  of  the  same
 financial  strength  as  before  In  the
 considered  judgment  of  the  manage-
 ment  of  the  Bank  which  has  received
 the  acceptance  of  its  Board  of  Gover-
 nors,  with  the  continuance  of  its  pre-
 sent  scale  of  operations,  the  Bank’s
 borrowings  are  hkely,  withm  a  few
 years,  to  reach  the  limit  to  which  these
 are  backed  by  guarantees,  namely  the
 80  per  eent  uncalled  portion  of  its
 capital  stock

 In  order  to  enable  the  Bank  té  con-
 tinue  its  operations  at  the  present
 growing  tempo,  the  Board  of  Gover-
 nors,  at  3ts  ३20  annual  meeting  in
 New  Delhi,  considered  it  necessary  to
 augment  its  resources,  and  asked  the
 Executive  Directors  to  formulate  con-
 crete  proposals  for  the  purpose  The
 Board  of  Executive  Directors  accord-
 ingly  examined  the  matter  carefully
 and  recommended  an  increase  in  the
 authorised  capita]  of  the  Bank  from
 the  present  $10  billion  to  $2]  billion,
 involving  a  general  400  per  cent
 increase  m  the  subscription  of  all
 member  Governments  The  Govern-
 ment  of  India  are  in  accord  with  this
 recommendation,  as  the  increase  in
 capita)  will  give  renewed  assurance
 to  investors  that  the  Bank's  bonds
 will  continue  to  be  of  the  same
 high  quahty  and  will  provide
 the  basis  for  continued  favourable  re-
 ception  of  the  Bank's  securities  The
 Board  of  Governors  has  since  ungnim-
 ously  approved  of  fhis  proposal

 The  general  400  per  cent  increase  in
 the  subscriptions  will  more  than
 double  the  security  behind  the  Bank’s
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 bonds  Under  the  proposal  of  the
 EBxtecut:ye  Directors,  which  has  met
 with  the  approval  of  the  Governors,
 the  Bank  will  not  call  up  any  part  of
 the  mereased  capital  subscriptions,
 unless  it  is  necessary  to  do  so  to  meet
 the  obligations  of  the  Bank  In  other
 words,  unlike  the  original  subscrip-
 tions  to  the  Bank,  no  part  of  the  addi-
 tional  capital  will  be  called  up  for  use
 3n  the  Bank’s  operations  Thus  the
 additional  subseriptions  will  remain
 wholly  ‘uncalled’  and  enhance  the
 guaranteeing  ability  of  the  Bank  to
 rayse  money  from  the  world’s  capital
 markets

 The  acceptance  of  the  proposal  for
 a  general  00  per  cent.  increase  in  the
 subscriptions  of  member-Governments
 to  the  capital  stock  of  the  Bank  raises
 India’s  subscription  to  the  Bank  from
 $400  million  to  800  mullion  dollars  But,
 no  payment  is  required  to  be  made  on
 account  of  this  increase  in  view  of  the
 decision  that  this  additional  subscrip-
 tion  should  remain  uncalled  How-
 ever,  one  thing  is  very  necessary  and
 that  is  our  consent  to  the  increase  in
 the  subscriptions  It  amounts  to  a
 contingent  liability,  as  in  the  unlikely
 event  of  any  incapacity  on  the  part  of
 the  Bank  to  discharge  its  obligations
 from  its  normal  resources,  member-
 countries  may  be  required  to  mect
 them  through  calls  on  the  thereto
 before  uncalled  portions  of  their  sub-
 scription

 १8.24  hrs

 SHR:  MoHAMMED  IMAM  7m  the  Chatr]

 The  International  Bank  and  Fund
 Ordimance  1945,  as  Members  are
 aware,  was  promulgated  to  mplement
 the  Artscles  of  Agreement  of  the  In-
 ternational  Bank  for  Reconstruction
 and  Development  and  the  Internation-
 al  Monetary  Fund  of  which  India  is
 a  founder-member  This  Ordimance  7९
 still  in  force  Section  2(3)(a)  of  the
 Ordinance  requires  the  Central  Gov
 ernment  to  pay  out  of  Central  reve-
 nues  such  sums  as  may  from  time  to
 time  be  required  for  the  purpose  of
 paying  India’s  original  quota  in  the

 AUGUST  22,  959  Monetary  Fund  end‘  ह...
 Bank  (Amendment)  Bilt

 International  Monetary  Fund  and  its
 initial  subscription  to  the  capital  stock
 of  the  Internaticnal  Bank  ‘The  sec-
 tion  also  requires  the  Central  Govern-
 ment  to  make  subscription  towards  an
 increase  in  the  quota  in  the  IMF  The
 Ordinance,  however  contains  no  pro-
 vision  empowering  the  Central  Gow-
 ernMent  to  subscribe  towards  addi-
 tional  shares  in  respect  of  an  increase
 in  the  authorised  capital  stock  of  the
 Bank  Legislative  authority  there-
 fore,  necessary  to  an  increase  in  India’s
 subscription  on  account  of  an  increase
 in  the  authorised  capital  stock  of  the
 Bank  Clause  4(u)  of  the  Bill  seeks
 this  authority  Opportunity  as  also
 being  taken  to  convert  the  Ordinance
 into  an  Act  The  Bill  is  thus  a  simple
 piece  of  legislation  May  I  express  the
 hope  that  the  House  will  have  little,
 hesitation  m  enacting  77  I  move

 Mr  Chairman  Motion  moved

 ‘That  the  Bill  further  to  amend
 the  International  Monetary  Fund
 and  Bank  Ordinance,  945  be
 taken  into  consideration  ”

 Shri  Mahanty  (Dhenkanal)  Mr
 Chairman  the  hon  Minister  has  char-
 actetised  this  Bill  as  very  simple  mea-
 sure  Indeed,  nothing  could  be  a  sim~-
 pler  measure  than  the  Bill  that  she  has
 intraduced  in  this  House  But,  with
 all  humility  may  I  venture  to  say
 that  this  is  a  piece  of  legislative
 enormity  which  really  I  could  not
 imagine  that  should  be  brought  before
 this  House  in  the  manner  in  which  it
 has  been  troduced  What  is  the
 Senesis  of  this  Bill?  In  1945,  two
 years  before  India  achieved  its  inde-
 pendence,  the  Governor  General  was
 Pleated  to  issue  an  Ordinance  in
 December  945  under  section  72  of
 the  IX  Schedule  of  the  Government
 of  India  Act,  935  It  5  better  I  read
 out  section  72  of  the  IX  Schedule
 It  says  that  the  Governor  General  can
 issue  an  Ordinance  for  the  good  gov-
 ernance  of  Bntish  India  or  any  part
 thereof  In  all  humility,  I  would  like
 to  know  how  an  Ordinance  for  contrt-
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 buting  funds  to  the  International
 Monetary  Bank  could  come  under  the
 classification  of  good  administration  of
 India  as  contemplated  in  section  72  of
 the  IX  Schedule  of  the  Government
 of  India  Act  of  1935.

 Section  72  of  the  IX  schedule  under
 which  this  Ordinance  was  issued  says

 “The  Governor  General  may,  in
 case  of  emergency,  make  and  pro-
 mulgate  Ordinance  for  the  peace
 and  good  government  of  British
 India  or  any  part  thereof”

 In  the  first  place,  I  would  lke  to
 know  under  what  propriety  an  Ordi-
 nance  could  be  issued  for  this  by  the
 Governor  General  under  section  72  of

 the  IX  Schedule  of  the  Government  of
 India  Act,  1935,  and  how  our  contri-
 bution  to  the  International  Monetary
 Bank  will  contribute  to  the  good  gov-
 ernance  of  British  India  Be  that  as
 xt  may,  even  this  section  stipulates
 —it  78  mandatory  in  character—that
 this  should  have  been  regularised  in
 a  period  of  six  weeks.  Nothing  was
 done  The  hon  Minister  is  coming  to
 this  House  after  4  years  to  validate
 an  Ordinance  which  was  promulgated
 by  the  Governor  General.  One  has  to
 go  to  the  archives  of  the  Nation-
 al  Museum  to  find  what  was
 working  in  the  mind  of  _  the
 Government  of  India,  what  was

 in  the  back  of  their  mind  to  have
 promulgated  this  Ordinance  in_  that
 period  We  would  hke  to  know  what
 the  Government  of  India  has  been
 doing  al!  these  years  It  is  true,  sub-
 sequently,  I  think,  after  a  lapse  of  one
 or  two  years,  the  then  Assembly  had
 approved  of  the  Ordinance  Approval
 of  the  Ordinance  does  not  take  away
 the  mandatory  provision  to  enact  a
 piece  of  legislation  as  is  sought  to  be
 done  now  I  would,  therefore,  in  all
 humulity  venture  to  request  the  hon
 Mumuster,  if  she  cares  to  listen

 Shrimati  Tarkeshwari  Sinha:  I  am
 listening

 Shri  Mahkanty:  .to  take  back
 "this  Bill  and  come  to  this  House,  with-
 out  any  reference  to  that  kind  of
 Ordinance,  with  a  Bull  for  contribut-
 ing  800  million  dollars.  Nothing  will

 38  2:
 Bank  (Amendment)  Bill

 be  lost  But,  if  we  are  asked  to-
 approve  of  the  Bill  in  the  form  in
 which  it  has  been  introduced,  the  Gov-
 ernment  with  the  backing  of  the  majo-
 mty  may  get  it  passed;  but,  let  me
 warn  this  House,  it  will  be  a  legisla-

 tive  enormity  and  it  will  be  a  viola-
 tion  of  the  very  concepts  of  the
 Indian  Constitution.  It  will  be  putting
 a  premium  on  legislative  lawlessness
 that  is  pervading  m  the  Government
 of  India,

 There  is  another  aspect  to  which  I
 would  like  to  invite  the  critical  atten-
 tion  of  the  House  It  concerns  the
 functions  of  the  Bank  It  is  true,  India
 is  one  of  the  five  Members  of  the
 Executive  Board  It  is  true  we  have
 got  so  far  about  572  million  dollars,  if

 I  am  correct,  from  this  particular
 Bank  But  I  venture  to  think  that
 the  sympathies  of  this  Bank  are  much
 too  lop-sided  They  are  lop-sided  so

 far  as  the  Private  sector  is  concerned
 If  we  look  at  the  functioning  of  this
 Bank,  it  stipulates:

 ‘The  Bank  is  not  mtended  to
 provide  the  external  financing  re-
 quired  for  all  meritorious  projects
 of  reconstruction  and  development,
 but  to  provide  a  catalyst  by  which
 production  may  be  generally  sti-
 mulated  and  private  investment
 encouraged”

 I  readily  concede  that  so  far  as  the
 tatlways  the  ports  and  many  other
 projects  in  the  public  sector,  not  of  a
 productive  nature,  are  concemed,  they
 have  received  loans  from  this  Bank
 A  substantial  share  has  come  to  the
 Tatas  and  to  Indian  Iron  and  Steel  I
 do  not  grudge  the  good  fortune  of  the
 Tatas  They  have  got  their  own  way:
 with  the  Party  m  power  Therefore
 it  ॥5  only  natural  that  the  Party  oe
 power  will  always  wish  well  of  Tatas.
 But  I  ask  why  should  the  Tatas  be
 patronised  at  the  cost  of  the  Indian
 Taxpayer?  Out  of  $572  mullion,  the
 Tatas  have  got  $183  5  million  Out  of
 the  total  loan  that  has  been  granted
 to  various  concerns,  public  and  private
 the  Tatas  alone  have  got  $133-5  million
 and  the  Indsan  Iron  and  Steel  Cam-
 pany  have  got  $5  5  million  I  am  not
 very  good  in  arithmetic  The  hom
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 Wmance  Minister  may  work  out  what
 ppereentage  it  comes  to  But  I  would
 like  to  ask  this  House  a  question,  and
 it  is  for  the  hon  Minister  to  reply
 are  We  going  to  contribute  to  this
 Fund  for  the  benefit  of  one  or  two
 industrial  houses  of  this  country?  Are
 we  going  to  be  told  that  there  are  no
 other  mdustrialists  barring  Tatas  and
 Indian  Iron  people  who,  incidentally
 have  contributed  Rs  }  millon  each  to
 the  Congress  election  fund?

 Then  I  come  to  another  matter
 which  has  got  a  very  important  bear-
 ing  on  this  issue  AlJ  these  loans  have
 been  issued  under  the  guarantee  of
 the  Government  of  India  I  hope  the
 hon  Deputy  Mimster  wall  not  contra
 dict  the  fact  that  the  Government  of
 India  im  all  these  cases  have  always
 guaranteed  the  loans  to  the  Tatas  and
 Indian  Iron  and  Steel  Company  I
 would  hke  to  know  from  the  Finance
 Minister  what  legal  and  constitutional
 propriety  was  there  in  guaranteeing
 foans  to  private  concerns  without
 taking  the  consent  of  this  Parliament
 If  Parliament  is  gomg  to  function  as
 a  sovereign  body,—3t  35  no  good  say-
 ing  that  they  have  done  it  merely  by
 executive  fiat—if  Parhament  is  going
 &o  sanction  the  allotment  of  funds  to
 the  IMF,  then  Parhament  is  within  :ts
 mghts  to  see  how  the  funds  of  this
 Bank  are  being  put  to  use  I  hope  the
 hon  Munster  wil  lend  some  construc-
 tive  thought  to  this  suggestion  Noth-
 ing  is  going  to  be  lost  Neither  the
 Tatas  nor  the  Indian  Iron  and  Steel
 people  are  going  to  lose  anything
 They  are  going  to  get  the  loans  all
 right  But  in  all  propnety,  Parliament
 should  be  kept  mformed  about  it
 Parliament  should  also  be  asked  to
 offer  its  views  before  Government
 guarantee  such  loans

 Then  I  come  to  my  last  pomt  In
 Inilia,  we  are  in  a  peculiar  context  of
 developmental  economy  We  know
 how  many  of  our  projects,  howeve:
 meritorious  they  may  be,  are  thirst
 tng  for  funds,  how  they  are  being
 tiywarted,  how  they  are  being  held  up
 im  this  particular  context,  why  should
 the  Government  of  India  so  arrange

 AUGUST  22,  959  Monetary  Fund  ond  है-...... ड
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 things  that  the  private  sector  shoald
 get  more  such  help  from  the  LMF
 whereas  our  own  projects  are  langu-
 agtung  for  lack  of  funds?

 ाा  these  few  and  brief  remarks,  I
 once  again  make  an  appeal  to  the  hon
 Minister  It  is  not  a  question  of
 opposing  or  supporting  the  Bill  I
 quite  concede  that  the  Bill  is  unex-
 ceptionable  so  far  as  the  principle  is
 concerned,  but  so  far  as  the  procedure
 is  concerned,  it  is  a  piece  of  uncouth
 vidlation  of  all  the  parhamentary  con-
 cepts  which  we  have  accepted  or  to
 which  we  have  given  our  assent  79  our
 Constitution  Let  the  hon  Munster
 withdraw  this  B:ll  Nothing  ts  going
 to  be  lost  Let  them  frame  another
 Bul  and  come  to  the  House  whereby
 we  can  make  provision  for  a  contn-
 bution  of  $800  milhon  to  the  IMF
 With  these  words  I  resume  my  seat

 Shr:  Nagi  Reddy  (Anantapur)  I
 have  tried  to  understand  the  scope  and
 purpose  of  this  Bank  from  the  speech
 that  has  been  delivered  on  behalf  of
 Government  by  the  Deputy  Minister
 This  3५  the  first  time  we  have  been
 discussing  our  connection  with  this
 Bank  and  we  expected  a  declaration
 as  to  how  far  our  relation  with  this
 Bank  35  going  to  help  us  in  our  pro-
 gress  towards  a  socialist  pattern  of
 society  n  accordance  with  our  objec-
 tave  Of  course  it  Jooks  as  though
 on  the  face  of  it,  the  Bill  38  very  :nno-
 cent  and  therefore,  there  is  nothing
 much  to  discuss  about  it,  it  १४  so  unno-
 cent  that  we  can  accept  :t,  on  the  face
 of  it  But  with  the  experience  of  the
 past  5  years  of  the  functioning  of
 this  Bank  and  our  relation  with  it,  I
 must  say  at  the  very  outset  that  I  am
 opposed  in  principle  to  the  acceptance
 of  this  Bill  and  I  am  opposed  in
 principle  to  the  principles  that  have
 been  declared  by  the  International
 Bank  for  Reconstruction  and  Develop-
 ment  Therefore,  this  Bill,  as  it  has
 been  placed  before  us,  should  be
 rejected  outright

 We  have  been  told  that  the  capital
 needs  of  under-developed  countries
 have  increased  with  the  rising  tempo
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 of  their  developmental  programmes
 Therefore,  we  ate  told,  currently,  the
 Bank  is  lending  $700  milhon  to  $800
 million.  I  would  say  that  this  us  not
 the  whole  truth  behind  the  lending  of
 $700—-$800  million  to  other  countnes
 Jven  though  the  Bank  was  founded  in
 ‘1945,  actual  lending  by  this  Bank  to
 under-developed  countnes,  and  mostly
 to  our  own  country—if  we  take  mto
 account  facts—began  in  957  Before
 1987,  our  own  country  did  not  take

 mauch  from  the  Bank  We  had  to
 hurry  to  the  Bank  after  ‘1957,  not
 because  of  the  rising  tempo  of  our
 developmental  programmes  but
 Décause  of  the  rising  tempo  of  the
 cychcal  crisis  of  the  capitalist  society
 To  avoid  the  smmensity  of  the  crisis
 tha!  chas  haer  facing  w_  me  chad  to
 run  to  the  World  Bank  to  save  us
 trom  the  clutches,  which  are  m  the
 very  nature  of  capitalist  society,  into
 which  we  have  fallen  Therefore,  the
 way  in  which  the  890  has  been  pro
 posed,  as  though  we  are  now  regulat-
 ming  it  and  trying  to  have  closer  co-
 operation  with  the  World  Bank
 Because  of  the  rising  tempo  of  deve-
 tlopmental  activities  and  programmes
 is  not  a  fact  Actually  on  a  world-
 wide  scale  and  internally  in  our  own
 country  we  do  know,  on  the  basis  of
 facts  that  we  have  had  to  revise  our
 Second  Plan  twice,  and  that  the  deve-
 lopment  actrvities  in  our  country,  if
 they  have  not  come  to  a  dead  stop,
 have  not  been  proceeding  at  the  same
 rate  and  tempo  as  in  the  previous
 years  One  thing  has  become  clear
 that  the  main  trouble  with  the  under-
 developed  countries  in  these  three
 years  has  been  im  its  foreign  trade
 loss  due  to  the  fall  m  the  prices  of
 the  pmmary  products  that  the  under-
 Geveloped  countries  have  been  export
 mg  and,  at  the  same  time,  the  rise  in
 the  prices  of  the  capital  goods  that
 they  have  been  importing  This  is  the
 crux  of  the  problem  This  35  exactly
 the  reason  why  the  developmental
 activities  of  all  under-developed
 eountmes  in  general,  and  of  India  in
 particulsr  have  been  facing  diffi-
 culties

 We  have  been  told  that  since  the
 mature  of  the  SBank’s  operations

 Bank  (Amendeieht)  Bill
 reqUire,  the  repayment  of  loans  in  the
 curréncy  lent,  it  has  to  form  an  assezs-
 ment  of  the  balance  of  payments  pros-
 pects  and  6  other  factors  bearing  on
 the  horrowing  country’s  ability  to
 earn  adequate  amounts  of  foreign
 exchange  before  any  new  loan  can  be
 made  ‘hat  is  one  of  the  principles
 on  the  basis  of  which,  we  are  told,
 this  International  Bank  functions

 Last  year,  after  the  Bank’s  confer-
 ence  wag  held  un  Delhi,  there  were
 quite  a  number  of  questions  asked  on
 the  Noor  of  this  House  to  which  no
 reply  was  given  by  the  Finance  Min-
 ister  The  mayor  question  which  was
 askeQ  and  asked  pointedly  many  times
 was  what  exactly  is  the  attitude  of
 the  Bank  to  the  falling  proceeds  of

 the  exports  from  India  as  in  the  case
 of  Other  under-developed  countries
 which  35  leading  us  to  greater  and
 greater  financial  troubles  Because  of
 this  2]  the  flow  of  loans  and  aids  that
 are  Coming  from  the  western  countries
 IS  Almost  offset  by  the  foreign
 exchange  crisis  that  we  are  facing
 What  exactly  38  the  position  of  the
 Bank  jn  relation  to  this?  What  ४5
 the  atutude  of  the  Bank?  It  is  very
 easy  to  give

 I  thnk  it  was  Mr  Eugene
 Black  that  once  said  that  there
 shoulg)  be  more  exports  from
 under.developed  countries  to  the  other
 countmes  and  we  should  export  diffe-
 rent  kinds  of  materials  and  not  fall
 back  on  only  2  or  3,  but  should  more
 and  fore  diversify  our  exports  It
 ls  Very  easy  to  talk  all  that  But  for
 diverytying  the  exports  sndus-
 trialsation  is  necessary,  and  for
 industralsation  of  the  country
 the  foreign  exchange  crisis  must
 be  tegsolved  This  looks  a  kind
 of  vitjous  circle

 Wha;  5  the  reply  of  the  Bank  and
 what  5  the  help  that  ths  Bank  is
 giving  to  the  under-developed  coun-
 tries  to  resolve  this  vicious  circle  of
 the  Chpitalist  society  into  which  we
 have  fallen  because  our  connections
 are  Tisinly  with  the  capitalist  coun-
 tries  In  with  our  rela-
 tions  with  the  capitalist  countries,  our



 38i7  International

 {Shri  Nagi  Reddy]
 relations  with  the  socialist  countries,
 which  do  not  have  this  cyclical  crisis,
 are  very  meagre.

 Without  replying  to  this  and  with-
 out  taking  note  of  this  point,  for  the
 Deputy  Minister  and  the  Government
 te  come  and  say  that  the  capital
 needs  of  under-developed  countries
 have  been  increasing  these  few  years
 —these  two  or  three  years  and  there-
 fore  it  has  begun  to  lend  and  it  has
 become  necessary  to  Iend,  is  not
 right  The  Bank  xs  not  lendmg  for
 the  development  of  the  under-deve-
 Joped  countries,  but  it  is  lending
 money  to  resolve  this  foreign  ex-
 change  crisis  We  all  know  that
 there  han  been  a  dead  step  in  the
 progress  of  under-developed  count-
 ries  including  India  because  we  are
 unable  to  take  any  new  major  project
 because  of  this  crisis

 What  is  this  Bank  and  how  does  it
 ‘work?  I  oppose  this  Bill  for  a  second
 reason  and  it  is  this.  This  Bank
 consciously  tries  to  attack  the  socialist
 pattern  of  society  which  we  have  al-
 ready  declared  as  our  objective  It
 intrudes  I  should  say  it  has  become
 a  super-Government  over  our  Gov-
 ernment  I  am  not  saying  this  with-
 out  any  basis  They  come  and  check
 our  policies  They  go  into  our  eco-
 nomic  policies  and  say  whether  they
 are  good  or  bad  They  are  a  super-
 Government  over  the  Government  of
 India

 Look  at  what  Mr  Eugene
 says  in  the  Annual
 Commerce

 Black
 Number  of

 “When  new  lending  as.  under
 consideration,  :t  undertakes  a
 revision  of  the  country’s  economic
 situation  and  of  the  Government's
 economic  policies  in  so  far  as
 they  affect  repayment  pros-
 pects

 ce

 “That  meang  that  before  any  new
 loan  is  given  to  the  Government  of
 India  or  to  any  wnder-developed
 country  in  the  world  it  undertakes
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 83  tts  own  a  revision  of the  country's  economic  situation,  Not
 Only  that.  It  does  not  stop  with  that: it  goes  further  It  utidertakes  a
 TeVision  of  Government’s  economic
 Policies  Therefore,  this  Bill  ig  not
 MNocent  At  least  it  is  not  as  mno-
 cent  as  the  Deputy  Minister  tried  to
 M&ke  it  to  be  She  did  not  give  us
 the  truth  of  the  actual  connection
 between  the  Government  of  India
 ang  the  Bank  which  is  creating  a  lot
 of  doubts  in  the  public  mind  as  to
 what  this  Bank  is  and  what  its  rela-
 HOnship  with  the  Finance  Department
 38,  what  this  Bank  is  asking  us  to  do
 anq  what  we  have  promised  to  the
 Bank

 The  Bank  hag  sent  a  Mission  to
 Ingia  to  study  the  progress  made
 Wder  the  Second  Five  Year  Plan.  The
 Bank  has  given  suggestions  to  the
 Government  of  India  that  its  “efforts
 heheeforth  should  be  concentrated
 UPon  completing  the  projects  in  pro-
 87883  before  any  large  new  invest-
 Ménts  are  embarked  upon”

 This  declaration  of  Mr  Eugene
 lack—there  is  nothing  secret  about

 itis  to  tell  us  plainly,  ‘Stop  your
 Progress  for  the  present,  put  an  end
 to  that,  you  have  progressed  enough
 €Specially  in  the  public  sector  Now
 Stop  your  progress  in  the  public  sec-
 toy  and  let  us  be  offering  what  we
 Can  to  the  private  sector’  I  would
 lke  to  ask  with  what  authority  does
 this  man  from  a  foreign  country  send
 2  Mission  to  study  the  progress  made
 Under  our  Second  Five  Year  Plan
 and  then  tell  us  that  we  should  now
 Stop  further  increase  in  new  invest-
 Ments  and  concentrate  on  old  invest-
 Ments

 Shrimati  Tarkeshwari  Sinha:  We
 have  asked  for  their  opinion.  They
 have  not  given  their  opinion  without
 being  asked

 Shri  Nagi  Reddy:  And,  without
 asking,  they  have  been  giving  opin-
 Jons  of  a  different  type  (Iaterrup-
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 tious).  We  have  always  ealled  them
 to  give  their  opinion.  (Interruptions).

 They  any  that  the  State  has  played
 a  vital  role  in  stimulating  the  pro-
 gress  of  economic  development  so  far
 and  now  the  process  is  under  way
 What  should  we  do?  We  are  ४00
 that  “the  Government  would  be  well
 advised  to  avoid  assufhing  new  res-
 ponsibility  especially  so  far  as  invest-
 ment  im  industry  and  mining  as  con-
 cerned  ”

 This  is  foreign  capital  speaking
 through  the  mouth  of  the  Inter-
 national  organisation  We  know  that
 from  day  to  day  immense  pressure
 is  being  brought  to  bear  on  the  Gov-
 ernment  of  India  that  even  the  oil
 industry  should  be  handed  over  to
 them  if  India  were  to  progress  faster
 Here  is  a  Bank  calling  itself  inter-
 national  coming  forward  to  tell  us
 that  the  Government  of  India  should
 not  assume  any  more  new  responsi-
 bilities,  especially  so,  in  relation  to
 mining  and  industries  It  is  because
 of  these  things  that  the  country  has
 got  a  bit  perturbed

 An  announcement  was  made  from
 New  York  on  March  19,  959  On
 March  8  of  this  year,  in  the  state-
 ment  of  the  World  Bank  spokesman
 after  the  meeting  of  the  5  creditor
 countries  of  India,  it  was  said  that
 “India  would  continue  to  pursue  the
 economic  and  other  policies  which
 had  been  discussed  at  the  August
 meeting”

 What  are  these  policies?  Why  3s  it
 that  Parliament  has  not  been  taken
 into  confidence  and  told  what  policies
 were  discussed  in  the  August  meet-
 ing?  How  is  it  that  the  Finance
 Minister  has  failed  to  make  a  state-
 ment  here  as  to  what  guarantees
 have  been  given  to  the  World  Bank
 in  the  August  meeting?  Is  it  because
 the  Finance  Ministry  has  accepted
 every  sentence  of  the  report  of  the
 World  Bank  which  talked  of  cutting
 short  all  the  development  programme.
 in  the  public  sector.  Or,  is  it  becau”,
 the  Finance  Minister  was  afraid  ‘to
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 face  the  country  with  the  truth?  I
 am  not  the  only  person  who  is
 worried  about  it.  The  Economic
 Weekly  of  Bombay  in  its  March  2let
 issue  has  questioned  the  Government's
 sincerity  and  condemns  its  failure  to
 tell  the  truth  to  the  people.  They
 would  say:  the  communists  of  course
 are  always  attacking  the  Govern-
 ment,  good  or  bad  you  would  attack
 us  and  therefore,  your  worry  is  not
 ours.  But  the  worry  caused  by  this
 particular  statement  is  expressed  by
 this  magazine  which  ds  almost  §  as
 bourgeoise  as  my  friend  on  the  other
 side  This  is  what  it  says

 “The  fact  1S,  and  we  better
 face  it,  that  foreign  aid  has
 exerted  pressures  on  us  and  has
 influenced  our  domestic  policies,
 in  spite  of  what  Pandit  Nehru
 may  say  True,  Pandit  Nehru
 may  not  be  aware  of  it,  but  it  is
 no  secret  that  those  who  are  in
 charge  of  aid  negotiations  abroad
 often  give  quite  a  distressing  in-
 terpretation  of  our  domestic  poli-
 cies  to  create  a  favourable  climate
 to  ask  for  more  aid.  Why  we  insist
 on  planning  and  why  we  want  an
 expanding  public  sector,  such  in-
 convenient  questions  are  either
 brushed  aside  or  dismissed  as
 concessions  to  politics  “We  too
 have  our  politicians’,  that  sort  of
 thing  goes  down  very  well  with
 Americans  Double  talk  seems  to
 be  justified,  if  it  gets  us  the
 dollars.”  ww

 Why  they  don’t  take  ७०  0७  cond-
 dence  as  to  what  type  “or  negotiations
 are  being  carried  or’.  what  terms  are
 being  given  and  what  questions  are
 being  asked  a  .4  whether  this  Inter-
 national  Bar  sk  is  not  bringing  pressure
 on  the  ©  overnment  of  India  and  the
 people  to  change  our  policies  from
 the  declaration  of  the  Congress  Party
 7  cout  the  socialist  pattern  of  society,

 to  strengthen  the  monopoly  ‘of  capi-
 talists  m  the  country  That  is  exactly
 what  the  bank  wants.  Shri  Mehanty
 has  given  us  an  idea  as  to  how  the
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 "bank  hes  functioned.  Most  of  the  loans
 What  have  been  given  for  the  indus
 ‘trial  development  are  in  the  private
 “deetor  and  only  such  kinds  of  loans
 Gave  been  given  to  the  Government
 Which  would  help  the  development
 @  the  private  sector  in  the  future—
 ‘overheads,  as  they  are  called  in  the
 ‘@conomic  term,  overheads  which  are
 ‘needed  for  the  development  of  the
 “private  sector  It  refuses  to  give
 jeans  on  other  projects;  it  has  not
 given  a  single  pie  for  any  develop-
 ment  of  mdusfries  in  the  pubfic  sec-
 tor.

 Their  intervention  is  of  a  serious
 type  It  is  not  only  telling  us  that
 we  should  concentrate  on  from  a  high
 pedestal.  They  say  that  the  Central
 Government  is  so  weak  today  that
 the  State  Governments  come  and
 press  it  for  an  industry  here  or  an
 industry  there  and  so  it  falls  a  prey
 to  them  and  that  is  very  Bad;  it
 should  be  influenced  by  the  great  men
 of  the  International  Bank  and  500
 by  the  small  State  Governments
 They  say:  do  not  get  influenced  by  the
 State  Governments  This  is  what
 they  say:

 “The  experience  of  the  last  two
 years  has  revealed  serious  defi-
 ciencies  in  the  organisation  for
 planning  in  the  Centre  the
 economic  decisions  have  at-  times
 been  unduly  influenced  by  pres-
 sures  from  the  State  Govern-
 ments.”

 This  is  a  super-Government  func-
 tioning  over  the  head  of  our  Govern-
 ment.  This  is  humiliating  and  it  goes
 on  from  year  after  year  and  it  is
 impossible  to  keep  one’s  mouth  shut
 when  this  goes  on  and  when  our
 Government  does  not  take  Parlia-
 ment  into  confidence

 Now,  what  is  the  Bank's  idea  about
 reducing  inequalities  and  about  the
 taxation  policies?

 “Government’s  policy  of  pro-
 gressively  reducing  inequalities  of

 AUGUST  23,  ‘1986  Monetary  Fund  ond  3822.
 है... ३  (Amendment)  Bill

 ineome  and  wealth,  if  -carried
 beyond  a  certain  point,  may  be
 difficult  to  reconcile  with  the  sim
 of  rapid  economic  ह... औ
 This  polity,  which  operates  mainiy
 through  high  marginal  rates;  of
 direct  taxation  and  through
 lumitations  in  salaries  of  public
 employees

 ”

 They  criticise  this  policy:  it  leoks
 as  though  the  Forum  of  Free  Enter-
 prise  is  speaking  from  Ameri¢a
 through  the  mouth  of  this  bank.  It
 34  criticised  as  discouraging  private
 foreign  investment

 Therefore,  thi,  Bank  is  the  mecha-
 nism  through  which  the  foreign  mono-
 polists  are  trying  to  get  control  over
 the  Indian  industrial  investment.  This
 bank  is  the  link  between  the  world
 monopoly  and  certain  sections  of  the
 Indian  monopoly  and  so  it  is  not  in
 our  interest  and  in  the  interest  of  the
 further  development  of  the  country
 that  we  should  pass  this  Bill  with-
 out  further  explanation  from  the
 Government  as  to  what  is  actually
 happening  in  our  relation  with  this
 Bank

 Their  aid  to  the  projects  is  subject
 to  certain  conditions.  It  has  been
 very  clearly  stated

 “It  is  recommended  that  sub-
 ject  to  achieving  appropriate
 understandings  with  the  Indian
 Government  on  its  economic  and
 financial  policies,  the  bank  should
 be  prepared  to  continue  its  parti-
 cipation  in  financing  India’s  deve-
 lopment  programme  The  Bank's
 first  step,  therefore,  should  be  to
 explore  the  possibilities  for  such
 8  programmre  ”

 Has  the  Finance  Ministry  explored
 such  a  programme?  If  so,  what  is
 that  programme?  Is  it  prepared  to
 take  the  country  into  confidence  and
 tell  us  what  exactly  is  the  programme
 which  this  Bank  talks  about?  I
 charge  this  Ministry  for  keeping
 silent  for  far  too  long  in  the  nefarious
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 deala  with  this  Bank.  I  can  only
 wish  that  they  can  come  out  and
 speak  the  truth  in  open.

 Now,  it  has  not  left  us  with  the
 ,§econd  Plan.  The  Bank  seems  to  be
 much  more  anxious  about  the  Third
 Plan  and  has  told  us  that  we  shall
 not  proceed  much  farther  than  what
 it  has  gone.  It  has  come  forward  to
 influence  the  policies  of  the  Govern-
 ment  of  India  and  has  told  us:  “No
 further  public  enterprises  except  in
 those  items  such  as  hydro-electric
 projects,  railways,  ports,  etc.  but  not
 m  building  up  the  heavy  machine
 building  factories  and  so  forth.”  It
 is  trying  to  stop  development  of  in-
 dustrialisation  by  public  enterprises.
 Is  it  not  a  fact  that  it  has  been
 trying  to  do  so?  If  it  is  80,  what  is
 the  policy  of  the  Government  of
 India?
 3  bes.

 In  the  end,  I  would  only  give  a
 solemn  warning  We  are  being  tied
 up  through  the  loans  which  are  not
 productive  to  the  International  Bank
 and  international  financiers  Already
 the  loans  that  we  have  got  from
 them,  from  different  sectors  of  inter-
 national]  finance  and  western  count-
 ries,  are  mainly  for  wheat  or  for  the
 railways  or  for  the  “jet  age”,  as  it  is
 calied,  for  the  development  of  our
 Air-India  International—what  a  great
 productive  scheme  it  is'  It  is  for  such
 things  that  India  35  trying  to  mortgage
 its  economic  independence  to  those  of
 the  west.  This  certainly  is  not  the
 way  of  progress  for  the  country.  Un-
 less  we  make  a  demarcation  and  be
 elear  as  to  what  our  aims  are  and
 what  our  aims  should  be  nothing  can
 be  done  so  far  as  further  develop-
 ment  of  the  nation  is  cohcerned

 Their  rates  are  high  Their  cond:-
 tions  are,  I  should  say,  very  severe
 Their  loans  are  not  for  developmental
 projects  or  industries  Therefore,  till
 the  Parliament  is  given  a  complete
 Picture  of  the  role  that  the  Finance
 Department  is  playing  with  the  In-
 ternational  Bank,  and  the  Parliament
 ia  taken  into  confidence  as  to  what
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 the  Finance  Ministry  thinks  in  terms
 of  the  development  of  public  enter-
 prises  ir.  our  country  in  telation  to
 private  enterprises,  I  think,  Sir,  this
 Bill  is  a  very  damgerous  Bill.  There-
 fore,  it  38  that  the  Government  of
 India  has  more  and  more  been  giving
 licences  to  00  per  cent  foreign  capi-
 tal  investment  in  our  country.  What
 happened  to  eur  Industrial  Policy
 Resolution?  So,  Sir,  this  Bank  has
 played  a  very  nefarious  role  in  the
 economic  development  of  our  nation
 and  this  should  not  be  allowed  to  be
 continued

 Shri  Shankaraiya  (Mysore)  Suir,  the
 Bill  ॥5  a  very  simple  one  and  there
 ts  no  dispute  about  it.

 Shrj  Tyagi  (Dehra  Dun):  As  sim-
 ple  as  the  Minister  herself.

 Shrimati  Tarkeshwari  Sinha:  But
 h  does  not  accept  that

 Shri  Shankaraiya:  The  object  of
 the  Bill  is  to  increase  the  capital  of
 the  Intern:itional  Bank  as  per  the
 decision  of  the  Directors  or  the  Gov-
 ernors  therein,  so  that  they  may  be
 able  to  borrow  more  money  for  the
 purpose  of  advancing  to  member
 countrios  and  also  to  see  that  under-
 developed  countries  are  being  finan-
 ced  Of  course,  it  is  a  laudable
 object,  and  India  is  able  to  a  very
 great  extent  benefited  by  this.  Being
 a  founder-member  of  this  Bank,
 India  has  played  a  very  importap*
 tole  India  has  taken  loans.

 Just  now  Shri  Nagi  Reddy  raised
 an  objection  that  the  benefits  have
 gone  more  and  more  to  the  private
 sector  than  to  the  public  sector.  Of
 course,  it  may  have  been  so  _  but,
 nevertheless,  the  benefit  goes  to  the
 whole  of  India  I  do  not  want  to
 go  into  the  question  as  to  what
 should  be  the  relationship  between
 the  private  sector  and  the  public
 sector  The  disharmony  that  has
 been  prevailing  there  should  go.  But
 taking  an  overall  picture,  any  amount
 of  loan  that  is  advanced  either  to  the
 private  sector  or  ta  the  public  sector
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 will  ultimately  go  to  the  development
 of  this  country,  and  to  that  extent
 India  will  develop.  As  regards  pri-
 vate  sector  and  public  sector,  if  is  an
 internal  question,  an  internal  policy
 which  we  can  adjust  ourselves.  That
 is  a  matter  between  us,  but  on
 account  of  this  reason  we  should  not
 forego  the  benefits  that  we  are  going
 to  derive  out  of  this  International
 Bank.  To  that  extent  the  object  is
 Jaudable.

 But  my  one  fear  is  this.  Of  course,
 the  International  Bank  and  the  Mone-
 tary  Fund  try  to  enhance  their  capital
 to  the  extent  of  00  per  cent  and
 India  is  contributing  her  share  of  400
 million  dollars  more.  This  decision,
 if  I  remember  correctly,  to  raise  the
 capital  was  taken  during  last  Decem-
 ber.  While  taking  this  decision  they
 had  taken  an  overall  picture  of  the
 under-developed  countries  in  the
 ‘whole  world,  who  are  all  the  deve-
 loped  countries,  who  are  all  the
 countries  that  have  got  surplus  capi-
 tal  and  who  can  spare  capital  and
 income  to  contribute  to  this  Bank  and

 -80  on.  After  taking  all  those  things
 into  account  they  have  come  to  this
 conclusion  that  the  capital  of  the
 International  Bank  should  be  doubled.
 But  of  late  there  has  been  a  feeling
 or  there  has  been  a  move  from  the
 bigger  countries,  who  are  members
 of  the  International  Bank  also,  to  the
 effect  of  starting  another  institution
 parallel  to  this  one.  The  other  day
 we  read  in  the  papers  a  suggestion
 that.  some  member-countries  should
 form  into  an  association  or  form  ano-
 ther  bank  or  an  institution  and  con-
 tribute  their  surplus  amounts  for
 purposes  of  advancing  to  the  under-
 developed  countries.  As  I  said,  the
 ‘decision  to  raise  the  capital  of  the
 International  Bank  was  taken  last
 December.  Subsequently,  about  a
 month  or  5  days  back,  the  President
 of  America  made  a  statement  that
 another  fund  should  be  started,  parti-
 cularly,  with  the  same  object  and
 reason.

 AUGUST  22,  959

 LY

 Ménetary  Fund  and  3826
 Bank  (Amendment)  Bill

 If  different  institutions  are  likely
 to  be  started  and  encouraged  by
 member-countries,  I  think  it  will  lead
 to  an  unhealthy  atmosphere  in  the
 international  sphere  particularly  in
 the  field  of  finance.  I  shall  explain
 it.  If  the  International  Bank,  the
 main  Bank,  the  original  Bank  as  it
 is,  were  to  take  some  decision  with
 regard  to  advancing  loans  to  member-
 countries,  if  they  were  to  come  to
 the  conclusion  either  to  give  a  loan
 or  not  to  give  a  loan,  there  is  the
 other  institution  to  take  advantage  of
 this  decision.

 My  fear  is,  if  two  or  three  institu-
 tions  of  this  kind  are  likely  to  be
 started,  a  sort  of  8  political  string
 is  likely  to  be  introduced  in  the  long
 run  so  that  in  advancing  these  moneys
 they  will  have  the  upper  hand,  parti-
 culary  those  who  have  contributed
 more  capital.  The  under-developed
 countries  are  obliged  to  borrow  money
 and  they  have  to  be  guided  by  the
 conditions  and  other  impositions.
 Naturally,  it  leads  to  indirectly  put-
 ting  in  their  political  strings.

 Therefore,  if  the  decision  to  raise
 the  capital  by  l00  per  cent  so  that
 under-developed  countries  may  be
 given  advances  was  taken  after  taking
 into  account  the  overall  situation  and
 the  world  picture  as  a  whole,  why
 should  there  be  another  institution?
 No  doubt,  India  has  to  contribute  and
 should  continue  in  it,  but  I  think,  at
 the  same  time,  the  opinion  of  India
 is  called  for.  Some  of  the  major
 countries  are  trying  to  think  on  these
 lines.  Since  it  will  work  as  a  great
 hardship  to  the  under-developed
 countries,  since  it  will  lead  to  com-
 petition,  since  it  will  try  to  introduce
 more  political  strings  into  the  affairs
 of  a  State,  I  think  that  question  has
 to  be  examined  seriously  and  I  hope
 the  hon.  Deputy  Minister  will  explain
 the  position  in  her  reply.

 Shrimati  Tarkeshwari  Sinha:  Sir,  I
 am  very  grateful  and  thankful  to  fie
 House  for  more  or  less  giving  sup-

 ah
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 port  to  this  measure.  Tite  hon.  Mem-
 bers  who  participated  in  the  debate,
 two  of  them,  have  agreed  on  the
 principles  and  the  working  of  the
 Bank,  but  they  have  made  certain
 points  which  I  would  like  to  reply
 just  now.  f

 The  hon.  Member  from  the  Com-
 munist  Party  doubted  the  very  prin-
 ciple  of  the  Bank,  not  only  in  respect
 of  lending  but  as  an  institution  it-
 self  I  do  not  specialise,  Sir,  in  the
 shrewish  language  that  he  used  था
 the  time,  but  I  will  try  to  answer  his
 points  by  certain  facts  which  I  have
 before  me  I  do  not  know  whether
 he  wanted  to  be  more  effective  by
 using  that  language,  but  I  can  assure
 him  that  it  has  not  created  any  effect
 or  any  reaction  on  me  I  _  thought
 that  the  hon.  Member,  when  he  came
 before  the  House  to  speak  on  this  and
 doubted  the  very  basis  of  the  World
 Bank  and  the  International  Monetary
 Fund  institutions,  would  take  at  least
 this  precaution  of  looking  to  the
 character  of  the  loans  that  have  been
 advanced  so  far  to  various  countries
 In  my  speech,  Sir,  I  made  this  point
 clear  that  out  of  the  44  countries  to
 which  the  World  Bank  has  advanced
 loans  India  has  been  the  largest  bene-
 ficiary  We  have  secured  so  far  23
 loans  totalling  592  million  dollars
 For  his  interest  and  for  the  mterest
 of  the  House—though  it  is  not  really
 to  the  point  of  my  debate  here—I
 would  hke  to  mention  the  figures  of
 loans  that  various  other  under-deve-
 loped  countries  have  got,  and  which
 may  be  interesting  I  would  hke  to
 name  some  of  them  Burma  has
 taken  9°35  million  dollars,  Ceylon,
 24  77  million  dollars,  India,  as  I  said,
 has  taken  592  million  dollars;  Iran,
 १47  million  dollars;  Pakistan,  26°  45
 million  dollars;  Philippines,  8°50
 million  dollars;  Malaya,  35°60  million
 dollars.  This  is  the  account  of  the
 various  other  countries.  I  would  not
 take  the  time  of  the  House  in  giving
 all  the  details  about  all  the  other
 countries  But  from  the  figures  it
 seems  that  India  has  been  the  largest
 beneficiary  of  these  loans.  So,  it  does
 not  really  become  us  to  say  that  we
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 ate  being  exploited.  I  think  if  one
 country  is  to  be  grateful  to  this  ins-
 titution  fot  helping  us  in  our  financial
 crisis,  it  38  we.  I  wouid  expect  the
 hon.  Member  to  forget  the  political
 party  to  which  he  belongs  and  as  an
 economist  and  as  a  person  who  35
 mterested  in  the  economy  of  the
 country  he  would  at  least  care  to
 understand  and  interpret  the  basic
 prmeiples  of  these  things  and  not
 try  to  make  political  capital  of  them
 in  hus  argument.  I  have  much  more
 faith  and  respect  for  the  hon.  Mem-
 ber’s  knowledge  of  economics  but  I
 am  afraid  he  does  not  want  to  make
 use  of  that  knowledge.

 Then,  the  hon  Member  made  a
 second  point,  and  that  is,  why  the
 World  Bank  always  comes  here  and
 assesses  our  economic  conditions,  Of
 course,  it  75  not  the  business  of  the
 World  Bank  to  advise  us  on  our
 economic  policies;  they  never  do  that,
 when  we  do  not  ask  them  to  give  us
 some  report  or  something  But  as  a
 financia]  institution.  we  have  full
 faith  m  them  and  they  also  think  it
 proper  and  it  is  very  necessary  for
 them  that,  if  we  ask  for  their  assess-
 ment,  they  should  come  forward  and
 give  their  assistance  because  they  have
 got  their  agencies  to  make  a  specialis-
 ed  study  of  the  economy  of  countries
 Therefore,  sometimes  we  have  asked
 for  their  help  and  they  have  extended
 to  us  their  help,  and  we  are  very
 grateful  to  them  for  that

 Secondly,  as  a  student  of  economics,
 may  I  ask  the  hon  Member,  is  it  not
 really  the  responsibility  of  an  insti-
 tution  which  lends  you  money  to
 see  how  the  money  is  going  to  be
 spent,  and  for  what  purpose  that
 money  35  going  to  be  spent?  An  ins-
 titution  or  an  agency  or  a  person  who
 advances  a  Joan  or  money  to  a  diffe-
 rent  institution  or  to  a  different  per-
 son  has,  I  think,  as  a  giver,  the  right
 to  assess  and  see  whether  the  loan  is
 spent  in  proper  channel  or  whether
 it  is  spent  for  the  purpose  for  which
 it  is  earmarked
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 [Shrimati  Tarkeshwari  Sinha}
 Again,  it  is  not  for  the  benefit  alone

 of  other  countries  for  which  they  give
 loans;  it  is  indeed  for  their  own  very
 existence  that  they  want  to  have  their
 assessment,  and  if  the  World  Bank
 has  made  those  assessments,  I  think
 they  have  been  not  only  benefited  bit
 something  more.  The  other  countries
 have  a  duty  to  thank  the  World  Bank
 and  we  really  acknowledge it.  It  is
 a  fact  that  we  have  also  derived  a
 lot  of  benefit  by  the  information
 which  they  have  collected  for  their
 own  use.  It  may  be  for  their  own  use
 but  we  have  also  been  as  much  bene-
 ficiaties  as  the  World  Bank  itself,
 because  we  have  to  realise  this,  that
 some  time  it  is  better  to  see  our
 country  from  the  other  man’s—not
 point  of  view,  but—vision  and  to  know
 how  other  people  react  to  certain
 situations  Sometimes  we  are  so
 subjective  of  our  own  things  that  we
 never  realise  the  whole  objectivity
 Sometimes  we  forget;  sometimes  we
 do  not  realise  the  proper  perspective
 of  a  thing  I  therefore  think  that  it  is
 better  for  us  to  know  what  the  other
 people  and  other  institutions  who
 have  specialised  knowledge  over  these
 things  say  about  our  proposals  and
 think  about  our  economy  I  think  one
 should  be  modest  as  to  realise  that  we
 have  not  got  the  monopoly  of  all  the
 knowledge  in  the  world.  We  must
 have  that  modesty  to  feel  that  we  also
 can  be  enlightened  by  certain  other
 institutions  and  certain  other  things
 followed  by  other  countries  in  the
 world,  and  it  can  be  an  education  for
 us  to  know  how  things  stand  at
 present

 Therefore,  I  think  that  these  are
 benefits  of  the  World  Bank  which
 cannot  be  measured  in  rupees,  annas
 and  pies  or  in  dollars  but  what  can
 be  measured  in  time  of  the  knowledge
 given  by  the  specialised  agencies  for
 the  general  economy  of  the  world
 Sir,  I  fee]  that  the  hon.  Member  per.
 haps  does  not  think  of  that,  really  in
 his  mind,  but  it  seems  he  has  more
 faith  in  his  party  than  his  own  self.
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 It  is  good  for  his  party  butnnot  good
 for  him.

 Shri  Nagi  Reddy:  Both.

 Shrimati  Tarkeshwari  Sinha:  I
 think  as  an  economist  he  does  realise
 that  this  is  a  evry  necessary  part  of
 the  World  Bank's  activities.

 Now,  I  come  to  the  other  charge
 that  he  has  levied  on  the  World  Bank,
 namely,  that  the  Bank  is  having  a  con-
 spiracy  to  boost  up  the  private  sector
 all  over  the  world.  Other  countries
 may  be  followmg  different  policies.  I
 have  nothing  to  argue  about  it.  The
 respective  countries  in  the  world  have
 their  own  respective  ways  of  follow-
 ing  a  certain  economic  policy,  and  we
 are  not  going  to  bother  about  that
 here.  We  follow  our  own  policy.  But
 we  believe  in  the  mixed  economy  and
 we  have  not  aisqualified  the  private
 sector  completely  from  our  economic
 sphere  I  would  like  to  mention  few
 figure  for  the  knowledge  of  the  hon.
 Member  When  he  says  that  the
 World  Bank  specialises  in  ७  conspiracy
 against  the  public  sector  I  refute  that
 charge;  I  strongly  refute  that  charge,
 because  I  have  got  the  figures  which
 cannot  be  challenged  either  by  the
 hon  Member  or  by  his  party  Out  of
 the  total  loan,  44  per  cent  has  gone
 to  the  railways

 Shri  Nagi  Reddy:  I  accepted  that

 Shrimati  Tarkeshwari  Sinha:  Even
 then  the  hon  Member  made  a  charge
 against  us

 Shri  Nagi  Reddy:  I  mean  industri-
 alisation  of  the  country.  I  do  not  say
 that  they  have  not  given  help  to  the
 railways  or  the  D.V.C.  and  so  on  and
 so  forth  I  had  specifically  mentioncd
 the  public  sector  industries.

 hrimati  Tarkeshwari  Sinha:  I  am
 coming  to  the  public  sector.  I  would
 ask  for  the  indulgence  of  the  hon.
 Member  which  he  sometimes  shows
 for  me  and  I  am  slowly  trying  to
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 cover  all  the  pomts  that  have  been
 raised.  To  public  sector  industries
 they  have  advanced  64  per  cent  of  the
 loans  But  we  cannot  discriminate
 The  need  of  a  particular  sphere  or
 particular  activity  may  be  too  wide,
 and  it  may  take  all  the  loans,  as  for
 instance,  the  railways  have  the  biggest
 share  of  the  loan  I  do  not  thmk  the
 hon  Member  grudges  77  We  needed
 money  as  loan  for  the  railways  and
 we  got  it  But  the  total  amount  of
 loan  in  the  public  sector  is  64  per  cent
 and  mn  the  private  sector,  36  per  cent
 That  I  think  covers  the  hon  Member’s
 argument  which  he  indulge@d  in  He
 said  that  there  was  a  conspiracy  It
 is  not  a  fact  They  have  not  disquali-
 fied  the  private  sector  from  the  orbit
 of  ther  activities  We  have  not  dis-
 quadified  the  private  sector  from  the
 help  to  be  given  in  respect  of  their
 economic  activities  We  are  as  much
 keen  to  help  the  private  sector  as  we
 are  to  help  the  public  sector  There-
 fore,  his  argument  does  not  hold  much
 ground

 338  hrs

 [Mr  Deputy  SPEAKER  mn  the  Chair]

 Then,  the  hon  Member  tried  to
 create  an  impression  m  this  House  that
 there  was  some  conspiracy  during  the
 World  Bank  Conference  I  think  it
 was  as  open  to  the  public  as  to  any
 board  of  governors  of  the  World
 Bank  The  hon  Member  did  not  avail
 himself  of  the  opportunity  of  attend-
 ing  the  World  Bank  Conference,  think-
 ing  perhaps  that  it  was  a  body  of
 untouchables  It  was  not  confined  to
 the  board  of  governors  of  the  Bank
 All  the  pegple,  the  laymen,  who  were
 interested  in  the  World  Bank  proceed-
 ings  had  free  access  to  attend  the
 Conference  It  was  open  to  the  public
 It  was  not  held  ह... ज  camera  So,  I  am
 sorry  for  the  hon  Member  as  he  had
 mussed  the  opportunity  The  Confer-
 ence  was  held  in  Delhi  and  therefore
 those  people  who  had  no  opportunity
 of  knowing  the  activities  of  the  Bank
 could  have  attended  it  Perhaps  the
 hon  Member  and  some  others  did  not
 want  to  have  the  opportunity  of

 Bank  (Amendment)  Bill
 knowmg  about  the  World  Bank's
 activities.  I  am  sorry  for  him.  He
 mussed  the  bus  But  he  objects  to  the
 steps‘  taken  I  cannot  understand
 that.  The  people  who  attended  the
 Conference  have  known  what  happen-
 ed  there,  and  if  the  proceedings  are
 made  known  to  Parlament,  as  to
 what  happened  there,  I  do  not  know
 why  he  grudges  that  Perhaps,  xf  he
 had  attended,  he  would  not  have  said
 “This  was  passed  at  the  Conference
 and  this  was  not  made  clear,  or  was
 not  given  to  Parlrament”  or  something
 hke  that  I  fully  agree  with  him
 when  he  says  that  we  have  no  right
 to  hide  anything  from  Parliament  and
 we  should  not  keep  Parliament  in  the
 dark

 Shri  Nagi  Reddy:  On  a  pomt  of
 explanation  There  was  a  question
 here  regarding  the  report  that  was
 discussed  in  the  World  Bank  Confer-
 ence  The  Finance  Minister,  m  answer
 to  one  of  the  questions,  said  that  the
 report  was  a  document  only  meant  for
 the  members  of  the  World  Bank  and
 cannot  be  placed  on  the  Table  of  the
 House  or  in  the  Library  Will  the
 hon  Minister  give  us  a_  chance  to
 look  through  that  particular  report?

 Shrimati  Tarkeshwari  Sinha:  My
 senior  colleagues  have  created  enough
 precedents  as  to  what  documents
 are  to  be  shown  to  Parlament
 and  what  documents  should  not  be
 shown  I  do  not  want  to  add  my
 knowledge  to  it  So,  the  hon  Member
 will  have  to  be  satisfied  as  to  what
 can  be  given  to  Parliament  m  publhe
 interest

 Shri  Nagi  Reddy:  I  have  got  a  copy
 of  it

 Shrimati  Tarkeshwari  Sinha:  I
 know  that  the  hon  Member  specialises
 m  getting  documents  which  are  not
 meant  for  them  to  see

 Shri  0.  K  Bhattacharya  (West
 Dmajypur)  And  on  thet  they  put
 questions!

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  specialise  in  those  things  and  I  do
 not  know  those  tricks  However,  I
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 GMbrimati  Terkeshwari  Sinha)
 do  not  think  there  was  anything  sus-
 picious  about  that,  if  something  of  a
 eanfidential  nature  has  not  been  read
 @ut  on  the  roadsides.  Nothing
 happened  which  was  injurious—and
 we  cannot  expect  that—-to  our  econo-
 muc  interest.  Nothing  happened  in
 the  World  Bank  meeting  that  can  be
 called  as  not  even  helping  under-
 Geveloped  countries  hke  India  The
 attvtude  of  the  members  of  the  World
 Bank  was  to  see  that  the  needs  of  the
 ander-developed  countries  may  be
 fulfilled  That  was  the  feeling  of
 those  countries  who  are  in  a  position
 to  lend  and  who  are  keen  to  help
 under-developed  countries  More  or
 less  this  was  a  unanimous  decision  of
 the  Board  of  Governors  of  the  World
 Bank,  of  which  India  is  a  member,  to
 increase  the  funds  of  the  Bank,  as  the
 under-developed  countries  will  be
 most  benefited  by  this

 Shri  Nagi  Reddy:  On  a  point  of
 information  Is  it  not  a  fact  that  so
 far  as  the  World  Bank's  distribution
 of  help  is  concerned,  Europe  end  the
 western  hemisphere  get  more  than
 Asia,  Africa  and  Australia?

 Shrimati  Tarkeshwari  Sinha:  There
 are  so  many  countries  in  Europe  and
 so  we  cannot  judge  it  by  geography
 They  might  have  got  a  bigger  propor-
 tion  of  loans  compared  to  India,  but
 there  are  so  many  countries  and  the
 total  loans  add  up  to  a  bigger  amount
 80,  we  should  not  grudge  that.  But
 the  fact  remains  that  India  has  been
 the  single  highest  beneficiary  of  the
 World  Bank  loans

 Shri  Kalika  Singh  (Azamgarh):
 Why  is  it  that  the  World  Bank  selects
 different  projects  in  different  countries
 @nd  does  not  allow  the  countries  to
 select  the  projects  themselves?  If  we
 gvant  loans  for  development  of  co-
 operatives  and  for  tackling  food  and
 agricultural  problems,  the  World  Bank
 will  not  advance  loans  They  will
 agvgnce  loans  only  against  railway
 projects

 Bank  (Amendment)  Bill
 Mr.  ह... औ  The  lender

 has  aleo  to  see  the  security,  sdvisa-
 Inhty,  etc.  According  to  the  lender
 also,  that  must  be  a  project  to  which
 it  छ  prepared  to  advance  loans.

 Shri  Kalika  Singh:  It  is  the  Gov-
 ernment  of  India  which  borrow  end
 they  can  spend  it  on  whatever  project
 they  want.

 Mr  Deputy-Speaker:  If  the  lender
 feels  that  the  borrower  is  going  to
 invest  in  some  venture  that  would  not
 be  useful—he  may  be  right  or  wrong—
 the  lender  has  the  option  to  advance
 the  loan  or  not

 Shri  Tyagi:  Capacity  to  repay  is
 also  considered

 e
 Shrimati  Tarkeshwari  Sinha:  I  have

 nothing  to  add  to  what  Shri  Tyagi  has
 said  The  capacity  to  repay  is  equally
 important

 Mr.  Deputy-Speaker:  Shri  Kahka
 Singh  meant  that  the  capacity  to  repay
 has  to  be  seen  and  not  the  capacity
 of  the  project  I  was  pointing  out
 that  the  utility  of  the  project,  the
 prospects  and  the  results  being  achiev-
 ed  from  that  may  also  be  considered
 by  the  lender  What  Shr  Tyagi  said,
 viz  capacity  to  pay,  might  mean  the
 capacity  of  the  borrower  only

 Shri  Tyagi:  I  suggested  that  it  can
 give  loans  for  projects  which  are  pay-
 ing  It  is  no  use  borrowing  and
 sinking  the  money  7  projects  which
 are  not  paying

 Shri  Kalika  Singh:  My  point  is  the
 World  Bank  has  got  no  belief  in  the
 Government  of  India’s  paying  capa-
 city,  It  has  got  belief  in  the  paying
 capacity  of  the  railway  projects  only.

 Mr.  Deputy-Speaker:  Whether  it  is
 the  World  Bank  or  somebody  else,
 the  lender  has  got  full  confidence  in
 the  Government  of  India  when  it
 invests  sts  money  in  particular  pro-
 jects,  where  the  lender  also  is  agreed
 that  they  would  give  fruitful  results.



 4835  International  GRAVANA  31,  3687  (SAKA)  Monetary  Fund  and  38

 Shri  Tyagi:  He  wants  it  to  be
 invested  in  dances,  songs,  music,  etc.

 Ghri  Kalika  Singh:  No;  you  have
 not  understood  me  at  ali.  Let  me
 pve  an  illustration.  Suppose  a  land-
 Jord  wants  to  borrow  money  and  the
 jJender  says,  I  will  give  it  to  that
 tenant  of  yours  who  can  repay  me,  I
 will  not  give  it  to  you  In  that  case,
 the  principle  3  wrong,  because  it  75
 the  Government  of  India  which  is
 borrowing  and  it  can  use  it  for  any
 project  it  wants

 Shrimati  Tarkeshwari  Sinha:  It  :s
 not  only  the  Government  of  India,
 India  38  only  one  of  the  contributors
 te  the  World  Bank  funds  There  are
 other  countries  who  have  contributed
 and  their  judgment  has  to  be  taken
 cognizance  of  If  the  hon  Member
 wants  money  for  co-operatives,  etc,  I
 do  not  know  where  he  stands

 I  think  I  have  covered  all  the  points
 and  I  need  not  deal  further  with  the
 argument  Mr  Nag:  Reddy  has  advanc-
 ed,  viz,  we  are  depending  on  them  for
 everything,  they  are  mterfering  and
 ali  that  I  do  not  accept  that  charge
 at  all  About  the  first  Five  Year  Plan,
 the  second  Five  Year  Plan  and  the
 coming  third  Five  Year  Plan,  if  we
 think  it  fit  that  it  is  better  to  take
 their  knowledge  also  into  cognizance,
 we  shall  do  that  In  fact,  we  have
 been  doing  that  I  do  not  want  to  go
 farther  than  that

 Shr.  Mahanty  raised  the  point  as
 to  why  this  was  kept  as  an  ordinance
 It  was  not  necessary  for  that  ordinance
 to  be  enacted,  because  our  Constitu-
 tion  did  not  exist  at  that  time  Our
 Constitution  came  into  operation  in
 950  and  the  ordinance  wag  issued  in
 3945  So,  it  was  not  necessary;  by  the
 very  neture  of  the  ordinance,  the
 Central  Government  was  empowered
 to  contribute  that  money  to  the  World
 Bank  fund

 Sivi  Wiahenty  (Dhenkanal):  The
 hon.  Deputy  Minister  stated  that  there
 ह... ज  nd  need  to  validate  that  piece  of
 urdinknte  as  it  was  passed  in  945

 4  Bank  (Amendment)  Brill
 undes'  the  Government  of  India  Act
 and  our  Constitution  was  not  in  force
 then.  If  she  kindly  refers  to  section
 72  and  the  Ninth  Schedule  of  the
 Government  of  India  Act,  she  will
 find  that  when  an  ordinance  is  pro-
 mulgated  by  the  Governor-General,  it
 has  to  be  ratified  within  six  months.
 This  was  approved  in  an  indirect  way
 as  late  as  1946,  I  do  not  remember  the
 exact  date,  but  it  was  clearly  after  a
 lapse  of  more  than  a  year  I  would
 hike  to  know  from  tht  hon  Deputy
 Miister  as  to  why  there  was  such
 mordinate  delay  in  validating  that
 piece  of  ordinance.  By  the  very  fact
 that  at  was  not  ratified  within  a  period
 of  six  weeks,  that  ordinance  i  a
 scrap  of  paper  Under  article  23  af
 our  Constitution,  unless  an  ordinance
 is  validated  within

 Mr.  Deputy-Speaker:  I  hope  the
 hon  Deputy  Minister  follows  what  the
 hon  Member  means  He  need  not
 make  a  fresh  speech  now

 Shri  Mahanty:  Sir,  if  you  do  not
 permit  me,  I  will  raise  it  as  a  point
 of  order,  because  I  consider  it  is
 ultra  utres  of  the  Constitution  and  of
 our  procedure  and  we  are  not  within
 our  legislative  competence  in  doing
 this

 Shrimati  Tarkeshwari  Sinha:  A
 point  of  order  on  what  happened  in
 19457

 Shri  Mahanty:  No,  I  am  rasing  «
 point  of  order  on  what  is  happening
 today

 Mr.  Deputy-Speaker:  Let  us  hear
 and  we  will  see  when  we  come  to  the
 Bill  itself

 Shrimati  Tarkeshwari  Sinha:  As  If
 said,  the  enactment  of  that  Ordinance
 Was  not  necessary.  If  they  want  to
 challenge  the  validity  of  the  Ordi-
 nance,  I  am  no  legal  expert  to  reply
 to  them  But  we  have  assured  our-
 selves,  after  taking  cognizance  of  the
 opinion  of  the  Law  Ministry—we  have
 accepted  fheir  advice—that  there  was
 really  no  need  to  get  the  Ordinance
 enacted  However,  we  have  now  come
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 {Shrimat:  Tarkeshwari  Sinha)
 with  this  Bll  because  of  the  Yact  that
 the  Central  Government  was  not  em-
 powered,  under  the  original  Ordi-
 mance,  to  increase  the  original  contri-
 bution  which  was  made  by  our
 country  as  a  contributor  Therefore,
 this  Bull  has  come  before  this  House
 The  purpose  of  this  amending  Bill  is
 to  ratify  the  additional  contribution
 that  we  shall  be  required  to  pay  to  the
 World  Bank

 Shr:  Mahanty  raised  the  point  about
 private  agencies  getting  loans  As  I
 said  before,  I  repeat  again  that  we
 have  not  debarred  the  private  agencies
 from  getting  loans  from  the  World
 Bank  in  case  they  deserve  it,  because
 the  Government  of  India  acts  as  a
 guarantor  It  is  clear  that  if  the
 World  Bank  as  well  as  the  Govern
 ment  of  India  think  that  there  are
 proper  agencies  to  which  loans  can
 be  advanced,  they  will  advance  loans
 Even  though  the  loan  is  going  to  thc
 private  agency,  the  Government  is
 also  there  in  the  sense  that  the  Gov-
 ernment  of  India  is  the  guarantor  So
 we  have  just  to  sce  the  capacity  of
 the  person  and  the  importance  of  the
 purpose  for  whicu  the  loan  has  been
 granted  If  the  steel  plants  in  the
 private  sector  need  loans  for  their
 expansion  programmes  and  we  need
 steel,  I  do  not  see  any  harm  in  advanc
 ing  loans  or  the  Government  of  India
 standing  as  a  guarantor  for  those
 loans  being  given  to  those  parties

 Then  another  hon  friend  raised  cer-
 tain  points  of  principles  He  said  that
 there  are  so  many  agencies  channelis-
 ing  these  loans  Now  the  different
 agencies  which  have  come  into  the
 picture~—we  have  two  or  three  such
 agencies—their  sphere  of  activity  5
 quite  ear  marked  and  they  do  not
 contradict  each  other  They  may  be
 complementing  each  other,  they  may
 be  helping  each  other  in  the  sense  the
 total  effect  of  all  these  agencies  is
 that  the  world  economy  :s  strengthen-
 gd  and  the  power  of  giving  loan  to  the
 needy  countries  is  also  strengthened
 So,  they  may  be  complementing  each

 AUGUST  23,  959  Monetary  Fund  end  3838
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 other,  but  they  never  contradiet  each
 other  Now  the  object  of  these  orga-
 nisations  in  advancmg  loans  and  giv-
 ang  help  28  to  see  thet  the  wnder-
 developed  countries  are  helped  in
 various  manners  I  do  not  think  the
 hon  Member  can  give  even  one  speci-
 fic  unstance  where  he  can  show  that
 these  agencies  have  contradicted  each
 other  and  their  utilities  would  have
 been  more  if  they  had  been  unified
 undcr  one  authority

 Shri  Shankaraiya:  I  think  the  hon.
 Minister  has  not  correctly  understood
 my  point  My  fear  was  that  if  several
 institutions  of  this  kind  are  started,
 because  members  of  one  institution
 may  be  members  of  other  institutions
 also,  if  a  loan  75  :efused  by  one  imsti-
 tution  say,  International  Bank,  they
 may  try  to  bring  political  influence
 and  try  to  get  loans  by  putting  strings
 in  the  other  institutions  They  wll
 make  use  of  the  other  institutions
 accord  ng  to  their  convenience  to  put
 nN  pohtical  strings

 Shrimati  Tarkeshwari  Sinha.  It  is
 no  uSe  indulging  in  presumptions  We
 do  not  consider  and  we  do  not  think
 there  35  any  need  for  having  that
 apprehension  when  the  thing  does  not
 exist  And  I  do  not  think  I  should
 analyse  the  presumptive  arguments
 which  have  been  advanced  by  the
 hon  Member  The  different  agencies
 which  have  been  created  have  differ-
 ent  ways  of  advancing  20875  to  differ
 ent  institutions  The  procedure  is  also
 different  from  one  agency  to  another

 Dr  Krishnaswami  (Chingleput)-
 May  I  point  out  to  the  lton  Deputy
 Minister  that  while  there  may  be  many
 agencies,  in  all  cases  the  Government
 of  India  has  to  guarantee  the  repay-
 ment?  Therefore,  if  it  has  been
 rejected  in  the  case  of  one  particular
 institution  by  the  World  Bank,  and  if
 another  institution  wants  to  give  at
 on  polrtical  grounds,  it  is  open  to  the
 Government  of  India  to  withdraw  In
 that  case,  the  lender  will  have  to  lend
 at  his  own  risk  Therefore,  I  do  not
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 gee  any  point  in  the  argument  that
 some  sort  of  political  strings  would
 be  attached.

 Shri  Harish  Chandra  Mathur  (Pal:):
 Is  the  hon.  Member  replying  on
 behalf  of  the  hon.  Minister?

 Dr  Krishnaswami:  No.

 Mr.  Deputy-Speaker:  Let  the  Mun-
 aster  continue.

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Member  has  explained  that  point
 When  I  was  asked  about  this  thing,
 [  was  also  obviously  thinking  on  those
 lnes  The  hon.  Member  who  ha»
 raised  this  point  is  quite  well  aware
 that  the  Government  of  India  is  the
 guarantor  in  the  case  of  all  these
 loans  and  advances  by  all  these  differ-
 ent  agencies.  I  took  cognizance  of
 that  argument  and  I  was  proceeding
 on  the  basis  of  that  argument  Per-
 haps,  the  hon  Member  was  a  little  bit
 confused  about  the  argument  and  the
 thinking  in  his  own  mind  Dr
 Krishnaswam:  has  ~—now  made  the
 point  very  clear  Because,  it  depends
 on  the  Government  of  India  to  accept
 a  loan  which  they  want  to  accept
 and  to  reject  a  loan  which  they  want
 to  reject,  as  it  :s  not  anybody’s  bounty
 which  we  are  going  to  get  With  these
 words  I  want  to  express  my  gratitude
 to  the  House  for  welcoming  this
 measure

 Shri  Nagi  Reddy:  I  was  to  point
 out...

 Mr.  Deputy-Speaker:  Does  he  mean
 to  say  that  we  cannot  take  it  into
 consideration?

 Shri  Mahanty:  I  want  a  clear  ruling
 from  the  Chair  whether  we  are  going
 to  have  a  precedent  in  this  House  of
 an  Ordinance,  a  scrap  of  paper  which
 has  been  promulgated  as  an  Ordinance,
 being  enacted  as  a  piece  of  law.  If
 you  will  kindly  permit  me,  I  will  ela-
 borate  my  point.

 Mr.  Deputy-Speaker:  If  he  feels  it
 necessary,  I  will  allow  him  as  much

 Bank  (Amendment)  Bull
 time  as  he  wants.  But  there  are  two
 things.  One  thing  is  that  the  point
 of  order  thet  he  has  taken  up  cannot
 stand  m  the  way  of  our  passing  this
 motion  on  the  Bill  that  7  before  us.
 He  can  raise  that  point.  Even  if  he
 raised  it,  I  am  sure  he  is  well  aware
 that  the  Chair  has  never  interfered,
 so  far  as  this  question  is  concerned.
 It  hag  obviously  been  left  to  the  court
 to  decide  whether  there  is  any  lew
 beyond  the  legislative  competence  of
 this  House  or  not.  The  Chair  has
 never  decided,  never  taken  any  deci-
 sion,  on  that.  It  has  been  left  to  the
 courts.  This  House  has  the  right  and
 sovereignty  to  pass  any  law  which  is
 antra  vires  or  ultra  vires.  It  is  for
 the  courts  to  decide  whether  they
 are  ultra  vires,  or  whether  we  are
 competent  to  pass  them.  But  I  will
 not  take  upon  myself  that  responsi-
 bihty,  because  there  are  so  many  pre-
 cedents  and  rulings  by  my  predeces-
 sors,  Speakers  and  others,  who  have
 consistently  held  that  the  Chair  does
 not  take  that  responsibility.  If  the
 hon.  Member  wants  to  press  it  in
 spite  of  it,  I  will  give  him  an  oppor-
 tunity  when  this  motion  has  been
 adopted  It  is  for  him  to  choose,  as
 he  likes

 The  question  is:

 “That  the  Bill  further  to  amend
 the  International  Monetary  Fund
 and  Bank  Ordinance,  ‘1945,  be
 taken  into  consideration  ”

 The  motion  was  adopted.

 Mr,  Deputy-Speaker:  Now,  does  the
 hon  Member  want  to  raise  the  point?

 Shri  Mahanty:  Let  me  make  myself
 absolutely  clear  I  do  not  want  to
 embarrass  the  Chair  or  the  hon
 Minister

 Mr.  Deputy-Speaker:  No  question
 of  embarrassment  for,  me

 Shri  Mahanty:  A  line  of  demarca-
 tion  has  to  be  drawn  between  the
 legislative  competence  of  the  House  to
 consider  a  measure  which  may  be
 declared  ultra  vires  of  the  Constitu-
 tion  and  a  procedura]  matter  which
 prima  facie  appears  to  be  a  violation.
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 (Shr:  Mahanty]
 a  contradiction,  of  our  Constitutional
 provision.  My  point  of  order  comes
 under  article  23  of  our  Constitution
 It  will  be  seen  from  article  723  of  our
 Constitution  that  an  Ordinance  can  be
 paased  by  the  President  only  during
 the  period  when  the  Parliament  38  in
 recess  and  that  it  has  to  be  ratified
 subsequently  from  the  time  Parlia-
 ment  re-assembles  Under  section  72
 of  the  Ninth  Schedule  of  the  Gov.
 ernment  of  India  Act,  1935,  to  which
 a@  reference  has  been  made  in  the
 Statement  of  Objects  and  Reasons,  it
 will  be  seen  that  if  an  Ordinance  358
 promulgated  by  the  Governoi
 General,  :t  has  to  be  ratified  within  a
 similar  period,  namely,  six  weeks

 Nsw,  my  first  point  is  that  since
 this  was  not  done  that  Ordinance
 ceased  to  exist  Where  is  the  Ord:
 nance?  Where  is  the  Ordinance
 which  is  being  sought  to  be  am2nded
 by  this  ptece  of  legisiation?  Because
 the  Ordinance  did  not  exist,  by  the
 very  fact  that  »t  was  never  ratified,
 the  Orehnance  is  a  scrap  of  paper
 Secondly,  :t  baffles  my  imagination  as
 a  layman,  not  as  a  Member  of  Parlia-
 ment,  as  to  how  an  Act,  how  a  piece
 of  legislation  can  amend  an  ordinance
 If  an  ordinance  has  to  be  amended  it
 has  to  be  amended  by  another  ordi-
 nance

 Of  course,  this  is  a  very  minor
 matter,  but  I  am  bringing  it  to  your
 notice  because  a  clear  line  of  demar-
 cation  has  to  be  drawn  by  you,  as  the
 Speaker  of  this  House,  about  a  matter
 which  is  beyond  the  legislative  com
 petence  of  this  House,  maybe  on  ac-
 count  of  this  ultra  wires  nature  of  st
 fundamentally  [I  am  not  going  into
 the  fundamental  part  of  it  That  is
 for  the  law  courts  to  decide  But  it
 is  a  question  of  procedure  and  I  find
 that  under  article  723  of  the  Constitu-
 tion  it  38  clearly  untenable,  as  it  was
 eleariy  untenable  under  section  72  of
 the  Ninth  Schedule  of  the  Govern-
 ment  of  India  Act,  3935  Thrs  is  my
 point  of  order  J  am  in  your  hands
 fer  whatever  you  are  pleased  to  ruije

 AUGUST  22,  I959  Monetary  Fund  and  s
 Bank  (Amendment)  Bill  ™

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P  Jain):  May  I  say  «
 word?  This  Ordinance  was  passed  in
 the  year  945  when  the  Government
 of  India  Act,  4835  was  m  operation.
 Now,  this  Ordinance  was  passed  in
 pursuance  of  the  provisions  of  section
 359

 hr:  Mahanty:  Section  72

 bri  A.  P.  Jain  No,  section  359  of
 the  Government  of  India  Act,  which
 runs  as  follows

 “tf  at  any  time  when  the  Legis-
 lature  is  not  im  session  ”

 No,  that  is  for  the  States

 Shri  Khushwagt  Rai  (Kher:)  May
 I,  with  your  permission

 Shri  Mahanty:  The  hon  Munister
 says  that  it  is  section  359  You  may
 kindly  see  the  annexure  which  has
 been  appended  to  this  Here,  it  is
 mentioned

 ‘Now,  therefore,  in  exercise  of
 the  powers  conferred  by  section
 72  of  the  Government  of  india
 Act,  a8  set  out  in  the  ‘

 Mr.  Deputy-Speaker.  He  is  coming
 to  that  section  He  has  realised  that
 the  section  which  he  was  referring  to
 concerns  only  the  States

 Shri  Amjad  Ali  (Dhubri)  He  has
 reahsed  his  mistake

 Shri  Mahanty:  He  has  corrected
 himself

 Shrimat!  Tarkeshwari  Sinka:  This
 Ordinance  was  passed  :n  945  At
 that  time  the  India  and  Burma
 (Emergency  Provisions)  Act,  1940,  was
 in  force  amd  under  that  Act  Ordin.
 ances  passed  durmg  the  period  of
 emergency  had  effect  as  permanent
 laws  Also,  the  ordinary  lunitetion
 placed  on  the  hfe  of  ordinances  of
 six  months  from  the  date  of  promtul-
 gation  was  removed  in  the  case  of
 ordinances  passed  during  the  period  of
 the  emergency  by  the  Act  of  940
 thet  I  have  referred  to  just  now.
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 I  would  also  like  to  clamfy  that
 even  under  our  own  Constitution  laws
 which  were  in  force  before  the  26th
 January,  1950,  enforced  either  by  way
 of  an  Act  of  Parliament  or  promulgat-
 ed  as  an  Ordinance,  may  continue  as
 the  existing  law  at  that  time

 Stiri  Khushwagt  Rai:  May  I  add  a
 word  to  what  the  hon  Mhnister  has
 said?

 Shirt  A.  P.  Jain:  May  I  finish  what
 I  was  saying?

 Now,  I  will  refer  to  section  42

 Shri  Braj  Raj  Singh  (Firozabad):
 Of  the  3935  Act  or  of  this  Act?

 Shri  A.  P,  Jain:  Of  the  Government
 of  India  Act,  ‘1935,  It  says:

 “If  at  amy  time  when  the
 Federal  Legislature  is  not  in  ses-
 sion  the  Governor  General  is
 satisfied  that  circumstances  exist
 which  render  it  necessaiy  for  him
 to  take  immediate  action,  he  may
 promulgate  such  ordinances  as  the
 circumstances  appear  to  him  to  re.
 quire:  ’

 Provided  that  the  Governor-
 General—

 shall  exercise  his  individual
 judgment  as  respects  the  promul-
 gation  of  any  ordinance  under  this
 section  if  a  Bull  containing  the
 same  provisions  would  under  this
 Act  have  required  his  previous
 sanction  to  the  introduction  there-
 of  into  the  Legislature,”

 Clause  (2)  says:
 “An  ordinance  promulgated

 under  this  section  shall  have  the
 same  force  and  effect  as  an  Act  of
 the  Federal  Legislature  assented
 to  by  the  Governor-General,  but
 every  such  ordinance  ”

 Then  this  is  important
 “shall  be  laid  before  the
 Federal  Legislature  and  shall
 cease  to  operate  at  the  expiration
 of  six  weeks  from  the  re-agsembly
 of  the  Legislature,  or,  :f  before

 Bank  (Amendment)  Bill
 the  expiration  of  that  period  reso.
 lutions  disapproving  it  are  passed
 by  both  Chambers,  upon  the
 passing  of  the  second  of  those
 resolutions  ”

 It  is  presumed  that  when  a  law  has.
 been  passed—it  has  gone  through  the
 regular  procedure  and  moreover  am
 further  support  of  the  validity  of  the
 Bill  the  hon  Lady  Minister  has  point-
 ed  out  that  at  that  time  this  provision
 of  wx  months  was  deleted—from.
 whatever  point  of  view  we  look  at  it,
 either  from  the  point  of  view  of  legis.
 lation  or  from  the  point  of  view  of
 special  enactment  which  removed  this
 condition  of  six  months,  the  Ordinanee
 should  be  presumed  to  be  a  valid
 Ordinance

 Pandit  Thakur  Das  Bhargava
 (Hissar)  May  I  respectfully  submit..

 Mr.  Deputy-Speaker:  I  do  not  think
 there  33  any  necessity  of  discussing  it
 further.

 Pandit  Thakur  Das  Bhargava:  It
 1s  not  a  question  of  discussion.  I  will
 call  your  attention  to  article  372  of
 our  own  Constitution  according  to
 which  an  ordinance  made  by  a  Gov-
 ernor  of  a  State  is  quite  different
 from  an  ordinance  made  by  the  Gov-
 ernor-General  My  humble  submis-
 sion  is  that  it  will  be  taken  to  fall
 under  the  provisions  of  article  372.
 This  is  not  a  kind  of  ordinance  which
 is  contemplated  under  article  123,
 Therefore  it  does  not  cease  to  operate
 after  six  months.  JI¢  is  an  ordinance
 which  will  be  taken  to  falt  under
 article  372  of  the  Constitution.

 जी  सुशवक्त  राव '  मुझे  तो  सिर्फ  तना
 ही  कहना  है  कि  मिनिस्टर  साहब  ने  जो  बात

 कही है  वह  ठोक  है  कि  सन्‌  १६९४०  काजो

 ऐक्ट  है  उसके  मुताबिक  यह  अध्यादंश  जारी

 किया  गया।  लेकिन साथ  ही  साथ  उन्हें यह  बात॑
 भी  कहनी  चाहिये  थी  कि  सन्‌  १६४६  में  जो

 इन्शेपेंकेंस  ऐक्ट  बना  उसकी  जो धारा १८ द
 (३)  हूँ  उसके  मांतहत  इसे  कान्टिन्यू  किया

 गया  बौर  उसके  बाद से  भय  तक  म्ह

 कांटिन्यू किया  जा  रहा  है  |
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 थोमती  तारकेध्वरी  सि्हा :
 सो  भालूम  ही  है  1

 Mr.  Deputy-Speaker:  What  the
 thon.  Member,  Shri  Mahanty,  wanted
 fo  say  was  that  now  thet  we  are
 amending  an  ordinance  even  under
 the  Act  of  985  there  was  a  provision
 under  section  72  of  that  Act  that
 e@rdinances  would  remain  in  force  for
 six  months  only,  unless  approved  by
 the  Central  Legislature.  He  asserts
 that  if  it  had  been  ratified  and  ap-
 proved  by  the  Legislature  then  it
 must  have  become  an  Act.  But
 ‘because  the  Government  says  that  it
 wants  to  amend  that  Ordinance,  he
 maintains  that  if  it  has  not  been  ap-
 proved—according  to  him  no  further
 proof  is  required  because  still  we  are
 amending  the  Ordinance  and  not  the
 Act—and  if  it  has  remained  an  ordi-
 mance,  it  is  a  scrap  of  paper  and  what
 are  we  going  to  do  here  by  this  Act.
 Normally,  he  says,  the  Chair  does  not
 interfere  and  does  not  take  upon
 itself  the  responsibility  of  deciding
 whether  an  Act  that  is  being  enacted
 ‘here  is  really  ultra  vires  or  not.  He
 says  that  a  distinction  should  be
 drawn  between  the  two,  when  there
 is  clear  proof—the  Bill  that  is  before
 us  may  or  may  not  be  ultra  vires—
 ‘but  on  the  face  of  it  it  looks  that  no
 legislation  can  be  enacted  on  it.  First
 Shri  Mahanty  said  that  he  takes
 objection  under  article  I28  of  our
 Constitution.  But  that  would  not  be
 applicable  here  because  no  ordinance
 ~was  passed  under  article  123.  There-
 fore,  there  was  no  question  of  any
 approval  by  this  Parliament.  That  is
 disposed  of  so  far  as  this  Constitu-
 4ion  is  concerned.

 झाप  को

 Now,  we  come  to  the  provisions  of
 section  72  of  the  Government  of
 India  Act,  ‘1985.  But  Shri  Mahanty
 thas  overlooked  the  provisions  of  the
 Act  to  which  our  attention  ‘has  been
 1.) /. ह  by  the  hon.  Minister  in  charge
 of  the  Bill,  that  is,  an  Act  to  make
 emergency  provision  with  respect  to
 the  Government  of  India  and  Burma

 AUGUST  23,  I989  Monetary  Fund  and
 Bank  (Amendment)  Bill

 dated  the  27th  June  1940.  It
 down  that—

 lays

 “Section  seventy-two  of  the  Gov-
 ernment  of  India  Act  (which,  aes
 set  out  in  the  Ninth  Schedule  to
 the  Government  of  India  eAct,
 1935,  confers  on  the  Governor-
 General  power  to  make  ordinances
 in  cases  of  emergency)  shall,  as
 respects  ordinances  made  during
 the  period  specified  in  section  three
 of  this  Act,  have  effect  as  if  the
 words  “for  the  space  of  not  more
 than  six  months  from  its  promul-
 gation”  were  omitted;”

 This  was  an  Act  passed  so  far  as
 those  Ordinances  that  were  passed
 during  that  period  were  concerned.
 So,  we  have  to  read  that  subject  to
 thi8,  as  if  these  words  were  omitted.
 Therefore,  these  Ordinances,  even
 though  they  were  not  approved,  re-
 main  m  force  and  still  are  valid  laws.
 Therefore,  I  think  there  is  no  force
 in  so  far  as  this  point  of  order  2s  con-
 cerned

 We  may  now  take  up  the  clause  by
 clause  discussion.  I  think  there  are  no
 amendments  to  this  Bill  I  shall  put
 all  the  clauses,

 The  question  is-

 “That  clauses  2  to  5,  clause  l,
 the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill”

 The  motion  was  adopted.
 Clauses  2  to  5,  clause  l,  the  Enact-

 wing  Formula  and  the  Title  were  add-
 ed  to  the  Bill.

 Shrimati
 move’

 “That  the  Bill  be  passed.”
 Mr  Deputy-Speaker:  The  question

 is:

 Tarkeshwari  Sinha:  I

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,
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 38.52  hers.

 DISCUSSION  RE  RISE  IN  FOOD-
 GRAIN  PRICES—contd

 Mr.  Deputy-Speaker:  We  may  now
 take  up  further  discussion  on  the
 situation  arising  out  of  rise  in  food-
 grains  prices  in  the  country  with
 special  reference  to  West  Bengal
 where  levy  and  price  control  on  rice
 has  been  withdrawn,  raised  by  Ds
 Ram  Subhag  Singh  on  the  =  2ist
 August,  959  Shri  Barman  was  in
 possession  of  the  House

 Shri  Barman  (Cooch-Bihar—Reser
 ved—Sch  Castes)  Sur,  yesterday  I
 briefly  mentioned  that  so  far  as  the
 policy  of  food  administration  in  the
 State  of  West  Bengal  in  the  year  4959
 78  concerned,  the  State  Government
 did  not  take  upon  itself  the  whole
 responsibility,  but  they,  in  an  advi-
 sory  character  had  constituted  a
 State  Advisory  Board  This  Board
 was  constituted  taking  in  it  all  the
 important  political  parties  in  that
 State  Not  only  that  In  the  sub-
 divisional  _level,  they  constituted
 committees  In  those  committees
 also,  all  the  political  parties  were
 associated  I  may  state,  at  the  samc
 time,  that  functions  of  these  com-
 mittees  and  this  Board  were  not  con-
 fined  simply  to  advisory  nature  They
 were  also  entrusted  with  supervisory
 powers  It  will  take  a  long  time  if  I
 want  to  mention  the  powers  that
 have  been  entrusted  to  the  Board  and
 the  Committees

 Mr  Deputy-Speaker-  I  would
 advise  him  not  to  go  into  a  detailed
 examination  because  the  time  would
 not  be  so  much

 Shri  Barman  I  am  not  doing  that
 One  or  two  points  need  to  be  men-
 tioned  because  of  the  fact  that  the
 State  Government  has  been  accused
 by  the  opposition  of  muismanaging
 purposely  the  functioning  of  the  food
 and  levy  pohcy,  and  the  motive  that
 has  been  ascribed  to  it  38  that  it  has
 done  so  with  a  pro-hoarder,  pro-pro-
 fiteer  policy  In  that  cannection,  4
 have  to  mention  that  I  shal]  not

 mention  many,  but  one  or  two  func-
 tions  that  have  been  entrusted  to  this
 Committee  These  powers  are  not
 only  advisory  but  are  also  of  a  super-
 visory  character  The  first  के  ८
 lation  of  execution  of  Government
 policies  regarding  food  and  relief
 The  next  I  will  omit  The  third  is
 very  important  Checking  up  of  anti-
 social  practices  like  smuggling,
 hoarding,  etc  Besides,  they  will  also
 advise

 The  whole  object  in  my  mentioning
 the  constitution  of  this  Board  and  cf
 the  committees  and  of  their  main
 functions  33  because,  not  m  the  main
 resolution,  but  mainly  in  the  accusa-
 tion  made  on  the  floor  of  the  House
 by  Shrimat;  Renu  Chakravartty,  the
 State  Government  has  been  accused
 by  her  of  a  pro-hoarder,  pro-profiteer
 pohcy  My  whole  submission  in  this
 respect  is  to  place  before  the  House
 the  fact  that  the  policy  which  was
 adopted,  that  is,  the  Levy  and  Price
 control  policy  that  was  decided  upon,
 was  decided  upon,  not  by  the  State
 Government  alone  not  by  Central
 Governments  approval  alone,  but  by
 all  the  political  parties  in  Bengal  If
 thet  policy  had  failed  through  the
 mal-admumistration  of  the  State,  cer-
 tainly  they  must  fairly  and  squarely
 take  upon  themselves  the  whole  dis-
 credit  for  that  If  that  policy  itself
 was  such  as  could  not  be  workable,
 mm  that  case,  they  also  must  share  the
 blame  for  the  falure  of  this  policy
 Therefore,  I  have  mentioned  about
 the  constitution  of  this  Board,  the
 committees  and  their  functions

 I  should  briefly  mention  only  one
 matter  that  the  House  heard  yester-
 day  Regardmg  the  Price  control
 policy  and  this  levy  policy  that  was
 formulated  and  adopted  by  the  Gov-
 ernment,  a  question  was  asked  by
 the  hon  Food  Minister  here  The
 question  was  put  to  Shr:  Tridib
 Kumar  Chaudhuri  and  it  was  “whe-
 ther  the  hon  Member  objected  to  the
 principle  of  imposing  controls  on
 prices  and  levy  Did  he  or  did  he  not
 object”  To  that  Shri  Tridib  Kumar
 Chaudhuri  straightforwardly  said
 “It  is  not  a  question  of  our  objecting
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 te  the  principle  because,  as  Socialists,
 we  accept  that  principle.  The  ques-
 on  fs  of  the  whole  set-up,  what  you
 ह. ह  going  to  do,  and  how  you  are
 going  te  do  it.  To  that  extent,  I  ac-
 euse  this  Government  in  that  they
 permitted  this  even  knowing  that  it
 would  fail.  They  either  impelled
 the  West  Bengal  Government  or  com-
 pelled  it  or  were  persuaded  by  it  to
 take  up  thet  policy”  What  I  want
 to  say  is  that  Shri  Tridib  Kumar
 Chaudhuri  has  steadfastly  accepted
 responsibility  for  the  introduction  of
 that  policy,  but  he  has  not  fully  ac-
 cepted  responsibility  for  accepting  a
 policy  which  he  knew  to  be  not  work-
 able.

 I  shall  presently  come  to  chat
 matter.  I  presume—that  has  been
 my  information;  but  as  I  was  not
 associated  with  the  Board  at  that
 time,  I  cannot  vouchsafe  for  that—
 that  it  is  at  the  instance  of  the  oppo-
 sition  that  the  West  Bengal  Govern-
 ment  has  been  persuaded  to  accept
 this  price  control  and  levy  policy
 Whatever  that  may  be......

 tro  राभ  सुभग  सिंह  (सहसराम)  यह
 भी  खतरा  है  कि  दे  भार  गाइडेड  बाई  दि  भ्रपो-
 लीदान'

 i4  hrs.

 शो  बत :  वह  भी  खतरा  है,  लेकिन  वह
 तो  भ्रलग  बात  है  ।

 I  want  now  to  express  my  own  view
 upon  the  workability  or  feasibihty  of
 this  policy.  I  want  to  submit  to  this
 House  that  this  policy  was  formulat-
 ed  in  such  a  way  that  it  could  not  be
 worked  for  a  long  time,  and  ultimate-
 ly  if  that  policy  had  to  be  withdrawn
 in  the  month  of  June,  it  was  not
 through  mismanagement  or  due  to
 failure  on  the  part  of  the  West  Ben-

 Government;  the  policy  was  such
 tHat  it  was  bound  to  fail.

 I  shall  new  place  a  few  facts  before
 the  House.  ff  you  look  at  the  pro-
 duction  figures  ॥... . ह  corresponding
 average  price  obtaining  in  previous
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 years,  you  will  find  that  it  was  ic.  the
 year  958  that  the  production  of  rice
 in  West  Bengal  fell  heavily.  In  ‘1959,
 at  has  further  gone  down  by  two  lakh
 tons.  Before  that,  though  the  pro-
 duction  was  not  so  much  greater,  yet
 there  were  other  factors  which  help-
 ed  the  State  ¢o  carry  on  with  a  rouch
 lesser  average  price.  Shri  Tridib
 Kumar  Chaudhuri  wanted  to  ecnsi-
 der  the  figures  for  three  years;  so  I
 algo  take  these  three  years’  figures,
 because  before  that  the  price  did  not
 rise  above  Rs.  20  a  maund,  In  +1987,
 the  production  was  43°34  lakh  tons
 and  the  average  price  was  Rs,  22°64.
 In  ‘1958,  the  production  was  4b  lakh
 tons,  but  the  price  shot  up  to  Rs.  28°53
 per  maund.  What  I  want  to  say  is
 that  there  is  some  other  factor  that
 contributed  to  this  abrupt  rise  im
 price  Before  ‘1958,  though  West
 Bengal  is  a  permanently  chronic  de-
 ficit  State  so  far  as  rice  is  concerned—
 and  it  does  not  practically  grow  any
 wheat—the  movement  of  ricz  was  not
 restricted  between  State  and  State.
 Orissa  being  a  neighbouring  suzplus
 State,  it  was  through  ordinary  trade
 channels  thet  movement  took  piace.
 the  private  trade  purchased  rice  in
 Orissa  and  took  it  to  West  Bei.gal.
 Therefore,  the  price  could  not  rise
 above  that  But  in  ‘1958,  that  muve-
 ment  was  controlled  and  nobody
 could  take  rice  from  one  State  to  an-
 other  State.  So  West  Benga:  ७98  left
 to  fend  for  herself  Of  course,  the
 Centra]  Government  came  ‘v  our
 help  To  what  extent?  To  the  extent
 of  2b  lakh  tons  of  rice.  But  as  the
 yoint  statement  of  Dr.  Rey  and
 Dr  Ghosh  has  made  it  clear,  tie  re-
 quirement  of  West  Bengal  35  at  least
 53  lakh  tons  per  year.  So  there  is  a
 deficit  of  43  lakh  tons,  but  cf  which
 only  24  lakh  tons  could  be  contribut-
 ed  by  the  Centre.  I  am  not  af  all  ac-
 cusing  the  Centre  for  this  because  the
 rice  market  is  tight  outside  India  also
 and  whatever  the  Centre  could  col-
 lect,  it  had  to  apportion  between
 different  States.  I  went  wrth  the  hon.
 Minister  to  West  Benge]  at  ‘ital  time
 last  yeat  and  he  categorical’  stated
 that  he  had  to  leok  after  other  States
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 also.  He  mentioned  U.P.,  Kerala  and
 one  other  Stete  perhaps;  therefore,
 whatever  was  possible,  he  would  do
 to  Increase  the  quote.  But  so  far  as
 wheat  was  concerned,  he  said  that  he
 was  ready  to  give  as  much  as  was
 required.  So  it  was  not  possible  for
 West  Bengal  to  manage  matters  in
 such  a  way,  in  the  face  of  this  res-
 triction  of  movement  of  rice  from  any
 other  State,  as  to  keep  down  the
 price  of  rice.  Hence  it  went  up  to
 Re.  28.53  per  maund.

 Now,  I  come  to  the  next  point,  for
 which  I  do  not  accuse  anyhody  else;
 I  would  rather  say  that  it  is  a  defect
 in  us  in  West  Bengal  that  we  have
 not  adapted  ourselves  to  wheat.  Last
 year  I  distinctly  remember  the  hon.
 Minister  saying  that  he  could  give  as
 much  wheat  as  was  required.  But
 our  people  do  not  want  to  take  wheat;
 they  want  rice.  To  fill  up  our  de-
 ficit,  the  hon.  Minister  cannot  supply
 more  than  23  lakh  tons.—I  think  it  is
 2,58,000  tons.

 Shri  A.  P.  Jain:  It  is  4  lakh  tons

 Shri  Barman:  That  AS  this  year.

 Unless  the  people  of  West  Bengal
 take  to  wheat,  it  is  very  difficult
 either  for  the  State  of  West  Bengal
 or  for  the  Centre  in  the  present  con-
 text  to  meet  their  requirements  of
 rice.  In  this  connection,  I  should  say,
 having  some  personal  contact  with
 the  rural  areas,  that  last  year  when
 there  was  difficulty  with  regard  to
 food,  I  personally  toured  the  rural
 areas.  I  asked  the  people  ‘Why  do
 you  not  take  to  wheat?  They  said:
 ‘In  our  difficulty,  we  would  take
 wheat  also;  but  if  the  wheat  is  dis-
 tributed  from  the  beginning  of  the
 year,  we  can  conserve  a_  substantial
 portion  of  our  rice  for  the  rest  of  the
 year  when  rice  will  not  be  available
 and  the  price  of  rice  definitely  shoots
 up.  But  in  the  beginning,  we  are
 simply  left  with  rice.  We  consume
 it  and  when  it  is  exhausted,  we  are
 not  used  to  carry  on  simply  with
 wheat’,

 So  I  would  suggest,  both  to  the
 Centre  here  as  well  as  to  the  State
 Government,  that  instead  of  coming
 to  subsidse  or  supplement  the  rice
 ration  with  wheat  towards  the  end
 of  the  year  or  towards  the  latter  part
 of  the  year—the  crisis  comes  every
 year  at  thet  time—they  should
 manage  things  in  such  a  way  _  that
 the  poorer  section  who  are  the  most
 hardly  hit  in  the  rural  areas  should
 be  able  to  purchase  wheat  also  from
 the  beginning  of  the  year  and  supple-
 ment  their  daily  rations.

 Next,  I  want  to  mention  about
 growers  resistance  also.  It  is  not
 simply  because  the  Centre  could  not
 give  enough  rice,  but  we  have  to  re-
 member  that  there  was  also  growers’
 resistance.  Why  was  this  resistance
 there?  In  my  view,  it  was  due  to  an
 unreal  price  policy.  So  far  as  the
 growers  are  concerned,  we  should
 have  to  change  certain  notions  which
 we  had  formerly.

 Mr.  Deputy-Speaker:  The  hon
 Member's  time  is  up.

 Shri  Barman:  I  must  have  some
 more  time  to  meet  the  charge  that
 has  been  made  from  the  other  side.

 Mr.  Deputy-Speaker:  My  difficulty
 is  that  I  have  to  reduce  the  time  to
 0  minutes  each.  I  did  not  interrupt
 the  hon.  Member  because  I  pttmised
 him  time  yesterday.  He  took  6
 minutes  yesterday  and  has  taken  Ww
 minutes  today.

 Shri  Barman:  If  one  single  Opposi-
 tion  Member  takes  three  quarters  of
 an  hour,  am  I  expected  to  reply  to
 him  in  0  minutes?

 Mr.  Deputy-Speaker:  If  he  also
 represents  one  single  Group,  I  would
 be  glad  to  give  him  more  time.  Any-
 way,  he  might  have  another  five
 minutes  and  not  more.  The  difficulty
 is  that  the  discussion  is  on  a  subject
 in  which  all  States  are  concerned.
 So  far  we  have  accommodated  4
 Members  from  West  Bengal.  Now
 there  is  a  demand  from  every  side
 that  at  Ieast  one  Member  from  each
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 State  should  be  given  a  §  chance
 because  this  problem  is  common  40
 every  State  If  I  begin  to  call  one
 Member  from  each  State,  there
 vould  hardly  be  any  tme  left
 Therefore,  immediately  after  he  con-
 cludes,  I  shall  have  to  reduce  the
 tume-hmit  for  speeches  to  40  minutes
 He  might  take  that  also  into  consi-
 deration

 Shri  Barman  Anyhow,  I  shall  try
 What  I  want  to  say  is  that  the  policy
 itself  was  defective  and  it  could  not
 be  worked  The  result  was  that
 even  from  the  very  beginning  when
 this  control  was  imposed,  rice  was
 selling  in  that  State  at  a  much  higher
 price  than  the  control  price  So,
 there  38  no  question  of  contro]  at  all
 from  the  very  beginning  The  order
 was  violated  before  the  ink  was  dry
 on  the  paper  on  which  it  was  written
 The  price  prevailing  at  the  end  of
 958  was  more  than  Rs  28  end  with
 what  imagination  could  this  policy
 be  laid  down  that  on  the  Ist  of
 January  the  price  of  rice  will  come
 down  to  Rs  ॥7  87  Was  that  feasible
 at  all?  If  that  was  not  feasible,  it
 was  not  a  correct  policy  that  was  laid
 down  Therefore,  77  the  West  Bengal
 Government  could  not  carry  out  the
 policy  with  any  degree  of  success,  ४६
 was  not  their  fault,  it  was  the  fault
 of  all  including  the  Opposition  parties
 who  just  lay  the  blame  on  the  Gov-
 ernment  and  with  that  as  an  excuse
 are  trying  to  launch  direct  action  in
 my  poor  State

 There  is  another  charge  that  this
 Government  failed  because  of  its  pro-
 hoarder  and  pro-profiteer  policies
 For  want  of  time  I  won't  dilate  on  it
 But  I  want  to  point  out  just  one  thing
 to  this  House  When  rice  was  selling
 at  a  much  higher  price  than  the  con-
 trolled  price  who  is  the  hoarder  or
 profiteer  who  will  purchase  rice  with
 the  expectation  that  he  can  sell  it  at
 a  profit?  I  do  not  think  the  hoarders
 are  so  many  fools  When  the  Gov-
 ernment  itself  could  not  procure  rice
 at  the  controlled  price,  how  could  the
 ordinary  people,  the  hoarders,  pur-
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 chase  rice  from  the  agriculturists
 who  were  resisting  to  sell  at  a  lower
 price  so  that  they  could  sell  i¢  subse-
 quently  at  higher  prices?  That  is  not
 practical  So  this  charge  that  the
 West  Bengal  Government  failed  ४७
 carry  out  the  policy  because  it  was  a
 friend  of  the  hoarders  and  profiteers
 is  nothing  but  fantastic

 Shri  Sinhasan  Singh  (Gorakhpur)
 Does  he  think  that  the  cultivators
 kept  the  grains  with  themselves?

 Shri  Barman  At  the  end  of  the
 year  that  is  in  December,  the  price
 that  was  ruling  wes  Hs  28  How  can
 it  be  suddenly  possible  to  reduce  the
 price  to  Rs  77  8  in  the  beginning  of
 this  year?

 Formerly  there  were  big  cultiva-
 tors  from  whom  Government  could
 easilv  procure  rice  Now,  because  of
 this  imposition  of  ceiling,  there  are
 very  few  surplus  growers,  save  and
 except  in  the  cana]  areas  Those  peo-
 ple  who  formerly  had  to  carry  on
 with  half  rations—for  six  months  in
 the  year  they  had  to  take  only  one
 meal—are  certainly  taking  two  meals
 a  day  now  Therefore,  the  statistics
 that  were  drawn  up  on  the  supposi-
 tion  that  so  much  67  population
 would  require  so  much  have  to  be
 changed  as  they  hold  good  no  longer
 They  have  to  remodel  their  policy
 because  the  half-starved  people  are
 consuming  a  little  more  than  they
 did  formerly

 Acharya  Kripalani  (Sitamarh:)
 And  the  food  problem  WS  created  by
 that!

 Shri  Barman’  I  do  not  say
 that  the  food  problem  7  created  by
 that  It  is  created  because  those  peo-
 ple  who  had  no  land  before  are  now
 m  possession  of  land  Formerly  they
 had  to  deliver  the  whole  produce  to  a
 single  landlord  Now  they  ere  not
 delivering  to  the  landlord  but  are
 taking  the  produce  themselves  and
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 they  take  two  meals  a  day.  I  do  not
 mean  all;  but  many  of  the  people
 who  have  got  lands  in  their  posses-
 sion  dp  80.

 I  will  finish  after  mentioning  only
 ane  point.  Is  there  any  justification
 for  the  Opposition  parties  to  launch
 direct  action?  Dr.  Roy  in  giving  a
 reply  to  the  charges  has  asked:  Is
 that  going  to  grow  a  single  grain
 more?  They  have  already  launched
 upon  the  picketing  of  law  courts—
 the  Howreh  Court  and  the  Sealdah
 court.  They  want  to  make  the  func-
 tioning  of  the  judiciary  impossible.
 They  want  to  take  it  upon  themselves
 to  find  out  where  the  grain  is  hoard-
 ed  (Interruptions).  It  is  my  idea
 that  it  is  because  of  Kerala  that  this
 movement  has  been  started  in  West
 Bengal;  but  it  is  for  the  West  Ben-
 gal  State  to  see.

 Mr.  Deputy-Speaker:  The  two
 should  be  kept  separate  as  they  are
 geographically  so.

 Shri  Barman:  I  have  kept  them
 separate.  I  did  not  deal  with  that;
 but  the  hon.  Member  has  raised  it
 (Interruptions).  The  effect  of  this
 would  be  that  there  will  be  no  law
 courts.  Everybody  will  take  the  law
 in  his  own  hands  and  there  will  be
 no  court  to  judge  which  is  right  or
 which  is  wrong.  That  will  bring
 chaos  in  the  State.  The  even  situa-
 tion  in  the  country  will  be  disturbed
 by  this  and  it  will  bring  in  more
 misery  than  there  is  now.

 Lastly,  the  West  Bengal  Govern-
 ment  has  stated  that  with  the  coming
 in  of  the  auz  crop  the  situation  has
 alreay  eased.  Moreover,  even  at  this
 time  of  the  year  the  prices  have  not
 gone  higher  than  they  ruled  last
 year.  If  there  was  no  justification
 last  year  for  launching  this  direct
 action,  there  is  absolutely  no  justifi-
 cation  for  launching  upon  it  today.
 T  appeal  to  the  Opposition  parties
 who  have  launched  upon  this  direct
 action  to  reconsider  it.

 Mr,  Deputy-Speaker:  Shri  Patel,  I
 must  repeat  my  request  that  hon.

 Members  would  try  to  finish  their  re-
 marks  within  0  minutes.  T  should
 not  have  the  need  to  ring  the  bel}
 again  and  again.

 Shri  P.  है.  Patel  (Mehsana):  Mr.
 Deputy-Speaker,  Sir,  the  food  prob-
 lem  has  been  a  difficult  problem.  It
 has  given  headache  to  the  Food
 Ministry  for  the  last  2  years—after
 independence  and  before  that  also
 during  war  time.  As  I  understand,
 except  Shri  Kidwai  nobody  had  left
 the  Ministry  unscathed.  (Inter-
 ruptions).  The  Food  Ministry  becomes
 generally  the  graveyard  even  of  inte}-
 ligent  persons.

 Shrj  Tyagi  (Dehradun):  Of  politi-
 cians.

 Shri  क,  है.  Patel:  Sir,  as  the  prob-
 lem  is  difficult,  so  also,  to  handle  it
 there  should  be  patience.  But,  what
 do  we  find  here?  In  our  country  we
 find  food  morchas  by  political  parties;
 we  find  looting  of  the  mandis.  We
 find  stopping  of  the  trains  and  toot-
 mg  too.  And  every  attempt  is  made
 to  gain  more  political  power  through
 the  food  problem.  So,  the  food  prob-
 lem  becomes  more  complicated  than
 it  is.

 I  have  heard  so  many  politica?
 workers.  They  speak  two  things  at  a
 time.  When  they  go  to  the  farmers,
 they  say:  You  do  not  get  fair  or
 reasonable  prices  and  you  do  not  get
 even  the  value  of  the  labour  put  in.
 In  the  urban  areas,  they  say  that  the
 prices  must  go  down.  ३  hope  my
 communist  friends  should  not  adopt
 these  tactics.  That  is  what  I  would
 say.  The  food  problem  has  become  a
 political  problem  in  our  country  and
 so  long  as  it  remains  50,  it  is  not  going
 to  be  solved,  Because  of  these  move-
 ments,  many  times  a  psychological
 scarcity  is  created.  Once  there  is  a
 morcha  and  picketing,  a  feeling  will
 be  created  in  the  minds  of  the  people
 that  food  will  not  be  available.  What
 is  the  result?  If  every  family  goes  to
 the  market  and  buys,  let  us  say,  one
 maund,  one  crore  of  maunds  would
 be  bought  away  in  a  day  if  we  take
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 our  population  of  40  creres  into

 weccount,  because  psychologically  a
 scarcity  33  created  The  first  thing
 that  should  be  done  to  solve  the  pro-
 blem  is  to  put  it  above  polkttics  and
 te  create  no  psychological  scarcity  in
 the  country,

 Secondly,  we  have  tried  to  solve  the
 food  problem  from  the  wrong  angle
 by  levy,  control,  ration  and  import
 We  shall  never  be  able  to  solve  this
 problem  in  this  way  for  years  to  come
 Levy  or  control  or  ration  will  not
 inerease  food  production  On  _  the
 contrary,  whatever  we  do  on  that  side
 makes  the  farmer  fee]  that  he  must
 #0  to  money  crops  rather  than  food
 crops  I  see  this  mm  my  constituency
 because  I  give  more  of  my  time  ४०
 rural  areas  with  the  farmers  The
 tendency  is  to  shift  to  money  crop
 Sometimes,  the  hon  Ministers  of  the
 Btates  speak  out  that  they  shall  be
 taxing  more  the  land  if  people
 @row  money  crops  on  them  Nobody
 tan  do  it  because  that  js  not  the  pro-
 per  way.  The  proper  way  is  that  we
 should  approach  the  cultivators  I
 have  spoken  to  the  hon  Minister  and
 T  ask  him  sometimes  in  this  House
 whether  he  sees  the  cultivators  when
 he  goes  to  the  district

 Shri  A.  P  Jain:  I  do

 Shri  P  RB.  Patel:  Does  the  cultivator
 feel  that  he  is  one  of  us?  So  long
 as  the  cultivators  do  not  fee]  like  that,
 there  will  not  be  enthusiasm  in  them
 to  grow  more  food  We  are  talking
 of  so  many  things  for  the  cultivators
 In  reality,  we  do  not  implement  the
 promises  given  to  them  If  you  want
 more  production,  you  must  make  the
 farmers  politically  conscious  and  try
 to  make  them  understand  that  the
 nation  is  theirs  and  it  is  for  the  nation
 that  they  must  work  and  double  the
 food  production  We  do  not  do  it
 “We  encourage  so  many  labour  unions,
 we  encourage  the  Government
 Servants’  Union  because  they  come
 with  a  weapon  of  strike  while  we
 ‘@iiscourage  the  farmers’  unions  and
 farmers’  organisations  The  hon
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 Manister  has  not  taken  care  till  now
 te  invite  the  leaders  of  the  farmery’
 Unions  and  talk  to  them  how  the
 Question  could  be  solved.  Will  the
 Question  be  solved  on  the  floor  of  this
 Rouse?  Will  it  be  solved  by  having
 resort  to  precessions,  demonstrations
 and  morchas  in  urban  areas?  If  you
 Want  to  solve  the  problem,  it  could  be
 done  only  by  trusting  the  farmers  and
 Setting  their  confidence  and  making
 them  politically  conscious  Today  we
 are  only  bribmg  the  farmers.  When
 Persons  who  support  8  group  get
 Something—that  is  by  way  of
 bribery—the  impression  is  created
 that  the  political  parties  come  to  them
 and  they  give  certaif  concessions  and
 loans  and  subsidy  because  they  want
 their  votes  uch  a  feeling  is  bad
 for  any  country  I  would  request  him
 to  approach  the  food  problem  from
 the  right  angle  and  not  from  the
 Wrong  angle

 Eerytime  we  discuss  it  here,  so
 many  hon  Members  have  spoken  that
 the  prices  must  go  down  and  must  be
 brought  down  I  say  let  the  prices
 80  up,  do  not  care’  Instead  of  con-
 trolling  the  wheat  price  at  Rs  12,  do
 Not  control  it  By  controlling  it,  did
 We  get  wheat  at  Rs  12?  In  my  con-
 Stituency,  it  is  sold  at  Rs  24  or  Rs  25
 2  maund  Let  it  be  sold  at  Rs.  24  or
 Rs  25  and  if  this  time  the  farmer
 gets  Rs  25  per  maund,  naturally,
 he  will  go  to  wheat  production  and
 Produce  more  instead  of  going  to
 the  production  of  other  money
 Crops  That  is  the  proper  way
 But  what  do  we  do?  We  import  food-
 grams  and  go  begging  to  the  foreign
 Countries  and  get  the  worst  quality
 and  pay  high  prices  and  then  bring
 It  here  and  then  subsidise  The  result
 is  that  the  type  of  grain  imported  is
 Sold  at  a  lower  price  and  the  farmer
 naturally  gets  a  lower  price  for  his
 Produce  in  the  market.  I  do  not  find
 any  fault  with  any  individual,  Any.
 body  in  place  of  Shri  A.  P.  Jain  would
 have  become  discredited  as  he  has
 become  today  Shri  Munshi  was  here;
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 slogans  creating  some  psychological
 feelings,  co-operative  farming,  State
 trading  without  proper  machinery—
 ail  have  done  harm.  I  would  only  say
 this  much,

 Shri  Liladhar  Kotoki  (Nowgong):
 Sir,  the  food  problem  has  been
 engaging  the  attention  of  the  House
 for  the  last  severa]  years.  Heaven
 only  knows  how  long  we  will  have  to
 dea]  with  this  problem.  It  is  not  the
 question  of  mere  fixing  of  price  policy
 The  question  raises  more  vital  issues:
 production  of  adequate  food  in  the
 country.  The  Planning  Commission
 hes  more  than.  once  laid  great
 emphasis  on  this  aspect  but  the  pity
 is  that  we  have  70६  been  able  to
 accelerate  the  progress  of  agricultural
 production  in  the  country.  Only  last
 year,  when  we  discussed  the  progress
 of  the  Second  Plan,  this  aspect  of  the
 question  came  before  us  and  various
 suggestions  were  put  forward  as_  to
 how  best  we  could  increase  our  food
 production  But  from  our  experience
 We  find  that  the  results  so  far  achiev-
 ed  fall  far  short  of  the  demands
 of  the  country.  Our  target  was  to
 produce  80  million  tons  by  the  end  of
 the  Second  Plan  but  production  is
 rather  on  the  downward  trend.  There-
 fore,  TI  do  not  know  how  we  are
 Going  to  meet  this  target.  By  the  end
 of  1966,  I  do  not  know  how  we  are
 going  to  meet  the  target  of  0  million
 tons.  The  solution  that  has  been
 suggested  in  the  Plan  is  that  we  must
 go  to  the  villages,  organise  the  people
 in  co-operatives  so  that  the  various
 fhelps  that  are  advanced  by  the  Gov-
 ernment  from  the  Centre  and  the
 States  could  actually  benefit  them,
 ‘and  result  in  actual  increased  produc-
 tien  of  foodgrains.

 Sir,  time  will  not  permit  me  to
 fefer  to  all  the  references  made  by
 i8i  LSD—6

 the  Planning  Commission  and  also  te
 their  appraisal.  I  will  seek  your
 permission,  Sir,  to  refer  to  a  few  vital
 problems  of  my  State,  namely,  Assant.

 That  problem  State  has  got  various
 problems,  but  the  main  problem  has
 been  that  of  floods  and  drought.
 Only  this  year  we  have  lost  70,000
 tons  of  paddy  in  terms  of  rice  due  to
 floods  in  North  Kamrup  and  Cachar
 Districts  alone.  Loss  due  to  drought
 in  other  areas  has  not  yet  been
 ascertained.  That  will  be,  I  think,  a
 very  considerable  quantity.  The  State
 requires  about  0  lakh  tons  of  rice,
 but  the  production  there  last  year
 was  only  5  lakh  tons.  Therefore,
 there  is  a  shortage  of  about  two  lakh
 tons.  The  Central  Government  has
 been  giving  us  rice  and  wheat  as
 subsidy  to  supplement  our  needs,  but
 still  the  total  demand  is  not  met.

 Then,  the  price  that  obtains  in  the
 State  in  various  parts  is  not  the  one
 which  we  get  from  the  figures  given
 by  the  cheap  gram  shops  or  by  the
 Government  source  The  actual
 market  price  48  somewhere  near  about
 Rs  30  a  maund  although  the  control-
 led  price  is  about  Rs.  20.  In  areas
 which  are  very  remote  and  backward
 in  the  State,  more  particularly  the
 Hills,  some  tea  garden  labour  areas
 and  the  triba]  areas  where  the  cost  of
 transport  is  very  high,  the  price  is
 somewhere  near  about  Rs.  40  a
 maund.  Therefore,  to  fix  an  arbitrary
 price  will  not  solve  the  problem,
 unless  and  until  we  take  good  care  to
 supply  adequate  quantity  of  rice,

 Therefore,  as  I  said  before,  the  price
 policy  is  not  to  be  taken  in  an  isolated
 way;  it  will  have  to  be  integrated
 with  the  production  of  foodgrains  in
 the  country.  So,  the  measures  that
 have  been  suggested,  very  rightly,
 have  to  be  actually  implemented.  It
 has  been  stressed  over  and  over  agaiz
 that  in  this  particular  matter  of
 production  of  food  and  other  agricul-
 tural  produce  unless  and  until  we
 reach  the  villagers,  every  farmer’s
 family  in  the  country,  nothing  muck
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 can  be  achieved,  and  the  only  agency
 to  do  that  is  the  panchayats  and  the
 co-operatives.  If  we  cannot  do  that
 the  question  of  meeting  the  demand
 of  the  country  in  terms  of  foodgrains
 and  other  agricultural  produce  will.
 remain  simply  a  dream,  it  will  remain
 only  in  the  Plan  and  it  will  not  bring.
 any  result,

 I  would,  therefore,  urge  upon.  the
 Government  and  also  the  people  in
 the  country  to  take  up  this  matter  as
 a  national  emergency.  It  has  also
 been  stressed  by  the  Standing  Com-
 mittee  of  the  National  Development.
 Council  last  year  that  we  should
 launch  a  national  campaign  and  that
 campaign  should  be  to  increase  our
 foodgrains  and  other  agricultural  pro-
 duce  to  the  utmost.

 In  doing  so,  I  will  submit  that
 instead  of  bringing  in  too  many
 theoretical  techniques  we  should  rely
 on  our  own  ingenuity.  The  two
 factors  that  are  most  urgently  needed
 are:  firstly,  to  prevent  excessive  floods
 in  areas  which  are  affected  thereby
 and,  secondly,  to  supply  regulated
 water  for  irrigation  purposes  in  areas
 which  are  affected  by  drought.  If
 these  two  things  can  be  provided,  f
 am  quite  sure  the  resultant  crops
 would  sustain  us  for  a  couple  of  years
 at  least.  Then,  if  we  introduce
 manures  and  other  scientific  methods
 of  production,  I  have  no  doubt  in  my
 mind  that  we  will  be  surplus  in  the
 matter  of  foodgrains  and  we:  shall  be
 able  to  export.

 Sir,  I  do  not  want  to  take  much
 time  of  the  House.  I  sincerely  believe
 that  this  is  a  problem  which  is  not  as
 difficult  as  it  has  appeared  to  be,  We
 have  made  it  more  and  more  difficult
 by  not  tackling  the  problem  in  the
 right  way,  in  the  right  manner.  Once
 we  do  that,  this  problem  will  be
 solved,  solved  satisfactorily  and  in  the
 best  interests  of  the  country.

 Shri  Rami  Reddy  (Cuddapah):  Mr.
 Deputy-Speaker,  Sir,  I  will  confine  my
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 remarks  purely  to  my  State;  Andhra
 Pradesh,  This  is  a  State  which  is
 surplus  in  the  south.  According  to
 estimates,  there  are  about  six  lakh
 tons  of  rice  surplus,  but  it  is  surpris-
 ing  as  to  why  the  prices  in.  this  State
 also  are  rising  day  by  day.  To  my
 mind,  Sir,  there  is  only  one  reason  as
 to  why  these  prices  are  going  up.

 The  four  southern  States  of  Madras,.
 Andhra,  Mysore  and  Kerala  are  con-
 stituted  into  one  zone  called  the
 Southern  Zone,  Therefore,  the  three
 other  States  of  Madras,  Mysore  and
 Kerala  also  come  to  my  State  and
 purchase  rice.  In  addition  to  these
 three  States,  the  Centre  also  is  trying
 to  procure  some  surplus  rice  available
 there.  When  so  many  agencies  are
 functioning  there  and  are  procuring
 rice,  naturally  there  is  bound  to  be
 friction  here  and  there,  complications
 here  and  there  and  alsod  competition
 here  and  there.  Therefore,  even
 though  the  producers  part  with  their
 rice  «nd  paddy  at  the  time  of  the
 harvest  the  middle-man  is  trying  to
 hoard  it  here  and  there.

 That  is  why  the  State  Government
 has  been  requesting  for  the  last  two
 years,  I  believe,  that  Andhra  Pradesh
 State  might  be  constituted  into  a
 separate  zone.  It  hag  also  promised
 to  supply  four  lakh  tons  of  rice  at  the
 controlled  price  to  the  Centre  provid-
 ed  it  is  constituted  into  8  separate
 zone,  If  Andhra  Pradesh  is  constitut-
 ed  into  a  separate  zone  the  borders
 could  be  sealed  off.  There  are  allega-
 tions  that  certain  amount  of  rice  and
 paddy  is  smuggled  into  Bombay.
 Generally,  Sir,  people  take  rice  to
 Mysore  so  that  they  can  smuggle  it
 to  Bombay.

 Shri  Sugandhi  (Bijapur  North):
 Why  blame  Mysore  alone?  Rice  goes
 directly  to  Bombay  via  Hyderabad.

 Shri  Rami  Reddy:  That  is  exactly
 what  I  am  saying.  I  have  no  objec-
 tion  to  what  the  hon.  Member  is  say-
 ing.  I  find  no  contradiction  in  that.
 ET  only  said  that  there  are  serious
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 allegations  that  rice  and  paddy  are
 being  smuggled  into  Bombay  because
 Bombay  people  are  not  entitled  to
 take  rice  from  my  State  without
 permission  from  the  Centre.  There-
 fore,  if  my  State  is  constituted  into  a
 separate  zone  the  borders  could  be
 sealed  off  and  smuggling  prevented.

 Moreover,  Madras,  one  of  the  four
 States  in  the  Southern  Zone,  has  also
 been  pleading  that  this  should  be
 done.  Though  it  is  a  little  bit  deficit,
 the  people  there  are  confident  that
 they  will  be  able  to  manage  with  the
 neighbouring  State,  Andhra  Pradesh,
 and  they  will  be  able  to  make  up  the
 deficit  from  my  State.  Mysore  also,
 I  understand,  has  been  pleading  for
 the  splitting  up  of  the  Southern  Zone.
 Kerala  was  not  able  to  procure  as
 much  rice  as  it  wanted.  It  was  also
 depending  on  the  Centre  for  a_  very
 long  time.  Therefore,  Kerala  does
 not  stand  to  lose  anything;  if  at  all,
 it  may  stand  to  gain,  because  it  will
 be  able  to  demand  rice  from  the
 Centre.  Andhra  Pradesh  is  prepared
 to  supply  whatever  surplus  quantity
 is  available  there.  Therefore,  I
 humbly  request  the  Centre  to  serious-
 ly  consider  this  aspect,  because  the
 only  way  of  bringing  down  the  prices
 is  the  formation  of  this  State  into  a
 separate  zone.

 Then,  in  regard  to  the  real  solution
 for  this  crisis,  in  fact,  it  is  only  more
 and  more  production.  If  you  want
 the  cultivators  to  produce  more,  I
 submit  that  the  Centre  should  be
 prepared  to  supply  the  cultivators
 their  essential  requirements  like
 fertilisers,  tools  and  equipments  etc.
 at  reasonable  prices.  The  Centre  is
 not  in  a  position  to  supply  this,  Not
 even  50  per  cent  of  the  demand  made
 by  the  Andhra  Pradesh  State  has
 been  supplied  to  that  State.  I  do  not
 know  about  the  other  States,  but  I
 have  got  the  information  from  ny
 State  that  the  Centre  has  not  been
 able  to  supply  even  50  per  cent  of  the
 requirements  of  chemical  fertilisers.
 Even  the  other  50  per  cent  which  the
 Centre  hag  allotted  is  not  supplied  in

 time;  it  does  not  reach  the  cultivator
 in  time,  in  the  sowing  season  or  in
 time  to  plough  the  crops.  Therefore,
 the  Andhra  Pradesh  State  is  in  a  very
 dissatisfied  position  with  regard  to
 this  matter.

 So  is  the  case  in  regard  to  iron  and
 steel.  Iron  and  steel  are  required
 for  not  only  agricultural  purposes  but
 even  for  irrigation  projects,  minor,
 medium  and  one  or  two  big  projects.
 The  position  in  regard  to  the  supply
 of  iron  and  steel  has  been  very,  very
 unsatisfactory  during  the  last  two  or
 three  years.  For  example,  the  con-
 struction  or  progress  in  respect  of
 about  47  projects  has  not  been  satis-
 factory  and  is  being  held  up  on
 account  of  the  shortage  of  iron  and
 steel  which  was  promised  to  be  sup-
 plied  to  the  State.  About  6  1/2  lakh
 acres  are  affected  by  these  projects
 and  the  estimated  food  production  in
 these  projects  is  about  3  1/2  lakh  tons.
 Therefore,  on  account  of  the  unsatis-
 factory  supply  of  iron  and  steel  for
 the  irrigation  projects,  the  production
 of  about  3  l/2  lakh  tons  of  foodgrains
 is  affected.

 I  would  therefore,  humbly  suggest
 one  thing.  The  Food  Ministry  may
 not  be  able  to  look  into  this  matter
 pertaining  to  irrigation  and  they
 might  say,  “This  is  not  our  problem.
 This  is  an  irrigation  problem”.  The
 major  difficulty  in  regard  to  food  pro-
 duction  in  our  country  is,  there  are
 several  departments  looking  after
 things.  For  instance,  irrigation  and
 allied  things  are  handled  by  one
 Minister.  Food  and  agriculture  are
 handled  by  another  Minister.  All  these
 things  should  be  co-ordinated  and  I
 suggest  that  all  these  matters  should
 be  handled  by  a  single  Minister  so
 that  there  could  be  a  better  co-ordina.
 tion  and  more  production  of  food
 could  be  secured.  Sir,  I  have  nothing
 more  to  add.

 श्री  यादव  (बाराबंकी)  :  उपाध्यक्ष

 महोदय,  श्र्न्न  संकट,  ऐसा  मालूम  पड़ता  हैं,
 कि  स्थामी  रूप  धारण  कर  गया  है  ।  जब  से
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 हमारा  देश  स्वतंत्र  हुआ  है  तब  से  भाएं  दिन

 ह्म  देखते  भा  रहे  हैकि  देश  के  किसीन न  किसी

 हिस्से  हे अन्न  का  संकट  छाया  ही  रहता  है  1
 पिछले  बष  उत्तर  प्रदेश,  मध्य  प्रदेश,  राजस्थान
 इत्यादि  में  ह. । अ  संकट  था  झोर  उसी  तरह  से

 था  जिस  तरह  से  प्राज  बंगाल में  है  ।  वहां
 विरोधियों  ने भन्न  संकट  को  लेकर के  एक
 जन  विक्षोम  के  साथ  वहां  की  सरकार  के

 खिलाफ  झांदोलन  शुरू  करने  की  बात  की  थी
 इसी  तरह  से  उत्तर  प्रदेश  में  मी  पिछले वर्ष  यह
 धांदोलन  हुआ  था  झौर  तब  दस  हजार

 के  करीब  लोग  जेलों में  गये  थे  -  कुछ  प्रसर
 हुआ  भोर  इस  सदन  में  भी  इस  चीज  को  लैकर

 गर्मागमे बहस हुई थी बहस  हुई  थी  t  are  भी  हम  देखते
 हैं  कि  वर  गाल  में  ह'। ल  का  संकट  है  भौर  उसके
 साथ  साथ  उसके  मूल्य  का  संकट  भी  उसी
 तरह  से  व्याप्त  है  झौर  कोई  फर्क  नहीं  भागा  है  ।
 जब  माननीय  सदस्यों  द्वारा  बंगाल  के  बारे  में
 हे  भगस्त  को  ऑांकड़े  मांगे  गये  तो  कहा  गया

 है  कि  भांशिक रुप  में  वे  प्राप्त  हैं,  पूरे  भांकडे
 उपलब्ध  नहीं  है।  चूंकि  अब  वहां  की  सरकार
 ने  उनको  भेज  दिया  हैं  सात  भ्रगस्त  को,  इस
 बास्ते  झब  इस  विषय  पर  विचार  हो  रहा  है  ।
 इसके  पीछे  श्रीमन्‌,  क्या  है  ?  इसके  पीछे  यही
 था  कि  वहां  की  सरकार  ने  पहले  झ्रांधिक
 नियंत्रण  किया  शौर  उसके  बाद  फिर  उस
 भांद्षिक  नियंत्रण  को  हटा  दिया  -  जब  आंशिक
 नियंत्र०  था  तब  २४  रुपये  मन  चावल  बिक
 रहा  था  शौर  जैसे  ही  झादिक  नियंत्रण  को

 हटाया  गया  झौर  नियंत्रण  बिल्कुल  नही  रहा

 तो  बही  चावल  २६  रुपये  मन  बिकने  लग  गया

 यह  तो  शहर की  बात  है।

 श्री  त्यागी  :  क्‍या  कहा,  २१  रुपये  हो
 नया ?

 की  यादव  :  २४  रुपये  से  २६  रुपये  मन

 हो  गया  नियंत्रण  के  बाद  |  यह  तो  कलकसा
 या  उसके  सब-डिविजनों  की  बात  थी,  दाहरों
 की  बात  थी  ।  वहां  पर  सभी  जगह  तीन  चार

 पये  सन  भाव  बढ़  गया।
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 मी  हमारे  बमन  साहब  ने  कहा  है  कि

 वहाँ के  विरोधी  दलों  ने  ही  नियंत्रण ताने
 की  बात  कौ  थी  जिस  की  वजह  से  सिक
 लिंयंत्रण  लगाया  गया  था  wife  नियंग्न

 जे या  “तव  तो  चावस  के  दाम  २४  रुपये
 ममगें  झौर  नियंत्रण  जब  हटा  लिया  गया  तो
 २९  रुपये मन  हो  गये  t  झ्रांशिक  नियंत्रण  इस
 बस्ते  लगाया  गया  था  कि  चाल  इत्यादि

 के  दाम  स्थिर  रहें,  गिरे  -  जब  ऐसी  बात  थी  तब
 फिर  क्यों  नियंत्रण  को  हटाने  की  भ्ावदयकता

 पड़ी,  यह  में  पूछना  चाहता हूं  ?  नियंत्रण को
 हटाने  का  सीधा  नतीजा  यह  निकला  कि  दाम

 बढ़े  गये  ।  इसका  पर्थ  यही  है  कि  जो  |  है,
 जी  केन्द्रीय  सरकार  ने  बंगाल  सरकार  को

 दिया  वह  काले  बाजार  में  लला  गया  भौर
 लोगों  को  मुनाफा  कमाने  का  पूरा  मौका
 मिल गया ।

 श्री  ह्यापी  सरकारी  झ  किस  भाव
 धर  बिकता  था  ?

 श्री  यदव  में  कहना  चाहता  हूं  कि
 अरकारी  अन्न  काफी  नही  होता  है  सरकार
 ही  १८  रुपये  मन  में  बिकदाती  थी  छेकिन
 आहर  २४  रुपये  में  बिकता  था  और  यह  तब
 #ी  बात  है  जब  झाशिक  नियंत्रण  था  लेकिन
 सके  बाद  तो  वह  २६  रुपये  मन  बिकना  शुरू
 हो  गया  |

 वहां  पर  जो धन्न  सकट  के  साथ  साथ

 मूल्य  संकट  भी  है  और  श्रीमन्‌,  मैं  कहना
 चाहता  ह्  कि  जो  सकट  है,  वह  कृत्रिम  है,
 बनावटी  है  भौर  यह  वहां  की  सरकार  की

 गलत  नीति  के  कारण  उत्पन्न  हुआ है  भौर
 झगर  वहां  की  सरकार  ठीक  तरह  से  काम

 करती तो  हो  नहीं  सकता  था  कि  इस  तरह  से
 दाम  बढ़ते  t  भनाज  की  जहां  कमी  है,  उसके
 साथ  साथ  भूल्य  का  भी  भ्रद्न  है  |  मूल्य  का
 बरइन भी भी  बहुत  जटिल  हो  गया  है।  जब  तक
 इस  देश  में  कोई  लोक  कल्याणकारी दाम  पीछि.
 हदी  झपनाई  जाती  तब  तक  इस  अल  हक
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 को  किसी  तरह  से  हर  च्हीं  किया  जा  सकता

 हि

 पिछले बर्ष भी भन्न वर्ष  भी  |. ड  संकट  का  बड़ा  शोर
 मचा था  शौर  तब  तक  सर्वदलीय  समिति

 यठित  की  गई  थी  ।  उसमें  सभी  विरोधी  दलों
 के  सदस्य  शामिल  हुये  भौर  उस  कमेटी  में
 प्रधान  मंत्री  भी  शामिल  हुये  ।  लेकिन  में
 जानना  चाहता  हूं  कि  मंत्री  महोदय  से  कि
 कौन  से  कदम  हैं  जो  उस  समिति  ने  उठाये

 हैं  कि  जिन  से  प्रश्न  संकट  को  समाप्त  करने  मे

 सहायता  मिली  है।  मैं  समझता  हूं  कि  कोई  भी
 कदम  उसके  द्वारा  नहीं  उठाये  गये  हैं।  सोझ-
 लिस्ट  पार्टी  उसमें  नहीं  थी  ।  उसके  द्वारा  यह
 मांस  की  गई  थी  कि  जब  तक  स्वेदलीय  समिति
 को  यह  भ्रधिकार  नहीं  होगा  कि  उसके  द्वारा  जो

 सुझाव  दिये  जायेंगे,  उन  पर  सरकार  भ्मल
 झवश्य  करेगी,  तब  तक  समिति  बिल्कुल  बेकार

 होगी, इस  वास्ते  उसको  इस  बात  का  प्राधवासन
 मिलना  चाहिये।  यह  भी  उस  समय  माग  की

 गई  थी  कि  प्रगर  हम  इस  दाम  के  प्रएन  को  हल
 करना  चाहते  हैं  तो  हमको  एक  निदिचित नीति
 झपनानी  होगी  शौर  जब  तक  एक  निश्चित
 नौति  नहीं  अपनाई  जाती  तब  तक  संकट  का
 निवारण  नहीं  हो  सकता  है  |

 श्री Jo  to  पटेल  ने  प्रमी  कहा  है  कि
 अरस के दाम के  दाम  जब  बढ़ते है,  तो  उससे  किसानों
 को  फायदा  पहुंचता  है,  इस  वास्ते  दामों  को
 बढ़ने  दिया  जाना  चाहिये  a  मै  निवेदन  करना

 चाहता  हूं  कि  चाहे गेहूं  हो भोर  चाहे  चावल  हो
 किसानों  को  बहुत  भप्रधिक  फायदा  मूल्यों  के
 बढ़ने  से  नहीं  पहुंचता  है  बंगाल  में  क्या  हुआ
 है  ?  किसानों  से  धान  तो  दस  रुपये  मन  में  लिया
 गया  था  छेकिन  बाद  में  जाकर  दाम  बढ़  गये  ।

 इसी  तरह  से  उत्तर  प्रदेश  में  किसानों  से  गेहूं
 १३  रुपये  मत  में  लिया  जाता  है,  १४  रुपये में

 सिया  जाता  है  लेकिन  बाद  में  जाकर  दाम
 बढ़  जाते  हैं  .  Gomgy  प्रतिशत  किसान  ऐसे
 होते  हूँ  बंगाल  के,  उत्तर  प्रदेश  के  तथा  झन्य
 राज्यों  के  श्री  जोकि  फसल  को  रोक  नही
 संगति  हैं  प्रौर  फसल  के  भाने  के  दो  महीने  के

 मदर  पल्दर  उसे  उन्हें  बेच  देने  को  बाध्य

 होना  पढ़ता है,  उसको  दे  रोक  कर  नहीं  रख
 सकते  हैं।  वे  उसे  १३-१४  रुपये  में  बेचते हैं।
 सब  जब  उसके हाथ  से  फसल  मिकल  जाती
 है  तो  बाद  में  लाभ  कौन  लोग  उठाते हैं  ?
 शाज गेहूं गेहूँ  १०-२०  रुपये मन  बिक  रहा  है।
 दिल्ली में  ही  वह  १८  रुपये  से  बिक  रहा  है  भौर
 बावल २५  से  vo  रुपये  मन  के  हिसाब  से
 बिक  रहा है  या  इससे  भी  ज्यादा  दाम  पर
 बिक  रहा  है।  भाप  अगर  यह  समझते हूँ  कि
 इसका  फायदा  किसान  उठाते  हैं  तो  यह  ग़लत
 बात  है  |  इसका  लाम  सरकार  शौर  सरकार
 के  भ्रष्ट  अधिकारी  और  उसके  साथ  साथ  बड़े
 बढ़े  करोड़पति  धौर  पूंजीपति  जिन  का  नाता
 रिद्ता  सरकार  के  साथ  बराबर  कायम  है  ,
 उठाते  हैं  ।

 अगर  श्राज  भी  सरकार  कोई  भच्छी

 मूल्य  नीति  भ्रपनाना  चाहती  है  तो  में  उसको

 सुझाव  देना  चाहता  ह्  शौर  चाहता  हूं  कि  वह
 उनको  प्रमल  में  लाये  ।  वे  मेरे  तीन  सुझाव
 ईं  —

 (१)  किसी  भी  नाज  का  घूल्य
 दो  फसलों  के  बीच  भें  एक
 झाना  सेर  से  ज्यादा  या
 १६  परसेंट  से  किसी  भी

 सूरत  में  भ्रधिक  न  हो  ।

 (२)  कारखानों  मे  बनी  किसी  भी
 जीवनोपयोगी  वस्तु  का  बूल्य
 लागत  से  डेढ़  गुना  से  झधिक
 कभी  भी  किसी  हालत  में

 बढ़ने  न  पाये  a

 (३)  किसान  को  उसके  अनाण
 और  कच्चे  माल  का  ऐसा  दाम
 मिले  जो  लागत  च  शौर
 जीवन  निर्वाह  को  पसामे
 ताकि  खेतिहर  और  प्रौद्यो-
 गिक  चीजों  के  दामों  में  संतुनन
 झौर  समता  कायम  हो
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 जब  तक  ऐसी  दाम  नीति  नहीं  झपनाई

 जाती  तथ  तक  कोई  लाभ  नही  है  |  क्योकि
 झामदनी  शौर  दाम  जीवन  रथ  के  दो  पहिये
 हुँ  और  जैसे  ही  उनका  साथ  गड़बडाया  माडी

 डूदी  । आज  भी  इस  देश  में  लाखो  लोगो
 की  गृहस्तिया  इस  दाम  की  दुनीति  के  कारण

 टूट  रही  है।  म॑  जानना  चाहूगा  कि  इसके  बारे
 में  उन्होने  क्या  किया  है  |  भौर  इस  तरह  की
 नीति  अपनाये  जाने  के  बारे  में  उनकी  क्या
 राय  है  t

 हर  वर्ष  और  हर  सत्र  में,  बजट  सेशन  में
 इस  भ्रन्न  सकट  पर  बहस  होती  है  1  सभी
 पार्टियों  की  भोर  से  इस  बारे  में  सुझाव  दिये
 गये  है  कि  झगर  हमारे  देह  में  अन्न  की  कमी

 है  भौर  उस  कमी  को  पूरा  करना  है  तो  हमको
 कुछ  कदम  उठाने  होगे,  बजर  जमीन  को  तोडना

 होगा,  खेतीहर  मजदूरों  की  पलटन  तैयार
 करनी  होगी,  उनके  हाथो  में  कावडे  देने  होगे
 साध न  उपलब्ध  करने  होगे  उनके  लिये  कि  वें
 बजर  जमीन  को  तोडे,  छोटी  छोटी  सिंचाई
 की  योजनायें  चलानी  होगी  ।  भ्राज  जमीन
 के  कौन  मालिक  है  ?  हमको  जमीन  के  मालिक
 उनको  बनाना  होगा  जो  जमीन  को  चीरते

 हैं,  फाडते  है  ।  सिंचाई  की  दरों  को  कम

 करना है  ।  ये  सब  चीजें  न  करके  आज  खेती
 कैसे  हती  है,  ये  में  भ्ापकों  बतलाना  चाहता
 हैं  ।  झाज  कागज  की  जमीन  पर  कलम
 का  हल  चला  कर,  झाकडो  का  जीज  दे  कर
 शौर  उदघाटन  भाषणों  के  पानी  से  सीच
 कर  अधिक  भ्रन्न  उपजाओ  योजनायें  चलती  है  t
 में  कहना  चाहता  ह्  कि  जब  तक  इस  तरह  से
 योजना  चलती  रहेगी  तब  तक  उसका  यही
 नतीजा  निकलेगा  जो  पिछले  बारह  सालो  से
 निकलता  झा  रहा  है  |

 weeaw  बहोदव  जब  ऐसा  फल
 निकसता  है  तो  बह  कोन  &  जाता  है  ?

 की  धादथ  वह  प्रधान  मत्री  के  धर
 जाता  है  1
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 माननीय  त्यागी  जी  ने  कल  जो,  पने
 चदुगार  प्रकट  किये,  भे  उन  से  सहमत  हू
 में  यह  भी  निबेदन  करना  चाहता  हूँ  कि  क्या
 उनसे  हम  ऐसी  बात  की  झाशो  करते  थे  ?

 केकिन  जब  कोई  मत्री  होता  है  तब  ती  सद्बुद्धि
 नहीं  श्राती  है  भौर  उसके  बाद  प्रा  जाती  है
 अगर  यह  बात  ठोक  है  तो  मै  समझता  हू  कि
 जैसे  अखबारों  में  भाज  लबर  छपी  है  कि  माननीय
 जैन  साहब  इस्तीफा  देने  जा  रहे  हैं  भौर  धायद
 बहू  रवीकार  भी  हो  जायेगा,  तो  मुझ  झाशा है
 कि  शायद  उनको  भी  सदयद्धि  झा  जायेगी  ।
 लेकिन  इसके  साथ  साथ  मुझे  एक  डर  भी  है.
 झौर  वह  यह  है  कि  कोई  भी  मत्री  बनेगा  नहीं
 दुर्कुद्धि  उस  वर  भी  सवार  हो  जायेगी  t

 उपाध्यक्ष  महोदय  प्रापको  तो  ऐसा
 डर  नहीं  होना  चाहिये  ।

 की  क  मुझे  बडा  टर  है,  उपाध्यक्ष
 महोदय,  क्योकि  मे  समझता  हु  कि  उसका
 सवाल  सारे  देश  का  सवाल  हो  जाता  है  ।

 कल  हमारे  द्विवेदी  जी  ने  कहा  कि  यह
 बहुत  भ्रहम  प्रश्न  है  ।  इसमें  शक  नही  है  कि
 यह  अहम  प्रश्न  है।  लेकिन  सवाल  यह  पैदा
 होता  है  कि  इसको  हल  कौन  करेगा?  क्‍या
 प्रधान  मत्री  हल  करेगे  ?  में  तो  कहगा  कि

 हमारे  कम्युनिस्ट  तथा  प्रजा  सोशलिस्ट
 दोस्तो  की  आदत  है  कि  मत्रिमठल  में  बटवारा
 किया  जाये  और  कहा  जाये  कि  इसकी  जिम्मे-
 दारी  फना  पर  है  फला  पर  है,  यह  ठीक  नहीं
 है।  जहा  तक  नीति  का  प्रयन  है,  थ्बाहे
 वह  भन्न  के  बारे  में  हो,  चाहे  विदेश  नीति  हो,
 चबा  गृह  नीति  हो,  यह  किसी  एक  बत्री  विशेष
 द्वारा  नहीं  बनाई  जाती  है  बल्कि  सारे  मत्ि-
 मडल  की  जिम्मेदारी  होती  है  भौर  ह |? ह  मी
 जी  की  तो  निश्चित  रूप  से  इसके  बारे  में
 जिम्मेदारी  होती  है  भौर  वह  इसलिये  कि
 वहू  मत्रिमडल  के  नेता  होते  है  ।  इस  बस्ते
 जब  कहा  जाता  है  कि  जैन  साहुब  इसके  लिये
 जिम्मेदार  है  था  कोई  और  जिम्येदार  है  हो
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 &  इसको  मानते  के  लिये  तैयार  नही हु  भौर
 @  समझता हू  कि  पूरा  सत्रियड़ल  इसके  लिये
 जिम्मेदार  है  4  मग्रर  श्फ़सोस  मह  है  कि

 शूरा  मजिमड़ल  इस्तीफा  नही  देता  है।  भसर

 कही  कोई  दूसरा  देश  होता  जहा  पर  जनतनज्ञ

 द्ोता  सहीमानों में  भौर  यही  खाद्य  वीति  का

 अरदन होता  तो  वहा  इस  तरह  की  सरकार  को

 कोई  कभी  बरदादत नहीं  करता  ।  दुख तो
 यह  है  कि  हिन्दुस्खन के  करोड़ो  लोगो  की
 जिन्दयी  के  साथ  लिलबाड़  की  जा  रही  है

 झौर  प्र  सकट को को  झाज  भी  हल  करने
 की  कोई  कोश्षिक्ष  नही  हो  रहो  है  ।

 आह  भऋष्ट्लर  चद्रस  सीया  पर  है  *
 शक  तरफ  हम  कहते  है  हैं  कि  हम  भ्रष्टाचार
 झौर  खुदगर्जी  के  वातावरण  में  पल  रहे  हैं
 छेकिन  दूसरी  तरफ  उस  भ्रष्टाचार  को  रोकने
 के  लिये  कोई  कदम  नही  उठाया  जा  रहा  है  ।
 जब  तक  इस  के  लिये  कोई  कदम  नही  उठाया
 जाता  तब  तक  कुछ  नही  हो  सकता  t  किसी  भी
 शली  में  झाप  चले  जायें,  किसी  कूचे  में  चले
 जायें  हर  एक  जगह  मत्री  से  खेकर  प्रधान  मन्त्री
 तक  कोई  भी  क्यो  न  हो  हर  भझादमी  के  बारे
 में  भ्रष्टाचार  की  शिकायतें  चलती  है  |  इसके
 भीतर  क्या  बुनियाद  हैं,  यह  भापकों  सोचना
 होगा  t  में  थोडा  सा  चावल  इस  सदन  की  मेज
 पर  रखना  चाहता  हू  उससे  भाप  को  पता
 चलेगा  कि  अष्टाचार  कैसे  होता  है  ।  चावल  में
 कनकी  होती  है

 उपाध्यल  महोदथ  :  सदन  पटल  पर
 कोई  स्टोस  तो  है  नही,  जहा  यह  चावल  रक्खा
 जायेगा  ।

 आओ  क:  मे  ध्राप  के  जरिये  बतलाना

 आहता हू  कि  सरकदर ने  ६५  भौर  ३५  का
 'रिवता चावल मिलो से चावल  मिलो  से  रक्खा हे है  ।  झगर  १००
 मन  बावल  होगा  तो  ६४  मन  सरकार  को

 देंगे  मौर  ३५  मन  झपने  पास  'रक्‍्खेसे  इस
 ध... ह  के  यहा  पर  कायन  बनते  है  7  इसी  ३४

 शन  में  कनकी  भी  शामिल  समझी  जययगी  i
 ot  भी  हो  ६५  मन  तो  भन्न  सरकार  को  देना

 ही  हैं  7  भब  जो  मार्केटिंग  इस्पेक्टर  होते  है,
 मार्केटिंग  भ्राफिसर  होते  हूँ  भार०  एफ०  सी०

 होते  हूँ  वह  इस  प्रश्न  में  कनकी  मिलया  कर
 दिला  देते  है  भोर  वही  सरकारी  दुकानों  पर
 मिलता  हूँ  ।  इसलिये  यह  चावल  किसी  काम
 का  नही  होता  ।

 एक  बात  में  भौर  कहना  चाहता  हू
 इस  देश  की  बदकिस्मती  है  कि  यहा  पर  जितने
 भी  खाद्य  मन्त्री  हुए,  मे  यहा  पर  राष्ट्र  यति

 नही  कहूगा,  लेकिन  राजेन्द्र  प्रसाद  जी  जब
 भसफल  हुए  तो  राष्ट्रपति  बने,  उसके  बाद
 जयरामदास  दलतराम  असफल  हुए  तो
 गवर्नर  बने,  उसके  बाद  कन्हेयालाल  माणिक-
 लाल  मुशी  भ्रसफल  हुए  तो  वह  भी  गवर्नर
 बने  ।  पता  नही  हमारे  जैन  साहब  क्या  बनने-
 जा  रहे  है  7  मै  कहना  चाहता  हु  कि  जब  तक

 इमारे  प्रधान  मन्‍्त्री  की  नीति  में  बदलाव

 नहीं  होगा  भौर  हर  असफ़ल  झादमी  की
 झअसफ़लता  ही  योग्यता  समझी  जायेगी  तब
 तक  यह  सरकार  कभी  भो  सफल  नहीं  हो
 अकती  |

 झन्त  में  हमारे  जैन  साहब  ने  देदा  की
 जो  सेवा  की  हं  उसके  लिये  झाप  के  द्वारा  में
 उन  को  एक  सनद  देना  चाहूगा  भौर  1. उ
 सनद  यह  होगी  कि  जागे  जाने  बाले  समय  सें

 उनको  प्रश्न  मत्री  की  जगह  झकास  मन्त्री

 कहा  जाय  तो  ज्यादा  झच्छा  होगा  |

 आओ  वियूंति  थि  (बगहा)  :  उपाध्यक्ष

 मह्दोदय,  कल  से  में  बहस  सुन  रहा हू  कि  साहब,
 ह... ल  का  सकट हैँ,  झन  कर  स  कट  है  ।  गत  वर्ष

 हमारे  यहा  ६२  मिलियन  टन  ह. अ  पैदा  हुआ
 था  शौर  इस  स्लाल  ७३  मिलियन  टन  पैदा

 हुआ  है,  मगर  हमारे  भाई  साहब  कहते  हूँ
 कि  च  की  पैदावार  नही  बढ़ी  ।  में  समझता

 हु  कि  हमारे  यहा  १८  परसेन्ट  झन  ज्याद

 पैदा  हुभा है 4
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 ब  एक  ौर  सवाल  है  ।  हमारे  भाई

 कयाल  वाले  कल  से  बोल  रह ेहै  कि  साहब,
 बगाल मे ंप्रश्न  का  सकट  है  ।  बगाल  में  पारसाल
 पैदा  हुआ  था  लगमग  ४५  लाख,  ४३  हजार
 टम  और  सेण्टर  ने  उनको  दिया  £  लाख,
 ३७  हजार  टन  t  यह  कुल  मिल  कर  हो  गया
 1९4  लाख,  ०  हजार  टन  t  इस  साल  बगाल
 में  पैदा  हुआ  है  ३५  लाख,  १२  हजार  टन
 और  सेन्टर  ने  दिया  हैँ  लगभग  ११  लाख
 टन  t  इस  तरह  कुल  मिला  कर  हो  जाता  हूँ
 लगभय  ५६  लाख  टन  ।  पारसाल  जब  कुल
 मिला  कर  ५४  लाख  टन  हुआ  था  तब  बगाल
 मे  कोई  एजिटेशन  नहीं  हुआ.  लेकिन  इस
 साल  हमने  ११  लाख  टन  दिया  और  जो  कुछ
 उन  के  पास  हुआ  था  उस  को  मिला  कर  ५६
 जाल  टन  हो  गया  है  तो  कहते  हैं  कि  बगाल  में
 अन्न  का  सकट  हो  गया  है  ।

 एक  माननोय  सबत्य  :  केरल  में  भी  यही
 हुआ  था  ।

 की  विशति  मिथ  केरल  को  क्यो  लाते

 है,  बगाल  को  ही  देखिये  ।  मेरा  अपना  खयाल

 हैँ  कि  बगाल में  कोई  गझन्न  का  सकट  नही  है।
 अगर  हमारे  कम्युनिस्ट  भाई  इन  फिगसे  का

 रिफ्यूट  कर  सके  कि  ऐसा  नही  है  तो  म॑  उतको
 चैलेंज  देता  ह ुकि  वह  बतलाये  कि  जो  ११  लाख
 टन  झ  सेण्टर  ने  दिया  है  ग्रौर  जो  इस  साल
 की  वहा  की  भपनी  पैदावार  है,  वह  कुल  मिला
 कर  ५६  लाख  टन  कंसे  नहीं  हुई।  हमने
 पार  साल  से  <  लाख  टन  ज्यादा  दिया  तब
 भी  कहते  है  कि  बंगाल  में  ह ह  का  सकट  हैं  |

 हर  वक्‍त  बगाल  पर  बहस  चलती  है  में  कहता
 g  कि  बगाल  में  कोई  प्रश्न  का  सकट  नही  है  ।
 श्न्ञ  का  सकट  जो  है  वह  पोलिटिकल  क्राइ-
 सिख  से  पैदा  किया  गया  है  ।  यह  जो  हमार
 विरोधी  लोग  हैँ  वह  ध्गर  कलकत्ते  में  ऐसा
 हल्ला  उठा  दें  कि  ग्रन्न  का  सकट  है  तो  कलकत्ते
 के  जितने  भी  व्यापारी  है  वह  तार  पर  तार
 करने  लगते  है  ।  प्रगर  प्रश्न  का  सकट  है  भी
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 तो  वह  उन  लोगो  की  वजह  से  है  जो  भ्र  को

 होड  करने  लगते  हैं।  झन  का  सकट  होडिय
 शौर  पोलिटिक्ल  क्राइसिस  की  वजह  से  है  +

 मैं  तो  कहता  हु  कि  बंगाल  की  सरकार  ने  जो
 स्टेप  उनके  खिलाफ  लिया  हैं  वह  समुचित
 स्टेप  लिया  है  भौर  उसे  लेता  चाहिये  क्‍योंकि

 हू  भ्  तो  पैदा  करेंगे  नहीं  विरोधी  लोग,
 झौर  भ्रनश्न  न  होने  के  खिलाफ  आन्दोलन
 करेंगे  ।  जब  भझान्दोलन  होता  हूँ  तो  जो  अन्न
 अपने  पास  रखता  है,  उसके  मन  में  यह  बात
 झाती  है  कि  भ्न्न  को  हमें  रोकना  चाहिये  ।
 इसलिये  में  बताना  चाहता  हू  कि  बगाल  में
 अन्न  का  सकट  नही  है  |  भ्रन्न  का
 का  जो  सकट  वहा  है  वह  सेन  सेंड  है  भौर
 इसे  दूर  करना  चाहिये  t  हमारी  सरकार  को,
 केन्द्रीय  सरकार  को  भौर  बंगाल  सरकार
 को  पूरी  तरह  से  स्टन  एटिट्यूड  लेना  चाहिये
 राजकाज  ढिलाई  से  नहीं  चलते  ।  हम  लोग
 जो  गाधीवादी  है,  जरूरत  से  ज्यादा  नान-
 वायोलेट  हैं  ।  अमर  बगाल  सरकार  कृम्यु-
 निस्टो  के  हाथ  में  होती  तो  वें  इस  तरह  का
 आन्दोलन  न  होने  देते  ।  केरल  में  उन्होन
 झन्न  फकैदा  नहीं  किया  शौर  बराबर  हम  से
 माग  करने  रहे  कि  ज्यादा  भन्न  दीजिये,  ज्यादा
 झ्  दीजिय  । मेरे  पास  समय  नहीं  नही
 तो  में  फिगस  देकर  बताता  ।  चूकि  हम  तान-
 वायोलेट  है  और  गाघी  जी  के  प्रनुयायी
 है  शौर  बहुत  दूर  तक  वायोलेस  से  परहेज  करते

 हैं  इसलिये  यह  बगाल  का  आन्दोलन  है  नहीं
 ता  उस  में  जान  नही  है

 दूसरी  बात  यह  कही  गई  कि  साहब,
 अन्न  का  होडिग  है  ।  किसान  की  ताकत

 होडिग  करने की  नही है  ।  कोई भी  किसान  हो,
 वह  झन्न  होढ  नहीं  करता  |  झ  होडें  करते  हैं
 बनिये  लोग,  किसान  भ्रपने  पास  कभो  भी
 भ्  नही  हो्ड  कर  सकता  क्योंकि  वह  अपने
 पास  नकद  पैसा  रखना  चाहता है  ।  रोजमर्रा

 के  काम  के  लिये  प्रपना  माल  बेचता  है  1  में

 भी  किसान हु  ।  उस  की  प्रयत्ति [1  करने  की
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 नहीं  है,  उस  की  पिक्षा  ऐसी  नहीं  है  ।  हमारे
 डाक  राम  सुभग  सिंह  एक  जन्नदंस्त  किसान  है,
 त्यागी  जी  भी  किसान  है  ।  उन्होंने  कहा  कि

 बम्बई में गेह का दाम में  गेहू  का  दाम  ३०  Fo  मन  हो  गया  ।
 श्रगर  बम्बई  में  दे  रु०  मन  गेहूं  का  दाम

 हो  मया  तो  क्‍या  बेजा  हो  गया  ?  हम  गांव के
 मजदूर  को  पाद  सेर  भ्रनाज  देते  हैं  I  गोरख-

 पुरी  सेर  छोटा  होता  है  -  उसका  कुल  दाम

 मुश्किल  से  १२  या  १४  भा०  या  ज्यादा  से
 ज्यादा  १  रु०  होता  है  ।  उस  को  हम  १  रु०

 रोज  मजदूरी  देते  है,  जो  महीने  में  ३०  रु०  हो
 गया  ।  बस्‍्बई  में  लोग  ७५  Go  और  co  Fo

 महीना  पाते  है  ।  वहां  का  मजदूर  ३  या  ४

 रु०  रोज  पैदा  करता  है  t  वहा  पर  बड़े  बढे
 सेठ  रहते  हैं,  जैसे  हमारे  सोमानी  साहब  हैं  ।
 अगर  उन्होने  ह ह  रु०  मन  गेहू  लिया  तो

 बताइये,  कौनसा  भास्मान  ढह  गया,  क्‍या
 झाफत  हो  गई?  ३०२०  मन  गेहू  हो  गया  तो

 कलकत्ता,  बम्बई  में  हल्ला  हो  गया  यह  केवल
 बनावटी  बात  है  }  अगर  बम्बई  भ्रौर  कलकत्ता
 में  लोग  गेहू  ३०  रु०  मन  खरीदें  तो  कोई
 धबराने  की  बात  नहीं  है  |  अगर  किसान  को
 चार  पैसा  मिल  गया  तो  लोग  हल्ला  करने
 लगते  है  कि  उस  को  इतना  मिल  गया  t  जब
 उन  लोगो  को  इतना  मुनाफा  होता  है  तो
 गांव  के  किसान  को  और  मजदूर  को  १२  शझ्रा०
 या  १४  शाण  रोज  से  ज्यादा  नही  मिलता  है
 इसलिये  इसमें  घबराने  की  कोई  बात  नही  है  ।

 (mnterruptsons)  झगर  कोई  बेच  रहा
 और  उससे  किसान  को  थोडा  सा  मित  sai  हूं
 वो  क्‍या  हो  गया  ?  आप  घबराते  क्यो  है  ?
 कलकत्ते और  बम्बई  के  सेठो  के  लिये  श्राप
 को  क्यो  घबराहट  है

 हमारे  त्यागी  जी  कांग्रेस  पार्टी  के  एक
 जबरदस्त  मेम्बर  है,  सब  जगह  बोलते  हैँ।
 उन्होंने  कहा  कि  साहब,  नेशनल  डेवेसपमेंट
 कॉंसिल  भौर  हमारी  कंबिनेट  है।  इस  साल

 बिहार  में  बारिश  धमी  तक  नहीं  हुई  थी,
 ब  दो  एक  रोज  से  पता  चला  है  कि  कुछ
 हुई  है  q  हमारे  यहां  खेती  प्रासमानी  सुल्तानी
 है  भासमान  से  पानी  गिरे  तो  खेती  हो,

 पानी  न  गिरे  तो  खेती  न  हो  ।  इसके  लिये
 हमारी  नेशनल  डेवेलपर्मेट  कौंसिल,  हमारी
 कैबिनेट  भौर  हमारी  कांग्रेस  मिनिस्टिया  या
 हमारे  विरोधी  क्‍या  करेंगे  ?  झभमी  एक  भाई
 ने  कहा  कि  शगर  उन  के  हाथ  में  यह  फूड
 एण्ड  एग्रीकल्चर  मिनिस्ट्री  दे  दी  जाय  तो  वह
 झन्न  पैदा  कर  देंगे  ।  हमारे  देश  के  ह... ह  की
 बैदावार  आसमानी  है,  झासमान  से  पानी  गिरे
 तो  झन्न  हो,  नही  गिरे  तो  प्रश्न  नही  हो,  इसमें
 किसी  के  हाथ  के  बदा  की  बात  नही है  ।

 हर  साल  हमारे  यहा  Yo  लाख  झादसी
 पैदा  होते  थे,  ब  हर  साल  wo  लाख  झादमी
 बदा  होने  लगे  हैँ  ।  बतलाया  गया  कि  १९६०
 में  १  करोड  आदमी  पैदा  होगे  a  इस  पर  वो

 नही  हमारे  साथी  नियन्त्रण  करते  ?  हमारे  यहां
 झ्रादमियों  की  पैदावार  बढ़  रही  है  ।  इस  पर
 नियत्रण  करते  तो  जैन  साहब  से  कहते  कि
 जैन  साहब  आप  भ्रन्न  पैदा  कीजिये  t  जितना
 अन्न  जैन  साहब  पैदा  कर  रहे  है  उससे  ज्यादा
 खाने  वाले  आदमी  पैदा  कर  रहे  है  ।  इस  लिये
 इसमें  किसी  का  कसूर  नहीं,  जिस  परिस्थिति
 में  स ेभाज  हम  गुजर  रहे  हैं  उसमें  किसी  के  हाथ
 में  सरकार  हो,  कोई  भी  कुछ  नही  कर  सकता  |
 इस  में  जैन  साहब  का  कसूर  नही  है  |  भौर
 आप  कहते  है  कि  जेन  साहव  के  इस्तीफे  से

 हमें  खुशी  है  ।  ठीक  है,  भाप  को  खुशी  है  t
 मान  लीजिये  कि  आज  जैन  साहब  नही  होरे
 तो  दूसरा  भी  हमारी  हो  पार्टी  का  भझ्रादमी
 आयेगा,  भ्रापका  राज्य  तो  होने  वाला  है  नही  ।

 बह  ऐसा  क्यो  कहते  है  ।  राज  तो  हमारा  ही
 रहेगा  t

 थोड़ा  सा  मैं  भ्रपनी  सरकार  से  भी  कहना
 जाहता  हु  ।  जब  घान  का  भाव  ११-१२  रुपये

 मन  था  तो  वह  €  रुपये  मन  देना  चाहती  थी  ।
 केकिन  मिल  वालों  में  कहा  कि  इस  दास  पर
 धान  नही  मिल  सकेगा  तो  सरकार  ने  कहा  कि
 जितना  चावल  तुम  बनाझो  उस  का  २५
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 असिशत  हम  को  एक  खास  दाम  पर  दे  देना
 और  ७५  पर  सेन्ट  तुम  जिस  दाम  पर  चाहो

 बेच  लो  ।  मैं  कहता  हू  कि  यही  सरकार  की
 अशलती  हुई  ।  जब  हम  ज्यादा  दाम  पर  धान

 आरीदंग  भौर  कुछ  हिस्सा  कम  दाम  पर  सरकार

 को  देंगे तो  हमारा  जो  ज्यादा  खर्चा  होगा
 उस  को  ब्लैक  से  ही  निकालेंग  |

 दूसरी  बात  मैं  यह  कहना  चाहता  हू  कि
 चैदावार  बढ़ाने  के  लिये  हम  को  जैसा  कि  फोर्ड
 फाउन्डेदान  को  रिपोर्ट  में  कहा  गया  है,  किसानो
 को  कुछ  सालो  के  लिये  उन  की  पैदावार  के
 थारे  में  निश्चित  कर  देना  चाहिये  ।  अगर
 किसान  को  प्रपनी  पैदावार  के  दाम  के  बारे  में
 झादबासन  मिल  जाये  तो  वह  पैदावार  को

 अढ़ाने  में  मन  लगा  सकेगा

 कुछ  भाई  यह  कहते  है  कि  जैन  साहब

 का  कुसूर  है।  मे  कहता  हू  कि  उन  का  कोई
 कुसूर नही नही  है।  उन्होने  तो  ईमानदारी,  परिश्रम

 ौर  तत्वरता  से  काम  किया है  भौर इस इस  के  लिये
 &  उन  की  भूरि  भूरि  प्रश्सा  करता  हू  ।  हमारे
 यहां  एक  विशेष  परिस्थिति  है।  बगाल  का  प्रभाव
 शो  कहा  जाता  है  कि  मेन  मेड  है,  लेकिन

 इमारे यहा  यह  परिस्थिति है  कि  हम  इतना
 ह) अ  पैदा  नहीं  करते  जैसे  कि  अमरीका  करता

 है.  कि  उस  को  रखने  के  लिय  भी  उस  के  पास
 बयहू  नहीं  है!  हम  तो  मारजिन  पर  ते  |
 इस  लिये  हम  को  इस  सवाल  को  नान  चार्ट
 सवाल  समझना  चाहिये,  और  इस  प्रश्न  को
 मे  कर  हल्ला  नहीं  करना  चाहिये  ।  क्योकि

 हल्ला  मचाने  का  बहुत  बुरा  परिणाम  होता है  ।
 धाप  जानते हैं  कि  प्रगर  किसी  घर  के  बच्चो को
 मालूम  हो  जाय  कि  घंर  में धाज  खाना  नहीं

 है  तो  उन  को  सब  को  मख  लगने लगती  है
 छोर  अगर  उन  को  मालूम हो  कि  धर  में  खाना

 है  तो  उनको  उतनो  भूख  नहीं  खगती  ।  तो  यह
 शक  साइकालाजिकल  बात  है  कि  जब  लोगों  को
 बह  कहा  जाता  है  कि  |...  में  कल्ले  की  कमी  है

 तो  उन  को  ज्यादा  क्‍ग्रावश्यकता  महसूस  होगे
 सबती है  तो  यह  जो  द्स्मा  कर  दिया  जाता
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 हैं  इस  का  बहुत  बुरा  असर  होता  है  १

 हम  को  चाहिये  कि  राजनीतिक  पार्टियों  कौ
 इस  तरह  का  हल्ला  करने  की  छूट  न  दें।  कैरण
 से  यह  हल्ला  भय  बगाल  में  लाया  गया  है
 झौर  चलाया  जा  रहा  है  ।

 दूसरी  बात  यह  है  कि  जैसा  कि  बरनया
 साहब  ने  कहा

 उपाध्यक्ष  महोदय
 *

 भ्रब  तो  खत्म  करना
 चाहिये  ।

 को  बिभूति  सिश्र॒  मैं  खत्म  करता  हूं  4
 ेकिन  मैं  एक  बात  कहना  चाहता हू  कि  जो

 लोग  शुरू  में  बोलते  है  उन  को  तो  १४-२०
 झौर  २५  मिनट  का  समय  मिलता  है
 पर  जो  बाद  में  बोलते  हैं  उन  को  दस  ौर
 पाच  मितट  का  समय  दिया  जाता  है  ।  धाने
 से  यह  ल्याल  रखा  जाना  भाहिये  कि  जो

 लोग  बाद  में  बोलते  हैं  उन  को  भी  सतोषजनस
 समय  दिया  जाय  ३

 उपाध्य  महोदय  इस  बात  के  बजाब
 माननीय  सदस्य  ह्रपनी  बात  कह  लेते  तो  ज्यादा
 अच्छा  होता

 ay  चिमूति  मिथ  मै  एक  बात  झौद

 कहना  चाहता  हू  ।  हमारे  यहा  यह  जो  aw
 का  जोन  का  सिस्टम  है  यह  ठीक  नही  है  4

 में  इस  के  विष्द्ध हू । हू  ।  भगर  पजाब में  कम
 बैदा  होता  है  तो  वहा  बिहार  से  ले  जाने  की

 इजाजत होनी  चाहिये  ।  जिस  तरह  से  कि

 समुद्र में  भ्गर  किसी  जगह  पानी  का  लेविल
 ज्यादा  हो  जाता  है  तो  वह  पानी  दूसरी  जगह

 जहा  लेविल  कम  है  चला  जाता  है।  इसी  तरह
 से  देश  में  |  के  मामले  में  भी  होना  चाहिये
 सप्लाई  डिमांड  के  झभुसार  इस  का  भागा

 लाता  मुक्त  होना  चाहिये  ।  भ्गर ऐसा  हो  तो
 यह  सवाल  हस  हो  सकता  है  ।

 झन्त  में  में  बैन  साहब  से  जो  काम  किया  है
 श  wr  जोरदार  1 ह  करता  | ह
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 Shri  Mahanty  (Dhenkanal):  Mr.
 Deputy-Speaker,  yesterday  listening
 to  some  of  the  speeches  on  the  food
 @ebate,  I  was  reminded  of  the  most
 ancient  custom  of  our  society,  namely,
 human  sacrifice.  Members  might  have
 known  that  human  sacrifice  was  asso-
 Gated  with  fertility  cult.  For  more
 production  human  sacrifice  was  used
 to  be  offered  and  men  were  selected
 mostly  from  the  ruling  houses,  The
 kings  hed  to  be  offered  as  human
 g#acrifices.  If  more  production  is  to  be
 achieved  by  spilling  the  blood  of  the
 Food  Minister,  or  whoever  he  may  be,

 ,I  am  at  one  with  it.  But  that  only
 indicates  what  amount  of  uncritical
 thought  is  prevailing  over  this  subject.

 Today  the  fact  has  to  be  borne  in
 mind  that  the  complaint  is  not  against
 lesser  production,  but  more  prices.  In
 1955-56,  which  was  a  lean  year,  the
 prices  tended  to  be  lower  than  what
 they  are  today.  In  1957-58  the  pro-
 duction  was  higher  than  the  produc-
 tion  of  1956-57.  In  1958-59  the  pro-
 duction  is  stili  higher  than  the  pro-
 duction  of  1957-58.  Yet,  the  prices
 are  tending  to  rise,  almost  competing
 with  the  volume  of  increase  in  pro-
 duction.  That  is  the  rea]  crux  of  the
 problem.  The  crux  of  the  problem  is
 not  increased  production;  the  crux  of
 the  problem  is  the  spiralling  increas-
 ing  prices.  To  quote  only  one  instance,
 take  rice.  The  price  of  rice  has
 tended  to  register,  and  reached  a
 record  which  was  never  known  before.
 In  1957-58  the  production  of  rice  was
 24°9  million  tons.  In  1958-59  it  is
 29°7  million  tons.  But  the  price  of
 rice  today  is  much  higher  than  what
 it  used  to  be  last  year.

 Similer  is  the  case  of  wheat.  Of
 course  the  increase  in  production  of
 wheat  is  not  in  proportion  to  the
 increase  in  production  of  rice  but
 etill  we  have  got  2  million  tons  of
 increased  production  of  wheat.  Even
 then,  price  of  wheat  is  increasing,
 notwithstanding  al)  the  huge  amounts
 of  toodgrains  that  we  have  been
 importing  from  abroed.  Therefore,  I
 would  most  humbly  beg  of  this  Howe

 to  separate  the  two  issues,  that  is,  the
 question  of  food  production  and  the
 question  of  the  spiral  of  increasing
 food  prices,

 I  would  like  to  ask  in  all  humility
 whether  the  hon.  Food  Minister  has
 any  contro]  over  the  rise  in  prices.
 Yesterday  our  hon.  colleague,  Shri
 Tyagi,  pointed  out  that  only  during
 war  time  the  volume  of  money  supply
 increased  and  deficit  financing
 increased  because  more  funds  were
 diverted  towards  production  of  goods
 which  had  no  bearing  upon  the  needs
 of  the  consumers.  But  I  tell  him  that
 there  is  another  kind  of  war  going  on
 today  and  that  war  is  planning.  I
 would  like  this  House  to  consider  the
 impact  of  the  huge  amount  of  deficit
 financing  that  we  have  indulged  in
 and  its  effect  on  the  food  prices.  The
 Food  Enquiry  Committee  Repart
 obliquely  hinted  at  it.  I  do  not  know
 why  they  did  not  take  courage  in  both
 their  hands  to  say  that  this  deficit
 financing  has  resulted  in  absolute
 tuination  of  our  economic  life.  But  I
 have  got  an  inkling  that  this  deficit
 financing  has  got  a  direct  bearing  on
 these  increasing  food  prices  and  for
 that  several  other  fiscal  measures  have
 to  be  taken.  Certain  other  measures
 have  to  be  taken  and  the  blood  of  the
 hon.  Food  Minister  is  not  going  to
 save  the  country  from  that  situation.

 Then  another  thing  is  that  the  fact
 has  to  be  remembered  that  for  food,
 there  are  two  other  Union  Ministers.
 There  are  two  huge  Union  Ministrnas
 which  are  now  engaged  in  the  pro-
 duction  of  food,  the  Ministry  of  Com-
 munity  Development  and  the  Ministry
 of  Agriculture.

 Shrt  Tyagi:  Both  are  suffering  from
 heart  trouble.

 Shri  Mahanty:  That  is  the  unfor-
 tunate  pert  of  it.  But  then  there  are
 alse  the  State  Governments.  Yester-
 day,  the  Chair  had  ruled  and  J  obey
 that  ruling  that  we  should  not  bring
 in  the  States  here.  Therefore,  I  am
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 Bot  going  into  that  aspect  of  the  ques-
 tion.  But  the  fact  has  to  be  remem-
 bered  that  a  debate  on  food  will  be
 elusive  and  will  be  unreal  if  we  380
 not  make  any  reference  to  the  condi-
 tions  prevailing  in  the  States  because
 it  is  only  the  State  Governments  who
 are  primarily  concerned  not  only  with
 wereased  production  but  also  with
 the  distribution  of  foodgrains.

 Mr.  Deputy-Speaker:  That  debate
 will  be  held  in  the  States

 Shri  Mahanty:  Yes,  Sir.  We  also
 represent  our  constituencies  in  the
 States  and  we  also  suffer  the  pangs  of
 hunger  as  m@ch  as  our  counter-parts
 in  the  State  legislatures.

 Mr.  Deputy-Speaker:  Now,  as  he
 says  that  because  the  ruling  5
 there

 Shri  Mahanty:  I  am  in  your  hands.
 4  am  not  going  into  it.  But  I  simply
 want  to  point  out  that  let  there  be  a
 kind  of  dispassionate  thinking.
 Nobody’s  blood  ७5  going  to  increase
 food  production  or  is  going  to  save
 this  country  from  this  catastrophe.  If
 Shri  Jain  is  going  to  resign  because
 the  prices  would  decrease  thereby,  I
 would  beg  of  him  to  reconsider  the
 matter

 Another  important  aspect  to  which
 T  wanted  to  draw  the  attention  of  the
 House  is  the  State  trading  in  food-
 grains.  A  case  s  being  sought  to  be
 made  that  State  trading  in  foodgrains
 hag  been  a  failure  and,  therefore,  it
 should  be  abandoned.  Lustening  to
 the  speech  of  our  esteemed  colleague,
 Shri  Tyagi—i  will  be  very  glad  if  I
 have  not  understood  him  correctly—
 the  impression  that  I  had  gathered
 was  that  he  33  not  in  favour  of  State
 trading  in  foodgrains  and  judging
 from  the  response  that  he  got

 Shri  Tyagi:  On  a  point  of  personal
 explanation,  Sir.  I  am  in  favour.
 But  I  wanted  that  the  machinery
 must  be  complete  to  contral  it  com-
 pletely.  I  am  not  for  a  partial  way,
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 just  having  State  trading  partially.  It
 must  be  complete  State  trading  if  at
 all  we  resort'  us  it.

 Shri  Mahanty:  I  am  grateful  to
 Shri  Tyagi  for  this  correction.  I  did
 not  understand  him  correctly.  But
 judging  from  the  response  that  he  was
 getting  and  the  cheers  that  he  was
 drawing  from  quarters  which  were
 against  State  trading  I  was  led  to
 believe  thay  he  was  speaking  against
 State  trading.  State  trading  has  been
 a  failure.  I  say  that  State  trading  has
 been  a  failure.  State  trading  has
 resulted  in  exploitation  of  the  primary
 producers  at  the  coat  of  the  hoarders
 and  the  traders.  Time  and  again,  I
 have  brought  it  to  the  notice  of  the
 hon.  Food  Minister  and  the  hon.
 Prime  Minister  himself  I  have  no
 time  at  my  disposal,  otherwise  I
 would  have  said  from  the  experience
 that  we  are  having  in  Orissa—a  sur-
 plus  State—how  State  trading  has
 functioned.  But  because  State  trad-
 ing  has  been  a  failure,  we  must  make
 it  a  success  The  fact  has  to  be
 borne  in  mind  that  there  can  be  no
 planning  unless  we  keep  the  price
 line  consistent.  With  the  amount  of
 deficit  financing  that  we  are  indulging
 in  on  account  of  the  Plan,  with  the
 amount  of  money  supply  that  is
 imcreasing  in  the  hands  of  society  and
 with  the  tendency  to  raise  the  wages
 and  the  rest  of  it,  unless  we  mauntain
 a  consistent  line  in  prices  and  supply,
 no  Plan  ts  ever  going  to  be  achieved.

 It  ha»  been  sard—and  again  I  go  to
 Shri  Tyagi  because  he  said  that—that
 control  smacks  of  totalitarian  coun-
 tries  But  does  not  planning  also
 smack  of  totalitarian  countries?  May
 [  know  from  him  which  democratic
 country  had  ever  planned?  Did
 England  have  a  Plan?  Had  Americe
 a  Plan?  Had  West  Germany  a  plan?
 Had  Japan  a  plan?  Had  France  a
 plan?  No  The  concept  of  planning
 emanated  from  countries  which  he
 may  not  like.  The  first  five-year  plan,
 the  second  five-year  plan  and  a  series
 of  five-year  plans  were  absolutely  a
 concept  of  the  totalitarian  countries.
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 Placed  as  we  are  today,  lagging  cen-
 tumes  behind  the  European  countries,
 we  need  planning  It  is  an  accepted
 fact  There  can  be  no  planning,  there
 can  be  no  industrial  development,
 there  can  be  nothing  worth  while  in
 this  country  unless  we  basically  mam-
 tain  a  consstent  and  fixed  pnce  line
 But  I  say,  in  all  humility,  that  State
 trading  has  been  a  failure  It  has
 been  a  failure  and  I  want  to  hold  the
 hon  Food  Minster  wholly  and  square-
 ly  responsible  for  4६  because  the  work-
 ing  group  that  the  hon  Food  Mins-
 ter  had  appointed  to  go  into  it  merely
 fiddled  with  the  problem  and  they  did
 not  even  touch  the  fringe  of  the
 problem  There  was  the  Essentual
 Commodities  Act  It  was  a  piece  of
 Jegnatation  on  the  concurrent  lst  I
 was  passed  by  this  Legislature  and  it
 was  the  sacred  duty  of  the  hon  Food
 Minster  and  the  Government  of  India
 to  have  enquired  from  time  to  time
 of  the  States  as  to  how  the  provisions
 of  the  Essential  Commodities  Act  had
 been  given  effect  to  I  hold  and  main-
 tain  that  if  only  the  hon  Food  Min-
 ister  had  been  8  httle  more  serious,  af
 only  the  Government  of  India  had
 been  a  little  more  tough  with  the
 States,  this  kind  of  hoarding  and  dis-
 gorgng  them  in  the  market  when
 there  3s  scarcity  to  exploit  the  con-
 sumers  would  not  have  happened  If
 we  want  to  find  the  devils  of  the
 drama,  We  shall  have  to  turn  our  eyes
 elsewhere  We  will  find  plenty  of  them
 in  Calcutta  and  clsewhere  I  would
 like  to  ask  Was  the  Chief  Minister
 of  West  Bengal  not  a  member  of  the
 National  Development  Council?  Was
 not  the  Chief  Minister  of  Buhar  a
 member  of  the  Natioal  Development
 Council?  Were  they  not  committed,
 as  members  of  the  National  Develop-
 ment  Council,  to  State  trading  m  food-
 grains?  Are  they  not  members  of
 the  Congress?  Was  not  the  Nagpur
 Congress  committed  morally,  spiri-
 tually,  politically  and  legally  to  State
 tradmg  in  foodgrains?  Yet,  who  had
 withdrawn  the  State  trading  in  food-
 erains  and  with  whose  consent?  I
 hold  and  accuse  the  hon  Union  Min-
 ister  of  Food  that  whenever  West
 Bengal  wanted  anything  because  of

 tg  refugee  problem  and  because  of
 the  huge  sore  called  Calcutta  City,
 the  Union  Government  like  a  good
 hoy  released  all  the  stocks  Let  the
 Whole  country  die  but  let  Calcutta
 Survive.  And  while  the  pavements  of
 Calcutta  are  erymmg  for  the  blood  of
 the  hoarders,  what  do  we  find?  We
 find  a  peculiar  scene  of  hoarders  like
 Bashupati  Das  and  Sons  publishing
 Advertisements,  flashing  in  Statesman
 and  other  Calcutta  dailies,  “We  can
 Supply  any  quantity  of  mce  to  anyone

 t  comes  forward”  I  have  sent
 that  advertisement  to  the  hon  Food
 Minister  I  have  sent  that  advertise-
 Ment  to  the  hon  Prime  Mumuster  and
 T  have  never  been  offered  an  answer
 Yet,  how  that  Pashupat:  Das  and
 Sons,  bow  these  boarders  sv}  conte

 Nhe  to  be

 Shri  A.  P.  Jain  You  never  sent  me
 that  advertisement  You  sent  ist  to

 e  hon  Prime  Mumuster  only

 Shri  Mahanty:  I  sent  it  to  the  hon
 Prme  Minster  thought  that  there
 Was  some  collective  Cabinet  respon-
 Sibiity  Whatever  that  may  be,  I  do
 Not  say  this  in  a  spirit  of  anger  I
 Sheak  ain  frustration  I  speak  m
 absolute  helplessness  For  this  State
 tfading  m  foodgrains,  I  accuse  the
 Government  They  have  entrusted  it
 to  the  very  hoarders  whose  mussion  in
 life  is  to  thwart  it

 With  these  words,  smce  the  time  at
 My  disposal  is  very  short

 Mr  Deputy-Speaker:  There  is  none

 Shri  Mahanty:  I  would  not  lke  to
 take  more  time  of  the  House  But  I
 Would  once  again  appeal  to  this  House
 tg  cons  der  this  aspect  dispassionate-
 ly  and  once  for  all  make  up  its  mind
 that  State  trading  in  foodgrams  can-
 Not  be  eschewed  under  any  circurn-
 Stances

 सरदार  10  सि०  सहगल  (जंजगीर)
 पसापति  जी,  प्सि  विषय  पर  कल  से  यहां
 चर्चा  हो  रही  है  उस  के  सम्बन्द  मे  मैं  यह  कहना

 चाहता हू  कि  देश  में  इस  वक्‍त  शय
 पदार्थों



 3885  Discussion  te:

 [तरदार  to  fro  सहगल]

 की  कीमतें  बहुत  ज्यादा  बढ़  गयो  है,  लांसकर
 बंगाल  में  जहां  पर  कि  चीजों  पर  से  कीमतों

 का  कंट्रोल  हया  लिया  गया  है  |  कगर  हम  यह
 कहें कि  इस  के  लिये  खाथ  मंत्री  जिम्मेदार
 है  तो  यह  ठोक  नहीं  होगा  |  साथ  ही  साथ
 इस  के  लिये  हम  प्रान्तीय  सरकारों  को  दोष

 नहीं  देना  चाहते  ।  बंगाल  में  फूड  के  बारे  में
 झान्दोलन  चलाया  जा  रहा  है  ।  लेकिन
 जो  फड़  बुलेटिन  में  वेस्ट  बंगाल  के  फूड
 स्टेटिस्टिक्स  दिये  है  उन  को  भाप  देखें  तो
 झाप  को  मालूम  होगा  कि  सन्‌  १६९५७  में
 बैस्ट  बंगाल  में  जहा  ५६१३  फंयर  प्राइस

 शाप्स थी  वहां  सन्‌  १६९५८  में  १,११,६६३
 हो  गयी  ।  इसी  तरह  से  श्राप  देखेंग
 कि  सन्‌  १६५७  में  इन  फेयर  प्राइस  झाप्स
 से  १३०  हजार टन  चावल  झर  ५३३  हजार  टन

 गेहूं  बेचा  गया,  जो  कि  सन्‌  १६५८  में  बढ़  कर
 ३१६  हजार  टन  चावल  शरर  ्श्प  हजार  टन

 गेहूं हो  गया  ।  इन  सारी  चीजों को  देखने के
 बाद  भी  प्रगर  यह  कहा  जाय  कि  इस  दिशा
 में बैस्ट  बंगाल  सरकार  न  कोई  कदम  नहीं
 उठाया  तो  म॑  इस  को  मानने  के  लिये  तैयार

 नही ंहूं  ।  सैन्ट्रल  पबर्नमेट  ने  जो  कुछ  वह
 कर  सकती  थी  किया  है  भौर  कर  रही  है  लेकिन
 फिर  भी  उस  पर  इस  प्रकार  के  भारोप  लगाना
 कोई  भ्रच्छी  बात  नहीं  है  कि  उस  ने  कुछ
 नहीं  किया  है  ।  .

 तीसरी  प्लान  के  भ्रन्त  तक  यानी  सन्‌
 १६६५-६६  तक  हमारी  तजवीज  अश्रपने
 प्रोडक्शन  को  बढ़ा  कर  ११०  मिलियन
 टन  कर  देना  चाहते  हैं।  लेकिन  उस  वक्‍त
 तक  हमारी  जनसस्या  भी  बढ़  कर  ४८०

 मिलियन हो  जाने  वाली  है।  इतनी  जनसख्या
 के  लिये  ११०  मिलियन  टन  गल्ला  बहुत  जरूरी
 है  ।  चावल  के  लिये  २५  जिले  बहुत  उपयोगी
 €  वहां  चावल  ज्यादा  पैदा  होता  है  लेकिन

 मेहूं  के  लिये  तो  पजाब,  उत्तर  प्रदेश,  मध्य  प्रदेश,
 शौर  बिह्वर ही  हूं  ।  इस  सम्बन्ध  में  जो  फो्ट
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 फाउन्देशन  की  तरफ  से  रिपोर्ट  प्रकाधित  की
 गयी  है  में  उस  की  तरफ  शाप  का  ध्यान  दिलाना
 चाहता  हूं  ।

 उस  में  कहा  गया  है  :

 “In  order  to  produce  lo  mil-
 lion  tons  of  foodgrains  annually by  the  end  of  the  Third  Plan,  the
 rate  of  production  increase  must
 average  B82  per  cent.  per  year  for
 the  next  7  years.  This  rate  of
 Increase  compares  with  an  annual
 average  of  23  per  cent.  from
 1949-50  to  1958-59  and  an
 average  of  3-2  per  cent.  from
 1952-53  to  1958-59,  The  task  is
 overwhelming.  The  urgency  of
 an  all-out  effort  is  obvious.  Ade-
 quate  resources  must  be  made
 available  to  accompl:sh  the  job”

 यह  रिपोर्ट  हमारे  सामने  है  भौर  अगर  फिर
 भी  हमारे  मित्र  यह  कहे  कि  यह  परिस्थिति
 सरकार  की  गलती  से  पैदा  हुई  है  तो  में  यह
 मानने  के  लिये  तैयार  नहीं  हू  ।

 इस  के  साथ  ही  साथ  हमें  यह  विचार
 करना  है  कि  हम  प्रपने  रिसोसेंस  को  कैसे  बढ़ा
 सकते  है  ।  इस  काम  में  हम  सब  को  मत्रालय
 के  साथ  मिल  कर  देश  की  उन्नति  के  लिये  काम
 करना  चाहिये  ।  जो  लोग  इस  मौके  से  फायदा
 उठाने  की  कोशिश  कर  रहे  हैँ  वे  देश  के  साथ
 विश्वासधात  कर  रहे  है  ।  श्राज  हमारे  भाई
 बगाल के  बारे  में  कह  रहे  है  मगर  हमे  खाद्य
 पदार्थों  को  सब  से  ऊचा  स्थान  देना  चाहिये  ।
 यह  जो  रिपोर्ट  ह ैउस  मे  भी  यही  कहा  गया  है  कि
 खाद्य  पदार्थों  को  सब  से  उच्च  स्थान  दिया
 जाये  |  उस  में  कहा  गया  है  :

 “It  is  clear  to  us  too,  that  the
 urgency  of  the  problem  and  the
 need  for  clear-cut  organisational
 adjustments  to  meet  it  must  be
 understood  at  the  State  level
 Unless  State  officials  recognise the  crisis  and  the  need  for  force~
 ful  and  direct  action,  the  problen
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 food  production,  and  the  frequent
 failure  to  provide  adequate  funds
 for  agricultural  work  must  he
 eliminated.

 The  organisation  problem  does
 not  stop  at  the  State  level.
 Appropriate  changes  re-directing
 efforts  at  district,  block  and  vil-
 Yage  level  must  also  occur.”

 इन  लीजो  को  ले  कर  हम  प्रागे  बढ़ें
 तो  हमारी  समस्‍यायें  हल  होंगी  ।

 इस  के  साथ  साथ  मेँ  भर्जें  करना  चाहता
 हैं  कि  सन्‌  १६४९-५०  में  जब  कि  हमारी
 पहली  प्लान  शुरू  हुई  तो  हम  ने  ५७.६
 मिलियन  टन  का  टारजेट  रखा  था  |
 शौर  १६५५-५६  में  जब  कि  प्लान  का  आखिरी
 साल  था  तो  वह  टारजेट  ६५.५  मिलियन
 टन  रखा  गया  और  दूसरी  प्लान  के  भाखिर  में

 हस  ८०.४  मिलियन  टन  का  टारजेट  रख

 रहे  हैं  -  इस  सम्बन्ध  में  हमे  जो  काम  करना

 है  उस  के  लिये  हमें  केवल  राज्य  सरकारो  पर

 ही  निर्मर  नहीं  रहना  है  बल्कि  हमे  जिला,
 ब्लाक  भर  गावो  तक  जाना  चाहिये  ।

 उपाध्यक्ष  महोदय,  में  आप  का  ध्यान
 रिपोर्ट  के  पेज  २१  की  तरफ  ले  जाना  चाहता
 हैं  ।  भाखिरकार,  जमीन  के  लिये  पानी
 उपलब्ध  करना  झोर  किस  तरह  से  पानी  का
 इस्तेमाल  हो,  यह  भी  बहुत  जरूरी  चीजे  हैँ  ।
 शझाज  हमारे  यहां  बहुतसा  पानी  बेकार  जाता  है
 इस  वास्ते  यह  जरूरी  है  कि  पानी  का  ठीक

 तरह से  बन्दोबस्त हो  ।  रिपोर्ट में  लिखा है
 कि  किस  तरह  से  हमको  पानी  की  व्यवस्था
 करती  है  |

 “India  now  gets  only  one-fifth
 te  one-fourth  ton  increase  in  crop
 yields  on  irrigated  lands  as  com-
 pared  to  non-irrigated  lands.
 Moreover,  only  about  l2  per
 cent.  of  irrigated  acreage  grows

 more  than  one  brigated  crop  per
 year.  India  cannot  afford  this
 waste  of  resources.  Better  water
 Management  is  needed.  In  fact,
 India  can  make  greater  and  more
 immediate  gains  in  food  produc-
 tion  by  intensifying  expenditure
 of  time  and  effort  on  water
 Management  on  farms  than  by
 constructing  large-scale  irrigation
 projects  which  take  years  to
 develop.”

 इस  चज  को  भी  हमें  महेनजर  रखना
 होगा  झोर  देखना  होगा  कि  जो  हम  बडे  बड़े  बांघ
 इत्यादि  बनाना  चाहते  हैं,  उन  की  आवश्यकता

 नहै  या  छोट  छोटे  बांधों  की  प्रावश्यकता  है  1

 रिपोर्ट  में  यह  भी  कहा  गया  है  जिस  की
 शोर  हमे  ध्यान  देना  होगा

 “The  Third  Plan  should  allocate
 substantial  funds  for  technical
 assistance  to  aid  cultivators  in
 making  beiter  use  of  availabie
 water  Provision  must  also  be
 made  for  a  more  comprehensive
 approach  with  co-ordination  of  all
 relevant  departments

 इन  सारं  चंजों  को  देखते  हुए  यदि  हम
 इन  के  अनुसार  काम  नहीं  के  हे,  तो

 यह  ठीक  नही  होगा  ।  में  यह  भी  कहना  चाहुंगा
 कि  ठटाटर  लालिग  क॑  ज।  समस्या  है  यह
 भ  बहुत  महत्वपूर्ण  समस्या  हूँ।  यह  समत्या
 खास  तंर  पर  पाव  में  हैं  |  वहा  पर
 आज  तकरीबन  तीन  मिलियन  एकड  जमीन
 पानी के  भीतर  पडी  हुई है।  उस  पानी  को
 निकालने  का  बन्दोबस्त  करना  बहुत  जरूरी  है
 और  अगर  हम  उस  का  कोई  बन्दोबस्त  नहीं
 करते  है,  नालियां  नही  निकालते  हैं,  तो  हम
 किस  तरह  झाशा  कर  सकते  है  कि  उस  भूमि
 में  फसल  हो  भ्रोर  हमारो  पैदावार  बढ़े  ।
 रिपोर्ट  में  यह  भा  कहा  गया  है  Sm

 “There  are  places  in  India
 where  millions  of  acres  could  be
 reclaimed  and  made  productive
 by  surface  drainage  at  less  cost
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 and  in  less  time  than  by  develop-
 ing  new  irrigation  projects.  The
 portions  of  these  areas  that  appear
 to  be  most  productive  and  that
 have  the  possibility  of  2  to  3
 crops  a  year  should  be  given  the
 highest  priority.”

 इसलिये  मैं  चाहृगा  कि  जो  ऐसी  जगहे
 हैं,  वहां  पर  हमें  हाइएस्ट  प्रायोरिटी  दे  कर
 काम  करना  चाहिये  ।  खाद्य  पदार्थों  के  बेचने
 के  रास्ते  मे ंभी  बहुत  सी  दिक्‍्कतें  भ्राती  है
 और  काएतकारों  को  बड़ी  परेशानी  का
 सामना  करना  पड़ता  है  |  सरकार  ने  ऐलान
 किया  था  कि  हम  इन  चीजों  को  खरीदेंगे  ।
 लेकिन  इस  की  पूरी  व्यवस्था  न  होने  के  कारण
 काएतकारो  का  जो  हक  है,  जो  पूरा  पैसा
 उन  को  उन  की  फसल  का  मिलना  चाहिये,
 न्वह  नही  मिल  पा  रहा  है  भौर  न  ही  वे  भाप  की
 इस  नीति  से  लाभ  उठा  सके  हैँ  ।  इस  तरफ
 भी  झाप  को  ध्यान  देना  होगा  |

 मेने  कल  के  भौर  झाज  के  भी  समाचारपत्नो
 में  पढ़ा  है  कि  माननीय  मत्री  महोदय  इस्तीफा
 देना  चाहते  है,  वह  इस  मंत्रालय  के  कार्य  भार
 से  अलग  होना  चाहते  है  ।  यह  उन  का  ख्याल
 में  समझता  हूं  कि  ठीक  नही  है  में  चाहता  हूं
 कि  भ्रपना  यह  ख्याल  प्रकट  करने  के  लिये
 मंत्री  महोदय  मुझे  क्षमा  करेगे  कि  डर  कर  के
 मागने  से  यह  काम  नहीं  होगा  #  हमारा  काम
 यह  है  कि  हम  भ्रापत्तियों  को  झेले  और  उन  को
 झेलने  के  बाद  कहे  कि  हम  कामयाब  साबित

 ड्  है  ।  जो  मुसीबतें  भायें,  उन  को  हम  सहे,
 और  यहां  पर  रह  कर  काम  करें  |  हमारा  यह
 नकृतंग्य  होना  चाहिये  कि  हम  भागें  नहीं  ।
 माननीय  मंत्री  महोदय  से  में  कहना  चाहता  हू
 कि  जो  कदम  उन्हों  ने  उठाया  है  वह  ठीक
 जहीं  है  ।

 एक  वात  में  और  कहना  चाहता  हूं  t
 आननीय  मत्री  महोदय  ने  मध्य  प्रदेश  को

 ay  सलाह दी  थी  कि  चावल  बाहर  भेजा  नहीं
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 जायेगा  बल्कि  खरीदां  जायेगा,  उस  से  लोयों
 को  बहुत  राहत  मिली  है  :  इस  का  परिणाभ

 यह  हुआ  है  कि  एक  रुपये  में  दो,  ढाई  भौर  तीन
 सेर  तक  चावल  मिलने  लगा  और  वहां  था
 कर  यह  दाम  रुका  और  इस  से  लोगों  को  बहुत
 राहत  मिली  t  इस  के  लिये  वहा  के  खोस  माम-
 नीय  मंत्री  महोदय  के  बहुत  शुक्रगुजार  हैं  ।

 जो  जोन्स  बनाये  गये  हैं  उन  के  बारे  में

 में  इतना  ही  कहना  चाहता  हू  कि  उन  में  ya
 रहोबदल  कर  के  काम  करने  की  जरूरत  है
 शौर  झाप  ऐसा कर  के  झपने  काम  को  चलायें

 wer  में  मैं  मंत्री  महोदय  से  कहूँगा  कि
 जो  प्रफवाहें  हे,  उन  का  खंडन  करने  की  वह
 कृपा  करें

 Dr.  Krishnaswami  (Chingleput):
 Mr.  Deputy-Speaker,  Sir,  the  House
 is  indebted  to  Dr.  Ram  Subhag  Singh,
 and  Shri  Tyagi,  whom  I  do  not  see
 here,  for  having  thrown  some  light  on
 complicated  questions  of  policy.  It  is
 one  of  the  ironies  of  the  situation  that
 notwithstanding  the  appointment  of
 many  committees  and  experts,  we  do
 not  seem  to  have  a  clear  view  of  the
 problem.  The  Government  for  the
 past  ten  years  has  been  advocating
 the  building  up  of  buffer  stocks,  an
 assuredly  important  matter  Almost
 every  section  of  public  opinion,  not
 excluding  the  experts,  have  supported
 this  idea  Indeed,  the  experts  are
 most  anxious  that  it  should  be  done,
 for  buffer  stocks  are  a  sine  qua  nor
 for  giving  Government  adequate  faci-
 lities  to  enter  the  market  and
 influence  the  movement  of  prices
 either  upwards  or  in  a  downwards.

 To  my  way  of  thinking,  I  feel  that
 &  wrong  step  was  taken  sometime  in
 September  last  year  when  the
 National  Development  Council  prac-
 tically  abandoned  the  idea’  of  build-
 ing  up  buffer  stocks  and  concentrated
 on  State  trading.  We  decided  then  te
 think  that  State  trading  was  seme-
 thing  which  could  be  done  without
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 really  having  anything  like  adequate
 buffer  stocks,  and  at  took  us  nearly
 two  or  three  months  to  realse  the
 folly  of  our  ways  The  Food  Minister
 1S,  Of  course,  not  to  blame  for  what
 has  happened  The  National  Deve-
 lopment  Council  and  the  Planning
 Cormmussion,  that  body  of  ceremonia)
 wisdom,  are  there  indeed  to  supei-
 vise  the  deeds  and  initiate  policies  of
 our  Cabinet  Ministers  and,  therefore,
 it  38  rather  unfair  to  suggest  that
 blame  should  be  laid  on  any  partx  u-
 lal  tndividual  Cabmet  Minister  But
 T  do  thmk  that  Government  as  a
 whole  has  to  share  blame  for  what
 has  happened

 Now,  when  we  staited  building  up
 buffer  stocks,  one  must  expect  a
 natural  rise  in  price.  Part  of  the
 caplanat  on  for  prices  being  as  high
 8५  they  were  during  last  year:—and,
 by  and  large  it  will  be  admitted  by
 thos.  who  have  given  thought  to  this
 question  that  the  prices  of  cereals  arc
 as  high  as  they  werc  last  yea,  ind
 not  lowered  down—is  the  policy  of
 prourement  that  we  had  to  embirk
 upon  and  that  had  to  be  done  25  a
 matter  of  national  necessity

 I  do  not  go  zinto  the  complicated
 problem  which  has  faced  Wet
 Bengal  There  of  course,  the  admuin-
 strative  machinery  had  to  gam  a  cel-

 tain  amount  of  momentum,  and  due  to
 the  fact  that  there  were  other  cir-
 cumstances,  the  prices  of  cereals  had
 also  certainly  risen  a  bit  more  Patt
 of  the  explanation  of  that  १५  the
 administrative  lack  of  expertise  Cer-
 tainly  from  our  point  of  view,  there
 would  have  been  no  cause  for  undue
 alarm  or  a  great  deal  of  pessimism,  7
 We  could  have  felt  confident  that  the
 Fise  in  prices  would  be  only  tem-
 porary  and  that,  in  course  of  time,  we
 would  be  able  to  bring  prices  down
 Unfortunately,  there  are  not  solid
 grounds  for  hoping  that  prices  will
 come  down  in  the  near  future  What
 is  the  explanation?  We  may  be  able
 to  procure  about  3  8  mnllion  tons  or
 even  2  mulhon  tons  of  cereals  during
 the  coming  stx  or  seven  months  But
 this  is  not  sufficient,  in  my  opinion,

 38  LSD.—7

 to  bring  down  the  prices.  So,  what
 we  have  done  today  is  merely  to  pro-
 cure  not  enough  to  bring  down  prices;
 but  at  the  same  time,  we  have  procur-
 ed  enough  to  keep  up  the  prices  of
 cereals  That,  in  fact,  38  the  heart  of
 the  problem  I  would  wish  hon
 Members  to  realise  why  this  has
 occurred  What  is  it  that  prevents  us
 from  procuring  more?  Not  surely
 lack  of  administrative  machinery,
 because  once  the  admunustrative
 machinery  has  gained  momentum  in
 procuring  cereals,  there  35  nothing  to
 inhibit  its  procuring  cereals  at  certain
 prices  The  great  bottleneck  that  is
 today  facing  us  is  madequate  ware-
 housing  facilities,  a  point  which  has
 not  been  stressed  in  this  debate  If
 the  Planning  Commission  which  con-
 centrates  on  so  many  matters,  :f  mem-
 bers  of  the  Planning  Commission  who
 talk  of  first  things  coming  first,  had
 only  had  a  clearer  idea  of  prioritics—
 and  it  is  one  of  the  strangest  com-
 mentaries  that  the  Planning  Commus-
 sion  today  does  not  have  any  idea  of
 priorities—they  would  certainly  have
 concentrated  more  on  providng  an
 increase  of  at  least  30  or  40  per  cent
 in  our  warehousing  facilities  Had
 this  been  possible,  we  would  have
 procured  some  34  million  to  4  millon
 tons  and  that  in  itself  would  have
 been  a  great  advantage,  considering
 that  we  would  have  had  in  our  pos-
 session  I0-l2  per  cent  of  the  market
 surplus  with  which  we  could  embark
 on  pushing  down  prices,  if  necessary,
 or  pulling  up  prices  if  necessary

 Now,  without  having  buffer  stocks,
 as  several  of  my  hon  friends  have
 pointed  out,  irrespective  of  the  merits
 of  State  trading,  we  would  not  be  in
 a  position  to  control  retail  prices  or
 bring  them  down  In  fact,  it  is  unfor-
 tunate  that  this  aspect  of  the  matter
 should  not  have  been  taken  nto
 account  by  members  of  the  Planning
 Commussion  sufficiently  Certainly  if
 we  had  more  warehousing  facilities,
 producers  of  foodgrains  could  have
 utihsed  those  facilities  at  nominal
 rent  to  store  their  grain  Also,  the
 Government  would  have  been  in  a
 position  to  buy  the  grain  and  store  it
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 in  these  warehouses  and  thus  have  in
 ite  possession  sufficient  stocks  to
 influence  the  course  and  movement  of
 prices

 Now,  there  38  another  issue  to  which
 I  should  lke  to  mvite  the  attention
 of  the  House  Hon  Members  have
 pointed  out  that  prices  of  cereals
 have  been  increasing  a  lot  But  I  do
 wish  to  point  that  that  is  not  the  cor-
 rect  explanation.  The  prices  of
 cereals  did  rise  last  year  becausc  the
 Government,  or  rather,  the  Nat  ona!
 Development  Council,  came  out  with
 a  declaration  that  irrespective  of
 whether  we  had  buffer  storks  wr  nol,
 Government  were  going  to  embark  on
 a  policy  of  State  trading  Without
 having  thought  clearly  ove:  the
 administrative  imphcations  of  the
 Policy,  they  stated  :t,  and  that  a  the
 reason  for  increase  in  the  prices  cf
 cereals  But  taking  by  and  large
 what  has  occurred  m  the  country,  one
 must  realise  that  it  is  not  the  pris
 of  cereals  alone  that  have  atiscn  but
 the  prices  of  non-cereals  hke  puises
 which  have  risen  more  In  fact,  the
 prices  of  latter  have  risen  more
 sharply,  and  st  is  this  aspect  of  the
 matter  which  is  stressed  by  -nany
 People  who  have  taken  part  20  cur-
 rent  agitations  m  West  Bengal  and
 also  in  other  areas  of  the  country

 Now,  as  incomes  increase,  it  3५  clear
 that  there  would  be  a  greater  incre-
 ment  of  demand  for  these  non-~cereals
 like  pulses  And  we  have  to  realise
 that  this  ३8  what  has  occurred  In
 fact,  it  has  increased  so  sharply  that
 people  have  begun  to  wonder  whether
 the  cost  of  living  is  not  influenced  oy
 the  rise  in  prices  of  non-cereals  To
 deal  with  this,  we  have  to  immediate-
 ly  ittcrease  the  supply  of  non-cereals,
 and  that  is  why  one  has  to  devote
 mote  attention  to  having  increased
 productivity  of  our  agricultural  crops
 &@  thet  wé  might  have  more  land
 teserved  for  some  of  these  non-cereal
 crops.  With  that,  we  might  be  able

 tm  imeredze  the  stocks
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 ‘The  basic  problem  that  faces  us  is
 to  have  an  increase  of  supplies,
 because  without  that  increase  of  sup-
 Plies,  it  would  not  be  possible  to
 tackle  the  food  problem  effectively.
 Unfortunately,  neither  the  Planning
 Commussion  nor  the  high  worthies
 Who  have  given  some  thought  to  this
 Question  have  ever  thought  of  really
 considering  what  should  be  done  to
 Necrease  supplies

 My  hon  Fnend,  Shr:  Tyagi,  referred
 ta  zonal  restrictions  I  wish  only  to
 Point  out  that  one  may  justify  such
 restrict  ons  when  imposed  only  for  a
 short  period  The  railways  may  not
 be  able  to  handle  the  grams,  there-
 fore,  we  might  be  compelled  to  have
 a  sort  of  zonal  restrictions,  07  we
 Might  be  compelled  to  impost  giains
 far  a  certain  period  to  feed  the  peo-
 ple  in  the  port  towns  and,  therefor,
 it  may  not  be  possible  for  us  to  rel'y
 have  anything  lke  free  movement.
 But  even  when  we  draw  up  zones  for
 4  short  per  od,  we  have  to  reahse  that
 76nes  should  not  be  formed  so  as  to
 Cause  too  much  of  a  strain  m  a  few
 Surplus  areas  In  fact,  in  the  southein
 Zgne,  Kerala  acted  aS  a  drag  and  that
 Was  why  even  Andhra  Pradesh  and
 cértain  other  States  wanted  the
 SQuthern  zone  to  be  broken  up  Had
 We  perhaps—I  am  now  putting  for-
 Ward  a  suggestion  which  might  be
 Considered  to  be  shghtly  academic—
 had  we  perhaps  tagged  Madhya  Pra-
 desh  on  to  that  zone,  it  might  have
 Proved  easier  for  us  in  the  shot
 Périod  to  really  have  met  the  demand
 and  have  had  also  a  wider  market
 Which  would  have  benefited  us,  and
 Possibly  this  agitation  about  breaking
 Ub  the  zorle  would  not  have  arisén  in
 the  acute  manner  in  which  it  did.

 But  this  apart,  I  want  this  House  to
 view  this  question  from  a  larger  angie
 and  with  vision  What  is  the  greatest
 achievement  which  stands  to  our  cre-
 dit  duting  the  past  decade?  It  is  the
 athievement  of  Sardar  Vallabhbhal
 Patel  who  realised  that  wé  should
 have  what  is  known  as  an  ititegrated
 Market  of  India  or  rafhér  a  cothrndi



 3895  Discussion  te  SRAVANA  32,  3882  (SAKA)  Rise  m  Foodgram  Prices  3896

 market  of  India  And,  in  some  res-
 his  tchievement  was  much

 greater  than  the  creation  of  a  com-
 fon  market  for  Europe

 These  vonal  restrictions,  in  my  opi-
 nion,  prevent  our  obtaining  the  ad-
 vantages  of  this  integration  of  India,
 And,  I  do  venture  to  think  that  unless
 we  view  ths  problem  only  as  a  tem-
 porary  thing  and  think  of  increasing
 supplies  and  tackbng  it  from  a  differ-
 ent  angle  we  are  not  going  to  have
 anything  tangible  achieved

 I  do  not  wish  to  state  anything  more
 except  that  I  wish  to  enter  a  caveat
 aga  nst  the  proposition  that  was  ad
 vanced  by  some  of  my  hon  friends
 that  we  should  have  a  Price  Stabih-
 sation  Board  I  think  it  is  a  most
 useless  proposal  Mere  multiplication
 of  agencies  is  not  going  to  bring  about
 an  increase  of  food  or  solve  the  prob
 lem  of  better  distribution  I  think  if
 we  tackle  these  problems  on  essential]
 ly  weil  understood  admfnistrative
 lines  instead  of  being  concerned  with
 merely  considering  these  problems
 from  a  very  big  angle  without  having
 sufficient  resources,  we  would  have
 done  something  tangible  towards  im-
 proving  the  lot  of  the  people  and  in
 bringing  about  much  more  progress  in
 constructive  thinking

 Shri  Harish  Chandra  Mathur  (Pal:)
 Mr  Deputy-Speaker,  Sir,  it  is  really
 regrettable  and  unfortunate  that  even
 after  2  years  of  independence  and
 two  ambitious  Plans  food  remains  our
 problem  number  I,  and  we  all  feel  so
 concerned  and  anxious  about  it,  a
 problem  culminating  almost  7  the  re
 signation  of  the  Food  Minister  I  do
 not  think  this  resignation  of  the  Food
 Minister  will  take  us  any  nearer  the
 solution  of  the  problem  As  a  matter
 of  fact,  what  is  wanted  is  an  assess-
 ment  and  re-assessment  of  the  policies
 which  have  been  adopted  by  our  Gov-
 ernment  to  solve  the  food  problem
 m  this  country

 I  would  rather  hke  to  draw  po.nt-
 ed  attention  to  the  address  delivered
 by  the  Governor  of  the  Reserve

 Bank  only  last  week  He  has  touch-
 ed  upon  a  very  vital  subject  which
 has  a  great  bearmg  and  relation  w
 the  food  problem  of  this  country  as
 well  If  we  make  a  really  objective
 and  critica)  analysis  of  the  situation
 and  try  to  offer  certain  constructive
 suggestions,  the  first  thng  we  should
 do  35  just  to  study  the  problem  as  >t
 presents  itself  before  us  today

 I  have  no  hesitation  in  saying  that
 nothing  has  brought  our  Government
 80  much  in  public  contempt  as  ths
 food  problem  and  its  admunistration
 lam  not  apportioning  the  blame  here
 between  A,  B  or  C  but  I  say  that  at
 is  high  time  that  we  take  a  serious
 note  of  this  bold  fact  which  stares  us

 n  the  face  Anybody  who  38  in  Lv-
 ing  touch  with  the  masses  will  tell
 you  that  nothing  has  brought  our
 Government  so  much  in  public  con-
 tempt  as  our  food  situation  But,  if
 we  make  a  critical  analysis  of  it  we
 will  find  that  it  is  not  the  Food  Mr
 niste:  who  i8  responsible  But  the
 Food  Munster  is  generally  under-
 stood  to  be  responsible  for  it,  among
 the  masses,  for  various  reasons  be
 cause  it  is  the  food  admunustration
 which  comes  into  contact  with  them

 It  has  been  said  by  almost  all
 hon  Members  who  have  participated
 in  the  debate  that  it  is  not  so  much
 the  availability  of  food  but  the  prices
 which  are  our  headache  What  are
 the  factors  which  are  governing  these
 high  prices?  I  referred  just  now  to
 the  address  of  the  Governor  of  the
 Reserve  Bank  He  has  drawn  point-
 ed  attention  to  the  fact  that  since
 independence  the  internal  value  of
 the  rupee  has  gone  down  by  29  per
 cent  If  the  infernal  value  of  the
 rupee  has  gone  down  by  29  per  cent,
 it  will,  certamly,  be  reflected  an  the
 food  prices  The  patent  fact  is  that
 we  are  going  to  release  more  and
 more  money  and  food  production
 cannot  keep  pace  with  the  money
 that  you  are  going  to  release  Unt
 and  unless  our  production  both  in
 the  agricultural  as  well  as  in  the  in-
 dustrial  sector  keeps  pace  with  the
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 money  that  is  released  by  the  Trea-
 aury,  the  food  prices  cannot  possibly
 be  controlled  And,  we  must  take
 note  of  this  important  factor  Thuis
 important  factor  xs  neither  controlled
 by  the  Food  Minister  nor  by  State
 Governments,  it  ww  a  composite  policy
 matter

 He  has  also  pointed  out,  and  thi
 House  and  the  country  must  take
 note  of  it,  that  af  we  compare  our
 food  prices  with  the  level  of  the  food
 prices  which  is  rising  a  all  coun-
 tries,  all  over  the  world,  our  country
 has  done  fairly  well  Our  position
 does  compare  favourably  with  others,
 76  is  not  so  bad  as  m  all  the  coun-
 tries  during  these  i]  or  42  years
 The  food  prices  have  gone  up  more
 particularly  because  they  have  spent
 more  and  more  on  _  developmental
 works  Various  other  factors  have
 also  obtained  there  And,  in  this
 particular  country,  because  of  our
 Plans,  we  have  been  releasing  more
 and  more  money  which  has  _  affected
 the  food  prices

 While  I  say  all  this  I  do  not  for  a
 moment  suggest  that  the  failure  and
 folhes  of  the  administration  have  not

 tributed  very  significantly  to  thus
 deteriorating  food  polcy  They  have
 contributed  significantly

 Agam  we  must  take  note  of  the
 fact  that  90  per  cent  of  the  responsi
 bilhty  lieg  with  the  State  Govern-
 ments  There  are  two  factors,  one
 38  policy-making  and  the  other  is
 implementation  In  the  :mplementa-
 tion  part,  the  entire  responsibility
 rests  with  the  State  Governments  In
 policy-making  also  the  State  Gov-
 ernments  have  a  major  say  One  can-
 not  deny  it  because  it  is  only  in
 the  National  Development  Council
 where  we  sit  together  we  take  im-
 portant  major  policy  decisions

 My  complaint  is  that  when  we  start
 with  certain  theories  there  as  nobody
 in  the  States  who  stands  up  and  puts
 his  foot  down  against  a  particular
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 policy,  in  spite  of  the  fact  that  some
 of  the  Chief  Ministers  of  States  have
 not  got  a  robust  faith  In  the  policy
 that  is  gong  to  be  adopted  and  35
 spite  of  the  fact  that  they  are  not
 very  serious  in  try  ng  to  implement
 that  policy  If  the  Chief  Ministers
 of  the  States  and  the  other  people
 who  have  a  major  say  in  formulating
 policies  were  to  put  their  feet  down
 that  decision  would  not  be  taken

 So  when  State  trading  was  taken
 up,  as  a  policy,  8५  a  programme  it  is
 unexceptionable  There  is  nothing
 against  it  if  we  can  have  an  honest
 and  efficient  machinery  to  implement
 it  It  would  have  yielded  results.
 But  everyone  knew  that  nothing
 would  be  possible  and  that  no  one
 would  be  able  to  cope  with  the
 situation  and  yet  we  adopted  that
 policy  The  result  of  7  s  we  started
 tinkering  here  and  tinkering  there
 and  it  had  an  adverse  effect

 Let  us  understand  whether  we  are
 going  to  have  a  free  market  pohcy
 If  we  are  going  to  have  a  free  mar-
 ket  policy,  let  there  be  no  controls
 like  this  These  controls  which  are
 half-way  houses  in  the  manner  in
 which  we  are  conducting  them,  are
 houses  for  corruption  They  are  a
 prop  for  the  corrupt  official;  they  are
 a  prop  for  the  unscrupulous  business-
 men  _  It  has  been  the  sorry  story,  the
 sorry  tale  of  this  Food  Administra-
 tion  that  we  have  adopted  only  half
 way  houses  of  confYol,  a  patchwork
 here  and  a  patchwork  there,  which
 has  resulted  in  nothing  but  a  dete-
 rioration  of  the  situation  If  I  were
 to  give  examples  as  to  what  had
 happened,  I  could  give  There  could
 have  been  no  other  way  but  that  it
 would  lead  to  corruption  The  hon
 Minister  will  bear  me  out  In  a  par-
 ticular  place,  gram  was  selling  at
 Rs  0  a  maund

 Mr  Deputy-Speaker:  The  hon
 Members  time  fs  up

 Shri  Harish  Chandra  Mathur:
 Kindly  permit  me  a  few  more  mi-
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 nutes,  Sir;  I  am  also  one  of  those
 who  have  tabled  this  motion.

 Mr.  Deputy-Speaker:  The  Minister
 has  to  reply  at  4;  there  छ  atill  one
 more  State-—my  own—which  has  not
 been  represented  at  all

 Shri  Harish  Chandra  Mathur:  |
 will  not  deny  you  that  privilege  and
 pleasure  I  will  finish  in  3-4  minutes

 Now,  what  has  been  the  effect  of
 our  pol.cy?  There  should  be  only  one
 criterion  to  judge  our  policies  and
 that  one  criterion  should  be  whether
 the  policies  and  the  programmes
 which  we  adopt  st.mulate  more  pro-
 duction  or  not.  If  that  fs  done,  most
 of  the  difficulties  will  be  resolved
 What  happens  today’?  The  agricultu
 rist  38  not  happy,  the  trader  is  not
 happy  and  the  consumer  ws  not  happy
 Inspite  of  the  fact  that  we  are
 trying  to  do  everything  for  the
 peasant,  anybody  who  goes  down
 to  the  peasant  knows  what  he
 feels  I  had  certain  conferences  in
 my  constituencies  and  other  places
 There  is  such  an  amount  of  uncertain-
 ty  in  his  mind  that  it  becomes  abso-
 lutely  difficult  to  cncourage  him  and
 to  stumulate  him  for  greater  produc-
 tion  The  trader  has  the  same  fate
 You  have  done  nothing  to  dislodge
 him  but  you  gave  a  challenge  to  him
 that  he  is  going  to  be  dislodged  He
 has  dislodgef  you  as  a  matter  of
 fact.  So  is  the  fate  of  the  consumer
 also  {I  would  most  earnestly  request
 you  to  cordyun  off  two  places—Bom-
 bay  and  Calcutta—because  these  two
 Places  have  got  a  greater  purchasing
 power  and  they  do  not  mind  purchas-
 ing  anything  at  any  rate  and  they
 spread  the  Ingh  rates  everywhere  If
 you  completely  cordon  them  off  and
 make  separate  arrangement  for  them
 by  introducing  foolproof  Yhtioning
 there,  it  would  serve  them  well
 Then,  having  done  this,  let  there  be
 an  absolutely  free  flow  of  grains
 throughout  the  entire  country  and
 let  these  artificial  barriers  be  wash-

 —
 out.  They  are  absolutely  meaning-

 ena,

 I  am  speaking  from  a  surplus  State
 We  will  have  a  lot  of  foodgrains  to
 send  out.  If  I  were  to  give  you
 figures,  during  1958-59  we  had  sent
 out  8066  broadgauge  wagon  loads  of
 food  on  the  one  hand  and  2i838

 and  still  I  say  it  will  be  to  our  very
 great  advantage  if  we  had  free  flow
 throughout  the  country,

 Mr  Deputy-Speaker:  The  hon
 Member  must  conclude  now.

 Shri  Harish  Chandra  Mathur:  I  am
 sorry,  Sir;  I  had  quite  a  number  of
 points  but  as  we  are  short  of  time,
 I  will  take  some  other  opportunity.

 Mr  Deputy-Speaker:  I  am  more
 sorry  but  I  cannot  help  it.

 जानी  गु०  सि०  सुसाफिर  :  (अमृतसर  )
 डिप्टी  स्पीकर  साहब  में  आपको  धन्यवाद
 दता  हू  लेकिन  मुझे  चौधरी  रणवीर  सिंह  का
 डर  भी  पैदा  हो  गया  है  क्योंकि  आपने  उनको
 छोडकर  मुझे  बोलने  का  मौका  दिया  1

 में  भ्रपन  उन  साथियो  की  राय  से  इत्तिफाक
 करता  ह्  जिन्होंने  कहा  है  कि  फड  प्रात्लम  के
 मामले  में  बहस  करते  वक्‍त  सारा  कसूर  मिनिस्ट्री
 पर  या  मिनिस्टर  साहब  पर  डालना  सजीदा
 विचार  नही  है।  और  इस  से  भी  मेरा  इत्तिफाक
 है  कि  भाखिर  जब  कोई  चीज़  सामने  होती  है
 तो  जो  हैड  पर  होता  है  वही  भ्रमूमन्‌  निधाना
 बनता  है  मगर  इसका  यह  मतलब  नही  कि
 वहा  कोई  खास  बात  है  या  कोई  खास  कमी  है  1
 अभी  सहगल  साहब  ने  जो  भ्रपनी  तकरीर  की
 उसको  सुनकर  मुझे  एक  शेर  याद  झा  गणा

 हादसाते  जिन्दगी  से  खेलिए  तो  बात  है,
 जिन्दगी  पर  खेल  जाना  तो  कोई  मुश्किल  नहीं
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 यह  फूड  के  बारे  में  चर्या  प/लियामेट  में
 और  पालियामेंट  से  बाहर  कोई  नई  बात  नही  है  1
 जब  से  हमारा  देश  झजाद  हुआ  है,  सरकार
 मे  इस  तरफ  श्वास  ष्यामन  दिया  है  |  चीन,  रूस,
 जापान  तक  हमारे  ईलिगेशन  गये  है  1  कई  डेभ
 बने  हे  भौर  कई  तरह  से  रुपया  खर्च  हुआ  है  i
 ware  यह  कि  इसको  हल  करने  की  काफी
 कोहिश  की  गई  है  ।  मगर  इस  सब  कोशिश  के

 बावजूद  झगयें  १ह  कहना  ड्रमारी  तसस  इजूटी
 है--मगर  यह  बात  ठीक  है--कि  यह  भसला

 हल  नही  हुआ  है  ।  एक  वक्‍त  था  जबकि  विश्वास
 के  साथ  हमारे  प्रधान  मत्री  जी  ने  सन्‌  १६५३
 मे  एलान  किया  था  कि  दो  साल के  भ्न्दर  झन्दर
 शायद  एक  दाना  भी  हमें  बाहर  से  मगवाना
 नही  पड़ेगा  और  हमारा  मुल्क  अत-सविभंर

 हो  जाये

 पंडित  ठाकुर  बास  भारगब  (हिसार)
 १६५१  मे  यह  बात  कही  थी  ।

 जानी  qo  सिं०  भुसाफिर  :तो  १६५१  से
 उन्होंने  चिदवासपूर्वक  यह  बात  कही  थी  1  मगर
 भ  हकीकत  मे इन्,  नदी  किया  जा  सकता  है
 कि  फूड  का  यह  समामला  पहले  से  भी  ज्यादा

 एक्यूट  हो  मया  है  |  “मरीज  इश्क  पर  रहमत

 खुदा  की,  मर्ज  बढता  गधा  ज्यों  ज्यो  दवा  की  ra

 यह  बीमारी  तो  बढती  ही  जा  रही  है  1

 में  डा०  राम  सुमग  सिह  जी  की  इस  राय  से
 इत्तिफाक  करता  हू  कि  हमारी  जो  हैपहेजर्ड
 पालिसी  है,  उसको  हम  छोड  देना  चाहिये  ।
 जिस  जगह  जा  नंगी,  वही  किनारा  हो  गया,

 यह  बात  नहीं  होनी  चाहिये  ।

 इस  बक्त  में  समझता  हू  कि  पजे।ब.  की
 सब  से  बडी  चीज  जो  दुनिया  भर  में  मशहूर  है
 बह  भालडा  डैम  है  ।  उस  डेम  से  यह  अझदाजा
 लगाया  गया  है  कि  ६०  लाख  एकड  के  करीब
 जमीन  खराब  होगी  ।  में  आपको  बतलाना

 चाहता  हू  कि  लगभग  इतनी  ढी  ज़मीन  पजाब
 में  इस  बक्त  बाटर  लागिंग  के  जेरअसर  आा
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 गई  है।  में  भापक।  भपनी  क  स्टिट्युएसी  की  ही
 बात  बतलाता  हू  ।  में  बहा  पर  लग्गों  स ेमिलता

 है  भौर  जहा  उनकी  पहले  हमेशा  ही  यह  भाग

 हुआ  करती  भी  कि  पानी  की  ज़ह  से  हवे
 तकलीफ  है,  पानी  नहीं  मिलता  है  और  हमारी
 फसले  पानी  न  मिलने  की  वजह  से  खराब  हो
 जाती  है,  वहा  अब थे  कहते  है  कि  मेहरबानी
 करो  और  ये  नहरें  यहा  से  उठा  कर  ले  जाओ  ।
 अगर  इनको  उठा  कर  श्राप  ले  जाते  हे  तब  तो

 हम  बच  सकते  हूं  वर्ना  नही  |  नहरे  त,  हम  भौर
 भी  लाने  बाले  हूं,  लेकिन  मेरी  कास्टिट्युएसी
 की  यह  हालत  है  कि  ब॑  कहते  हूँ  कि  हर  साल
 हमारी  फसल  जाया  जाती  है  1  यह  भ्रमृतसर
 जिले  की  ज़मीन  की  बात  है,  जहा  पर  कि
 पंजाब  में  ज्यादा  अझनोज  पैदा  करने  वाली
 जमीन  है  ।  प्रमृतसर,  जालधर  इत्मादि  कई
 झज़ला  पंजाब  के  ऐसे  हे  जहा  पर  कि  एसी
 हालत  ह।  गई  है  और  बे  कहने  लग  गये  हैं,
 कि  हम  इन  नहरो  स  बाज  श्ाय  a  इसके  लिगे

 कुदरत  का  दाषी  ठहरामा  जाये  ॥  गवर्नमेट
 क'  मगर  इस  की  तरफ  ध्यान  देना  बहुत  ज्यादा
 जरूरी  है  t

 दूसरी  बात  यह  है  कि  फूड  प्राब्लम  को

 हल  करने  के  लिए  हम  दा  चीजों  पर  ज़ोर  देते  हे,
 एक  तो  प्राडकक्‍्शन  पर  और  दूसरे  डिस्ट्रीज्यूशन
 पर  ।  एक  इनके  अलावा  और  भी  बात  है  और
 वह  महगाई  की  बात  है  जिस  से  आज  लग्णों
 को  तकलीफ  हो  रही  है  ।  इस  हाउस  में  हमारे
 दो  भाई,  चौ  ०  रणवीर  सिह  शौर  श्री  मूल  चन्द
 जैन  एक  ही  बेच  पर  इकट्ठ  इस  बकत बेठ के  हुए है  ॥
 भ्रगर  कीमत  बढ़  जाती  हे  तो  सूल  चन्द  जैन  जी
 रोते  है,  झौर  गर  गिर  जाये,  तो  रणबीर  सिह
 जी  राते  है।  दोभों  सूरतों  मे  रोना  है  लेकिन  एक
 तीसरा  ही  है  जो  कि  इससे  फ्रायदा  उठा  कर
 ले  जाता  है

 श्री  मू०्नां०  नै  (कंथल)  इस  भामले
 में  हमारी  दोनों  की  एक  ही  राय  है  ।
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 wat  go  fro  मुसलाफिर  :  पंजाब  मे

 इतनी  प्रण्की  मन्दम  प्रेदा  होती  है  कि  ६.  कहन
 ही  नहीं  ।  मसर  भाज  पंजाब  में  झ्राप  किसी  भी

 डिपो  पर  चले  जायें  और  वहा  पर  जो  गर्दम

 बिक  रही  है,  जो  ग्राटा  बिक  रहा  है,  उसकी

 द्वालत  को  देखें  तो  शप  कर  पता  खकेगा  कि

 वह  बहुत  ही  खराब  है।  प्रता  नहीं  हमासी  गन्दम

 कियर  जर्ल,  गई  भौ  २  कहा  से  वह  न्द्म  जो

 बिक  रही  है,  भ्रा  गई  है  1  वह  गन्दम  व  वह  आटा

 टतना  खराब  है  कि  कुछ  कडा  ही  नही
 में  समझता  हु  कि  इस  तरफ  भी  ध्यान  देना

 निहायत  ज़रूरी  है  ।

 एक  तरफ  तो  आज  कूड  फ्राडबचान  बढाने
 का  सदाल  है  भर  दूसरी  तरफ  हमादी  कई
 तजाबीज़  लंड  प्राबलैम  के  मृताल्लिक  है  |
 को  प्रेटिव  फामिंग  की  दै! ल  चर्चा  की  जाती  है
 और  जहा  तक  डिटट्रीज्यूशन  का  सम्बन्ध  है,
 स्टेट  ट्रेडिग  पे  बात  कही  गई  है  ।  में  झड़
 समझता  हू  कि  ये  दोनो  चीज  बेशक  अच्छी  है,
 केकिन  इनको  अगर  फौरी  इलाज  समझा
 जाता  है  तो  यह  बहुत  भारी  गलतफहमी  है  |

 क्रारसी  की  एक  मित्राल  है

 तातरियाक  ज़  ईरॉक  आवुर्दा  भेवद  मार

 गुजीदा  मर्दा  शुबद  ।

 जब  तक  ईराक  से  दवाई  झ्ायेगी,  तब  तक
 साप  का  काटा  हुआ  ब्रीमार  मर  जमेगा,
 खत्म  हो  जायेगा  |  जब  तक  हमारे  ये  का्रोग्रेटिव
 काम  बमैरह  बनेंगे,  तब  तक  प्रोड़क्दान  क़ा  यह
 जो  सिल,सला  है,  इसको  खत्स  ही  कम किम  |
 अज  ही  किसाने  हाथ  पर  हाथ  रख  कर
 बेठ  गया  है।  में  समझता  हूं  कि  हम  ने  कोझो-
 प्रेटिव  फामिंग  की  तरफ  आना  है  झौर  यह
 हुमा रा  फैसला  है  शौर  यही  इसका  एक  इलाज

 है  केकिन  इस  बक्त  इस  इलाज  पर  ही  बैठना,
 इस  इलाज  पर  ही  भरोसा  करना  एंसः  है  जैसे
 सकान  को  झाग  लगी  हुई  हो  भ्लौर  कोई  इसका
 यह  इलाज  बतलाय  कि  कुआ  खोदो  और  प्रानी

 निकाली  शौर  उस  आग  को  बुशाओों  ।  कुआ
 खोदने  तक़  बहू  मकान  जल  जायेगा,  वह  बच

 नहीं  सकेगा  ।  इस  बास्ते  ge  फोरी  इलाज

 इस  बीमारी  का  होना  श्ञाहिये  ताकि  कोप्रोप्रेटिव
 फामिंग  के  लिये  शण्दा  मदान  तैयार  हो  जाये,

 कुछ  खुशहाली  हो  जाये  ।  में  समझता  हूं  कि
 सबिस  कोप्राप्रेटिव  सोसाइटीज़  जरूर  इसका
 फौरी  इलाज  है  भौर  उनसे  किसानों  को  काफी
 मदद  मिल  सकती  है।  मगर  उनको  बनाने  से

 पहले  सरकार  को  कुछ  हंगामी  बात  करनी

 चाहिये  ।  ट्रेक्टर  वर्गेरह  जो  है,  उनको  सस्ता
 क्रना  चाहिये  ताकि  किसानों  को  वे  मिल  सके
 और  सस्ते  दामों  १र  मिल  सके  या  इंस्टालमेंट
 बे  सिस  पर  मिल  सके  ताकि  बे  इनके  द्वारा  खेती
 बाडी  कर  सके
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 जेसे  मेने  कहा,  बहुत  सी  तजाबीड़  बनी,
 बाहर  ढेलीगेशन  गये  भौर  कई  दूसरे  तरीके
 सोचे  यये  ।  मगर  झगर  आप  किसानों  के  पास
 जाये  तो  आपको  पष्ता  चलेगा  कि  दो  हंजार  बरस

 पहले  एक  चीनी  सेयाह,  छान  साग,  हिन्दुस्तान
 में  श्राया  था  और  उसने  एप्रिकलचर  के
 बारे  मे  भी  कुछ  बातें  कही  थी  झौर
 लिखी  थी  और  भ्रगर  श्ाज  भी  हिन्दुस्तान  के

 देहातों  मे ंउसकी  रूह  चक्कर  लगाने  झ्राये  तो
 देखे  कि  वे  झाज  भी  दो  हज़ार  साल  पहले
 की  तरह  से  ही  खेती  करते  है  और
 उसके  तरीकों  को  बदलने  की  ओर  झोर
 किसानों  को  ऊपर  उठाने  की  ओर  कोई
 ध्यान  नही  दिया  गया  है,  उस  का  पूरा  बदो-
 बस्त  नही  किया  गया  है  ।  में  बीज  की  बात  क्रो

 ही  लेता  हू  ।  इस  के  मुताल्लिक  बड़ी  तज़ावीज़े

 हुई  है  लेकिन  अच्छा  बीज  किसानों  को  कमी
 भी  बक्‍्त  पर  नहीं  मिलता  है  और  उन  की

 हमेशा  ही  यह  शिकायत  रहती  है  खाद  के
 बारे  मे  भी  यही  बात  लागू  होती  है  बेशक
 गबनेमेंट  ने  सिदरी  में  बनाई  है  तथा  नग़ल
 में  फटिलाइजर  फैक्ट्रीज  बना  रही  है  मगर
 अभी  तक  भी  हमारे  देहातो  के  किसानों
 को  इतना  नहीं  पता  है  कि  फर्टिलाइजर्स
 का  उन्होंने  कैसे  इस्तेमाल  करना  है।  भाज  सी
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 दे  गोबर  के  उपले  बना  कर  के  जला  खेते  हैं  1
 इस  तरह  से  वे  पूरे  तौर  पर  गोबर  को
 भी  इस्तेमाल नही  करते  है  ।  उन  के  पास  जो
 जानवर  है,  उन  का  जो  खाद  होता  है  उस  का
 भी  वे  पूरे  तौर  से  इस्तेमाल  नही  करते है  t

 Who  रणबीर  सिह  (रोहतक)  सब्जो
 रोटी  कैसे  खायें  |

 जानी  qo  fao  मुसाफिर  :  तने
 समय  नही  लेना  चाहता  हू  t  में  इतना  ही
 कहना  चाहता  हू  कि  इस  मसले  को  हल  करने
 के  लिये  जरूर  कोई  फौरी  तजवोज़  होनी
 चाहियें  a  झ्राखिर  को  जो  हमारी  पालिसी  है
 उस  पर  हमें  श्राहिस्‍्ता  आहिस्ता  अमल  करना
 है  1  मगर  इस  प्रान्लम  को  हल  करने  के  लिये
 जरूर  कुछ  न  कुछ  किया  जाना  चाहिये  श्रौर

 बहुत  जल्द  इस  को  हल  किया  जाना  चाहिये  t
 श्राज  हम  पंजाब  में  क्‍या  देखते  है  ?  जगाधरी
 झौर  सहारनपुर  पजाब  और  उत्तर  प्रदेश
 की  हद  पर  है  1  जैन  साहब  इस  चीज  को
 जानते  होंगे  क्योकि  वे  खुद  सहारनपुर  के

 रहने  वाले  है  ।  हमारे  जगाधरी  और  सहारन-
 पुर  के  निर्खों  मे  ५,  ६,  ७  और  कभी  कभ।  तो
 इस  से  भी  ज्यादा  फर्क  पड़  जाता  है  ।  में  इस
 से  इत्तफाक  करता  हू  कि  सारे  हिन्दुस्तान  मे
 एक  होमोजीनस  पालिसी  होनी  चाहिये:  ।
 अगर  कोई  चीज  हिन्दुस्तान  में  पंदा  होती  है
 तो  उस  का  फायदा  सारे  हिन्दुस्तान  को  एक
 तरह  से  पहुचना  चाहिये  1  जो  भी  सारी
 पाबन्दिया  है  उन  को  हटा  देना  चाहिये  क्योंकि

 हमारा  देदा  एक  है  द्रौर  इस  सिलसिले  में  हम
 मिल  कर  ही  पूरी  तौर  पर  मजिले  मकसूद
 पर  पहुच  सकते  है  1

 Mr.  Deputy-Speaker:  The  hon
 Minister.

 Shri  Braj  Raj  Singh:  Sir,  may  I
 put  a  question  before  the  hon.  Minis-
 ter  starts  his  reply?
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 Mr.  Deputy-Speaker:  Let  him  say

 something,  and  then  a  question  can
 arize

 Shri  A.  ह.  Jain:  Mr.  Deputy-Speak-
 er,  Sir,  the  discussion  which  has
 taken  place  in  this  House  yesterday
 and  today  can  conveniently  be  divid-
 ed  into  two  parts:  discusion  on  the
 food  situation  of  India  in  general  and
 the  discussion  on  the  food  situation
 in  West  Bengal.  Ordinarily,  Sir,  I
 should  be  expected  first  to  deal  with
 the  food  situation  in  India  and  after-
 wards  with  the  food  situation  in  West
 Bengal.  But  the  food  situation  m
 West  Bengal  has  so  much  dominated
 the  discussion  in  the  House  that  I
 have  decided  to  reverse  the  order

 I  may,  Sir,  make  it  clear  in  the
 beginning  that  I  don’t  propose  to  deal
 with  the  production  problem  today;
 the  House  will  have  sufficient  time
 to  discuss  it  sometime  later  on

 Now,  first  I  want  to  deal  with  the
 constitutional  and  the  factual  respon-
 sibility  of  the  Centre.  Food  implies
 two  things:  supply  and  distribution
 So  far  as  supplies  are  concerned,
 under  the  present  arrangement  no
 surplus  food  can  move  from  one
 State  to  another  except  through  the
 Central  Government.  The  Central
 Government  has  also  a  monopoly  of
 the  import  of  food  from  overseas.
 Therefore,  the  Centre  naturally  has
 stocks  of  food  both  procured  inter-
 nally  as  also  imported  from  abroad.
 I,  therefore,  owe  full  responsibility  of
 making  supplies  to  the  States.  But
 that  responsibility  is  subject  to  one
 iider  After  all,  I  have  only  a  limit-
 ed  quantity  of  food  available  with
 me  and  I  cannot  accept  the  responsi-
 bility  of  supplying  any  quantity  to
 a  State.  If  the  aggregate  demands
 from  different  tates  exceed  the
 quantity  available  with  me  I  shall
 have  to  cut  down  the  demands  of
 the  States.  That  will  have  to  be  my
 inherent  power.  Either  you  give  me
 unlimited  supplies  so  that  when  the
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 State  Governments  ask  for  a  certain
 quantity  I  can  give  it  to  them  or,  if
 you  do  not  give  me  unlimited  sup-
 plies,  let  me  give  the  State  Govern-
 ments  limited  supplies  After  all,
 this  is  the  supreme  body  which  votes
 the  Budget.  If  you  do  not  give  me
 unlimited  supplies,  m  that  case,  if
 the  aggréfate  demands  of  all  the
 States  exceed  the  stocks  available
 with  me,  I  ghall  have  to  cut  down
 their  demands.  That  is  my  right

 Shri  Narayanankutfy  Menon
 (Mukandapuram):  Against  whom  35
 your  complaint?

 Mr.  Deputy-Speaker:  Let  us  hear
 him.

 Shri  A.  है.  Jain:  I  am  coming  to
 that.  Now,  Sir,  that  is  the  position
 about  the  supplies  Then  I  come  to
 the  question  of  distribution  So  far
 as  the  question  of  distribution  38  con-
 cerned,  clearly  it  38  the  responsibility
 of  the  State  Governments  I  want  to
 cite  the  case  of  Kerala.  Hon.  Mem-
 bers  from  the  Communist  Party  have
 spoken  a  lot  of  things  saying  that  the
 Centre  is  responsible  foi  distribution
 When  the  Communist  Government
 was  ruling  in  Kerala,  it  was  running
 6,000  fair  piice  shops  In  the  smal)
 State  of  Kerala.  there  weie  6,000  fair
 price  shops.

 Shri  Tyagi:  Were  they  controlling
 the  rural  areas?

 Shri  A  P.  Jain:  Please  do  not  in-
 terrupt.  Ordinarily,  they  were  dis-
 tributing  12,000  tons  of  rice  per
 month  distributed  over  6,000  shops.
 This  meant  that  each  of  the  shops
 was  distributing  two  tons  of  rice  in
 a  month.  In  other  words,  Jess  than
 two  maunds  of  rice  in  a  day  were
 being  distributed.  I  felt  that  this
 system  would  give  rise  to  corruption.
 It  was  an  inefficient  system  If  a
 shop-keeper  sells  two  maunds  of  rice
 fin  aday  he  gets  about  8  to  2
 annas.  He  will  be  making  money  by
 other  means.

 When  the  Food  Minister  of  Kerala
 came  to  me,  I  advised  him,  “Please

 cut  down  the  number  of  shops  be-
 cause  it  is  giving  rise  to  corruption
 and  inefficiency.”  He  said,  “It  is  none
 of  your  business.  I  am  running  the
 shops  there.  I  have  to  decide  how
 many  shops  I  should  run.”  What  are
 the  alternatives  before  me?  I  could
 have  told  the  Food  Minister  of  Kerala,
 “Well,  {"am  not  going  to  give  you
 any  supplies  because  your  adminis-
 tration  is  bad”  But  can  a  Food  Min—
 ister,  whoever  he  may  be  and  how-
 ever  powerful  he  may  be—let  it  be
 the  Prime  Mmuister—can  he  say,  “I
 am  not  going  to  give  you;  let  the  peo-
 ple  die."?  No  Food  Minister  can  say
 that  I  accepted  that  it  is  the  State’s
 business  to  distribute  it  I  gave
 them  rice  That  explains  the  _  posi-
 tion  of  distribution  ws-a-ms  the
 Centre  and  the  States

 Hon  Members  have  said,  “Have
 we  issued  any  directions?”  Can  they
 point  out  any  law  under  which  I  am
 authorised  to  give  instructions  to  the
 State  Governments?  The  States  are
 autonomous  Bodies  They  have  got
 their  own  powérs”  They  have  got
 their  own  legislatures.  The  Centre
 cannot  issue  instructions.  We  talk;
 we  can  persuade  them,  but  the  final
 decision  in  the  matter  of  distribution
 ३५  «thetrs

 Then  look  at  it  from  the  factual
 point  of  view  There  are  more  than.
 12,000,  fair  price  shops  and  modified
 ration  shops  working  in  West  Bengal,
 from  the  metropolitan  city  of  Calcutta
 right  down  to  the  small  hamlets.  Has
 this  House  voted  any  staff  to  me  and
 can  I  supervise  them?  What  machin-
 ery  had  I  to  look  after  a  small  fair
 price  shop.  situated  in  a  village?
 Naturaliy,  when  you  look  at  it  from
 the  legal  point  of  view  or  from  the
 administrative  poimt  of  view,  distri-
 bution  छा  the  responsibility  of  the
 State  Governments  all  over  India.  IT
 am  not  going  to  own  responsibility
 for  it.  Therefore,  whatever  has  been
 said  about  the  distribution,  whether
 ‘hey’  are  correct  or  not  correct,—t
 say  it  is  mostly  incorrect—I  cannot
 be  held  responsible  for  it.
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 New,  I  stated  that  I  owe  a  certam

 respomiibility  towards  West  Bengal
 for  making  supples  Some  hon
 Member—I  beleve  it  was  Shrimat:
 Benu  Chakravartty—said  that  the
 West  Bengali  Government  have  been
 making  conficting  and  varying
 asressments  of  their  food  shortage
 Yes,  they  have  made  different  assess-
 ments,  but  there  5  nothing  wrong
 abowt  2t  The  first  assessment  was
 made  on  the  basis  of  the  provisional
 figures  of  product.on  The  second
 ausessment  was  made  on  the  basis  of
 the  final  figures  of  production  The
 provisional  figures  of  produttion  are
 never  rehable  Naturally  they  vary
 No  State  Government  can  sit  quiet
 and  make  no  assessments  It  has
 to  make  assessments,  maybe  that
 under  certain  circumstances  the  as
 seasment  may  not  be  quite  accuratc

 According  to  the  latest  assessment
 made  by  the  West  Bengal  Govern-
 ment  and  conveyed  to  us  then  de
 fieit  is  835  lakh  tons  The  House
 May  note  down  that  the  deficit  accord
 ing  to  the  West  Bengal  Government,
 is  835  thousand  tons  How  is  it
 worked  out?  It  i5  worked  out  on
 the  basis  of  5  3  ounces  per  capita
 per  day  What  is  the  availabilty  of
 food  per  cap  ta  per  day  in  the  whok
 of  India?  I  am_  talking  of  cereals
 when  I  say  food  in  this  context  What
 is  the  availability  of  cereals  per
 capita  per  day  for  the  whole  of  India?
 It  is  only  12  to  33  ounces  Wher  I
 supply  to  the  West  Bengal  State
 at  the  rate  of  35  3  ounces  pe:  day
 while  the  availability  for  the  whole
 of  India  is  about  12  to  I3  ounces  per
 day,  7  means  that  I  might  have  to
 starve  another  section  by  giving  more
 to  West  Bengal

 So,  what  did  I  do?  I  said  that  not
 anly  I  would  make  up  their  defiut  of
 है.  35  ह...  tons  hut  I  would  give  them
 maene  than  lJ  lakh  tons—4  lakh  tons
 4  mce  and  7  Jakh  tens  gf  wheat
 Well,  have  I  staod  by  my  promuisc?
 Up  fo  the  end  of  July  we  have  aup
 Pled  645  thousand  tons  to  West
 Bengal  By  the  end  of  this  month  we
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 will  have  supplied  770  45005283  tons
 to  West  Bengal.  There  ere  four
 menths  to  go

 Now,  where  is  the  default?  Haye
 I  not  made  up  their  full  deficit?
 Have  I  not  given  them  more  thao
 what  was  their  deficit?  Food  35  rot
 a  mathematical  calculatioh,  teday
 you  calculate  on  35  ounces  and  to-~
 morrow  you  will  calculate  on  20
 ounces  and  Say,  ‘My  deficit  is  35
 lakhs’  Whosoever  may  do  it  There
 35  an  all-India  availability  of  42  to
 33  ounces  How  can  you  put  your
 claim  at  20  ounces?  What  is  the  au-
 thority  with  you  to  say  that  the  cereal
 consumption  per  day  per  captta  m
 West  Bengal  is  20  ounces?

 Shri  Tyagi  Who  says?’

 Shn  A  P  Jain  I  do  not  know
 That  3५  the  position  So  I  want  to
 make  it  abundantly  clear  to  this  Hous,
 that  I  have  discharged  my  responsi
 bility  fairly  and  squarely,  much  more
 than  what  I  was  required  to  do
 Here  are  the  communists  _  sitting
 other  Member,  from  West  Bvngal
 sitting--I  challenge  whether  they  are
 prepared  to  disputc  any  of  the  facts
 which  I  have  given  whether  they
 have  the  courage  to  get  up  in  then
 Benches  and  say  No,  you  have  not
 discharged  your  duty’  ”

 Shri  Narayanankutty  Menon  Whee
 has  all  the  rice  gone?

 Shri  A.  P  Jam  Ido  not  know
 You  may  have  taken  it  away

 Shri  Narayanankutty  Menon:  We
 have  not  taken  it  but  the  people  will
 begin  to  take

 Shri  A  P  Jain  Let  us  see  whethe:
 vou  aie  right  or  not  I  want  to  go
 chronologically  into  the  facts  about
 the  food  situation  in  West  Bengal
 during  recent  times  because  it  has
 been  said  by  the  Opposite  Benches
 that  it  Is  I  who  am  responsible  for
 all  these  controls  and  other  things
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 in  West  Bengal,  and  that  I  have  com-
 pelled  their  hands  to  do  it.

 In  the  year  1958,  the  West  Bengal
 Government  decided  to  promulgate
 an  ordinance  known  as  Anti-profi-
 terring  and  Anti-hoarding  Ordinance.
 The  House  is  aware  that  there  is  a
 saw  called  the  Essential  Commodities
 Act  under  which  we  have  been  ope-
 rating.  The  West  Bengal  Govern-
 ment  felt  that  the  Essential  Commodi-
 ties  Act  was  not  sufficient  and  there-
 fore  a  more  rigid  law  should  be
 passed.  We  got  the  draft  of  the
 State  law  because  it  is  a  subject
 on  the  concurrent  list:  it  could
 be  modified  and  the  President’s
 consent  was  necessary.  I  felt  some
 doubts  about  it,  because  the  law
 provided  controls  at  all  levels;  con-
 trol  at  the  producers’  level;  control
 at  the  wholesalers’  level:  and  control
 at  the  retailers’  level,  and  contro!  in
 the  big  metropolitan  city  of  Calcutta
 end  control  in  every  little  hamlet.

 Now,  I  have  some  experience.  Hen.
 Members  think  that  I  am  responsible
 for  the  bungling.  I  own  the  res-
 ponsibility;  I  am  not  going  to  deny
 it  and  I  am  going  to  pay  for  it.  But
 }  have  got  some  experience.  I  know
 something  about  the  food  administra-
 tion.  I  warned  them:  “Do  not  take
 up  extensive  controls;  we  have  not
 got  sufficiently  good  machinery”.  The
 West  Bengal  Government  realised  the
 yorce  of  my  argument.  But  all  these
 Communist  Party  Members  who  are
 shouting  here  today  compelled  Dr.
 Roy  to  exercise  contro]  on  prices  at
 all  levels,  farmers’  level,  wholesalers’
 tevel  and  retailers’  level  throughout
 West  Bengal.  I  am  sorry  that  my
 colleague  yielded  to  the  pressure  of
 the  Communists.  It  was  purposeful.
 ‘As  soon  as  controls  had  been  impos-
 ed,  they  went  about  the  countryside
 and  said  to  the  farmers,  “Do  not
 sell  the  paddy  at  this  price.”

 Some  Hon.  Members:  Shame!

 Shri  A.  P.  Jain:  Is  that  the  way  of
 solving  the  food  problem  in  the  coun-
 try?)  They  asked  the  West  Benga!

 Government  to  impose  controls  and
 they  asked  the  farmers  to  withhold
 the  paddy.

 These  controls  were  declared  on  the
 lst  January,  1959.  The  price  of  rice
 was  fixed  at  Rs.  6°29  nP  and  that  of
 paddy  at  a  little  less  than  Rs.  l0.  I
 own  responsibility  for  fixing  that
 price.  I  am  not  going  io.  deny  it.
 Why  did  I  do  it?  I  want  to  make  it
 clear  to  the  House  that  the  Food  and
 Agriculture  Ministry  is  not  an  inde-
 pendent  agency  to  fix  the  price.  The
 prices  of  foodgrains  have  to  be  fixed
 after  consulting  the  Planning  Com-
 mission,  because  on  the  price  of  food-
 grains,  they  say,  depends  the  entire
 success  of  the  Plan.  If  food  prices  go
 up,  wages  go  up,  cost  of  projects  go
 up  and  the  whole  Plan  is  jeopar-
 dised.  There  is  a  lot  of  force
 in  that;  that  is  not  a  _  nonsensical
 argument.  We  also  decided  that  we
 shall  have  an  all-India  structure  of
 prices.  Did  we  give  a  bad  price  to
 Bengal?  For  the  common  rice  in
 Orissa,  we  fixed  Rs.  5  per  maund;
 for  the  common  rice  in  Madhya  Pra-
 desh,  which  is  known  as  the  medium
 rice  there,  we  fixed  Rs.  16;  in  Bihar
 we  fixed  Rs.  I6  and  to  West  Bengal
 we  gave  the  price  of  Rs.  46.25  nP.  My
 friend,  Shri  Mehtab,  the  Chicf  Minis-
 ter  of  Orissa,  accused  me  of  partiality
 towards  West  Bengal,  because  I  have
 given  them  a  higher  price  than
 Orissa.

 Shri  Tyagi:  Who  fixed  those
 prices?

 Shri  A.  P.  Jain:  We  fixed;  I  fixed,
 because  we  want  to  have  uniform
 prices.  Secondly,  the  whole  idea  of
 control  is  to  control  the  price  of  food-
 grains.

 What  is  the  position  of  those  friends
 of  mine.  the  Communists?  In_  tha
 charter  of  demands  which  has  been
 handed  over  to  the  West  Bengal  Gov-
 ernment  by  the  Price  Increase  and
 Famine  Resistance  Committee,  which
 is  now  conducting  an  agitation  in
 Bengal,  the  first  demand  is:

 “Supply  of  edible  rice  to  all
 categories  of  people  throughout
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 the  State  at  Rs.
 maund.”

 Well  and  good.  Yesterday,  it  was
 said  in  the  House  by  a  number  of
 Communist  Members  hke  Shrimat:
 Renu  Chakravartty,  Shrm  Sadhan
 Gupta  and  Shri  Tridib  Kumar  Chau-
 dhuri  that  they  had  recommended
 Rs.  2  to  Rs,  43  as  the  price  of  paddy
 m  that  informal  committee  Sup-
 posing  we  pay  Rs  43  or  Rs  12-8-0
 to  the  farmer  for  his  coarse  paddy,
 what  would  be  the  price  of  rice  for
 the  consumer?  Rs  22  This  means
 that  everybody  i  West  Bengal  must
 get  rice  at  Rs  17-8.0  and  we  must
 pay  to  the  farmer  at  the  rate  of
 Rs,  22

 17-8-0  per

 Shri  Narayanankutty  Menon:  What
 about  the  subsidy?

 Shri  A.  P  Jain:  I  am  coming  to
 that;  please  do  not  be  in  a  hurry  Let
 the  House  understand  that  a  subsidy
 of  Rs.  4-8-0  per  maund  means—the
 consumption  of  rice  in  West  Bengal
 is  of  the  order  of  45  lakh  tons—Rs  50
 cores  per  year.  Find  out  the
 money;  tax  the  man  and  give  that
 subsidy.  There  35  no  use  asking  for
 subsidy  unless  you  find  the  money
 The  Food  Minister  cannot  find  the
 subsidy;  it  will  be  the  nation  which
 has  to  find  out,  it  33  for  this  House
 and  the  State  Legislature  there  to
 find  out  the  subsidy.  I  think  this  3s
 asking  for  the  moon.  No  State  can
 afford  to  bear  the  burden  of  Rs  50
 crores  a  year  for  the  payment  of  sub-
 sidy.

 As  I  said,  these  controls  on  an  ex-
 tensive  scale  were  applicd  on  the
 ist  January,  959  Shortly  after,
 troubles  began  to  arise  and  by  the
 end  of  March,  the  inflow  of  mce  in
 West  Bengal  dwindled  considerably
 In  the  beginning  of  February,  the
 Chief  Minister  of  West  Bengal  came
 to  Delhi  and  said  that  the  supplies  of
 rice  in  the  market  were  going  down
 and  the  farmers  and  the  t  aders  were
 offering  resistance,  without  bringing
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 rice  to  the  market.  He  said,  in  order
 to  put  down  the  resistance  of  the
 traders  and  farmers,  the  Centre  must
 make  more  rice  available.  I  was
 not  sure  whether  this  resistance  could
 be  overcome  by  those  methods,
 because  a  very  bad  psychological  at-
 mosphere  had  been  created  in  West
 Bengal  by  those  who  wanted  to  create
 trouble.  I  asked,  how  much  you
 want?  He  wanted  a  certain  quan.
 tity  and  I  said,  all  right,  take  it  In
 the  months  of  February,  March  and
 April,  we  did  it;  we  also  did  it  m  the
 month  of  May

 Troubles  began  to  multiply  and  by
 the  beginning  of  May,  the  position
 was  that  rice  had  disappeared  from
 the  market.  The  West  Bengal  Gov-
 ernment  at  that  time  carried  on  vast
 operations  for  de-hoarding.  I  am
 not  sure,  but  my  rough  idea  is_  that
 altogether  about  20,000  maunds  of
 rice,  ४९.,  less  than  7,000  tons,  was
 seized  which  35  less  than  a  day’s  con-
 sumption  of  Calcutta  But  that  led
 to  the  disappearance  of  rice  and  paddy
 from  the  whole  of  West  Bengal  The
 West  Bengal  Cabinet  was  faced  with
 a  very  grave  situation  and  the  agro-
 economic  surveys  which  have  been
 recently  conducted  and  about  which  T
 shall  say  more  later  on.  summed  up
 the  position  as  follows

 “By  the  middle  of  June.  stocks
 had  reached  an  all-time  low  Some
 of  the  rice  mills  had  to  suspend
 their  operations  for  some  time  in
 that  period  owing  to  the  short
 supply  of  paddy  8  situation  of
 alarm  progressively  developed  m
 the  months  of  May  and  June,  until
 the  hfting  of  controls  on  the  24th
 June”

 For  days  and  days  together,  the
 West  Bengal  Cabinet  thought  over  this
 question  in  Darjeeling  They  request-
 ed  me  that  I  should  send  my  Secre-
 tary  to  Calcutta,  so  that  he  might  be
 available  for  consultations  I  sent  my
 Secretary,  Shri  Ghosh,  to  Calcutta  and
 he  stayed  there  for  a  week.  There
 were  two  schools  of  thought,  as  there
 are  bound  to  be  in  such  a  situation



 ब्रा  pe
 ‘Discussion  re:  SRAVANA  ‘31,  88  (RAKA)  Rise  क्र  Foodgrain  Prices  396

 One  school  was  for  intensifying  the
 controls  and  for  carrying  on  the  seizure
 operations  more  extensively.  Another
 school  of  thought  was  that  a  situation
 had  arisen  when  there  was  no  option
 left  except  to  lift  the  controls  In
 such  a  situation,  one  is  faced  with  a
 very  difficult  problem  and  one  has  to
 make  the  choice  To  my  mund,  it
 appears  that  the  choice  hes  betwecn
 high  prices  and  no  availability  The
 West  Bengal  Government  decided  that
 they  should  lft  the  control,  because
 if  any  more  de-hoarding  operations
 were  carried  on  the  result  will  be
 rice  will  not  appear  in  the  market
 They  asked  us  what  we  thought  of  it
 and  we  said,  that  3५  the  only  course
 I  take  the  responsibility  for  it  What

 shaoppenent  afer  dita”  timmeulatay  ah
 prices  went  up  but  rice  began  to  re
 appear  in  the  market  It  is  now  quite
 freely  available  But  during  the  last
 two  weeks,  the  prices  have  shown  a
 downward  trend  almost  aj]  over
 Bengal  The  retail  prices  have  gone
 down  in  as  many  as  0  districts  out
 of  5  The  wholesale  prices  have  gonc
 down  38  as  many  as  42  districts  out
 of  5  And  they  are  still  going  down

 But  now  there  is  this  agitation
 What  effect  it  will  have  I  cannot  say
 Here  I  want  to  poimt  out  one  thing
 to  this  hon  House  In  Kerala,  during
 the  time  of  the  Communist  Miunistry
 the  prices  went  up  high,  very  high
 (An  Hon  Member:  How  much?)  I
 will  tell  you  how  high  On  the  9th
 of  March  with  the  fullest  concurrence
 of  the  Communist  Ministry  in  Kerala
 we  have  declared  controlled  prices  for
 the  whole  of  the  State  The  market
 price  was  4  5,  or  6  rupees  higher  than
 the  controlled  price  Now  the  Com-
 munist  party  says  that  they  are  going
 to  help  the  people  through  this  agita-
 tion  Some  of  the  hon  Members  on
 the  other  side  said  that  it  38  because
 of  their  agitation  that  the  pmces  have
 gone  down  Then  where  were  you
 sleepmg  when  the  prices  were  high
 in  Kerala?  People  are  the  same  whe-
 ther  they  are  in  West  Bengal  or  they
 are  m  Kerala.  The  complexion  of  the
 Government,  whether  it  s  a  Congress

 Government  or  a  Communist  Govern-
 Tent,  does  not  matter  You  should
 have  started  an  agitation  in  Kerala

 ause  your  agitation  would  have
 ught  down  the  prices  m  Kerala  and

 Given  relief  to  the  people  (Inter-
 Tuptrons  )

 Shri  Nagi  Reddy  (Anantapur)  How
 ™auch  rice  was  supplied  to  Kerala  and
 Row  much  to  West  Bengal  and  at
 What  rates?  Did  Kerala  get  from
 What  33  known  as  the  Southern  Zone
 &t  the  controlled  rates?

 Shri  A  P  Jain  I  am  coming  to
 that  The  hon  Members  need  not  be
 too  much  in  a  hurry

 Shri  Nagi  Reddy.  We  are  not  at  all
 lb  a  hurry  We  are  very  patient

 Shri  A  P  Jain.  I  know  how
 Patient  you  are,  propping  up  now  and
 them  Kerala  today  holds  the  rest  of
 the  southern  region  m_  bondage
 Madras  must  first  supply  to  Kerala  and
 then  eat  afterwards  If  there  28  a  little
 delay  m  Andhra,  Andhra  people  are
 €nemies  And  the  Centre  is  always
 discriminating,  at  least  so  long  as  the

 ommunist  Government  was  there
 That  is  one  part  of  it

 Shn  Sadhan  Gupta  (Calcutta-East)
 {is  useless  your  trying  to  divide  us

 Shri  A  P.  Jam  I  now  come  to  the
 Seneral  question  of  controls  Many
 things  have  been  said  here  about
 Controls  and  why  thcy  have  not  been
 Shrorced  West  Bengal  Government
 48  amcompetent  admunistration  3s
 Weak,  we  are  all  incompetent.  But
 You  were  also  ruling  in  Kerala
 What  did  you  do?  You  have  also
 Zot  a  record  The  norma!  prices,
 the  market  prices  in  Kerala  were
 always  higher  than  the  control
 leq  prices  Day  in  and  day  out
 there  wag  violation  of  the  control
 Orders  May  I  ask  those  who  have

 accusing  the  West  Bengal  Gov-
 €rnment  whether  one  merchant,  one
 trader,  leaving  the  Communists  aside
 --because  they  are  your  people—was
 Prosecuted?  Did  you  prosecute  even
 One  non-Communist  because  he  was
 Violating  the  order?
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 Shri  है...  Re@dy:  ‘Then  political
 Giscrimination  would  have  come  m

 Mr.  Deputy-Speaker:  Order,  order

 Shri  A.  ह  Jain:  Then  you  should
 have  prosecuted  a  Communist  Then
 there  would  not  have  been  any  charge
 ef  @iscrimination.

 Mr.  Depnty-Speaker:  There  should
 not  be  so  many  “you”  if  it  s  addressed
 to  me

 Shri  A.  P.  Jain.  The  House  is  heap-
 ing  all  the  sms  on  me_  I  am  now  un-
 leading  them

 Now  I  come  to  de-hoarding  Wa;
 any  one  de-hoarding  operation  carried
 out  in  Kerala?  Not  one  The  Com.
 munist  merchants  are  there  They
 never  do  hoarding  But  non-Commu-
 nists  are  hoarding.  Did  you  arrest
 them’  Did  you  take  over  their  stochs’
 After  all,  the  whole  of  Kerala  is  not
 Communist

 Then  I  come  to  procurement  The
 Famine  Resistance  Committee  says
 either  you  procure  5  lakh  tons  of  rice
 in  Bengal  or  you  resign  That  is5  the
 demand  How  much  did  the  benevol-
 ent  Communist  Government  of  Kerala
 procure?  (An  hon.  Member:  28  tons  )
 In  958  they  procured  7,300  tons

 ,  Shri  Narayanankutty  Menon:  From
 the  Arabian  sea?

 Shri  A.  P.  Jain:  In  959  they  pro-
 cured  the  princely  quantity  of  21  tons
 of  paddy,  not  rice

 Shri  Warior  (Trichur)  Distortion  of
 of  the  whole  facts

 Shri  A.  P.  Jain:  I  challenge  them
 All  my  facts  are  correct

 Mr.  Deputy-Speaker:  We  are  get-
 ting  the  figures  as  are  available  with
 the  Government

 Shri  Braj  Raj  Singh  (Firozabad)-
 For  their  failures  they  have  gone
 Does  he  want  the  West  Bengal  Gov-
 ernment  also  to  go?
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 Mr.  Deputy-Speaker:  He  is  giving
 us  the  difficulties  that  the  State  Gov-
 ernments  are  experiencing

 Sari  Wartor:  It  was  not  the  policy
 of  the  Kerala  Government  to  try  to
 Procure  Procurement  was  for  whole-
 sale  So,  it  is  a  distortion  of  facts.

 Mr.  Deputy-Speaker.  Order,  order.
 Let  the  Minister  continue

 Shri  A.  P  Jain:  What  about  the  pro-
 duction  front?  Procurement  may  not
 have  been  the  policy  of  the  Govern-
 ment  of  Kerala  But  production  was
 the  policy  of  the  Kerala  Government
 Or  was  preduction  also  not  the  policy
 of  the  Kerala  Government?  In  two
 years  of  their  regime  they  increased
 the  production  only  by  8,000  tons

 Shri  Nagi  Reddy:  What  was  the  in-
 crease  in  production  during  the  Con-
 gress  rule?  Only  decrease  He  must
 also  give  the  figuie,  for  the  period  of
 the  Congies,  :egime

 Mr  Deputy-Speaker:  If  you  allow
 him  to  say  that,  he  will  do  so

 Shri  A.  P  Jain:  I  have  been  a  law-
 vet  all  my  life  and  I  have  found  that
 8  small  cause  vaket  alway,  shouts
 when  he  has  a  weak  case

 Shri  Nagi  Reddy.  And  a  resigning
 vakil  speaks  Jess

 Shri  A  P  Jain:  Now,  what  has  been
 their  increased  demand  during  these
 two  years  on  account  of  the  increasc
 in  population  alone?  Leave  apart  the
 demand  on  account  of  increase  in  the
 standard  of  living  Their  demand  in-
 creased  by  30,000  tons  per  year  That
 Js  to  say,  in  two  years’  time  their
 consumption  demand  increased  by
 60,000  tons,  and  the  additiona]  pro-
 duction  was  8,000  tons  So,  their  de-
 ficit  increased  by  52,000  tons  What
 would  they  say  for  that?  Still  they
 say  the  Centre  35  discriminating
 against  them  Where  is  that  addi-
 tional  food  to  come  from?  If  you  do
 not  produce,  how  can  I  give  you?  If
 the  West  Bengal  State  does  not  pro-
 duce,  where  am  I  to  go?  I  am  given
 a  limited  quantity  These  are  some
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 of  the  things  which  I  wanted  to  say
 aberat  the  situation  in  West  Bengal.

 Now  I  will  come  to  the  general  food
 atuation  in  the  whole  of  Indra.  But
 before  I  do  that,  I  will  deal  with  the
 case  of  Bombay,  because  3¢  33  another
 problem  State  at  the  moment  Now,
 Bombay  used  to  receive  large  quan-
 tities  of  wheat  from  Rajasthan  and
 from  Madhya  Pradesh  As  a  result  of
 the  cordoning  of  these  States,  because
 we  wanted  to  undertake  State  trading
 these  sources  of  supply  have  been  cut
 off  from  Bombay  Now  we  have  got
 overseas  wheat  and  we  have  authori-
 ed  the  Bombay  Government  to  take
 overseas  wheat  in  any  quantity  that
 they  want  Our  overseas  whcat  :  of
 certain  quahty  It  is  grown  in  the
 United  States  and  Canada  It  3,  red
 wheat

 Shri  C  D.  Pande  (Nain:  Tal)  Red
 is  never  good

 Shri  A.  P.  Jain:  We  told  them,  you
 take  it  in  any  quantity  you  want  We
 are  able  to  supply  it  at  the  rate  of
 Rs  4  and  it  generally  selJs  at
 between  Rs  75  to  6  to  the  consume:
 Yet,  the  price  of  the  indigenous  wheat
 continues  to  be  high,  about  Rs  26  to
 28  Now,  it  is  not  within  my  powet
 to  remedy  it,  because  I  have  got  onlv
 overseas  wheat  I  am  prepaied  to
 issue  it  in  any  amount  they  want,  but
 that  does  not  bring  down  the  prices,
 because  people  have  their  own  likes
 and  dislikes  in  food  Even  the  middle
 class  there  are  comparatively  bette:
 off  than  the  muddle  class  in  other
 parts  of  the  country  They  are  pre-
 pared  to  pay  Rs.  28  per  maund  Al!
 that  I  can  do  35  that  if  you  cannot
 afford  to  pay  you  have  my  cheap
 wheat  at  Rs  5  or  Rs  6  per  maund

 As  regards  rice,  Bombay  used  to
 drew  large  quantities  of  mce  from

 Pradesh  and  from  Andhra
 Now  fase  of  the  difficulties  that
 rave  afisen  in  West  Bengal.  Fioods
 whith  liate  come  ih  Kashtnir  and  in
 Assam  and  the  increased  demand  for

 rice  from  Kerala,  we  could  not  make
 up  the  full  defieit  of  Bomba}  so  far
 as  rice  was  concerned  Last  year  we
 had  given  them  1,60,000  or  ‘1,865,000
 tons  of  rice  This  year  we  have  agreed
 to  give  them  2,30,000  tons  of  rice.
 But  the  difficulty  there  as  that  the
 prices  are  high  Its  a  question  which
 the  Government  will  have  to  solve
 3  have  been  giving  my  opinion  about
 it  to  my  colleagues  It  w  a
 question  which  is  under  the  active  con-
 sideration  of  the  Government  because
 if  the  present  system  contmues  the
 disparity  may  be  reduced  but  a  fair
 amount  of  disparity  between  the  sur-
 plus  States  and  the  deficit  States  will
 continue  So,  we  have  to  give  thought
 to  it  Maybe,  I  may  not  be  there  to
 partiipate  in  it  But  that  is  the  posi-
 tion  of  Bombay  ०

 Now,  the  two  difficult  States  to-
 day  are  West  Bengal  and  Bombvy
 What  is  the  position  about  the  rest  of
 India?  I  have  got  index  number  of
 prices  for  the  whole  of  India  tor  rice,
 wheat  and  cereals  and  for  India  ex-
 cluding  West  Bengal  and  Bombay
 it  will  give  a  somewhat  clear
 picture  to  the  House  as  to  why
 the  general  index  number  35  high
 What  is  it  that  is  exercising  the  pres-
 sure?  For  the  whole  of  India  the
 index  number  for  July,  ‘1958,  that  is,
 Jast  year,  was  48  I  am  talking
 of  rice  Thig  year  for  the  month  of
 July  it  is  09  3  But  if  we  exclude
 Bombay  and  West  Bengal,  the  corres.
 ponding  figures  are  09  for  the  last
 year  and  102  7  for  this  year  This
 makes  it  clear  that  the  pressure  of
 high  prices  55  brought  about  by  West
 Bengal  and  Bombay

 If  we  take  the  prices  of  cereals,  last
 year  for  the  whole  of  India  the  index
 was  109°9  dnd  this  year  it  is  107  But
 if  we  exclude  Bombay  and  West
 Bengal,  last  year  it  was  07  !  and  this
 year  itis  02  9  Statewise,  taking  wheat
 firat  there  are  four  main  wheat  grow-
 ing  States,  namely,  Punjab,  Uttar  Pra-
 desh,  Rajasthan  and  Madhya  Pradesh.
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 in  three  out  of  these  four  States  the
 Price  of  wheat  is  between  Rs.  4  and
 Rs.  6  per  maund  In  Punjab  it  is
 Rs.  ह! ३  to  Rs.  6  yer  maund  Maybe,  in
 some  places  it  38  Rs,  77  per  maund  In
 Madhya  Pradesh  3६  is  between  Rs  4
 aand  Rs,  36  per  maund.  In  Rajasthan
 it  is  Rs.  4  to  Rs.  6  per  maund  They
 @re  not  high  prices  considering  the
 present  state  of  affairs.  It  is  only  in
 Uttar  Pradesh  that  the  prices  are  from
 Rs,  27  to  Rs,  20  per  maund

 Shri  Braj  Raj  Singh:  Or  Rs  24  per
 maund  even

 t
 Shri  A  P.  Jain:  Maybe,  in  an  odd

 wilace.  I  do  not  know  But  the  gene-
 rally  quoted  prices  are  between  Rs  ॥7

 ‘and  Rs.  20  per  maund  Now,  they  are
 high  prices  but  not  alarmingly  high
 prices  What  have  I  done?  Even
 now  we  are  giving  45,000  to  50,000
 tons  of  overseas  wheat  to  Uttar  Pra-
 desh  for  mamtaining  the  prices  Now
 the  difficulty  has  arisen  How  did  the
 difficulty  arise?  Up  to  the  50  May
 ‘wheat  was  flowing  somewhat  frecly
 into  the  market  Arrivals  were  not
 bad.  The  Uttar  Pradesh  Government,
 ‘because  they  were  not  getting  much
 by  way  of  procurement,  carried  on  de-
 hoarding  operations  on  a  vast  scale  in
 ‘various  mundies.  Wheat  disappeared

 at  Braj  Raj  Singh:  Where  did  it
 zo

 Shri  A,  P.  Jain:  It  goes  somewhere
 Shri  Tyagi:  It  goes  underground

 “They  know  the  term  ‘under-ground’
 Shri  A.  P.  Jain:  That  is  the  position

 of  wheat  and  I  submit  that  the  posi-
 tion  of  wheat  is  not  at  all  alarming.
 ‘Then  I  come  to  rice.  In  the  States
 of  Madhya  Pradesh  and  Orissa  the
 prices  are  low  In  the  State  of  Uttar
 Pradesh,  Bihar  and  Assam  they  are
 appreciably  ower  than  those  of  last

 ‘year.  It  is  only  in  Bombay  and  in
 ‘West  Bengal  that  the  prices  are
 thigh.  Prices  are  also  higher  in  the
 South  compared  to  last  year.  But
 ‘what  is  the  explanation  for  that?  Pro-
 d@tuction  in  the  South  has  been  about

 AUGUST  22,  l959  Rise  in  Foodgrain  Prices  3932

 5  lakh  tons.  It  is  better  this  yeer.
 The  Madras  Food  Minister  and  the
 Andhra  Food  Minister  say  that  it  is
 the  Kerala  purchases  which  have  been

 ing  their  market.  They  come
 8nd  offer  higher  prices.

 Shri  Tyagi:  Yes,  they  are  the  vil-
 lains  of  the  peace.

 Shri  A.  ९,  Jain:  They  say,  “We  are
 86  much  disgusted  with  Kerala,
 Please  split  the  southern  zone  and
 Create  each  state  into  a  separate  ‘no
 Movement’  area.”  That  question  is
 @yain  before  the  Government.  In
 Order  to  find  out  as  to  why  the  market
 8rrivals  have  gone  down  and  why
 these  difficulties  have  arisen,  we  re-
 Tuested  five  agro-economic  centres  tc
 Conduct  surveys  My  hon.  friend,  Dr
 Ram  Subhag  Singh  criticised  this
 8otion  of  ours  He  said  that  the  survey
 iS  useless  He  is  a  very  able  man,  I
 know  But  it  is  for  this  House  to
 accept  or  reject  what  he  says.  His
 €xperience  might  be  this  but  his
 experience  cannot  extend  to  the  whole
 Of  India  This  economic  survey  covers
 three-fourth  of  India  After  all,  a
 Government  can  go  only  on  certain
 Scientific  investigations  His  judgment
 Might  be  right

 An  Hon  Member:  Most  unscientific
 Investigations

 Shri  A  ह:  Jain:  Unscientific  judg
 Ments  you  have  So,  what  are  their
 findings?

 The  survey  was  entrusted  to  five
 Centres,  one  at  Delhi,  another  at
 Shanti  Niketan,  third  at  Sehore,  fourth
 at  Madras  and  fifth  at  Waltair.  They
 Surveyed  the  market  and  they  also
 Surveyed  sx  to  eight  villages  which
 Serve  as  the  hinterland  to  the  market
 for  supply  of  food.  They  interviewed
 the  medium  farmer,  the  small  farmer
 and  the  substantial  farmer  Their  con-
 Clusions,  for  whatever  worth  they  may
 be,  are  as  follows.  It  is  for  the  hon
 Members  te  prefer  either  an  ad  hoe
 Statement  based  on  a  single  man’s
 Judgment  or  the  result  of  a  scientific
 investigation
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 “Now  the  most  important  fact
 revealed  by  the  survey  for  wheat
 and  rice  is  that  the  farmers  are
 withholding  larger  quantities  than
 usual.  Even  in  the  highly  surplus
 States  of  Madhya  Pradesh,  Orissa
 and  Andhra  Pradesh  while  arrivals
 of  mce  and  paddy  this  year  have
 been  much  higher  than  last  year
 yet  the  stacks  with  the  medium
 and  bigger  farmers  are  also  much
 larger”

 The  poor  small  farmer  cannot  retain
 He  has  brought  it  to  the  market

 hri  Panigrabi  (Puri)  Did  they  ge
 to  Orissa?

 hri  A.  P.  Jain:  Yes

 Sbri  Mahanty:  Have  they  made  any
 survey  in  Orissa  about  hoarding?  I
 can  say  that  2६  is  a  white  he

 bri  A,  P  Jain:  All  nght.

 “The  reasons  for  withholding
 the  stocks  vary  from  place  to
 place  In  some  place  it  8  an
 expectation  of  Igh  prices  In
 some  places  because  the  farmers
 consider  the  control  price  to  be
 too  low”

 There  are  also  other  reasons  into
 which  we  need  not  go

 “Some  of  the  medium  and  bigger
 farmers  are  also  domg  trading
 and  they  are  buying  or  are  con-
 trolling  the  stocks  of  the  small
 farmers  Finances  are  more  free-
 ly  available  from  the  Co-opera-
 tives  and  the  taccav:  loans  The
 farmer  has  a  tendency  to  withhold
 rice  and  wheat  and  sell  other  pro-
 Guce  In  some  districts  of  Madhya
 Pradesh  the  farmers  have  started
 to  pay  wages  to  their  labourers  in
 the  form  of  wheat  and  not  mn  the
 form  of  gram  as  they  were  doing
 before”

 “In  some  parts  of  Bihar,  it  was
 found  that  the  farmers  are  with-
 holding  paddy  and  selling  maze”

 8  LSD..8.

 Shri  2,  ह. म  Singh:  Is  it  from  some
 document?

 Shri  A.  क,  Jain:  |  have  said  that,
 Mr.  Deputy-Speaker:  He  has  said

 that

 Shri  A,  P  Jain:  I  will  circulate  the
 document  I  will  get  it  printed  and
 circulated

 Shri  Mabanty:  It  is  a  piece  af
 poetry  written  in  Shentiniketan

 a  तमक
 डिडका रहे  हैं  ।

 Mr.  Deputy-Speaker:  Order,  order.

 bri  A.  ह  Jain:
 “In  many  places,  they  prefer  to

 sell  tur,  gram,  ०)  seeds  and  other’
 agricultural  produce  ang  withhold
 wheat  and  paddy  Stocks  with
 trade  are  low  They  are  afraid
 of  buying  on  account  of  the  condi-
 fions  of  market  and  Government
 policy

 These  are  their  conclusions  not  my
 conclusions  §  Wherever  (Interrup-
 thons)

 Mr  Deputy-Speaker:  Hon,  Members
 might  reject  it

 Shri  Tyagi:  I  wanted  to  know  what
 is  the  source  Was  ४  the  same  or-
 ganisation  of  Shri  Mahatanobis?

 Shri  A,  2,  Jain:  No,  no

 An  Hon.  Member:  It  is  not  worth
 reading

 Mr,  Deputy-Speaker:  He  said  that
 the  Government  had  a  survey  con-
 ducted  and  these  are  the  results
 They  might  be  wrong,  they  might  not
 be  accepted  here  That  is  a  different
 thing  He  has  given  the  results  of
 that  survey  Let  us  hear  that

 bri  Braj  Raj  Singh:  It  seems  that
 the  peasants  are  responsible  for  all
 this

 Mr.  Deputy-Spenker:  Should  I  ask
 him  to  stop  and  say  whatever  hon.
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 (Shri  A.  P  Jain)
 Members  from  this  side  want  to  hear?
 Let  us  lsten  to  the  hon.  Minister.

 An  Hon.  Member:  ]  want  to  know
 whether  he  agrees  with  these  re-
 marks,

 Mr.  Deputy-Speaker:  After  he  has
 stated  this,  he  will  come.

 Shri  A.  ्,  Jain:  |  would  like  to  know
 from  hon.  Members  who  agree  and
 who  do  not  agree.

 Some  Hon.  Members:  We  do  not
 agree  at  all.

 Shri  A.  P.  Jain:

 “Wherever  we  have  taken
 seizure  action,  stocks  have  dis-
 appeared.  Government  control
 prices  have  operated  as  a  support
 price.  The  farmer  knows  that  he
 can  at  any  time  sell  wheat  and
 tice  at  control  prices.  The  risk  in
 withholding  is  therefore  reduced.
 The  farmer  in  most  places
 considers  the  control  price  as  too
 low.”

 It  is  not  possible  for  me  to  repro-
 duce  all  the  conclusions  of  the  survey.
 I  have  given  the  main  conclusions.

 Shri  Braj  Raj  Singh:  Meanwhile,
 may  I  know  where  these  hon.  friends
 stayed,  whether  they  stayed  in  some
 hotel  (An  Hon.  Member:  Ashoka
 Hotel)  and  where  they  got  the  in-
 formation?

 Mr,  Deputy-Speaker:  That  is  not
 material  here  where  they  stayed.

 Shri  Braj  Raj  Singh:  They  are  not
 conversant  with  the  conditions  of  life.

 Mr.  Deputy-Speaker:  Whenever  the
 hon,  Member  gets  the  next  opportu-
 nity,  he  may  say  that.  Now,  he  has
 to  listen.

 Shri  Mahanty:  May  I  request  the
 hon.  Minister  to  lay  a  copy  of  that  re-
 port  on  the  Table  of  the  House?

 Mr.  Deputy-Speaker:  That  he  has
 already  said.

 Shet  A,  2,  Jain:  I  wilt  not  only  lay
 a  copy  on  the  Table,  I  will  circulate
 {+  among  all  the  Members.

 As  a  result  of  the  survey  and  the
 experience  of  at  least  some  of  us—
 the  experience  of  others  may  be  other-
 wise,  we  feel  that  a  crucial  stage  has
 atrived  in  the  food  situation  of  the
 country.  It  is  a  fact  that  control
 prices  all  over  the  country  are  being
 gbserved  in  violation.  Openly  food-
 grains  are  selling  at  prices  higher
 than  control  prices.  They  have  not
 peen  enforced,

 hri  P.  B.  Patel:  Is  it  not  true  that
 the  market  price  is  higher  than  the
 control  price?

 Shri  A,  P,  Jain:  That  is  what  I  am
 gaying.  Therefore,  if  we  have  to  make
 gtate-trading  effective,  our  operations
 will  have  to  be  two-fold,  both  hori-
 gontally  and  laterally.  When  I  say
 yorizontally,  it  means  that  the  con-
 trol  machinery  will  have  to  be  inten-
 gified  and  a  good  machinery  will  have
 to  be  set  up.  We  have  not  got  that
 machinery  today.

 Shri  Jadhav  (Malegaon):  Whose
 fault  is  it?

 Shri  A.  P.  Jain:  When  I  say  hori-
 gontally,  I  mean  that  the  control
 prices  have  to  be  extended.  It  can-
 Mot  be  confined  only  to  wheat  and
 fice.  It  has  to  be  extended  to  certain
 other  alternate  crops.  When  I  say
 Jaterally,  I  mean  that  we  shall  have
 to  procure  from  the  big  farmer.  That
 js  the  question  before  us  now.

 Before  I  conclude,  I  would  like  to
 refer  to  certain  observations  made
 by  two  hon.  Members  of  this  House,
 Dr.  Ram  Subhag  Singh  and  Shri
 Tyagi.  It  is  a  well  known  thing  that
 state-trading—it  was  stated  in  this
 House  very  clearly—postulates  con-
 trols  and  seizure  of  stocks  in  certain
 circumstances.  No  state-trading  is
 possible  without  controls.  My  hon.
 friend  Shri  Tyagi,  for  whom  I  have
 the  highest  respect  one  of  my  oldest
 friends,  said,  it  is  bad.  He  said  that
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 state-trading  is  all  right  theoretically,
 but  we  have  not  implemented  it  well
 and  the  dangers  were  obvious  from
 the  beginning  Dr  Ram  Subhag  Singh
 was  a  Secretary  of  the  Congress  Party
 when  this  decision  about  state-trading
 was  taken  Pandit  Mahavir  Tyagi  was
 a  member  of  the  Executive  council
 It  was  open  to  them  to  have  raised  it
 in  the  Executive  committee  It  was
 open  to  them  to  have  raised  it  in  the
 party  Did  they  do  :t?

 Shri  Tyagi:  We  did  not  know  that
 it  was  only  a  slogan  and  the  Govern-
 ment  does  not  mean  to  actually  carry
 it  out

 Shri  A.  P.  Jain:  If  the  hon  Member
 does  not  know  what  is  a  slogan  no-
 body  in  the  world  knows  what  is  a
 logan.

 '

 Shri  Narayanankntty  Menon:  The
 cat  is  out  of  the  bag

 Shri  Braj  Raj  Singh:  Does  it  mean
 that  what  is  done  m_  the  Congress
 party  can  be  done  here?

 Shri  A  P  Jain:  Pandit  Mahavir
 Tyag  said

 Some  Hon,  Member:  Pandit?

 Shri  A.  P  Jain:  Pandit  Mahavir
 Tyagi  said  that  Government  lives  on
 borrowed  wisdom;  they  beg  wisdom
 from  the  United  States,  they  beg  wis-
 dom  from  China,  from  the  USSR
 and  what  not  have  we  borrowed  But,
 १६  is  better  to  borrow  wisdom  than
 to  have  no  wisdom

 Shri  Braj  Raj  Singh:  You  have  none

 Shri  A.  P  Jain:  After  all,  borrow-
 ing  wisdom  is  not  the  monopoly  of  the
 Government  Others  can  also  borrow
 wisdom  7067  those  who  oppose  state-
 trading,  the  parlour  of  the  Swatantra
 party  is  open

 An  Hon,  Membéf:  Are  vou  serious
 about  it?

 Shri  A.  P.  Jain:  As  serious  as  you
 are;  more  than  that  If  one  does  not

 want  to  undertake  a  journey  to  the
 headquarters  of  the  Swatantra  party,
 Shri  M  R  Masani  is  here  and  one  can
 take  hig  advice  ang  follow  his  advice

 I  will  conclude  with  one  remark
 This  is  the  last  speech  which  I  am
 making  from  the  Treasury  Benches  as
 Food  Minister  Before  I  sit  down,  I
 want  to  strike  a  note  of  warning  to
 this  House  and  to  the  country  at  large
 In  food  matters,  the  country  is  stand-
 ing  on  the  crossroad  You  have  to
 choose  your  path  If  you  want  state-
 trading,  there  must  be  effective  con-
 trols,  extensive  controls  at  all  levels
 Our  state-trading  has  not  succeeded  as
 we  wanted  it  to,  because  controls
 have  not  been  exercised  I  have  no
 hesitation  in  saying  that  some  of
 those  who  were  responsible  for  taking
 this  decision  took  it  without  realising
 the  full  significance  of  it,  because,
 they  did  not  enforce  controls  For  us,
 we  modified  the  controls  It  is  not
 possible,  in  the  present  circumstances,
 to  remove  all  kinds  of  controls  But
 the  controls  will  have  to  be  limited
 unless  we  adopt  the  other  course  and
 adopt  it  effectively  I  am  responsible
 fer  the  difficulties  that  have  arisen  I
 am  not  going  to  denv  that  It  would
 he  disgraceful  for  me  to  sav  that  7
 have  not  been  responsible  There
 have  been  difficulties  in  the  food  situa-
 tion  Either  have  a  good  machinerv
 and  enforce  controls  effectivelv  or  take
 to  the  other  path  There  cannot  be  a
 midwav  house

 Another  thing  In  a_  developing
 economy  prices  of  foodgrains  and
 other  things  will  be  high  Y  have  got
 a  renort  of  the  eneech  of  the  Reserve
 Bank  Governor  He  savs  that  the
 price  of  the  ruvee  has  dechned  bv
 29  ner  cent  We  have  done  it  deli-
 berately  I  mean  deficit  financing

 Tt  hrs.

 Some  hon  Member,  think  that
 nce  39  a  function  of  supply  and
 demand  At  least  that  is  what  Dr
 Ram  Subhae  Singh  said  He  is  mis-
 taken  Firstly,  the  prices  affect  only  a
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 small  portion  of  production,  because
 7  per  cent.  of  our  production  is
 consumed  by  the  farmers  who  grow”
 food,  It  is  only  about  25  per  cent.
 that  comes  to  the  market.  Therefore,
 it  is  confined  to  25  per  cent,  that  is  of
 the  non-producer.

 Then  in  the  complex  system  of  eco-
 nomy  in  which  we  are  living,  surely  it
 is  not  supply  and  demand  alone  that
 can  contro]  the  price.  There  are  the
 larger  policies  of  import  and  export.
 There  are  the  budgetary  policies
 and  there  are  financial  policies.
 There  has  always  to  be  8  bal-
 ance  struck.  There  _  is  nothing
 wrong  about  it.  Those  countries  which
 have  taken  up  development  pro-
 grammes  have  resorted  to  deficit  fin-
 ancing;  they  have  created  money  for
 the  purpose  of  development.  There  is
 nothing  wrong  about  it;  it  must  be
 done.  At  the  same  time,  you  must  be
 prepared  for  the  consequences  of  it.
 It  will  give  rise  to  rise  in  prices.
 There  cannot  be  any  better  authority
 than  the  Governor  of  the  Reserve
 Bank  of  India  on  this.  He  has  said  it.

 So  let  us  be  realistic,  Let  us  under-
 stand  the  facts  of  the  situation.  This
 House  and  the  country  must  be  pre-
 pared  for  somewhat  higher  prices  as
 the  price  we  pay  for  development.

 I  am  very  grateful  to  you  and  to  all
 the  Members  of  the  House  who  have,
 on  the  whole,  given  me  a  patient  hear-
 ing.  As  I  said,  I  will  not  be  speaking
 from  this  Bench  hereafter.

 Shri  Sadhan  Gupta:  You  will
 address  some  other  legislature.

 Shri  A,  ह  Jain:  I  must  offer  apo-
 logies  to  all  the  Members  of  the  House
 if  I  have  at  any  time  annoyed  them
 by  any  of  my  remarks.  Sometimes  I
 talk  somewhat  sharply,  but  I  do  not
 mean  anything  sharp.  So  they  will
 forgive  me  if  I  have  ever  given  them
 annoyance.

 Dr.  Ram  Snbbag  Singh  rose—

 Mr.  Deputy-Speaker:  The  discus-
 sion  ig  over.  There  is  no  right  of
 reply  under  Rule  198.

 11.08  hrs.

 *HYDROGENATED  OILS

 Shri  Harish  Chandra  Mathur  (Pali):
 I  am  very  grateful  to  you,  Sir,  for
 allowing  me  to  raise  this  discussion.”
 This  is  almost  an  extension  of  the
 debate  which  we  just  concluded.  We
 talked  about  food,  and  hydrogenated
 oils  also  form  a  substantial  part  of  our
 food  now.

 This  question  of  hydrogenated  oils
 has  assumed  new  importance  and
 urgency  in  the  present  context  of  the
 new  scientific  research  and  knowledge
 which  has  come  in  our  possession.  As  ,
 a  matter  of  fact,  it  was  always  very
 important,  The  arguments  which  have
 in  the  past  been  advanced  against  its
 continuance  in  our  dietary  do  not  lose
 weight.  There  was  a  committee  set
 up,  and  some  of  the  points  which  have
 been  urged  against  it  are  really  very
 valid  and  stand  with  the  same  force
 today.

 It  has  been  made  out  that  vanaspati
 affects  adversely  the  ghee  industry  of
 the  country;  vanaspati  affects  adverse-
 ly  the  cattle  industry  of  the  country;
 vanaspati  is  a  great  enemy  of  the  cot-
 tage  industry  of  oi]  pressing;  vanas-
 pati  deprives  a  large  number  of  people
 of  their  staple  food;  vanaspati  is  pro-
 hibitive  in  price  and  as  such,  deprives
 the  poor  man  of  use  of  sufficient  quan-
 tity  of  fresh  oil;

 “In  food  value,  fresh  oi]  is
 better  than  vanaspati  and  as  such
 vanaspati  is  less  energy  producing
 and  health  giving  than  fresh  oil;

 The  hydrogenation  without  add-
 ing  even  an  ounce  to  the  fat  con-
 tents  of  the  country  involves  loss
 of  about  2  crores  of  rupees  to  the
 nation;

 *Half-an-hour  discussion.
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 Vanespati  saps  the  very  founda-
 tions  of  morality.  Vanaspati  does
 not  aliow  the  food  problem  of  the
 country  to  be  solved  in  a  satisfac-
 tory  way;

 Marine  ou]  38  used  for  vitamin-
 ising  vanaspat:  Fish  ol  destroys
 the  vegetarianism  of  the  unsus-
 pecting  consumer”

 All  these  are  pomts  which  have
 been  urged  against  vanaspat:  even  to-
 day  But  what  has  prompted  to  raise
 thig  discussion  35  the  realisation  how
 mjurious  it  is  to  our  health  and  par-
 ticularly  to  the  heart  It  has  been
 admitted  that  all  sagurated  oils  as
 vanaspat)  s  are  injurious  to  the  heart
 The  only  argument  which  has  now
 been  trotted  out  by  vanaspatiwallahs
 or  their  protagonists  78  that  it  728  only
 when  consumed  in  large  quantities
 that  it  75  injurious,  but  otherwise  it  3s
 not  so

 Let  us  understand  the  implication  of
 too  much  consumption  of  vanaspati
 What  :s  the  position?  Previously  we
 used  to  take  butter  on  the  one  side
 and  fresh  oils  on  the  other  So,  it
 was  balanced  And  now  what  has
 happened  is  that  what  little  butter  we
 took  is  still  there  but  in  a  smal]  quan-
 tity,  but  the  fresh  oils  have  been  com-
 pletely  taken  over  by  the  use  of
 vanaspat:  Naturally  we  are  taking
 more  of  vanaspat:  and  it  forms  the
 staple  food  and  it  38  definitely  myuri-
 ous  to  the  heart  and  the  arteries

 Let  us  also  take  note  of  the  western
 countries  who  take  hydrogenated  oil
 Their  food  habits  are  such  that  they
 take  very  little  of  the  fried  items
 But  here  in  India  it  almost  forms  the
 base  of  our  food,  so  much  7  vegetable
 chops,  chapattis,  parotas,  puris  etc
 We  use  such  large  quantities  of  this
 vegetable  ghee  and,  naturally,  it  75
 bound  to  do  harm  to  our  hearts  and
 the  health  of  the  nation

 In  Western  countries,  agam,  in  their
 food  habits  they  take  so  many  other
 things  rich  in  vitamins  which  give
 them  a  resistance,  while  here  it  is  not

 so  Our  standards  are  very  poor
 Therefore,  there  is  greater  and  greater
 danger  of  more  harm  being  done  to  us
 because  of  the  increased  use  of  vanas-
 pat

 I  think  there  is  no  use  in  further
 arguing  this  particular  pomt  If  my
 information  38  correct,  even  the  Prime
 Minister  who  was  such  a  great  advo-
 cate  of  vanaspat:  all  the  time,  who
 said,  ‘after  all  let  us  have  it  and  what
 does  it  matter’,  has  completely  stopped
 it  from  his  household  What  are  the
 reasons  that  prompted  him  to  do  80?
 If  it  38  bad  for  the  Prime  Munuster’s
 health,  I  think,  3६  35  equally  bad  for
 the  entire  nation’s  health

 I  would  also  like  to  know  what  the
 hon  Health  Munster  himself  feels  like,
 whether  he  is”  using  vanaspat:  or  not,
 and  70  what  quantities  or  whether
 butter  and  fresh  oils  form  a  major
 portion  of  his  dietary  I  thmk  at  35
 now  high  time  that  this  slow  poison-
 ing  39  stopped  and  this  vanaspati  oil
 is  completely  banned  in  the  interest
 of  national  health

 The  second  point  which  I  wish  to
 make  out  and  for  which  I  have  raised
 this  question  38  that  vanaspati  is  being
 advertised  day  in  and  day  out  for
 increased  consumption  You  see  the
 newspapers  all  over  the  country  ad-
 vertising  it  If  anybody  goes  to  a
 cinema  show  he  will  find  slides  and
 films  advertising  this  hydrogenated  oil
 for  increased  consumption  As  a
 matter  of  fact,  it  should  have  been
 Government’s  responsibility,  particu-
 larly  m  the  hght  of  these  researches
 which  have  come  to  our  notice,  to
 warn  the  people  against  increased  con-
 sumption  Government  has  taken  no
 action  whatsoever  m  the  matter  Even
 Members  of  Parhament  are  unmnform-
 ed  about  it  What  were  the  steps  taken
 by  the  Ministry  of  Health  and  the  Min-
 istry  of  Information  and  Broadcasting
 to  disseminate  the  imformation  and
 warn  the  people  against  the  increased
 use  of  Vanaspati  and  stop  this  blatant
 propaganda?



 3933  Hydrogenated  Oils

 {Shri  Harish  Chandra  Mathur]

 Thirdly,  Sir,  colourssation  is  very
 important  It  has  not  been  disputed
 even  by  the  antagonists  of  this  move
 that  Vanaspati  forms  90  per  cent  of
 the  adulterant  in  ghee  Today,  pure
 ghee  has  become  almost  an  impossibi-
 lity  to  get  When  I  sent  a  sample  to
 the  Deputy  Minister  of  Food  for  being
 examined,  he  sent  me  the  result  that
 75  per  cent  was  adulterated  We  are
 being  cheated,  day  in  and  day  out,
 simply  because  Government  has  not
 been  able  to  take  any  effective  step
 either  to  stop  the  use  of  Vanaspats
 or  colour  it  They  have  been  trying
 to  do  their  best  to  have  a  stable  colour
 A  committee  was  appointed  and  the
 Governments  of  Punjab  and  Bombay,

 I  believe,  had  suggested  certain  col-
 ours  I  do  not  know  what  happened
 When  this  question  was  asked  on  the
 floor  of  this  House,  my  esteemed  friend
 Pandit  Thakur  Das  Bhargava,  asked
 the  Agriculture  Minster  who  was
 replying  to  the  debate  to  enquire  whe-
 ther  these  States  have  made  the  sug-
 gestion  and  whether  it  would  be  ac-
 ceptable  or  not  He  promised  that  he
 would  make  enquines  I  do  not  know
 what  has  happened  It  is  not  a  com-
 plement  to  our  scientists  in  this  scien-
 tifically  advanced  age  not  to  be  able
 to  find  a  colour  It  raises  suspicions
 in  our  minds  that  sincere  and  serious
 effort  is  not  being  made  I  have  always
 nourished  a  suspicion  Unfortunately
 that  either  the  vested  interests  or
 somebody  somewhere  was  not  at  all
 serious  Otherwise,  there  is  no  rea-
 son  why  we  have  not  been  able  to  find
 a  colour  which  will  at  least  save  those
 people  who  want  to  be  warned  against
 it  I  have  information  from  a  very
 relable  source  and  it  is_  disturbmg
 The  Directorate  of  Sugar  and  Vanas-
 pat:  m  the  Ministry  of  Food  and  Agri-
 culture  had  wmtten  to  the  National
 Chemical  Laboratory  at  Poona  not  to
 pursue  this  scientific  research  to  find
 acolour  If  it  33  so,  I  hope  the  Min-
 ister  will  be  able  to  tell  us;  :¢  is  seri-
 ous  It  clearly  proves  the  charge  of
 collusion  and  conspiraty  It  may  not
 be  at  the  Governmental  level  It
 shows  that  those  people  who  have
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 vested  interests  are  strong  enough  to
 get  into  the  Ministry  and  get  things
 dong  that  way  If  that  is  correct  that
 such  @  communication  has  been  sent,
 it  demands  a  definite  enquiry

 Because  another  two  or  three  friends
 would  like  to  ask  certain  questions  I
 wil]  20w  sit  down  but  I  hope  the  hon
 MinzSter  will  not  just  give  us  a  rigma-
 role  and  try  to  defend  it  in  a  round-
 about  manner  Let  the  country  know
 where  we  stand,  and  let  the  country
 be  warned

 पंडेत  ठाक्र  दस  भागंव  (हिसार)  :

 पहशी  सवाल  जो  मै  पूछना  चाहता  हू  वह  यह

 है  कि  क्‍या  यह  दुरुस्त  नही  है  कि  ३३  बरस

 से  ग्रह  रगने  का  मामला  चला  श्मा  रहा  है  ?

 पर्जाब  गवर्नमेंट  ने  हुक्म  दे  दिया  कि  ररगा

 जा)  बम्बई  गवनेमेंट  ने  हुक्म  दे  दिया  कि

 रगा  जाय,  पाच  मिनिस्टरो  ने,  जिन  में  हमारे

 ब्ाररिवल  प्राइम  मिनिस्टर  भी  शामिल  है,

 मुशी  जी,  श्री  थिरुमल  राव,  श्री  किदवई

 शौर  श्री  भ्रजित  प्रसाद  जैन,  इन  पाचो  ने,

 हार्स  में  वादा  किया  कि  इसे  रगवा  देंगे  1

 क्या  यह  दुरुस्त  नही  है  कि  श्री  भटनागर  ने,

 जो  बहुत  बड़े  साइटिस्ट  थे,  हम  से  वादा

 किया  कि  हम  एक  बरस  के  अन्दर  इसे  रगवा

 देगे  वर्ना  देखना  क्‍या  होता  है  ?  क्‍या  वह
 नही  है  कि  विनोबा  जी  ने  यह  हुकम

 दिग  और  लिखा  कि  इस  का  भार  डाल

 दो  मैनुफैक्चरर्स  पर  कि  छ  महीने  के  भ्रन्दर

 रग॑  निकालें  ?  क्‍या  यह  ठीक  नहीं  कि  जो

 कर्मेंटी  बैठी  थी  उस  ने  यह  सिफारिश  की

 थी  कि  इसे  रग  दिया  जाय  झगर  किसी  और

 चीन  से  नहीं  तो  केरोटीन  से  ?  क्‍या  यह
 नही  है  कि  ब्रिटिश  और  प्रमरीकत

 दोगीं  मेडिकल  सोसायटीज़  ने  कुछ  रगो  का

 झपने  सारे  मुल्क  के  लिये  पसन्द  किया  हमा

 है  जोकि  नुक्सान  नहीं  करते  झौर  लाने  की
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 बीजों  में  काम  झाते  हैं  ?  ौर  उन  रंगों  के
 मारे  में  मैं  से इस  कमेटी--थी  प्रडसट्रेशन
 कम्रेटी--में  कहा  कि  उन  रंगों  से  इस  को
 रंग  दिया  जाय  लेकिन  यह  कहा  गया  कि
 शायद  इन  से  केंसर  पैदा  हो  सकता  है  t  मे

 पूछना  चाहता  हूं  कि  क्‍या  यह  दुरुस्त  नहीं  है
 कि  इस  सदत  में  ६  लाख  झादमियों  के  दस्त-

 खतशुदा  दस्तावेज़ें  इस  हाइडरोजेनेटेड  झाइल
 के  खिलाफ  पड़ी  हुई  है  ।  क्‍या  यह  दुरुस्त
 नहीं  है  कि  दिल्‍ली  के  एक  सौ  डाक्टरों,  झायु्वेद
 के  बैचों,  यूनानी  के  हकीमों  भर  होमियोपैथी
 के  ढाक्टरों  ने  इस  के  खिलाफ  राय  दी  है  |

 झाप  के  हाडिग  कालिज  की  यह  रिपोर्ट  है
 कि  इस  से  भ्रांखों  को  नुकसान  होता  है  t  भ्राप
 के  इजतनगर  की  लेबारेटरी  की  यह  रिपोर्ट

 है  कि  जिन  जगहों  के  खाने  में  विटामिन
 डिफीशेंसी  है,  जैसेकि  उड़ीसा  में,  वहा  के
 लिये  यह  बहुत  नुकसान  देने  वाला  है  ।  मैं

 खुद  इजतनगर  गया  झौर  वहा  इस  बात  को

 मालूम  किया  औौर  में  ने  ये  सारी  चीजें  उस
 कमेटी  की  रिपोर्ट  में  जो  मिनट  झाफ  डिस्सेंट
 लिखा  है  उस  में  दी  है  ।  गवर्नमेट  इस  मामले
 में  सीरियस  नही  मा  नूम  देत  क्योकि  वह  श्रमं।
 तक  कोई  रग  नही  बनवा  पाई  हँ।  एक
 झायरन  बनेक  रंग  निकाला  गया।  मेंने

 कहा  कि  इस  में  कोई  दूसरा  रग  मिला  कर  इस
 को  प्लेजेंट  बना  दिया  जाय  लेकिन  वसा  नहीं
 किया  गया  ।  इस  तरह  से  इन  पाच  रगों  की

 पड़ताल  नहीं  की  गई  ।

 मुझे  इस  हाउस  का  वह  दिन  याद  है
 कि  जब  किदवाई  साहब  उठ  कर  मेरे  पास
 इधर  श्राये  थे  श्र  कहने  लगे  कि  में  इस
 को  रंगवा  दूगा  लेकिन  बहू  वायदा  झभी  तक

 पूरा  नही  किया  गया  ।  सच  बात  तो  यह  है
 कि  गवर्नमेंट  नहीं  चाहती  कि  लीवर  ब्रादर्स
 और  दूसरों  को  नुकसान  हो  ।  मै  भ्र्ज  करता

 चाहता  हूं  कि  जितने  दाम  में  यह  दालदा
 मिलता  &  उस  से  आाधे  दाम  में  गाव  वाले
 को  ग्राउण्डनट  झायल  मिल  सकता  है  जोकि
 इस  से  कहीं  ज्यादा  हैल्य  गिविग  है  1  लेकिन
 शवर्नमेंट  इस  बारे  में  कोई  कदम  नहीं  उठाना

 जाहती  और  देश  का  इतना  नुकसान  हो  रहा
 है।

 गवर्नेमेंट  हरिजनों  के  लिये  बहुत  क्रोको-

 कोल  टियर्स  बहाती  है  लेकिन  भ्राप  देखें  कि
 इस  वनस्पति  की  वजह  से  थी  का  बनना  कम

 हो  गया  और  इस  बजह  से  बेचारे  हरिजन
 की  लस्‍स्सी  बन्द  हो  गई  ।  गवर्नमेंट  ने  कैटिल

 इंडस्ट्री  को  जिस  तरह  ट्रीट  किया  है  उस  का

 हाल  भ्रगर  मै  आप  से  कह  तो  श्राप  का  दिल
 हिल  जायेगा  t

 शायद  गवर्नेमेट  इस  मामले  में  इसलिये
 कदम  नहीं  उठाती  कि  वह  लीवर  ब्रादर्स  को

 नुकसान  नही  पहुचाना  चाहती  है  या  यह
 सोचती  है  कि  दूसरे  मुल्क  क्‍या  कहेंगे  कि  यह
 कैसी  गवर्नमेंट  है  जो  इस  चीज  को  खाने  से
 रोकती  है  ।  डाक्टरो  का  यह  कहना  है  कि
 ३७  या  ४७  डिग्री  पर  गरम  करने  पर  यह
 चीज  बहुत  इनडाइजेस्टिबिल  हो  जाती  है
 झोर  बहुत  नुक्सान  करती  है  ।  बहुत  लोगो  का
 इस  को  खाने  से  गला  खराब  हो  जाता  है  ।
 आप  के  हाडिग  कालिज  की  रिपोर्ट  है  कि  इस
 से  झ्ाखों  को  नुकसान  होता  है  I  इस  के  सिवा
 इस  पर  साइटिस्ट्स  ने  यह  राय  दी  थी  कि
 इस  के  इस्तेमाल  से  तीसरी  जेनरेशन  में  चूहे
 श्न्षे  और  इम्पोटेंट  हो  गये  ।  में  इस  के  लिये
 बिल  लाया  था  कि  इस  को  रंग  दिया  जाय
 अगर  रंग  न  मिले  तो  बनाना  रोक  दिया
 जाय  ।  उस  वक्‍त  एक  फर्म  ने  उस  बिल  के
 खिलाफ  प्रोपेगेडा  करने  के  लिये  सात  लाख
 रुपया  खर्च  किया  |  गवर्नमेंट  ने  अपनी  किताब
 में  छाप  दिया  कि  घी  का  उत्पादन  बढ़  गया
 है  लेकिन  वाकया  यह  है  कि  घी  का  उत्पादन
 कम  हो  गया  है  a  में  ने  अपने  नोट  में  लिखा  है
 कि  धी  का  उत्पादन  कम  हो  गया  है  ।

 इस  चीज  से  देश  का  बहुत  बड़ा  नुकसान
 है,  इस  से  देश  को  १२  करोड़  का  नुकसान
 हो  रहा  है।  झाप  कहते  है  कि  इस  काम  में  ५०
 हजार  झादमियों  का  काम  मिला  हुभा  है  t
 लेकिन  भाप  करोड़ों  आदमियों  को  जो

 नुकसान  हो  रहा  है  उस  को  किस  तरह  दर-

 गुजर  कर  सकते  है  ।
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 कहां  जाता  है  कि  रण्ग  मालूम  करने  पर
 अभी  काम  हो  रहा  है  1  मैं  भर्ज  करना  चाहता
 हैं  कि  यह  मामला  ३३  साल  से  चल  रहा ०
 है  1  क्‍या  भाप  सौ  साल  बाद  हस  को  तै  करेगे
 झौर  इस  का  हल  निकालेंगे  ।  मेरे  खयाल  में
 इस  का  यही  इलाज  है  कि  इस  का  बनाता
 बन्द  कर  दिया  जाय  प्रगर  ाप  भ्रपना  यह
 कज  समझते  हैं  कि  देश  की  हैल्थ  को  कायम
 रखना  है  ।

 यहा  इस  बक्‍त  पड़ित  नेहरू  नहीं  हैं  ।

 म्ह  ने  मुझे  जबरदस्ती  इस  कमेटी  पर  यह
 कह  कर  भेजा  था  कि  तुम  जाभोगे  तो  यह
 काम  जल्दी  हो  जायेगा  |  यह  चीज  सन्‌
 १६५१  की  है  |  इस  मामले  में  सन्‌  १९२६
 में  बम्बई  की  सरकार  भौर  पजाब  सरकार  में
 झगडा  हुआ  था  ।  तो  यह  मामला  इतना

 पुराना  है  और  भ्रमी  तक  इस  का  हल  नहीं
 निकल  पाया  है  ।  मेरी  तजवब ज़  है  कि  ह... है
 इस  के  झलावा  कोई  श्रौर  इलाज
 सही  है  कि  इस  को  बन्द  कर  दिया  जाय  |

 Shri  Raghubir  Sahai  (Budaun)  Ac-
 cording  to  the  report  of  the  Ghee
 Adulteration  Committee,  1952,  ghee
 was  adulterated  on  a  very  large  scale
 with  ‘Banaspati’  and  also  that  its
 detection  was  very  difficult  under  pre-
 sent  analytical  methods  My  question
 is,  what  steps  are  being  taken  or  have
 been  taken  to  put  a  stop  to  this  kind
 of  adulteration,  and  why  colourmg
 vanaspat:  with  carotine  oil,  as  suggest-
 ed,  has  not  been  undertaken?

 Shri  Jhulan  Sinha  (Siwan)  The
 most  disquieting  thing  about  vanas-
 pati  is  the  latest  information  that  I
 have  taken  from  a  very  reliable  source
 I  have  my  own  grievance  about  the
 fanlure  of  the  scientists  to  find  out  a
 fast  colour  for  it,  but  the  information
 that  has  been  collected  by  me  35  this
 They  have  succeeded  in  finding  out  an
 invisible  colour  for  it,  which  cannot
 be  taken  away  from  it  but  which  will
 come  out  only  when  some  acid  is  put

 into  the  vanaspati  The  laboratory
 where  this  colour  has  been  invented—
 as  Just  now  has  been  said  by  my
 friend  Shr.  Mathur—has  receiveg  a
 communication  recently  Recentlly
 there  has  been  a  communication  from
 the  Directorate  of  Sugar  and
 Vanaspat.  under  the  Ministry  of
 Food  and  Agriculture  to  the  Nationa)
 Chemical  Laboratory  at  Poona  that  the
 matter  need  not  be  pursued  because
 of  recent  developments  in  the  vanas-
 pati  industry  I  do  not  know  what
 the  developments  are,  but  one  thing
 I  know  That  is,  the  Government's
 attitude  in  this  respect,  as  our  most
 senior  Member  Pandit  Thakur  Das
 Bhargava  has  pointed  out,  is  very
 tukewarm  and  2३  very  much  open  to
 suspicion  on  our  part  We  do  not
 know  what  is  the  matter  or  what  the
 Government  mean  by  this

 You  know  that  it  is  the  second  time
 now  when  I  am  raising  my  voice  in
 this  House

 Mr  Deputy-Speaker:  What  is  the
 question?

 Shri  Jhulan  Sinha:  I  put  the  ques-
 tion  My  question  AS,  whether  it  i858  a
 fact  that  an  invisible  colou  hag  been
 invented  at  the  National  Chemical
 Laboratory  at  Poona  and  whether  the
 Government  in  the  Ministry  of  Food
 and  Agriculture—the  Durectore  of
 Sugar  and  Vanaspati—have  recently
 sent  a  communication  to  the  National
 Chcmical  Laboratory  at  Poona  that
 the  matter  of  finding  out  a  fast  colour
 need  not  be  further  pursued  m
 view  of  the  recent  developments  in  the
 vanaspati  industry

 The  Minister  of  Health  (Shri  Kar-
 markar).  Mr  Deputy-Speaker,  Sir,
 three  principal  points  have  been  rais-
 ed—one  on  the  merits  of  the  substance
 known  as  vanaspati,  secondly,  fhe
 advertisements  published  m  the  news-
 papers  to  promote  its  sales,  and  third-
 ly,  the  colouring  agent  and  the  time
 taken  for  the  colouring  agent  which
 might  enab'e  the  people  to  detect  adul-
 teration  in  the  ghee  I  think  I  might
 take  the  last  two  points  first
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 About  the  advertisements,  I  agree
 that  just  as  in  respect  of  some  other
 articles  also,  cosmetics,  for  instance,
 there  is  exaggeration.  The  advertiser,
 by  publishing  the  picture  of  a  very
 good-looking  cinema  star,  makes  it
 appear  as  though  by  the  use  of  a  par-
 ticular  brand  of  soap—for  instance,
 lux—leads  to  such  beauty.  The  subtle
 effect  created  in  the  minds  of  the  read-
 ers  is  really  an  exaggeration  Soap  is
 a  detergent  to  keep  the  skm  clean  and
 how  far  by  itself  it  will  contribute  to
 beauty  358  more  than  I  can  say  But
 certainly  it  38  an  exaggeration,  Just

 ‘like  that,  in  respect  of  vafiaspat:  also,
 I  thmk  it  is  unfortunate  that  such
 advertisements  exaggerate  the  correct
 facts—I  do  not  say  they  falsify  the
 correct  facts—and  they  have  a  subtle
 influence  the  correct  facts—and  they
 might  have  a  subtle  influence  on  the
 reader’s  mind,  and  such  advertise-
 ments  do  appear  in  the  papers  I  have
 seen  something  of  that  myself  If  I
 might  enrich  my  friend’s  knowledge
 about  these  advertisements,  I  might
 point  out  that  one  such  subtle  adver-
 tisement  appeared  in  one  of  the  recent
 issues  of  the  Marathi  journal,  Trilos-
 kar,  which  he  might  add  on  to  his  file
 about  advertisements

 But  then,  it  is  not  always  possible
 often  to  proceed  against  exaggerations,
 legally.  We  have  got  a  Magical  Reme-
 dies  Act  under  which  if  a  particular
 advertisement  says  that  a  particular
 disease  is  curab'e,  when  the  disease,
 to  the  knowledge  of  the  State,  is  in-
 curable,  then  the  advertiser  offends
 against  the  provisions  of  the  Act,
 though,  according  to  the  recent  amend-
 ments  that  have  been  enacted  by  Par-
 liament,  it  has  been  difficult—we  have
 given  our  best  thought  to  it—to  pre-
 vent  such  exaggerations  Ultimately,
 they  have  also  their  legal  advisers
 and  the  exaggeration  is  made  in  such
 &  manner  as  to  elude  the  grasp  of
 law  It  is  really  unfortunate,  and  I
 wish  those  who  indulge  in  such  adver-
 tisements  take  sufficient  care  to  see  to
 it  that  they  do  not  have  any  ‘exaggera-
 ting’  effect  upon  the  readers’  minds.

 Secondly,  about  colourisation,  it  has
 had  a  long  history,  as  my  hon.  friend,
 8]  LSD.—#.

 Pandit  Thakur  Das  Bhargava,  said,
 I  will  not  dilate  long  on  it,  because  it
 relates  really  to  another  Ministry.
 The  Council  of  Scientific  and  Indus-
 trial  Research  is  seized  of  the  problem,
 We  in  the  Health  Ministry  are  inno-
 cent  of  the  technical  aspects  of  that
 problem,  We  also  hold  as  strongly  as
 any  hon  Member  here  that  such  a
 colourismg  agent  should  be  found  as
 early  as  possible.  I  will  only  refer
 to  one,  if  I  might  say  so,  statement,
 almost  an  allegation  which  has  been
 made  The  position  with  regard  to  a
 method  found  by  the  National  Chemi-
 cal  Laboratory,  Poona,  as  a  possible
 latent  colouring  agent  is  this:

 a  An  organic  compound
 had  been  patented  by  the  Nation-
 al  Chemical  Laboratory,  Poona,  as
 a  possible  latent  colouring  agent
 for  vanaspat:,  7e  it  does  not  im-
 port  any  visible  colour  to  vanas-
 pati,  but  a  colour  reaction  can  be
 Obtained  in  the  laboratory  after
 addition  of  certain  chemicals.

 After  careful  consideration  of
 the  matter,  it  was  found  that  the
 use  of  the  proposed  compound  was
 beset  with  certain  difficulties  and
 that  the  latent  colourismg  agent
 already  being  used,  VIZ  ,  5  per  cent.
 ginvelly  072  was  serving  the  pur-
 pose  quite  satisfactorily,  and  m
 addition  provided  avery  desirable
 enrichment  of  the  product  by  2
 per  cent  of  poly-unsaturated  fatty
 acids,  thus  meeting  at  least  to
 some  extent  the  deficiency  in
 hydrogenated  vegetable  ०  in  res-
 fect  of  poly-unsaturated  fatty
 acids  —

 which  are  present  m  fresh  oil  to  a
 larger  extent  than  in  hydrogenated
 on—

 vis-a-vis  raw  oils”

 I  have  mentioned  the  position  and
 if  my  friend  wants  to  pursue  it
 further,  it  is  open  to  him  to  pursue  it
 with  the  relevant  Ministry.  But
 subject  to  these  observations,  till  now
 a  colouring  agent  has  not  been
 successfully  found.
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 {Shri  Karmarkar]
 I  shall  not  go  into  the  allegations

 made  regarding  bona  fides,  but  I  must
 emphatically  dissoclate  myself  and
 deny  that  Government  in  any  manner
 whatever  is  actuated  by  any  motive
 of  helping  any  particular  industry  I
 am  quite  sure  in  my  mund  and  I  have
 no  doubt  that  af  a  particular  industry,
 in  the  opmion  of  Government,  is
 responsible  for  the  deterioration  of
 the  health  of  the  people,  our  Govern-
 ment  will  take  steps  to  see  that  the
 health  of  the  people  is  not  retarded
 on  account  of  any  industry  prosper-

 ‘ing  My  friends  might  have  different
 opinions,  I  do  not  want  to  join  issues
 with  them  But  I  have  absolutely  no
 doubt  and  I  want  the  House  to  believe
 me  that  af  any  industry  mil:tates
 against  the  health  of  the  people,  that
 industry  will  receive  a  check  from
 this  Government

 That  brings  me  to  the  essential
 merit  of  the  pomt  There  7  should
 like  to  speak  cautiously,  because  this
 is  a  job  for  scientific  experts  I  want-
 ed  with  the  aid  of  my  experts  to  make
 &  smal]  study  of  this  problem  What
 we  have  found  38,  ordinary  ols  have
 got  what  we  call  a  larger  proportion
 of  unsaturated  fatty  acids,  in  the
 sense  that  I  am  told  by  my  experts
 that  the  process  involved  in  hydro-
 genation  of  any  0०]  35  this  In  order
 to  become  more  solid,  fhe  ol  38
 subjected  to  more  of  hydrogenation
 and  that  has  given  rise  to  the
 terminology  that  we  have  known  as
 unsaturated  fatty  acids  and  saturated
 fatty  acids  I  do  not  want  to  trouble
 the  House  with  names,  but  there  35
 for  instance  what  is  known  as_  the
 Imoleic  acid  or  hnolonic  acid
 They  have  their  own  functions  and
 they  are  called  unsaturated  fatty
 acids  The  proportion  of  that  becomes
 less  by  the  process  of  hydrogenation
 Now,  3६  has  been  found  by  experts  by
 long  research  m  Western  countries,
 though  they  are  not  able  to  say  by
 ‘way  of  cause  and  effect,  that  a  certain
 fat,  chglosterol—it  2s  another  name
 for  a  type  of  fat—a  high  level  of  that
 fat  content  is  associated  with  cases  of

 coronary  thrombosis.  And  this  high
 level  of  what  is  known  as  cholosterol
 is  associated  with  excessive  consump-
 tion  of  fat,  of  whatever  type  it  might
 be,  it  does  not  matter.  It  might  he
 ghee,  it  might  be  hydrogenated  oil,  it
 might  be  oil  itself,  but  over~consump-
 tion  of  al]  types  of  fat  is  injurious  to
 man

 Shri  Harish  Chandra  Mathur:  Even
 fresh  ol?

 Shri  Karmarkar:  If  you  eat  80  per
 cent  of  fresh  oil—by  “you”  I  mean
 Only  somebody,—he  will  meet  with
 his  undesirable  end  There  is  no
 doubt  about  at  Even  4  he  takes  ghee,
 It  will  be  so  My  friend  comes  from
 Rajasthan,  where  people  eat  more
 ghee  Over-consumption  of  even  ghee
 ls  found  associated  with  high  cholo-
 Sterol  level  Let  there  be  no  doubt
 about  3

 Shri  Harish  Chandra  Mathur:  What
 about  fresh  oi]  as  compared  with
 hydrogenated  oul?

 Shri  Karmarkar:  I  am  Just  analys-
 ing  it  one  by  one  I  have  no  interest
 to  defend  And  I  have  no  bias,
 though  my  friend  seems  to  have  some
 bias  But  I  naturally  take  care  about
 my  health  as  much  as  I  take  care  of
 the  individuals  in  this  country

 Now,  analysing  this  matter,  over
 consumption  of  fat  of  any  kind  what-
 soever,  I  make  this’  statement
 unreservedly,  is  harmful,  because  :t
 has  been  found  that  what  is  found  as
 cholosteral  level,  that  is  increasing  in
 man  Now,  they  have  always  judged
 what  is  the  optimum  Ievel  of  fat  con-
 tent  In  the  United  States,  I  am  told,
 the  average  is  somewhere  30  to  40
 per  cent  of  the  caloric  value  of  the
 fat  We  just  calculated  the  position
 an  India  this  afternoon  In  India  the
 fat  content  of  a  man’s  diet  is  less;  it
 ts  about  I5  to  8  per  cent  of  the
 caloric  content  of  &  man’s  food.  That
 ls  to  say,  we  eat  much  less  fat  than
 necessary  Our  fat  content  is  not
 much,  Now,  any  level  above  40  to  60
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 pes  cent  Is  considered  by  experts  to
 be  excess  in  the  consuniption  of  fat
 That  is  one  stage.  There  seems  to  be
 no  doubt  about  this  point  that  there
 is  &  close  association  between  coronary
 thrombosis  and  the  increase  in  the
 cholosterol  level,  one  of  the  principal
 reasons  for  which  could  be  the  over-
 consumption  of  fat  That  is  item  No

 So  far  as  the  caloric  content  of
 hydrogenated  oil  and  non-hydro-
 genated  oi]  are  concerned,  I  am  told
 that  the  caloric  content  35  the  same
 That  is  to  say,  the  heat  produced  in
 the  human  -hody  which  728४  necessary
 for  the  sustenance  of  the  human  body,
 by,  say,  one  ounce  or  one  gram  of
 hydrogenated  oi!  is  about  the  same
 88  that  produced  by  ordinary  oil,  so
 far  as  heat  is  concerned  Let  not
 Pandit  Thakur  Das  Bhargava  think
 that  I  am  making  a  confession  of  :t
 I  am  just  putting  before  him  the
 position,  because  he  28  a  very  careful
 student  of  all  matters  and  because  of
 this  he  might  help  me  in  other
 matters,  and  helping  me  is  helping  the
 Government  So  far  as  caloric  con-
 tent  38  concerned,  I  am  told  that  so
 far  as  fats  are  concerned,  they  are  the
 same  But  it  does  not  mean  every-
 thing  The  production  of  heat  in  man
 is  there  to  help  something  which  has
 to  grow  Now  what  has  been  found
 is  that  this  linoleic  or  linolonic  acid
 is  helpful  to  grow  Now,  a  series  of
 experiments  have  been  conducted  and
 it  bas  been  found  in  a  particular
 deficiency  disease  which  has  its  reac-
 tion  on  the  skin,  that  when  lmoleic  or
 linolome  acids  were  administered  to
 those  persons,  the  disease  disappears,
 which  means  that  this  essential  phos-
 phatic  acid,  which  is  present  in  the
 ordinary  unhydrogenated  0  jg  more
 than  that  of  hydrogenated  oi]  The
 treatment  by  this  essential  phosphatic
 acid  has  been  found  to  check,  to  con-
 trol  these  particular  types  of  defici-
 ency  diseases,  which  shows  that  in
 the  particular  disease  condition
 hydrogenated  oi]  will  not  serve  that

 PUlpose  which  unhydrogenated  oil
 Wi  serve,  That  is  precisely  where
 Tefearch  stands  at  present.

 Now  I  will  place  before  the  House
 hOW  the  problem  is  in  the  West  and

 India  I  am  having  that  matter
 CONsidered  and  further  examined  by
 XNerts  from  that  pomt  of  view

 ए  the  West  what  happens  is  that  a
 8९  amount  of  their  food  is,  what

 ३7०  call,  non-vegetarian  In  India
 Haugh  the  percentage  of  non-vege-

 tatans  by  numbers  may  be  about
 be  about  90  to  95  per  cent,  excluding
 thdse  people  who  will  never  touch

 met  or  anything  non-vegetarian,  stall
 he  number  of  people  actually  con-

 SUM  ng  a  non-vegetarian  diet  is  very
 S™M4}!  relatively  because  a  large  num-
 ber  of  people  cannot  afford  to  have  a
 M€st  diet  or  a  non-vegetaman  diet

 *  for  us  the  question  becomes  im-
 POltant  Where  in  the  habits  of  the
 PeCGple  fats  occupy  a  prominent  place, 8  Goes  become  an  important  question 85  to  whether,  where  the  fat  intake  is
 SMg}),  it  8  advisable  for  people  to
 tak,  hydrogenated  oil  or  fresh  oil

 t  3s  8  question  that  I  am  posing  to
 MYself  and  to  the  House

 Till  now  so  far  as  the  calory  con-
 €Nt  is  concerned,  as  I  said,  there  is

 Practically  no  difference  There  is
 this  gifference,  namely,  it  has  been
 folind  that  the  proportion  of  essential
 tty  acids—and  they  are  called

 €SSential  because  these  fatty  acids  are
 €SSential  to  human  growth,  in  effect,
 thi,  fact  has  been  found  on  experi-
 ME€ntal  rats  and  now  they  are  called
 €8Sential  fatty  aclds—in  equal  quanti-
 ties  of  hydrogenated  oi]  and  unhydro-
 Eehated  ol  is  different  In  unhydro-
 Behated  ordinary  fresh  oil  the  content
 of  these  essential  fatty  acids  s  more
 8N¥  in  hydrogenated  ०)  26  3s  less  It
 hay  also  been  posited  that  about  2
 Pel  cent  of  the  calory  value  should
 COhsist  of  essential  fatty  acids  ‘That
 Westion  has  to  be  considered  by  us
 In  shat  context
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 {Shri  Karmarkar]
 Now,  this  hydrogenated  oil  is  being

 mixed  with  5  per  cent  gingelly  oil,
 which  also  adds  these  unsaturated
 fatty  acids  toa  desired  extent  of  2
 per  cent.  Then  I  understand  that
 vitamin  A  is  added  because  that  is
 deficient  in  hydrogenated  oi]  as  com-
 pared  with  ghee.  I  am  not  qn  that
 point  at  all.  But  suppose  you  take
 hydrogenated  oil  by  itself.  So  far  as
 I  have  been  able  to  find  out,  apart
 from  the  question  of  convenience  and
 portability,  it  has  no  other  particular
 virtue  to  commend  it.  But  let  us  look
 at  this  question  objectively.  Suppose
 we  have  to  supply  our  Army  in
 Kashmir,  for  instance  or  anywhere
 where  there  is  no  time  for  allowing

 for  rancidity  because  fresh  oil,  even
 in  the  home  we  find  that  if  we  keep
 it  open  for  a  week  or  for  two,  three
 or  four  weeks,  it  gets  rancid  Now
 there  is  this  question  of  keeping
 hydrogenated  oi]  partly  devoid  of
 these  essential  fatty  acids  because  it
 is  a  matter  of  convenience  It  is  a
 matter  of  packing  Suppose  on  the
 front  or  anywhere  the  question  of
 conveying  tins  arises,  we  will  have
 to  convey  them  in  refrigeration  cars
 so  that  they  might  not  get  rancid,  or
 otherwise  we  will  have  to  ensure  that
 they  are  consumed  within  the  period
 of  rancidity.

 Pandit  Thakur  Das  Bhargava:
 Thirty  years  ago  these  armies  were
 supplied  with  good  ghee

 Shri  Karmarkar:  I  know  But  now
 ghee  has  gone  out  of  the  question
 (Interruption).  Let  my  hon.  friend
 hear.  Let  him  not  imagine  that  I  am
 trying  to  fight  with  him.  I  am  putting
 forward  what  to  me  is  an  objective
 view,

 Now,  this  hydrogenated  oil  has  got
 the  advantage  of  portability,  con-
 venience  and  preservability.  Apart
 from  that,  so  far  as  my  present  advice
 is  concerned,  pure  hydrogenated  oil,
 unmixed  by  vitamin  A  or  other  things,
 has  no  other  particular  virtue  to
 commend  it,  whereas  raw  oil  might

 possibly  have  this  virtue  because  it
 contains  more  of  essential  fatty  acids.

 Suppose,  my  hon.  friend,  Shri
 Mathur,  were  to  put  to  me  a  straight.
 forward  question.  He  has  cited  the
 hon.  Prime  Minister’s  house.  I  did
 not  try  to  bring  in  the  hon,  Prime
 Minister’s  house,  I  have  not  yet  en-
 quired  aboutit.  I  thought  of  making
 an  enquiry  after  this  debate  was  over
 because  whether  they  use  it  in  the
 hon.  Prime  Minister’s  house  or  not  is
 not  very  much  relevant  for  our
 purpose.

 Shri  Harish  Chandra  Mathur:  It  is
 relevant,

 Shri  Karmarkar:  The  hon.  Prime
 Minister's  house  might  have  much  of
 chicken.  It  is  not  relevant  to  me.
 That  is  not  the  question  at  all,  unless
 we  have  come  to  a  considered  con-
 clusion  by  weighing  the  science  of  it
 that  hydrogenated  oi]  is  something
 dangerous.  I  can  well  understand  it.
 Now,  since  the  question  has  been  rais-
 ed  I  am  pursuing  it.  But  I  do  not
 want  myself  to  be  influenced  by  what
 is  happening  at  Rashtrapati  Bhavan  or
 somewhere  else  For  myself,  I  have
 found  my  own  solution.  I  avoid  as
 much  of  hydrogenated  oi]  as  possible.
 But  that  is  my  personal  solution.  If
 some  one  were  to  frankly  ask  me  to.
 day,  what  is  the  choice,  I  have  it  on
 the  authority  of  my  experts  so  far  as
 it  is  here,  there  is  no  particular  merit
 in  hydrogenated  oil  as  such.  My
 advice  to  that  man,  straightforward,
 would  be,—as  I  said,  it  is  my  personal
 advice—if  you  get  fresh  raw  oil,  use
 it  That  is  the  conclusion  to  which  I
 have  come.  That  is  not  to  say  that
 tomorrow  the  industry  must  be
 destroyed  or  hydrogenated  oil  must
 be  banned.  That  is  not  that.  We  have
 to  weigh  the  pros  and  cons,  from  all
 points  of  view.

 I  have  laid  before  the  House  what
 my  limited  study  with  the  aid  of  my
 experts  brought  me  to  as  a  result  of
 this  proposed  discussion.  I  am  very
 grateful  to  my  hon.  friend  Shri  Harish
 Chandra  Mathur  for  having  enabled
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 me  to  have  fixed  certain  ideas  of
 mine.  I  will  also  tell  the  House  what

 *I  propose  to  do.  Iam  asking  the
 Indian  Council  of  Medical  Research  to
 pursue  the  enquiry,  because  that  is
 much  more  releyant  for  our  purpose.
 May  be,  in  the  region  from  which
 Pandit  Thakur  Das  Bhargava  comes, I  am  afraid,  they  eat  a  little  more  fat
 than  other  parts  of  India  can  afford.
 That  is  another  matter.  That  is
 neither  here  nor  there,  For  the  rest
 of  India,  the  proposition  is  of  poorer
 diets.  I  am  going  to  have  an  enquiry
 specifically  made  into  this  question  as
 to  what  is  the  relative  result  of  the
 intake  by  either  people  or  experimen-

 tal  animals,  of  hydrogenated  oil  com-
 bined  with  vitamin  A  as  is  available
 now  in  the  market  and  what  you  call
 fresh  raw  oil,  because  that  is  much
 more  important  for  us.  I  have  taken
 the  liberty  of  placing  before  you  the
 facts  as  they  have  emerged  on  the
 data  at  present  available.

 Mr.  Deputy-Speaker;  The  discussion
 is  over.  The  House  stands  adjourned
 till  o'clock  on  Monday.

 77.48  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,
 August  24,/Bhadra  2,  88]  (Saka).
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 3702—~06  708.  Self  sufficiency  in  foundry
 grade  pig  iron

 0608  U.S.Q. 37  No. ३7०97
 3721S  ‘1286.  Crnstruction  of  a  Na-

 3715-16  tional  Theatre  in  Dethi
 ‘1287.  Diploma  Institutions

 ‘3716-17  1288,  Agents  for  National
 3717-19  Savings

 1289.  Janta  Colleges  in  Punjab
 371922  1290.  National  Cadet  corps  in

 Punjab.
 3722~—24  i29.  Grants  given  to  Cinton-
 3724—27  ment  Boards  during

 3728-29  795  359
 ‘1292.  Grants  to  Punjab  Insti-

 3729-30  tutions
 3730-3t  1293.  Investments  of  Life  In-

 3731-35  surance  Corporation
 3735  ‘1294.  Petrolzam  deposits  in

 Muradpur
 1295.  Scholarships  to  Punjab

 3736—96  stude  its  for  training
 abroad

 ‘1296.  Removal  of  untouchability
 in  Delhi

 297.  All  India  Memorial  for
 3736  —  the  Martyrs  in  Delhi

 3736-37  ‘1298.  Delhi  floods
 3737  1299.  Iron  and  Steel  quotas  for

 Punjab
 1300.  Japanese  Nationals  in

 3737-38  West  Bengal
 ‘1301.  Untouchability  (Offences) 3738  3

 Act,  I955.

 3738-39  1302,  Issue  of  visas
 to

 foreigners
 +1303.  Inquiry  Commissions
 ‘1304.  Agra  Fort

 3739  ‘1305.  Assistants’  Grade  exami-
 nation,  957

 3739-40  1306.  Boarding  Houses  for Tribal  students  in
 3740  Tripura
 3740  1307.  Foreigners  in  Steel

 Plants
 uages  374०-47  1308,  Tobacco  cultivation  in

 703.  Powers  of  Collector  of  Andhra  Pradesh
 oms  to  impose  1309.  Iron  ore  deposits  in

 penalties  3741-42,  Orissa.

 9950

 CoLumns

 3744
 8742

 3742-43

 3743

 3743:  44
 3744

 3744-45
 3745

 3745-46

 3746

 3746-47

 3747

 3747

 3748

 3748

 3749
 3149

 3749-50

 3750

 3750
 37$0-St

 3757-53
 3753

 3753-54

 3784-55

 3755-56

 3756

 3756-87
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.
 No.

 Subject

 ‘1310.  Gold  and  fluori  &  munes
 Rajasthan  .

 ‘138I.  Indian  Medical  students
 in  Foreign  Countries

 ‘1312.  Smugglers  on  Indo-Pak
 Border

 ‘1313.  Ethiopian  consul
 7374.  Huts  outside  Palam  Air-

 port
 ‘1315.  Puel  Efficiency  Com-

 mittee
 1316,  Purchase  of  stecl
 ‘1317  Jama  Masjid,  Delhi

 I3I8.  Common  Pouce  Reserve" Force  ,  =  Northern
 Zone

 7379  Balding  for  Indian
 Co  for  Cultural
 Relations.

 732०  Nuclear  Science  and
 Nuclear  Engineering

 ‘1321,  Libraries  for  Wonsen  and
 Chiliren  in  Punjab

 ‘1322.  Expenditure  Tax
 ‘1323.  Basic  Education  in

 Public  Schools
 1324.  Children’s  Book  Trust
 3325  Report  of  MES  Con-

 struction  Committce
 3326  Oil  Survey  in  Jammu
 ‘1327,  Scholarships  to  Sche-

 duled  Tribe  Students
 1328,  Unused  lands  inside  the

 Cantonment  Areas
 ‘1349.  Police  Stations  in  out-

 lying  colomes  in  Delhi
 1330.  Defence  College
 ‘1331.  Manufacture  of  revolvers

 and  pistols  in  India
 ‘1332.  Scheduled  Castes  and

 Scheduled  Tribes  in-
 debtedness

 ‘1333.  Summer  drama  festival
 १334.  Colomes  for  Scheduled

 ribes  m  Orissa
 ‘3335.  King  George’s  School
 1336.  Christian  Adivasis  in

 Bihar
 ‘1337-  Opum  .  °
 ‘1338.  Officers  requisitioned

 from  States.  .
 ‘1339  NCC...

 (Danse  Drone]

 CoLu?NB

 3757

 3757

 3758
 3758-59

 3759

 3759-60
 3769-61

 ३3706

 3762

 3762

 3763

 3763-64
 3764-65

 3765-66
 3766

 3766-67
 3767

 3767

 3768

 3768-69
 3769

 3769-70

 3770
 3770

 377
 7774

 3772
 3772

 3772-73
 3773-74

 WRITTEN  ANSWERS  TO
 WESTIONS—contd

 U.S,
 No

 Subsect

 ‘1349,  Removal  of  untouch-
 ability  m  Himachal
 Pradesh

 ‘1341,  Welfare  Homes  in  Hima-
 chal  Pradesh

 7342  Social  Welfare  Centres
 in  Himachal  Pradesh

 1343,  Aid  for  development  of
 Sanskrit  Education

 7344  Vellore  Fort  Temple
 1345,  Promotion  of  Clerks  in

 Humachal  Pradesh
 346  Survey  of  ‘Kohlus’.
 1347,

 हो
 72

 मा
 benefits  to

 C.0s
 1348.  Allowances  to  J.C.Os,
 7349  Dearness  alluwance
 35°  Fore,  Capital  in

 Indian  Industries
 ‘1351  Conference  of  State

 Education  Secretaries
 ‘13§2  Private  Primary  Schools

 of  Tripura
 1353  Corrt.  ion  among  Go-

 vernrient  Employees in  Trapura
 3354  Reahvation  of  Dadan

 Money  in  Tripura
 3355  Grants  to  _  political

 sufferers  in  Manipur
 1356,  National  Schools  of

 Drama
 4352  Sahitya  Akademi
 ™358  Indebtedness  of  Go-

 vernment  Employee,
 ™355  Number  of  vacancics

 m  Assitanes  Grade
 Auto  car  refuellers

 1364  Educational  concessions
 to  chikien  of  po-
 htical  sufferers

 736५

 336)  Coaching  of  Indian
 cricketers

 7363  “Ways  and  Means"
 advance  to  Orissa

 1364  British  Council  Scho-
 larships

 7365  Returement  of  Go-
 vernment  Servants

 3366  Image  Found  at
 Bayragin  Hill

 1365,  Reef  to  political
 sufferers  in  Orissa

 Co.v?ws

 3774-75

 3775

 3775-77

 3777-78
 3778

 3778-79
 3779-80

 (3780-81
 378:-82
 3782-83

 3783

 3724

 3784

 3785

 3१85-56

 3786

 3786
 3787

 3787

 3787-88
 3788

 3788-89

 3789-90

 3790

 ३79०-97

 379I-92

 3792

 3792-93



 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 U.  S.  Q.
 Nos,  Subject

 7368  Linking  of  educational
 facilities  with  plan
 requirements

 1369.  Welfare  Extension  Pro-
 jects,  Punjab

 ‘1370.  Indians  participating
 in  Channel  Swimm-
 ing.

 3377.  Hostels  for  Scheduled
 Castes  and  Scheduled
 Tribes  Students  in
 Delhz

 ‘1372  Legal  Assi  tance  to
 2  Scheduled  Casies  and

 Scheduled  Triocs
 ‘1373.  Branch  of  State  Bank

 of  India  in  Himachal
 Pradesh

 इ374.  Basic  Schools  m
 Himachal  Pradesh

 3375  Excise  Duty  m
 Khandsarn

 1376.  Archaeological  Survey
 of  Punjab

 OBITUARY  REFERENCE
 The  Prime  Minister  (Shri

 Jawwtharlal  Nehru)  Shri
 Jaipal  Singh  =  and  the
 Speaker  made  references
 to  the  passing  away  of
 Shri  Faz]  Al,  Governor
 of  Assam

 Thereafter  members  stood
 m  silence  for  a  minute  as
 amark  of  respect

 STATEMENT  BY  MINIS
 TER
 The  Munster  of  Irrigation  and

 Power  (Hafiz  Mohamnad
 Tbrahim)  made  a  statement
 regarding  the  damage
 caused  by  accident  on
 the  2zst  August.  959  00
 the  hoist  chamber  of  a
 tunnel  at  the  Bhakra  Dam

 MOTION  FOR  ADJOURN-
 ENT

 The  Speaker  withheld  his
 consent  to  the  moving  of
 an  adjournment  motion
 given  notice  of

 by
 Sar-

 vashri  T  Nagi  Reddy
 and  CN  Menon  re-

 e
 ing  the  damage  caused
 accident  on

 bi  an ugust  7959  to  the  hoist
 chamber  of  a  tunnel  at
 the  Bhakra  Dam

 {Dany  Decne}

 COLUMNs

 3793

 3793-94

 3794

 3794

 3795

 3795
 3795

 3795-96

 3796
 3797  —3800

 3800-0r

 380I—04

 0)  Suppkmentary

 (u)  Supplementary

 (m)  Supplementary

 (av)  Supplementary

 (v)  Supplementary

 PAPERS  LAID  ON  THE
 TABLE
 (a)  A  copy  of  cach  of  the

 ollowing  statements  show-
 ing  the  action  taken  by  the
 Government  on  various
 assurances  promises  and
 undertakings  pve

 by  the
 Manicsters  ring
 various  sessions  pf  Second
 Lok  Sabha

 Statement  No  V

 Statement  No  IX

 द  atement  No

 Statement  No  XXI

 Statement  No  XX
 (2)  A  copy.  cf  Notification

 GSR  _  org  dated  the
 8th  August  3959  under
 Section  38  of  the  Central
 Fxcises  and  Salt  Act,
 944  making  certain  fur-
 ther  amendment  to  the
 Central  Fxcise  Rules,
 ‘1944.

 (3)  A  copy  of  the  Customs
 and  Central  Fxeise  Duties
 Export  Drawhack  (Gene-
 ral)  Rules  3959  pnb-
 lished  in  Notification  No
 GSR  _  97  dated  the  8th
 August  r959  undcr  sub-
 section  (4)  of  Section  438
 of  the  Sea  Customs  Act
 3878  and  Section  38  of
 the  Central  Excise  and
 Salt  Act  3944

 BII  L  PASSED
 Further  discussion  to  const-

 der  the  International
 Monetary  Fund  and  Bank
 (Amendment)  Bill  conclu-

 After  the  clause  bv-
 clause  consideration  the
 Bill  was  passed

 DISCUSSION  RE  RISE  IN
 FOODGRAIN  PRICES
 Discussion  on  the  situation

 arising  out  of  nse  in  food-
 grain  prices  in  the  coun-
 try  with  special  reference
 to  West  Bengal  where
 levy  and  pnce  control  on
 nice  had  been  withdrawn
 raised  by  Dr  Ram  Subhag
 Singh  on  the  2Jsr  August,
 ‘1989,  continued,

 380g

 Seventh  Session,  79459

 Sixth  Session,  7959

 ;
 Fifth  Session  7958

 Fourth  Session,  r958

 Second  Session,  1987,

 3807--46

 3847-3930



 3945  [Day  है"... |  3956

 CoLusans  Conumns
 DISCUS‘  ION  RE:  RISE  [N  HALF-AN-HOUR  __siODIS-
 FOODGRAIN  PRICES—  CUSSION—contd.

 The  Minister  of
 Food, and  Ths  OP  Karmen ture

 Jain)
 replied

 to  the  debate  replied  to  the  debate
 Hecussion  was  AGENDA  FOR  MONDAY,

 aug  758  24799  BEADRA I
 HALF-AN-HOUR  __DIS-  an  I  (
 CUSSION  3930—48  Discussion  on  (i)  Demands

 for  Ex  Grants  in
 Shn  Harish  Chandra  Mathur  of  Bud;

 raised  =a  _half-an-hour  for  19$6-575  Gi)  ds
 discussion  on  points  aris-  for  Supplementary  Grants
 ing  out  of  the  answer  am  respect  of  Budget  (Ge-
 given  onthe  720  August,  neral)  for  1959-60  and

 4959
 to  Starred  Question  consideration  and  passing

 340  regarding  Hydro.  of  the  Central  Excises  and
 Salt  (Amendment)  Bull.


